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LOK SABHA DEBATES

LOK SABHA

Tuesday, March 6, 1973/Phalguna 15,
1894 (Saka) '

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair.]
ORAL ANSWERS TO QUESTIONS
Railway Projects for Kerala Involving

recently approved a number of Pro-
jects for Kerala involving an expen-
diture of Rs. 37 crores; and

(b) if so, the broad outlines of each
of them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

MOHD. SHAFI QURESHI): (a) Yes,
Sir.

an expenditure of Rs. 37 crores

*203. SHRI VAYALAR RAVIL:
Will the Minister of RAILWAYS be
pleased to state:

«(a) whether the Railway Board has

(b) A statement showing the works
recently sanctioned/approved in
Kepala State is laid on the Table
of the House.

' Statement
(In Crores of Rupees)
S. Particulars of work Length Cost Date of
No. (in KM) Rs. sanction
1 B.G. line from Tirunelveli to Trivandrum  164-02 14" 45 12-4-72
via Nagercoil with a branch to (length (Approx.
Kanayakumari. . in Kerala cost of
State work in
about Kerala
30 KM) about
Rs. 275
crores)
2 Ernakulam-Trivandrum Section—Conversion 2201 1360 20-12-71
from M.G. to B.G. $ :
3 Doubling of Walayar—Kanjikode part of 1235 I-20 17-10-69
the Madukkarai-Kanjikode Doubling (approx.)
4 Doubling between Kanjikode-Olavakkot 13- 64 1-17 10-6-71
5 Alwaye-Eranakulam . 19- 50 1-95 4-7-09
6 Doubling between Mullurcarai-Wadakkan- 18- 00 2-23 16-8-72
chari and Pudukad-Irinijilakuda.
7 Doubling between Olavakkot-Shoranur 4420 3'50 Approved
for

_ 1973-74 —
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1 2 3 + 5

8 Balance single line portions on the 6865 6°95 Do.
Shoranur-Alwaye Section -« . .

9 Provision of U.H.F. spur links between * 0-08 Do.

(i) Olavakkot-Trichy-Salem and

(ii) Olavakkot-Erode
(Only

Olavakkot is in Kerala, the

other stations being in Tamil Nadu).

SHR] VAYALAR RAVI: The
statement does not reveal the facts
Items No. 7, 8 and 9 which are ap-
proved for 1973-74 are in fact old
schemes, not new. I want {0 know
whether it is a fact that during the

last 25 years except Ernakulam-
Quilon line, no other line has been
sanctioned in Kerala? Considering

this, will the Government consider
the demand of the people of Kerala
to construct a new line from Kayan-
gulam to Ernakulam viaz Alleopey?

SHRI MOHD. SHAFI QURESHI:
I do not think there is any use going
over the last 25 years. The questicn
is, about the projects sanctioned now
for Kerala, for new projects we have
to take up first. When the survey
reports are received, they will be
examined and those schemes which
are found economical and otherwise
feasible will be taken up.

SHRI VAYALAR RAVI: Sir, my
question is whether the Railway
Board has “recently” approved of

some schemes. They have given in
the statement schemes sanctioned in
1969, 1970 etc. About 1973-74 there
is nothing in Kerala except one
doubling programme which was
sanctioned years ago. Considering all
this, will Government consider estab-
lishing at least a wagon-building fac-
tory in Kerala?

SHRI MOHD. SHAFI QURESHI:
There is no such proposal at present
under the consideration of Govern-
ment,

SHRI C. K. CHANDRAPPAN: In
view of the fact that the statement
given by the Minister reveals quite
an unsatisfactory picture I want to
know whether Government would
consider in future at least to pro-
vide some new lines in Kerala. He
said that if it is economically feasible
he would agree. For the. last 25
years, nothing of that sort has hap-
pened. At least in the fifth plan,
will Government give some new line,
whichever it may be, in Kera‘la?

SHRI MOHD SHAFI QURESHI:
The railway plans are not envisaged
on a State basis. My hon. friend
talked about lines in Kerala and
asked whether any proposal has
been sent by the State Government.
After the economic and other studies
are completed, i any line is found
to be necessary for the development
of that area, it would certainly be
taken up. ’

MR. SPEAKER: Does Shri Lak-
kappa want Mysore to be connected
with Kerala?

SHRI K. LAKEKAPPA: Sir the
the only line that integrates our
country iz the railway line. Wi'l the

expenditure of Rs. 37 crores conlem-
plated for railway projects in Kerala
satisfy the aspirations and require-
ments of railway lines in Kerala?

SHRI MOHD. SHAFI QURESHI:
It is very difficult to say. But our
idea is to satisfy the economic needs
and developmental needs of the State.
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SHRI K, LAKKAPPA: After
spending Rs. 37 crores on railway
lines in Kerala, what is the require-
ment of money for railway lines in
Kerala?

MR. SPEAKER: He has complete-
1y changed his question,

SHRI MOHD. SHAFI QURESHI:
Thig would not completely satisfy the
Tequirements of the area.

SHRI C. HL MOHAMMED KOYA:
QOut of the total 11 per cent profits of
the Southern Railways 30 per cent
-are contributed by the railway lines
in Kerala. In view of this, will the
hon. Minister favourably consider the
laying of new railway lines in
Kerala? :

SHR] JYOTIRMOY BOSU: How
many fresh railway lines have been
installed in Kerala during the last five
years? What is the total length?

SHRI MOHD. SHAFI QURESHI:
The Statement shows the projects
that were taken up during the last
five years. These projects cost about
Rs, 37 crores,

SHRI JYOTIRMOY BOSU: What is
the total length of new railway lines in
Kerala?

SHRI MOHD. SHAFI QURESHI: 1
require notice for this question,
qEAgT AR wzEE A fewio
g & e

*204. st Aew! AW A ;w7
@ #3 a2 FaT F T FG (6

(F) ¥ =@reAge 7 w3 @R
By Tx feafar s S aEen
LA

(&) # FErAR Md '/ W)
A A | 9 AT FHE A 4T F ; HR

(w) afg 2, =1 #m T@FT FT
frare T s # EEie s §
ITWMIF 2 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD., SHAFI QURESHI): (a) Re-
tiring Rooms have not been provided
at Saharanpur and Roorkee Railway
Stations.

(b) No, Sir.

(c) Does not arise)

St qERt A G 2 T S, AQ
STy # g agregr # 1 aaR
aret § AfHA IAFT Iy wAfsTTaT-
fawr ofeirem o ager @e A A F@
g @ F A HAY S ET
T F TSI T FET HIL IF FAL
w1 ggyam fenfar =5« w9
FH B FTFON T ?

=t qFFRT ARE FIAY A AAAT
U3 FT qg SOT 9ef g al 99 AU &7
ATaS TEANTH faRIT ST

=t RERITS G HqEWET S, T
¥ FrEEY agr 2, Fgt 92 favafaaea
g oAt 2, @Yo dYo WXo WTEe FT
FeT @ #T gA F% fwe fed & O
€99 agd T g A ;T HEEE
qar St w=Ar ¥ femfa s &
;|TEIT FA °

»t AgFRT  WEH FRAT 0 wWAT OF
1974-75 & fou s fafe a=ew,
2 UF 339 4<&H HIT 6 ATH I -
e aam &1 ® FATET o =T
2

st T TWIE TEE : FT HaAv
W #t mEr g fF femta g
# St @A fEr AT g SEET agt 1w
FTE ATE T2 2T I GRS F1 50 F¥
g fzar s & 7 &7 9dA
A a2 3 & A &Y A T8y
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AT SR AT GRS FY A g
g% 39 B & qE (Aear =Jifed
R ag ared ® I famned ?

ey A - ATT T AT T
I |

sft TRrZ TRIT ATeE ¢ a8 feer-
afer =7y gHafad @a@ e |

qeney wavew - i fenmfer '
T 2 = wa A s ?

st T waTg aed  ’ AW
aEar F R WY wERE &I A
T g AR 7

s WETHE TEY FA . qg AT
9 &, 9T W@l F@ |

Plan submitted by U.P. on Power Crisis

*205. SHRI S. M. BANERJEE:
Will the Minister of IRRIGATION
AND POWER bg pleased to state:

(a) whether the Chief Minister and
Irrigation Minister of U.P. have sub-
mitled a plan to meet the power
crisis in U.P.; and

(b) if so, whether Centre has agreed
to nelp the State Government in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) No comprchensive plan to
meet lhe power shortage in Uttar
Pradesn was received, A proposal
{from the Minister for Finance and
Power. Uttar Pradesh for installation
of 4 x 25 MW gas tubrines imme-
diately in Uttar Pradesh has been
received.

MARCH 6, 1973
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(b) The proposal is under consi-
deration.

SHRI S, M. BANERJEE: In reply
to a question raised on the Call
Attention Notice regarding- a proposal
by the U.P. Government to import
generators and turbines to produce
400 MW of power, the hon. Minister
said that it was under consideration
and that it would be finalised very
soon. May I know from the hon.
Minister whether this has been fina~-
lised and, if not, what are the reasons
for the abnormal delay when there is
a serious power crisis in U.P.

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): I
am glad to say that the import of
two machines to produce 400 MW of

power has béen finalised and ap-
proved.
SHRI S. M. BANERJEE: I would

like to know whether the State Gov-
ernment has demanded any financial
aid to overcome the serious power
crisis throughout the State where
industrial units are working at half
the capacity and, if so, what financial
aid is likely to be given by the Cen-
tral Government to U.P. Government
to overcome this difficulty.

DR. K, L. RAO: It is true that
UP. has to add 3 million KW nf
power in order to make up the shor-
tage and meet the dcmand in the
For that, they will re-
quire a large amount of money. near-
ly Rs. 600 crores. I do not think their
Plan vrovision will provide for that.
So, the question has to be reviewed in
future. So far nothing has been
settled as yet. But it mav b: neces-
sary fo add some assistance to the
U.P. funds in order to meet their
demand for power.

st 7 Tag fawz : oo W &
faoeit & %2 F1 W FA F & o
FAIIZT H A7 Txifewarax 2o &Y
AT & gAE ¥ 39 A oA feafy
& 7 R A AT AW A g N2
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FN qEL qeAw g AT ) HIF
F1 AT AT ATEAT FEAT E |

DR. K. L. RAO: The hon, Mem-
ber rmay kindly address that question
to the Atomic Energy Department.
As far as I know, that it still at a
preliminary stage. It will take about
8—10 years before the project be-
gins to give power. So, the present
power shortage has to be met by
other resources.

&t AR 77 ;. FT HAT "2 FT
T A FT AF g fF arew fafreex
F AR [ F ot oo G A
I A AT 20 SWad #F¢ fawet
fifesr # s& atg wrymTa fearar &
(1) ©i2 82 q&ET vz aaig a1,
(2) @87 qmEz 97 & favu A< faan
a1, (3) A G=fas max oe
IAR A FeEr F A0 717 (4) et
ST H, o dYo ;T Wed uTW F AT
qz, femen #F-me F 9, @
Ed AT A WL FT 94T AW g,
5000 WA FT &HA qET
FATAT  SOT | FAT  HIHTC & 5T
aa & qar g ¢ afz 3N, ar faem
HaTeT 9 faow W @7 & W13,
T A g AreEr A QA W
fFaar  qwx 79 ?

DR, K. I. RAD: As I submitted,
U.P, ha: to add 3 million KW of
power to meet the additiong demnnd
during the Fiftia Plan. For that, the
proizets have gol {o he construelsd.
Beside: there are two projects, one
at Jhansi and the other at Gorakhpur.
These arc wyet to be sanctioned.
There is a large amount of sanctioned
work already on hand in UP., as
much as 2 million KW of power,
with which they can proceed and
construct the power stations.
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SHRI PARIPOORNANAND PAI-
NULI: 1Is the hon. Ministet aware of
the fact that one of the reasons for
the power crisis in Uttar Pradesh is
the fight between technocrats and
bureaucrats and if so, what are the
steps proposed to be taken to solve
the problem?

DR. K. L. RAO: 1 did not exactly
follow the hon, Member, but if I
understand him to mean some change
in the State Electricity Board, it is:
being done.

ot §3 92 : § AT w6 ot #r
agATT v 6 I gane agt fasrer
FTAATEATZ JA9 F AFTAL | F
ST AR g gw aFa st fasre v
wew g fow #vawg @« fem
RMA & T FEEF FF R
ag Y @F ¥ a1 Afuww T arET
F faar a8, Fwagw s T
oo faear 2, I F graw w
Y Al 9% gIFRTT FAT FEATET F
T W &  arfd zH Aew & YR
T s @+ ?

" memey w@tEm oA fafrez & S
frar 3 sw F are § /919 qur v
g #i e e & W = 1y

S{Y qIA AE : qE & fFar Arfow
A A TE 2

St Aiag TEw qig ;o w4 ST
A a7 THA A A1 W F I
To qTe F uyra7 fAfA77s 2 39 F godle
F AT OEw BT FAFE F AR A TS
frar3o 4T &1 F7 AT mEwRT A
g FEAF 2 7 afz g, oar
T I F A A F4r fAET T
g ot # oFTraE 7 ey & arnf®
ag wmew g Al &% 7
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DR. K. L. RAO: The Committee
that has been appointed is not about
shorage of power but it is about
whether " we should import some
equipment from outside in order to
meet our targets, and that Committee
is having its discussions.

Consumption of Petroleum by Petro-
leum based Fertilizer

*206. SHRT R. P. DAS: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) the annual consumption of
petroleum by all petroleum based fer-
tiliser plants when all the present
projects start working; and

{b) the percentage of the petro-
leum requirements which will be met
through imports?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) The annual re-
quirement of petroleum products for
use either as fertiliser feedstock or
as fuel for petroleum based fertilizer
plants. which are either currently in
-operation, or are in different stages
of construction/firmed up, is estimate

ed at 3.9 million tonnes by the end of
the Fifth Plan.

(b) In the context of the plans
being drawn up for the expansion of
our refining capacity by 1978-79, it is
expected thnat the requirement would

by and large be met from indigenous
production.

SHRI R. P. DAS: In view of the
larger consumption and imports of
petroleum, I would like to know from
the hon, Minister whether this could
bhe minimised by restricting the con-
sumption by the Railways and also
ihe =enseless use by the Government,
semj-Government and private users.

SHRI D. K. BOROOAH: As per
our plan we have to produce by 1978
about 2.5 million tonnes. For that we
necd rnore petroleum refining capa-

MARCH 6, 1973
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city. So, restriction of petroleum
products for fertiliser plants has not
been very clearly decided upon. But,
certainly we are trying to find alterna-
tive sourcss for fertilisers like coal.
In fact, three coal-based factories have
already been sanctioned and in res-
pect of two of them civil works have
already been started.

SHRI JYOTIRMOY BOSU: The

question was about restriction of
consumption.

SHRI D. K. BOROOAH: It is dffi-
cult to restrict consumption of petro-
leum because the demand is going up
by leaps and bounds. But, as I said.
it will be in the interests of the nation
if we could also find alternative sour-
ces for fertiljsers.

SHRI'R. P. DAS: Kindly indicates
the imports yearwise sinze 1969-70
and whether the volume of imports
in this respect is getting higher and
higher making the Government more
and more dependent on the foreign
suppliers.

SHRI D. K. BOROOAH: Is it in
respect of feedstock for fertilisers or
petroleum products?

SHRI DINEN BHATTACHAYYA:
Total.

SHRI JYOTIRMOY BOSU: Petro-
leum and petroleum products.

SHRI D. K. BOROOAH: So far as
petroleum products are concerned,
the increase is not very noticeable,
but so far as import of crude is con-
cerned, it is certainly increasing.

SHRI DINEN BHATTACHARYYA:
He asked the figures year by year of

the imported crude and the petroleum
products.

STIRT D. K. BOROOAH: The
ures arve nnt availahle with me.

fig-

SHRI P. GANGADEB: I would iike
to know whether the Government has
worlked out the cnmparative arlvant-
age »f importing nantha and anmnonia
and if so, what are the details.
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SHRI D. K. BOROOAH: The new
policy is there. All the new fertili-
ser factories should be not based on
naptha but on fuel oil. So far as fuel
oil is concerned, we are not using much
of it now. But the coming refineries
are mostly going to be on fuel oil. I
do not have the relative figures about
Naptha and ammonia but naptha is
certainly very expensive, twice as
expensive as fuel oil.

SHRI BHAGWAT JHA AZAD:
The answer to part (a) of the ques-
tion is that the annual requirement
of petroleum products for use as fer-
tiliser feedstock or as fuel for ferti-
liser plants is 3.9 million tonnes and
it wijll be met when all the present
projects start working. But, the other
day, the Minister has laid a statement
on the Table of the House which indi-
cated that most of the projects in this
Minjstry are falling behind the tar-
gets, not by a couple of years, but by
decades. May I know whether by
and large the requirements will be
fulfilled when all the projects will
start functioning and what is the care
he has taken in this regard?

SHRI D. K. BOROOAH: It is a fact
that some of them have slided back
but not by decades. So far as Durga-
pur js concerned, it is going to be
commissioned shortly. Cochin is hav-
ing a few teething troubles
think that also will go into produc-
tion and Barauni, I think, will also
go into production soon.

SHR]I DINEN BHATTACHARYYA:
What about Haldia?

SIIRI D. K. BAROOAH: Construc-
tion of Haldia fertilizer factory has
nat been started as vet; but civil
works have started.

SHRI DINEN BHATTACHARYYA:
When will it he completed?

it gww 4T wgTT : FE WERT
T qam fF @ mg-mET e ST
72 & 71 (Y 07 Fuf Fgi @t a1 @
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& AR | ¥ foa awg s [ A
G T A A TE 9T o @ F
aw g7

=t IAFTA TEAT : FRAAA F
TRAATIE X 2 | vt AT A
T H QW A F F AR Arar
Fefizad Fa & g Ay awr g
gfezmr fopea@t 1 aw @ qmw &
qATA g T ENEAT & )

Sl gHW 92 FOIW : fHqAT Ty

M | F A FN F AT I 9%
fro = F ?

ot qFTET T6A1: TEE AU Ay
Afew =1fgw

SHRI DINESH CHANDRA GOS-
WAMI: Arising out of the answer
given by the hon. Minister, there arc
some reports which have come out
recently that apart from coal - and
petroleum there are many indigenous
commodities which can be used for
the purpose of fertilizer plants. May
I know whether the Government is
making anyv siudy on this aspect, to
reduce the consumption of petroleum?

SHRI D. K, BOROOAH: The basic
raw material is coal. For quite some
time to come we will have to depend
on coal as the alternative source for
feedstock in fertiliser factories.

SHRI D. BASUNMATARI: The hon.
Minister stated about the refineries at
three places. But he has not men-
tioned about the refinery at Bongai-
gaon. What is the position there? I
want to know whether the civil work
has ctarted.

SHRI D. K. BOROOAH: The refi-
nery has already been sanctioned and
I suppose this year we will star’
some of the preliminary works there.
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Disposal of Public Complainfs against
Railway Staff

*207. SHRI NARENDRA SINGH
BISHT: Will the Minister of RAI .-
WAYS be pleased to state:

(a) the procedure regarding djs-
posal of public complaints against the
Railway staff; and

(b) whether staff is not given an
opportunity to cross-examine the com-
plaint before taking a decision on his
complaint?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). A statement is laid on the Tablz
of the Sabha.

Siutement

(a) All public complaints are dis-
posed of after due investigation which
includes examination of records and
where necessary by taking evidence
of railway staf’ and witnesses if any.
Where no conclusion can be arrived
at without confronting the complaiu-
ts and witnesses with the person
complained against or where the com-
plaint is of a serious nature confront-
ed enquirjes are alsg held.

(h) It is not physically possible to
permit staff complained against in
cross-examine the complaint in
cach and every case before taking a
decijsion on the complaint but belors
imposing any punishment on staff
they are given every reasaonable oppor-
tunity to defend themselves. Hov -
ever. when a confronteq enquiry is
held stuff are given an opportunity
to cross-examive ithe complaint.

——

SHRI NARENDHA SINGH BISHI:
You have stated that when a coa-
[ronted enquiry is held staff are piven
an ovmorlunity o cross-examine the
compleinant.  But in practice it is
otherwise. Will you issue orders that
those things are adhered 10?

SHRI MOHD. SHAFI QURESHI:
The staff are always having this op-
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porturiit:y to cross-examine the com-
plaina..t.

st A+x fag faer : = Y ag
@r T g S wvetz wrS SR
FET & AT I TCHTE 0FAA A forgr
ST, A 9@ FEAAE HT AN T
g ar wwww famrmmr o oar
FAT AT THY FG€4T FH0T (F Frqaaee
F1 fot forFaa & are § guar faer
fF SE FTFETEr AT AE ?

Y AT TR FAE A ATHT
forea #<ar 2 SHF a@  uw
FXFT  F19r foFma 1 wAr 7
v  fodrag @ F T A FFaT-
aft Framdr g, S vFmA faar smar
g 99 vAwa FI @I S FI AT AT
g | afFa ST gar FaAr 29\
F1 @I IHFTAN A AT |

ot Sz AL ;. F AT Iz
f@ od@t fear fosms @9 #9-
Tifert & ar § AT ¥ fawasw
qaz aeEdt R ATS ¥ o A qEed
& WY Fg4 9 AW T TAEEY FAA
g ERAr gEAT AE 2/ @y oF
fFaa A § A I wREl H
srerrfaster 2w 33 * fao am 47
FAATEY FT @ 27

W aeA w2 IZ AT AHIAT F

e H AT | AMA A AT 2 AT
= Atz afam

of SxIT AT, :  zAH F1E g

AHFTLT FraAAEr 20

AT "FIT . ATT G737 &1 720
=61 478 A fwT a7/ =g 4 )
SHRI S M. BANERJEE: Whether

it is a fact that in the case of com-
plaints reczived {from the ™Members
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of Parliament—whether right, wrong
ot frivolous—immediate action is taken
without giving an opportunity to the
rdilway employee to explain? If so,
why is this extra-ordinary procedure
being followed?

SHRI MOHD. SHAFI QURESHI:
There is no separate procedure for
Members of Parliament so far as com-
plaints are concerned. But the pre-
sumption is that an Hon. Member of
Parliament will lodge a correct com-
plaint.

SHRI S. M. BANERJEE: I have
got several complaints where the
complaints have been found frivolous
and the railway employees have been
punished: unnecessarily. Why the
railway employees should not be
given the sZme opportunity as other
people?

MR. SPEAKER: He has already
replied.

SHRI KARTIK ORAON: I would
like to know from the Government
whether they are aware of a complaint
made by me and my hon. friend Shri
P. K. Ghosh against a ticket collector?

MR. SPEAKER: If you want to
ask your own question then send a
separate notice. Here it is a question
of procedure.

SHRI MOHD. SHAFI QURESHI:
The complaints which are received
by the railways are of two kinds. In
the complaints where the complainant
wants to cross-examine the witness
or the accused person wants to cross-
examine the complainant, an ample
opportunjty is given to the railway
emplovees under the procadure.

SHRI S. M. BANERJEE: No, Sir.
It is not correct.
SHRI KARTIK ORAON: This is

a very serious matter. We lodged the
complaint one year back but we have
not heard anything about it so far.
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SHR1 MOHD, SHAFI QURESHI:
I will look- into that

ot Jigemz g1 Ty 0 FTATN
ST FOr ¥ arg freq gewe e g
g7 gewefugz e F sz T €7
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F aH & | I AR EE AT g
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SHRI DINEN BHATTACHARYYA:
May I know whether it js a fact that
in the big stations and especially th2
suburban sections, the complaint of
the public is regarding the late running
of trains, and if so, in those cases.
what procedure is adopted, and how
the inquiry is made and on whom the
fault is pin-pointed?

SHRI MOHD. SHAFI QURESHI:
When the complaint is of a general
nature like the late running of trains
or lack of cleanliness at the stations,
the person who makes the complaint
writes his name, and every effort is
made in those particular sections to
see that irain are speeded up. Of
course, overcrowding is there, and
we do not deny this fact. But where
particular

nature. ...

SHRI DINEN BHATTACHARYYA:
Late running is a particular type of
complaint. In those cases on whom
is the fault pinpointed?

SHRI MOHD. SHAFI QURESHI:
Action is taken on the complaint.

Threat to Howrah-Farakka Railway
Line due to Erosion caused by the
Padma

*208. SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS Le

pleaszd to state:

(a) whether erosion, caused by the
Padma jn Jangipur sub-division of
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Murshidabad District, West Bengal,
is on the point of threatening How-
rah-Farakka Railway line; and

(b) if so, what steps
taken to save this line?

are being

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
‘MOHD. SHAFI QURESHI): (a) No,
Sir.

(b) Does not afise.

SHRI JYOTIRMOY BOSU: The

‘sub-divisional officer, Jangipur had
given an official note, mentioning the
Natjonal Highway No. 34, the How-
rah-Farakka railway line, the feeder
canal at Ballarpur and at Farakka
Thana and the towns of Dhuliyan and
-Aurangabad as being threatened by
erosion. While the highway is only
about 200 yards at Hazarpur and at
Nainsuk, the railway line js less than
500 yards from Sekupura. I would
like to know whether it is a fact that
the sub-divisional officer has given an
official note on the above ljnes, and
if so. what steps Government have
taken on this note and what they
propose to do in future?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): I am not
awaie of the report of the sub-divi-
sional officer. This railway line is
supposed to have threat at two points:
one is from the river Bhagirathi,
which is 475 feet from the railway
line; the other is from the river Ganga
where the river js about 1900 feet
from the line.

So far as the first one is concerned,
there has been no erosion for the last
ten vears. and according to the en-
gineers and experts, there is no threat
to the railway line there. Similarly,
thera is no threat of erosion from the
river Ganga also. But precautionary
measures have been taken, and boul-
ders in sufficient quantities are thera.

and th- workers are there, and if
there i~ =1y threal to the railway
line., precautionary steps wijll be
taken.
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SHRI JYOTIRMOY BOSU: If you
would be kind enough to permit Dr.
K. L. Rao to tell us the position in
1:3ard to this, because this purely
CONCerns. ...

]

MR. SPEAKER: Then, let him ad-
dress his questjon to Dr, K. L. Rao
and not to the Railway Minister,

SHRI JYOTIRMOY BOSU: Now
that I have been advised, I shall do
so in the future. But since Dr. K. L.
Rao is present here, I want....

MR. SPEAKER: I am not allowing
him. This question is addressed to
the Railway Minister. I am not a'low-
ing any question to be addressed to

the Irrigation and Power Minister
now

SHRI JYOTIRMOQY BOSU: Then, 1
shall ask the Railway Minister. May
I know whether it is a fact that the
West Bengal Government was asked
to give a project report giving the
estimated cost for stoppage of erosion
and they have failed to give the pre-
ject cost so far and if so, th= steps pro-
posed to be taken by Government to
expedite the same?

SHRI L. N MISHRA: I would re-
qujre notice of that question. Speak-
ing from the railway point of view,
there is no danger to this line, and
as stated. if there is any danger, suffi-
cient precautionary steps have been
taken and will be taken. I am not
aware of what he has stated in regard
to the West Bengal Government.

SHRI JYOTIRMOY: X BOSU: Let
him make himself a little more know-
ledgeable.

MR. SPEAKER: Let him not mak:>
such ohservations, because the hon.
Minister is giving a definite reply,

DR. RANEN SEN: In spite of tha
denial of the hon. Minister, may I
know whether he i awave of the fact
that in the West Bengal Legislative
Assembly, the Minister concerned, Mr.
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Khan Chaudhuri himself made a state-
ment that there had been severe ero-
sion threatening thg railway lie wus
well as the national highway, and if
so, whether the hon. Minister of
Railways has taken it seriously and
has contacted the West Bengal Gov-
ernment to know the actual facts?

SHR[ L. N. MISHRA: The concerned
agencies have been contacted and in
fact, I got the note this morning. and
I find that there is no threat from the
Bhagirathi and the Ganga at the
moment, and if there is,....

MR. SPEAKER: His question was
very specific, namely that the Minis-
ter conczrned had made a statement
in the State Legislative Assembly.

SHRI L. N. MISHRA: I am not aware
of that statement. But our own peo-
ple went there, and we have got th=z
report of the railway engineers.

Accident in BDR Railway (Under
South Eastern Railway)

*211. SHRI DINEN BHATTACHAR-
YYA: Will the Minister of RAIL-
WAYS be pleased to state:

{(a) whether there was an ac:ident
in B.DR. Railway (under South
Eastern Railway) on the 23rd Decem-

ber, 1872;

(b) the total number of dzaths as a
rasult of the accident; and

(c) whether any enquiry was order-
ed in the maltter and if so, the find-
ings thereof?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Siv.

(b) Two,

(c) This accident has been jnquir-

ed intn by the Additional Cominis-
sioner of Railway Safety, South
Eastern Circle. Calcutta. According
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to his provisional finding the derail-
ment was due to the failure of rall-
way staf and it appzars that defects.
in the track and the rolling stock
also coniribut=d to the accident.

SHRI DINEN BHATTACHARYYA:
The Minister has given the reply—I
do not know who has briefed him—in
a very stereotype manner, A memo-
randum has already been submitted
by the South-Eastern Railwaymen's
Union, Bankura branch, to the Addi-
tional Commissioner of Railway
Safety and there the employees them-
selves have stated that the very en-
gine which was jnvolved in this acci-
dent was a condemned engine, and
in spite of that that same engine was
again running in that line and due
to that the accijdent took place. What.
is the Minister’s reply to this?

SHRI MOHD. SHAFI QURESHI:
The finding of the Additional Com-.
missioner of Railway Safety ijs:

“Having taken all the evidence
and the conditions at site into con-
sideration so far, I have come to
the conclusion that the derailment
of 5 Up Mixed train between Brin-
dabanpur and Srirampur Halt sta-
tions of Bankura-Rainagar NG sec-
tion of Adra Djvision at km. 28|8-9
on 23rd December 1972 took place
as a result of the train having been
run at an excessive speed. It ap-
pears that ‘the defects in the track
and the rolling stock have also
contributed”.

So it was not only that the track and
the rolling stock were defective, but
the main thing was that prima facie
the driver did not observe the speed
regulations, and speeded up the train
as a result of which the derailment

took place,

SHRI DINEN BHATTACHARYYA:
Was it a condemned engine?

SHRI MOHD. SHAFI QURESHIL:
That was nol a condemned engine.
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SHRI DINEN BHATTACHARYYA:
Is this ljne a narrow gauge line and
‘has Government any plan to convert
it into 2 BG line and extend it up to
Rarkeshwar on the Eastern Railway?

SHRI MOHD. SHAFI QURESHI:
‘This is a narrow gauge line. There
is no proposal ejther to convert it to
BG or to extend it further.

SHRI KRISHNA CHANDRA HAL-
DER: Is the Minister aware that the
railway track was not maintained
properly and that it is an old one and
that not only was the engine used in
this case a codemned engine but the
age of the track and inadequate main-
tenance of it was also responsible for
this? I want to know from the hon.
Minjster whether he is aware or not,
that the railway authorities are main-
taining the railway track properly.

SHRI MOHD. SHAFI QURESHI:
I have stated in my reply that the
rolling stock and the track were not
in good condition. Now, we are re-
placing the sleepers and also improv-
ing the track.

SHRI A. P. SHARMA: The hon.
Minister has said that according to
the observation of the engquiry officer
the driver exceeded the speed limit.
‘May I know whether any speed limit
was imposed in that section and what
was the extent to which that speed
limit was exceeded? (Interruption) I
am askijng a definite question whether
there was a speed limit imposed and,
if it was so, what was the speed limit
and to what extent it was exceeded.

SHRI MOHD. SHAFI QURLESHI:
The fact that he has exceeded the
speed limit indicates that there was a
limit on the speed.

SHR1 A. P. SHARMA: What
the specd? (Interruption)

WH3

MR. SPEAKER: Order please. Dr.
‘Ranen Sen.
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SHRI A. P. SHARMA: Sir, I have
asked him a specific question, What
was the speed limjt imposed? By hpw
much did he exceed?

MR. SPEAKER: He has no
Next question.

idea,

Idle Capacity in Burmah Shell Re-
finery at Trombay

*212. DR. RANEN SEN: Will the
Minister  of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the attention of the
Government has been drawn to the
news jtem appearing in ‘Hindustan
Times' dated the 6th February, 1973
under the heading “Country’s largest
refinery has much idle capacity”; and

]
(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K
BOROOAH): (a) and (b). Burmah-
Shell has claimed that it has an un-
utilised capacity of around 1.75 mil-
lion tonnes per annum. Burmah Shell
Refinery is already operating at
around 3.75 million tonnes per an-
num against its licenced capacity of
2.00 million tonnes per annun.
The question of utilising additional
capacjty claimed to be available at
the refinery will be considered by the
Government at the appropriate time
when demand for products in the ero-
nomic supply area of the Bombay Re-
fineries will justify such utilisation.

DR. RANEN SEN: This attitude of
the foreign oil companies and the re-
fineries is well known to us. In view
of the attitude they have taken, in
regard to the supply of crude. may 1
know whether it is a fact that this
Burmah-Shell refinery has got a total
capacity of 5.25 million tonnes for ithe
production of petroleum products but
they do not generally produce more
than 3.6 million tonnes. that their
marketing division is also sabotaging
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and that thsy are marketing cnly 19
per cent of the total Indian consump-
tion though they are asked to do
more and, if so, may I kpow what
steps the Government propose to take
in this regard to check these vagaries
of the foreign oil refinery?

SHRI D. K. BOROOAH: If the
hon. Member suggests that they should
be allowed to produce more than what
they are producing, that can be .consi-
dered only when we are satisfied that
‘the economic supply area near Bom-
bay justifies this. They are now pro-
‘ducing 3.75 million tonnes. Although
they have asked for expansion we
have not permitted it. Formerly,
their licensing capacity was two mil-
lion tonnes, but in January, 1963, they
were permitted to expand in view of
the national emergency existing at
that timg¢. So far as marketing is
-concerned, they do according to the
plan which is fairly well known.

DR. RANEN SEN: About market-
ing, he said it js fairly well known;
fairly well known to whom, and what
is that? Probably it is fairly we=Il
known to the Minister. Anyway, my
second questjon is this. Is it also a
fact that even today these foreign oil
refineries are not prepared to take
crude from outside their pwn procure-
ment zone and that is why this con-
flict between the attitude of the Gov-
ernment of India and that of the oil
companies persists and, if so, has the
Government made it clear to them
that since they are not getting more
prices for their crude they have to
take the crude, whatever is brought
by the Government of India. from
outside?

SHRI D. K. BOROOAH: Yes. Sir,
they have always taken crude from
their own agents. Now they have
arked for a higher price, but we have
not agreed to it. In fact, negotiations
are going on. The point of ulilisation
of crude, from whatever source it may
come to this country, is also being dis-
cussed wilth them.
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SHRI B. V. NAIK: Even though on
ideological grounds it can be consi-
dered as private or public sector and
on national chauvinistic grounds it
could be considered on the basis of
indigenous and foreign concerns, and
as long as they are within the terri-
tory of India at the appropriate time,
they are subject to nationalisation,
will the hon. Minister tell us that this
question of idle unutilised capacity
will be seen in the context of the
shortage .of petroleum and petroleum
products as well as kerosene in this
country and full utilisation of capa-
city will be ensured at least in the
coming years?

SHRI D. K. BOROOAH: Certainly
it is difficult to avoid ideological
grounds. We want the oil refineries
to be in the public sector. Regarding
the utilisation of the installed capa-
city of this particular refinery in
Bombay we have to take into account
the necessity, the capacity and the re-
quirement and thz transportation pro-
blem of that supply area. We have
found there are other areas where the
demand for petroleum products i
higher and therefore, refineries have
to be located there. In the overall
economic consideration, it is consi-
dered to be more suitable to have re-
fineries in those areas where there is
greater demand for these products as
in the north-western part of India.
Therefore, it does not sort of act as
a curtailment of production to which
the hon. member referred.

SHRI S. N. MISHRA: Why has ex-
pansion bz2en refused to this refinery?

SHRI D. K. BOROOAH: I have al-
ready said thal we are not satisfied
that the requirement of the supply
area of thi refinery justifies its ex-
pansion.

SHRI C. K. CHANDRAPPAN: In
view of the answer given by the
minister and the many difficulties he
has pointed out relation to the fore:8n
oil companies demands, why does not
the Government decide o nafionalist
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the foreign o0il rvefineries? What
stands in the way of nationalisation?

SHRI D. K. BOROOAH: Dijscus-
sions are going on with the Esso about
this problem, whether we should buy

it outright or acquire substantial
shares.
SHRI C. K. CHANDRAPPAN: I

asked about nationalisation, not buy-
ing.

MR. SPEAKER: Don’t go too far in
these matters of policy.

[Tl & <A T&@T Heqid 1
&It

]
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SHRI NAWAL KISHORE SINHA:
It is a very serious question. We read
in the newspapers perhaps, the hon.
Minister will also tell us the same
thing that we lost about Rs. 20 crores
to 30 crores worth of railway pro-
berty during the Andhra  agitation.
The loss of freight to the Railways
Must be many times more. There
Was the RPF with no reputation 1o
lose but it failed to protect and :he
GRP was collaborating with the agita-
3616 18-
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ters. If the attacks are made like
this on national properties like that
of railways and P&T, it is not enough
to inform the State Government and
depend on them for protection of
national property. Is there any pro-
posal under consideration of the Rail-
way Ministry that under such circums-
tances the industrial security force and
the CRP should be requisitioned forth-
with and deployed for protection of
railway property in disturbed areas?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): We are
planning or thinking that the rail-
ways should have their own protec-
tion force. We are convening a con-
ference of the Chief Ministers of the
States concerned. The proposal is that
the railways should have their own
force to guard their property.

SHRI VASANT SATHE: In view

of the colossal loss that has taken
place, why the existing CRP and
RPF were not properly deployed by -
the railways, particularly in the dis-
turbed areas, knowing full well that
there will be attack and burnning of
railway property?

SHR1 L. N. MISHRA: If the hon.
Member wants the CRP to be statio-
nary, it is very difficult.

st geR T @A : frer oY
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12 FATAG FT W)



31 Written Answers
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WRITTEN ANSWERS TO QUESTIONS

Water Dispute among Stites
*201. SHRI R. K. SINHA:
"SHRI S, A MURGANAN-
THAM:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the names of States amongst
which there are water disputes pend-
ing at present;

(b) the amount of water not being
utilised because of the djsputes; and

(¢) the steps taken by Government
to scottle the water disputes?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
to (c). A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-4390/73.]

Ffarw WA @ (EiaT 99)

w1 faeeiw<or
%202. st wgEws fag mew -
FAT TA HAT Tg TATH FT FAT H4AT [F

(%) #ar q@fac =@d ¥ afams
Wa 2ue  (fasr dar, gETaRw)
F fagdiFtn @l RATT 9 IAF
qrag A w1 gufr A FH
Fz% d frare fgar aav 9v o) Er
wglga 0T I HEIT &< fagr war
qi ;

(@) a1 mwAY % 2nE
af fagdhoor /4 fFar o @ A

(w) aftz gi.ar sa FTFFTAF
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IA HMSTH IIAA A wEERT
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Bihar Government’s Scheme regard-
ing power shortage

*209. SHRI RAMAVATAR SHAS-
TRI: Will the Minjster of IRRIGA-
TION AND POWER be pleased to
slate:

(a) whethzr the Government of
Bihar have sent any scheme to him
for meeting the power shortage;

(b) if so, the main features there-
of; and

(e) the reaction of the Central

Government thereto?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a).
The Power shortage in Bihar is mar-
ginal. The Government of Bihar have
not submitied any scheme to me:t
this shortage.

(b) and (c¢). Do not arise.

Krishna Project s National
Project

Upper

*210. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of IRRIGA-
TION AND POWER be pleased to
state:

(a) whether the State Governmernt
of Mysore have requested the Central
Government to take up the Upper
Krishna Project as a national project;
and

(b) if so, the reactjon of the Central
Government thereto?

THE MINISTER OF IRRIGATION
AND POWER (DR. K 7. RAQ): (a)
YYo=, Sir.

(b) The overall auestizn ¢l iinane-
ing those irvigation projecls in the
various States, accelerated construc-
tion of which can help to create signi-
ficant additional firigation potential
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wr the near future is being looked
into by the Planning Commisslon.

Slow Speed of Passenger Trains on
Trunk Routes

“213. SHRI RAJDEO SINGH: Will
the Minister of RAILWAYS be pleased
to ctate:

(a) whether Government are
dWare of the slow speed of the pas-

senger trains even. on the Trunk
Routes; and
(b) the aﬁerage tune taken 1in

reaching a distance of 150 K.M. by
the pussenger trains on the Trunk
Routes;

(c) the sleps proposed to be taken
0 increase the speed of these trains?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
:_‘?!, Sir, a sample analysis of runningz
llm.e of certain trunk route passenger
tral.nﬁ has revealed thal the Passenger
Tiins on the Broad Gauge trunx
‘Outzs cover a distance of 150 Kms.
3Pproximately in 5 hrs. and 45 Mts.
Nd oy the Metre ‘Gauge in 6} hours.
is ® average speed of Passenger trains
0‘ Necessarily low as compared to that
Mﬂil/Express trains primarily due
e?,-ethEir all-stopping character. How-
i“. at the time of revision of each
U.:_‘Q Tﬂb'a schedules of Passenger
l'Uu]PS including those on the trunk
“re €5 are reviewed and they are
Peeded yp to the extent feasible.

A
Li‘::’e"l for Construction of¢
¢ in  Sealdah-Bangaon

(Eastern Railway)

Double
Section

to1e

"TIJ?uléi_SHRI PRIYA RANJAN DAS

“?"\YS. Will the Minister of RAIL-
¢ ploased to state:

:"-"":.J‘ “Whether any request has been

Liuy 0 ¥ the Railway Administra-

ling on T:“ € a provizion for  double
he Soaldah-Buaagaor: section
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“of Eastern Railway [or lhe‘carweni-

ence of passengers;

(b) if not, whether the Ministry is
aware of the problem already; and

(c¢) the decision taken by the Minis-
try in the matter?

THE MINISTER OF RAILWAYS
‘SHR1 L. N. MISHRA): (a) to (c).-
Representations have been received

for doubling of the Sealdah Bangaon
section. Sealdah to Dum Dum is al-
ready a quadruple line section. A
izchno-economic survey for doubling
the portion betwezn Dum Dum and
Barasat (15.2 km) has been carried
out and the survey report is under
consjderation. )

Allegedly Bag Management at Sindri

*216. SHRI CHANDRA SHAILANT:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government’s atten-
tion has been drawn to the news item
appearing in the ‘Economic Times’
dated the 5th January, 1973 under
the caption “Bad Management is
Sindri's Woe”;

(b) whether Government have con-
ducted any enquiry into the allega-
tions made therein; and

(c) if so, the main findings?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) Yes, Sir.

(b) and (c). The matters raised in
the news item are under examination
in consultation with the Fertilizer
Corporation of India.

M aur W] fva awdt @ fag
frafast & waad sfaffes
®! sfwar wqArar
o7 ot foa g mrest
Fm fafa, #7i8, 3¢ & 94t ®i7 7N
uz FAE &Y IO w40 fF



Written Answers

35

(3) 7ar fratww  zmww [
faueft & Y T owiw wr gEC
fear & & S awr AR e fqam=
qaEt & qAEl § O o#qeer gfa-
fafica N ogEear  @m #r a9

(@) = T@ER ¥ Q@ "
F A A AR

() afz g, & 3@ T FT@ER
1w afafFEn & ?

fafu , AWk FEEN F
LEICCIIE | e wAr (s
Affw fegg <) (%)
falm  mmw {7, W #

1971-72 F A q=F HTETN
frataw F @y ¥ oy e 7 ag
frag we fFar & & gE)-
qoet AT Tt Sfafafaca FF oSS
T T AT g9 WT Tow faum
garsi & frat=eAt & fau 9@
fa7 svaF frat== gome A€ g
g TNE 27 w@d, 1973 F A=A
& TWer T@T TE 4T )|

(=) =i (7). a@R 1 f=x
AIqd Afaiiaa 7y F@ F v
fRarFT guft #=r af@fes &3
FAGT &

Production of Lubricating Oils

+218. SHRI S. N. MISRA: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the names of the Public Under-
takings producing lubricating oils in
India;

(b) whether
sufficient; and

the production is

(c) if net, from which country it
is obtained and on what basis?
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) Barauni Refinery
of the Indian Oil Corporation and
Madras Refineries Ltd.

(b) No, Sir.

(c) Deficit in lubricating oils dur-
ing 1972 was met by imports from
USA, UK, Rumania, Singapore, Thai-
land, France, Curacao and Taiwan,
on competitive tendering basis and
in terms of Trade Plan agreements.
In the case of proprietory brands,
purchases are made from the con-
cerned company.

Cases of Thefts on Western Railway

+219. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
RAILWAYS be pleased to state:

(a) the total number of thefts
committed on the Western Railway
in the State of Rajasthan with parti-
cular reference to Jaipur Division
during the last three years;

(b) the total loss suffered by the
passengers and the Railway; and

(c) the number of cases in which
the stolen goods have been recovered?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). A statement is laid on the Table
of the House. [Placed in Library.
See. No. LT-4391/73.]

Construction of Over-Bridge at Saf-
darjang Airport

*220. SHRI SHASHI
SHRI M.

REDDY:

BHUSHAN:
RAM GOPAL

Will the Minister of
be nleased to state:

RAILWAYS

(a) whether the construction of
the Safdarjang over-bridge is likelv
to be completed within the stipulated
period;

-



and

(¢) the number of times the esti-

mates were revised and the present| |

estimates thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF] QURESHI:) (a) and
(b). The Railway's portion of the
work on bridge proper was planned
to be completed by 30th June 1973.
Delay by about a month is antici-
pated because the work had to be
stopped last month due to non-re-
ceipt of information from the New
Delhi Municipal Committee regard-
ing the final road level to be adopted.
This information has since been Te-
ceived and work is now in progress.

It is understood that the work on
the road apprcaches being executed
by the New Delhi Municipal Com-

mittee is likely to be completed by
November, 1973.

(c) The Railway’s estimate for the
bridge proper amounting to Rs. 11.67
lakhs has not so far been revised.

CBI investigations into transactions of
0. & N.GC.

2001. SHRI BISHWANATH JHUN-

WALA: Will the Minister of

PETROLEUM AND CHEMICALS be
bPleased to state:

(a) the total number of case that
the CBI has investigated involving
transactions of the O. & N.G.C. dur-
Ing the last three years;

(b) the number of reports sub-
Crr, their reports have heen received
Years and the number pending; ard

(c) the nature of action taken in
fach cage?

MEHE DEPUTY MINISTER IN THE
o NISTRY OF PETROLEUM AND

SIyMICALS ~ (SHRI  DALBIR
GH): (a) 50.

fa]ib) and (¢). Out of these 50 cases

CBEn up for investigation by the

L their reports have been recceived
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(b) if not, the reasons for delay;ll‘_

idinvestigation.
Mpect died while the

38

in 39 cases and 10 cases are pending
In one case, the sus-

enquiry was
pending.

Of the 39 cases, in which investi-
gations were finalised by the CBI,
one case was closed, 2 have been sent
to Court and action to send two other
cases to Court is in progress, Out of
the remaining 34 cases, departmental
action has been taken in 12 cases and
in 22 cases departmental action is be-
ing taken by O&NGC.

Express oy Publicity works by
Companies

2002. KUMARI KAMLA KUMARI:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state.

(a) whether Government propose
to put a ceiling on the expenses on
publicity in so far as companies be-
longing to large industrial houses are
concerned; and

(b) if so,
thereof?

the broad outlines

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI D.
R. CHAVAN): (a) No, Sir,

(b) Does not arise.

Payment of compensation {o Ministry
Share Holders of Sick Mill

2003. SHRI N. K. SANGHI: Will
tho Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased 1o
state:

(a) whether Government have
assessed the minority shave holdings
of the sick mills taken over by Go-
vernment and if so, the total extent
of the holdings; and

(b) whether any scheme has been
drawn up for payment of compensa-
tion to the minority share-holders,
even if the liabilities exceed the
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assets due to mismanagement of the
mills? '

THE MINISTER OF STATE IN
THE. MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
D. R. CHAVAN): (a) and (b). In-
formation is being collected and will
be laid on the Table of the House.

Tenders of Naphtha
Tenders of Naphtha

2004. SHRI G. Y. KRISHNAN:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to re-
fer to the reply given 1o Unsiarred
Question No. 221 on the 14th Novem-
ber, 1972 regarding legal action
against foreign tenderers of Naphtha
and state:

(a) whether the Indian Oil Cor-
poration has instituted any legal
action against the foreign tenderers
who failed to supply the contracled
15 lakh tonnes of naphtha; and

(b) if so, the present position of
the case?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). The Indian
0il Corporation has referred the
matler to their solicitors for legal
opinion.  Suitable action will be
taken by the IOC after considering
the advice of the solicitors.

New Railway Lines in Kerala
During 1973-71
2005. SHRI VAYALAR RAV1:

Will the Minister of RAILWAYS be
pleased to state:

{a) which are the new Railway
lines in Kerala for which surveys
have heen in progress or already
completed: and

(b} the new lines Government

propose to take up for construction
during the Fifth Plan in order of
preference?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Railway development is not envisag-
ed on state-wise or region-wise coli-
cepts. However, the following pro-
jects which fall partly or wholly
Kerala State were surveyed:

(i) Tellicherry-Mysore—237 Kma.

(i) Kayamkulam-Ernakulam-.97
Kms.

(iii) Trivandrum-Cape
100 Kms.

Comorin-.

(iv) Kuttipuram-Ernakulam wa
Guruvayur and Granganore—128
Kms.

(v) Trichur-Kollengod—68.04 Kms

(vi) Chalakudi-Valparai—71.49
Out of these, work on construction

of line Trivandrum-Cape Comorin has

commenced and is in progress.

(b) Proposals for the Fifth Fiv»
Year Plan have not yet been finalised.

Number gf Employees in Fertilizers
and Chemicals Limited, Travancove

2006. SHRI VAYALAR RAVI:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

ta) the total number of employecea
in the Fertilizers and Chemicals
Limited, Travancore in Kerala and

their category-wise break up to-
gether with the respective scales of
pay; and

(b) the total amount of wage bill
of the Company per year and how it

compares with the total value of
production? ®

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS ({SHRI DALBIR
SINGH): fa) and (b). A Statement
is laid on the Table of the House.
[Placed in Library. See No. LT-

362773, |
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Plans for Co-ordination
Electricity Board

of Statle

2010. SHRI N, K. SANGHI: Wiil
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether during the discus-
sions at the annual session of the
Institution of Engineers held in Bom-
bay in January, 1973, it was contend-
ed that the provisions of the Elec-
tricity Act, 1970 and the Electricity
Supply Act, 1948 were inadequate to
enforce financial or commercial dis-
cipline on the business of electricity;

(b) whether it was also suggested
there that the Centre should set up a
central directing machinery to lay
down guidelines for short-term and
long-term plans and to co-ordinate
the working of the wvarioug State
Electricity Boards; and

(c) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) and (b). The Insti-
tution of Engineers of (India) Bom-
bay Branch has informed that the
points relating to the necessity for
amending the provisons of the Indian
Eleztricity Act, 1910 (there is no
electricity Act of 1970) and the Elec-
tricity (Supply) Act, 1948 as well as
the necessity for co-ordinating the
working of the various State Electri-
city Boards were suggested in a lec-

ture during the annual session of the
Institution.

(c) In order to meet the growing
demand for power, the installed
generating capacily is likely to be in-
creased from about 20 millions KW
at the end of the Fourth Plan to
about 40 million KW at the end of
the Fifth Plan. In the context of
such large development programme
and the need for providing economic
power supply through large power
stations and integrated operation of
power syslems the Juestion of re-
strucfuring the electricity sunply in-
dustry iz under study.
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Absorption of Retrencheg Employees

¢f S and T. Department (South
Eastern Railway)
2011. DR. SARADISH ROY: Will

the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 3989 on the
12th  December, 1972 regarding
absorption of retrenched employees
of S and T Department (South Eas-
tern Railway) and state:

(a) whether seniority of service
was considered for re-employment of

47 employees and if not, the reasons
therefor;

(b) how many more of the retren-
ched employees have been re-employ -
ed so far; and

(c) by what time all the retrenched
employees are expetted to Dbe
re-employed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESH): (a) Yes,
except in one case, where the senior
construction labourer was not re-
appointed as meanwhile police had
registered a criminal case against
him,

(b) 30.

(¢) There are no immediate pros-
pects for their re-engagement.

Derailment of Two Trains by
Agitators in Andhra Pradesh

2012. SHRI ARVIND M. PATEL:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether two trains, one Kat-
pati-Pakala Passenger and another a
poods train, were derailed by Andhra

Agitators on 4th and 6th February,
1973;

(b) if so, the number of persons
killed and injured;

(c) the amount of
paid to them; and

compensation
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(d) the action taken by Govern-
ment against the persons found res-
ponsible?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Presumably the reference is to the
derailment of train No. 122 Down
Tiruchirappalli-Renigunta Fast
Passenger between Bommasamudram
and Ramapuram stations on Kalpadi-
Renigunta section of the Southern
Railway on 5th February 1973 and
the derailment of No. 2521 Up Diesel
goods between Guntakal and Ban-
tanhal stations on the South Central
Railway on 6th February 1973. Both
these accidents are suspec.ced to have
been caused by unauthorised inter-
ference with the permanent way by
some unknown persons.

(b) While in the first accident no
one was killed but 15 persons were
injured. there were no casualties in
the second accident.

(¢) No compensation has been paid
so far.

(d) Since no staff hag been held
responsible for these accidents, the
question of taking action against any
railway staff does not arise.

Commissioning of Aluminium Smelter
Plant at Korba and Supply of Power
Therefor

2013. SHERI R. V. BADE: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether with the expected com-
missioning of the Smelter Plant of
the Korba Public Sector Aluminium
Plant by early 1975, there will be a

large deficit of power in Madhya
Pradesh;

(b) whether to mecet the load ol
the Aluminium Plant in  particular.

the Madhya Pradesh Government has
proposed extension of Kerala Thermal
Station and that the State Govern-
meat requested the Government o0
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India for giving priority for the
delivery of 1 x 120 MW unit of erec-
tion at Korba; and

(c) if so, whether the promised
priority for the 4th Unit from HEL,
Bhopal has since been conformed?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR] BALGOVIND VER-
MA): (a) The estimnated power de-
ficit in Madhya Pradesh in early 1975
is of the order of 92 MW, taking into
account the requirements of the Alu-
minimum Plant.

{b) and (c). The Korba Thermal
Power Station is being extended.
The State Government had requested
for priority allotment of one set of
120 MW. The 67th 120 MW. unit from
HEL, Bhopal expected to be deliver-
ed in September, 1974—March, 1975.
has been allotted to the Station. The
requirements are being further ve-
viewed in the light of progress of
other related works.

Promotion/Reversion/ Trinsfer of per-
sonnel in Ratlam Division

2014. DR. LAXMINARAIN PAN-
DEYA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether promotions, reversions
or transfers of personnel in Ratlam
Division are decided by Bombay Divi-
sion as per orders of CCS (Ey CCG
letiter No. E 839/4/15/5, dated the
12th October. 1972 to DS (E) BRC and

ES. (E) BCT/RTM; and
{h) if so. what are the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
i TInstructions were issued by the
“teadguarters’ Office, Wostern Railway.
Bombay, vide letter No. E639/4/15/5

dated 13th  October, 1973, that n¥
vacancy occurring after 13th Qctober.
1972 i Bareda and Ratlam Division:
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should be earmarked for transfer of
TTEs had earlier been transferred
TTEs had earlier been transferred
from Baroda and Ratlam Divisions to
Bombay Division and they had re-
questioned for retransfer to the parent
Divisions. However, there have been
representations against the above ins-
tructions and one of the employees
has obtained a Court injunction
against the orders. The matter is sub-
judice at present.

Delay in completion of Projects due
to fault of contractors

7015. SHRI E. V. VIKHE PATIL:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the names of various power
jrnjects which were scheduled to be
completed during the Fourth Plan
period but are likelv to bhe d-elayed
beiond that period;

(b) to what exteni such celay has
hecen caused due to the fault of con-
t-~actors; and

(¢) the financial irngplications of the
Ae¢lay in completion of these projects?

THE DEPUTY MINISTER IN THE
MINTSTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) As per the statement laid
on the Table of the House. [Place in
Library. See No. LT-4393/73].

(bY and (¢). The delay in the exe-
cution of the projects has been main-
1v due to:—

(i) Delay in the supply of main
meuerating equipment and other an-

rillaries by indigenous manufactu-
rers.

(ii) Retardation of civil works on
some projects due to shortage of

ossential materials like steel.
went, gases etc, |
(iii) Delay in receipt of replace-

ment parts from abroad.

fiv)y T.aobour
of highly skilled workers.

MARCH 6, 1973

Written Answers 48

(v) Inadequacy of funds available
for certain projects. It is not possi-
bhle to asses the’ financial implica-
tions of delays attributable to con-

iractors on account of the above
causes.

Liguidation of Companies owned by
Tatas, Birlas and Sahu Jain

2016. KUMARI KAMLA KUMARI:
will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
1o slate:

(a) whether the Tatas, Birlas. and
Sahu Jain have been announcing lig-
uidation of Companies manipulating
the shares by transferring them from
one Company to another at arbitrary
prices causing loss of Government re-
venues; and

(b) if so. the steps taken by Govern-
ment to check them from doing s

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI D. R.

CHAVAN): (a) and (b). The informa-
tion is being collected and it will be
laid on the Table of the House.

Rise in Minimum Age for Marriage

2017. SHRI R. K. SINHA:
SHRI M. C. DAGA:

Will the Minister of LAW, JUS-

TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether Government have since
considered the views obtained from
the State Govermmenis and various
Ministries over the matter of raising

the minimum age for marriage.

} (hy if so, the decision of Govern-
\ment in this respect: and

{c) if not, the further time likely to

unrest and shorl:nan“-{lm taken by Government in examiring

the views and toking a final decision?
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THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI

NITIRAJ SINGH CHAUDHURY)
(a) Yes, Sir.
(b) and (c¢). The proposals for rais-

ing the minimum age for marriage are
being finalised

Getting up of Fertilizer Tattary at
Mirzapur (Uttar Pradesh) and
Palamau (Bihar)

2018. KUMARI KAMLA KUMARI
WiU the Minister of PETROLEOM
AND CHEMICALS be pleased to
state:

(a) whether the Ministry proposed

to start fertilizer factories in Mirzapur
District of Uttar Pradesh and Palamau
*District of Bihar to supply fertilizer
to the farmers cf the Districts;

(b) if so, the main features thereof;
and - ' lij

(c) if not, the Fteps to be taken
te fulfil the demand of formers in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) to (c¢). Studies arc
presently under way in regard to
possible locations where additional
fertilizer capacity would be created
during the Fifth Five Year Plan.
The studies would also cover suitable
sites in Uttar Pradesh and Bihar.

Steps taken to reduce the cost of Basic
Drugs

2019, SHiRI K. BALADHANDA-
YUTHAM: Will the Minister of PET-
ilOLEUM AND CHEMICALS be plea-
sed to state the steps taken to reduce
the cost of basic drugs manufactured
in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI DALBIR
SINGH); Reduction in cost of pro-
duction of basic drugs can be secured
by fuller utilisation of installed capa-
cities, by research and development to
reduce process costs and by adoption
of the most advantageous technology
avaiilable to Us in new projects. The
Government are implementing mea-
sures to aUow fuller utilisation of
capacities wherever considered feasi-
ble. Licensing applications involving
foreign technologies are scrutinised
by technical experts to ensure induc-

tion of most suitable technology
available to us. Government have
also been encouraging production

units in the country to take up re-
search and development activities as
part of  their manufacturing pro-
gramme.

Seminar on Plastics
2020,

SHRI GIRIDHAR GOMANGO;
SHRI PRABHUDAS PATEL

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether a two-day Seminar on
plastics was held in Bombay in 1973;
and

(b) if so, the matters discussed and
conclusions arrived at the Seminar?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND

CHEMICAL (SHRI DALBIR
SINGH); (a) and (b). The All India
Plastics Manufacturers’ Association

organised Seminars on “Plastics in 70's
and Plastics End Uses” as part of its
Silver Jubilee Celebrations from 1st to
3rd February, 1973 at Bombay. Matters
concerning the plastics industry, such
as raw material availability, proces-
sing machinery, marketing strategies
exports and financial assistance to
exporting industries etc. were discus-
sed at the Seminars. There was ex-
change of ideas on several points and
suggestions made by the participants.
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Nylon Plant in Mangaloie

2021. SHRI G. Y. KRISHNAN: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether any proposal has been
sent by the State of Mysore for Cen-
tral Government’s approval for Rs. 12
crores Nylon Plant to be set up 1n
Mangalore; and

(b) if sq, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(ay Yes, Sir.

(b) The proposal has been approved
by the Government of India, subject
to certain conditions.

Meeting of Chief Ministers of
Northern States to Discuss Thein
Dam

2022, SHRI P. GANGADEB:
SHRI B. S BHAURA.

Will the Minister of TRRIGATION
AND POWER be pleased to state:

(a) whether he convened a meeting
of the Chief Minisiers of the Northern
States on the 25th December, 1972 to
discuss the question of Thein Dam; and

() if so. the subijects discussed and
decisions arrived at?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SIIRI RALGOVIND VERMA):
(a) and (by. A meeting of Chief Min-
isters of the concerned States namely.
Jammu & Kashmir, Himachal Pra-
desh, Puiijab, Rajasthan and tlaryana
wis held on the 24th December, 1972.
At this meeting, all the iInter-State
aspeets of the Thein Dam Project,
including the acquisition of land and
rehabililatinn of Persons to he dis-
placed. sharint of cost and benefits
amongst the beneficiary States and
the agency for execution of the pro-
ject wete discussed.
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The important
made were:;

recommendations

(i) the scheme should be taken up
by the centre for execution;

(ii) the cost chargeable to irriga-
tion shall be borme by the
beneficiary States and the cost
allocable to power shall be
horne by the Centre;

(iii) for the execution and adminis-
tration of the project, a Board
will be set up by the Central
Government in which all the
concerned States will be duly
represented;

(iv) sharing of power benefits will
be further examined and dis-
cussed by the Chief Ministers
subsequently to arrive at a
mutually agreed  solution.
Jlowever, if no agreement 1s
reached, the matter shall be
referred to the Prime Minister
whose deeision will be accept-
ed; and

(v) the burden of rehabilitation

’ cshall be shared by all bene-
ficiary States according to the
benefits accruing to each.
Each displaced family would
be allotted 12.5 acres of land
for rehabilitation, for which
each State will make avail-
able land to the extent of its
share of burden.

Delay in Furnishing Information to
Monopolies Commission

2023. SHRI JAGANNATH MISHRA .
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether certain companies either
refuse or inordinately delay the sub-
mirsion of information proposed by
the Aonopolies Commission from time
to time: and

(b) if so  the action proposed against
curh defaulting companies?
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TIE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI D. R.
CHAVAN): (a)" In one case the ap-
plicunt company did not furnish to the
Monopolies and Restrictive Trade
Practices Commission the requisite
information but contended that the
information asked for is not relevant
and has requested the Commission for
a personal hearing.

(b) Ruport of the Commission s

awaited.

Cases Pending with Monopolies Com-
mission

2024. SHRI M. S. SANJEEVI RAO:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) the number of cases pending at
present with the DMounopolies Commi-
ssion; and

(b) the reasons for delay in process-
ing these cases.

THE MINISTER OF STATE IN TI{E
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI D. R.
CHAVAN): (a) Eleven propnsal under
Chapter III of the Act referred to the
Monopolies and Restrictive Trade
Practices Commission for further in-
quiries are pending with it at present.

(b) Sub-section (2) of Section 30
of the Monopolies and Restrictive
Trade Practices Act lays down a time
limit of 90 days for the Commission
to make reports except when the Com-
mission for special reasons recorded by
it in writing, is of opinion that reports
cannot be made by it wilthin the said
period of ninety days. Reports on
five proposals are not yet due. It ap-
pears that in five of {he remaining six
cases the main reason is that inter-
connections are to be established and
the necessary information is sfill be-
ing collected by the Commission for
examination. Besides, the decision of
the Calcutta High Court befare whom
a qwrit petition has been moved hy one
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of the undertakings allegedly inter-
connected. is awaited. In one of these
five cases, the appllicant company did
not furnish the requisite information
and asked for a personal hearing. In
one case, the Commission is still ga-
thering some information from the
applicant company and various others
including some Government depart-
ments. T _{_'I

Sirike Ballot Decision by South East-
ern Railwaymen

2025. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether South Eastern Rail-
waymen took a decision for a strike
ballot on 8th May, 1972;

(b) if so., their demands; and

(c) the stepé Government propose
to take to meet their demands?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
Working Committee of the South East-
ern Railwaymen’s Union decided on
Oth May, 1972 to conduct a strike
ballot on 12th July, 1972

(b) A statement is attached.

(c) Such issues are generally settled
through discussions in the meetings
of the Negotiating Machinery and
Joint Consultative Machinery at dif-
ferent levels. The demands in ques-
tion have been dealt with on these
lineg and such aclion as is feasible hag
heen initiated.

Statement

1. Immediate publication of Pay
Commission Report and revision of pay
scales on the basis of need based
minimum wage.

2, Payment of honus to Railwaymen.
3. Stoppage of retrenchment of

(tasual Labour and their obsorption
i permanent posts.
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4. Grant of Project Allowance to
Railwaymen working in certain places
like Bastar, Ranchi etc.

5. Stoppage of surrender of posts
and reversions.

6. Reudction in duty hours of stalf.

7. Stoppage of victimisation of
Trade Union Workers.

8. Immediatle payment of
claim of staff.

arvears

9. Abolition of Contract System of
- Labour.

10. Stoppage of atrocities by Police
:and R.PF.

11. Employment of sons of Railway-
imen.

12. Restoration of all Trade Union
rights.

13. Introduction of S:cial
Srheme for Railwaymen.

Securily

. 14. Grant of City Allowance io
‘employees working at Kharagpury
Tatanagar etc.

1

15. Withdrawal of propos:] for cur-
I tailment of existing travel facilitiaas.

( 16. Revision of yard-stick of work-

load of Ministerial Staff ©nd other
acategories and payment of oveortime for
5 ndditional work

(
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Increase in Assets of Monopoly Honses

2027. SHRI D. B. CHANDRA
GOWDA: Will the Minister of LAW.
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether assets of Monopoly
Houses have increased during the last
few years; and

(b) if so, whether Government have
enquired into the reasons therefor and
if so, the outcome of the enquiry?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR1 D. R.
CHAVAN): (a) Yes Sir. The assets 0f
the Monopoly Houses as constituted
by ILPIC have generally increased
during the last few vears.

(b) The increase in assets has been
due to a number of reasons namely
increases in reserves. borrowings and
paid-up capital.
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Loan OQOutstanding against Anand
Bazar Patrika

2030. SHRI JYOTIRMOY BOSU:
Will the Minisler o. LAW. JUSTICE
AND COMPANY AFFAIRS be pleas-
ed Lo refer to the reply given to Un-
starred question No. i218 cpn the 4th
August, 1970 and state:

(a) the amount of loans outstanrding
for payments by DM/s. Anabd Bazar
Patrika Private Limited, Calculta ;=
on December 31, 1972;

(b) whether the company has been
granted any fresh loan betwoeen Jan-
uvary 1, 1970 and January 1, 1973 from
the Bank and if so, the amount there-
of and how this fresh loan has been
appropriated;

(¢) the names of new companies
floated by this Company during the
las: 3 years; and

(d) the main line of business ol
each of the new compaunies and sources
of finance of the companies floated hy
this company?
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI D. R.
CHAVAN): (a) to (d). The informa-
tion is being collected and will be laid
on the Table of the House.
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Purchase of Shares of Shaw Walace
and Company

2032. SHRI SHYAM SUNDER MO-
HAPATRA: Wil the DMinister of
LAW, JUSTICE AND COMPANY AF-
FAIRS be pleased to state:

(a) whether purchase of shares of
Shaw Wallace Company has been fro-
zen for three years;

(b) if so, the reasons therefor; and

(¢) who owns the maximum of
shares of the Company in India?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI D. R
CHAVAN): (a) and (b). The Com-
pany Law Board has passed an Order
under section 250(4) of the Companies
Act, 1956 declaring that any transfer
of shares held by the following four
bodies corporate in M/s, Shaw Wallace
and Co. Ltd., Calcutta, <hall he void for
a periazd of three years wilth cffect
from 18th December, 1072:—-

1. R. G. Shaw and Co. Ltd,
(2,20,999 equity shares);
2. Shaw Darby and Co Ltd,

(58,666 equity shares);

3. Show Scott and C. Ltd., (60,000
equity shares);

4. Thames Rice Milling Co. Ltd.,
(46,666 equity shares).

The above four bodies corporate
against whom the orders have been
passed hold together about 39 per cent
of the shaves of the company. The
erder has been passed since it was
upprehended that there is likely to be
a transfer of this block holding which
may bring about a change in the Board
of Directors which may be prejudicial
to the interest of the company.

(c) As per the latest Annual Return
filed by the company with the Regls-
trar, the top three Indian shareholders
of th: compony ave given Liclow:
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(i) Mercantile Bank Agency Pri-
vate Ltd.,, Calcutty 66,666
shares.

(ii) Life Insurance Corporation of
India—55,200 shares.

(iii) Unit Trust of India—45,821

shares.

Purchase of shares of Shaw Walace
and Co.

2033. SHRI SHYAM SUNDER MO-
HAPATRA: Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether an enquiry has been
conducted in regard to the purchase of
a large number of shares ~f Shaw Wal-
lace Company in England by an Indian
named Shri Kalyan K. Basu;

(b) if so, the result of the enquiry?:

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI D. R
CHAVAN): (a) and (b). The Euforce-
ment Directorate are conducting cer-
tain enquiries in this regard.

It may take some more time to know
the results.

Material used In construction of Saf-
darjang over-bridge

2034. SHRI M. M. JOSEPH: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government have made
any inquiry in the matter of material
used for construction of Safdarjang
over-bridge in New Delhi; and

(b) if so, the results thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
Railway is constructing the bridge pro-
per across the railway line while the
approaches on either side are being
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constructed by the New Delhi Munici-
pal Committee. There is no complaint
for the material us2d for the Rail-
way's portion of the work. As such,
no inquiry has been made.

(b) Does not arlse.

Investigation into Consignments book-

-ed underweight from Delhi Station to

Howrah by Parcel Staff, Delhi Main
Station S5

2035. SHRI MAHADEEPAK SINGH
SHAKYA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether investigations wera
ordered by Central Inteligence Bureau,
Railway Protection Force Branch,
‘Northern Railway for the consign-
ment of fresh peas and carrots booked
underweight from Delhi to Howrah by
the Parcel staff working at Delhi main
station in the year 1972;

{b) whether the investigations have
been completed and reports received
and examined by tle administration;
and

(c) if so, the action taken against
‘the defaulters?

THE DEPUTY.MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.
(b) and (c¢). Commercial Depart-

ment of Northern Railway is examin-
ing the enqujry reports with a view to
take action against the defaulters.

TInquiry into the Defects of Cochin
Division of FACT

2036. SHRI VAYALAR RAVI: Wil
ihe Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether there have been major
errection defects in the whole errection
system of the Cochin Division of FACT
which hgve not been rectified despite
the efarxts made -during the last ong
and a half yers;

3616 L.S—3.

(b) whether the production has al-
ready been delayed by two years re-
sulting in an annual loss of production
worth Rs. 25 crores; and

(c) whether Government propose 1o
conduct a thorough enquiry in the pre-
sent condition of the plant, and if so,
the terms of enquiry?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). The plant was
mechanically completed in July 1971
and during the pre-commissioning
trials certain erection defects were
noticed in the Reformed Gas Mains.
The defects have since been reclified,
but the plant could not be commission-
ed immediately thereafter on account
of certain unforseen problems and
mechanical failures mainly in some
of the imported equipment. The loss
in production on account of this delay
in commissioning is estimated at
165,000 tonnes of urea. This is on the
basis that a fertilizer plant would
operate at 50 per cent of its ratad
capacity in the first year of its com-
missioning,

(c) the various problems which have
delayed the commissioning of the plant
have been carefully identified and
appropriate remedial steps have been,
or are being, taken in regard to them.
No other enquiry is called for at this
stage.

Delay in Goods Traffic due to defective
Engines

2037. SHRI S. M. BANERJEE: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether a good number of en-
gines, diesel, steam and electric, are
not in working order;

(b) whether this is one of the rea-
sons for delay in gonds tra(Mfc; and
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(c) it so, the steps taken by Gov-
ernment to rectify the defects in the
engines?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) In
the case of steam and diesel locomo-
tives the number of locomotives not
in working orders is generally within
the permissible allowance for carry-
ing out repairs and preventive main-
tenance schedules.

The number of electric locomotives
not in working order is also within the
permissible allowance” provided for
except when locomotives seriously da-
maged in accidents have caused set-
back as on Eastern and South Eastern
Railways.

(b) No.

(¢) The rectification of defects on
engines and execution of repalrs 1s a
regular process. This includes those
damaged in accidents for which special
steps are taken to repalr.

Curbing corruption in Railways

2038. SHRI S. M. BANERJEE: Wili
the Minister of RAILWAYS be pleas-
ed to state:

(a) the step being taken to curb
corruption in Railways;

(b) whether the trade union have
been taken into confidence to help the
Government in this regard; and

(c) if not, the reason therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) A
statement is attached.

(b) and (c). Any complaints of
corruption or malpractice or any sug-
gestion regarding drive against corrup-
tion made bona flde by Trade Union,
arc looked into and appropriate-action
taken thereon.
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Government are fully seized of the
problem of corruption on Indian Rail-
ways. During the last two dceades two
high-powered Committees enquired in-
to the problem of corruption on Rail-
ways. The Vigilance Organisation on
the Indian Railways in its preseni
form has its origin in the recommen-
dations made by one of the above two
Committees viz.,, the Railway Corrup-
tion Enquiry Committee (Kripalani
Committee) which enquired into the
problem of corruption on Railway
auring 1953—55. Another Committeas
Itnown as the Santhanam Committee
on prevention of corruption appointed
in 1962, studied the problem of ccr-
ruption in the Ceniral Government in-
cluding the Railways. On the basis of
the recommendations of the Santha-
nam Committee the Vigilanze Organi-
sation on the Indian Railways was
considerably reorganised and ade-
quately strengthened on 1964-65,

2, The Vigilance Organisation on the
Railways and the Railway Board not
only investigates complaints and in-
formation received by it against rail-
wayment of corruption and malprac-
tices but also conducts on its ownm
separately as well as in conjunction
with the 'S.P.E., preventive checks
into the wvarious aspects of Railways
working which are susceptible to cor-
rupt practices. The Vigilance Organi-
sation on the Zonal Railways and in
the Railway Board maintains close
liaison with the Special Police Esta-
blishment. The organisation also
follows up disciplinary action institu-
ted on the results of the investigations
by the Vigilance and the Special
Police Establishment. In cases against
gazetted officers, the investigations
and subsequent disciplinary proceed-
fings are finalised consultation with
the Central Vigilance Commission.

3. About 10,000 preventive checks
are conducted by the Organlsation in
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a Yyear. Apart from having action
taken against the staff considered res-
ponsible for malpractices and irregu-
larities established during investiga-
tions and checks, the Vigilance Orga-
nisation also brings to the notice of
the departmental authorities loopho-
les in procedures and lacunae in rules
revealed during the investigations and
checks, so that the departments may
take action to plug loophsles and to
eliminate lacunae so as to reduce the
scope for malpractices.

4. The tempo of checks will conti-
nue to be maintained so as to keep up
the effectiveness of Vigilance drive
with ultimate objective of rooting out
corruption.

Allotment of Seats Instead of Slee-
pers to Passengerg whose Sleeping
Accommodation in 2-Tier is confirmed

2039. SHRI NARENDRA SINGH
BISHT: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether a passenger whose
sleeping accommodation in 2-tier is
confirmed on the chart prepared by
the Reservation Staft but who before
making payment of the sleeping
charges requests for sitting accommo-
dation gets sitting accommodatjon
instead of the sleeper; and

(b) if so, the brief outline of the
rules in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHKI]
MOHD. SHAFI QURESHI): (a) Pur-
chase of journey ticket and payment
of reservation fee and sleeper sur-
charge are conditions precedent to
confirmation of reservation in sleeper
coaches,

(b) Does not arise.
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Prescription of life-saving durgs by
Railways Doctors in Hospitals

2041. SHRI RAMAVATAR SHAS-
TRI:© Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether costly medicines are
not being prescribed by the Railway
Doctors for the patients especially
outdoor patients but their substitutes
are prescribeq instead;

(b) whether in recent year the
amount spent on medicines in Eastern
Railway has been curtailed to half as
a measure of ecoomy though the
number of patients has increased; and

(c) if so, whether Government
propose to keep sufficient quantity of
life saving drugs in Hospitals in
Eastern Railway and whether the
Doectors will not be forbidden to
prescribe such medicines to the necedy
patients?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI1
MOHD. SHAFI QURESHTI): (a)
and (b). No.

(c) Does not arise.

Re-Impursement of Tuition Fees upto
Degree Classes to Railways Emnployees

2042, SHRI RAMAVATAR SHAS-
TRI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the tuition fees

paid
by sons and daughters

of Railway
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employees upto Higher Secondary;}
Pre-University|First year of two
years I.A.|I.Sc., course are reimburs-
ed to the Railway employees;

(b) whether Government propase
to reimburse to the Railway emplo-
yees the tuition fees paid by their
children upto the degree class; and

(c) if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) No.

(c) Does not arise.

Assistance for Nagarjun Sagar Pro-
ject 1 Andhra Pradesh

2043. SHRI C. K. JAFFER
SHERIEF: Will "the Minister of
IRRIGATION AND POWER be
pleased to state:

«a) whether the Nagarjun Sagar
Project in Andhra Pradesh has bcen
getting special assistance from Cent-
ral Government;

(b) if so, whether Central Govern-
ment propose to treat the TUpper
Krishna project also in the same
way, and

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) No special Central
assistance has heen given for Nagar-
junasagar project during this year.

(a) and (c)., The questijon of ac-
celerating some selected major irri-
gation projects in the country, whose
construction can help to create signi-
ficant additional irrigation potential
in the next three years is being looked
into by the Planning Commission.
Upper Krishna is one of the projects
being examined in this connection.
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Restrictiong on Holding Mass Meeting
in Railway Colony of Chittaranjan
Locomotive Works

2044. SHRI DINEN BHATTACHA-
RYYA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether any decision has been
taken by Government to isolate thsa
Railway colony of Chittaranjan Lo-
comotive Works by raising walls and
ditches; and

(b) whether restrictions have been
imposed on all citizens and Railway
workers for entering and holding
mass meetings in the Railway Colu-
ny?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.
The boundary wall and trenches

around Chittaranjan township have,
however, been provided to provide
additional security arrangements
against theft and robbery.

(bd No. However, Chittaranjan be-
ing a protected place under the West
Bengal Maintenance of Public Order
Act 1970, entry and exit are regula-
ted by permits. Also, permission is
required to be taken for holding mass
meetings.

Constructiop of Quarters ang their
Allotment to Employees in Delhi
Area (Northern Railway)

2045. SHRI RAJDEO SINGH: will
the Minister of RAILWAYS be plea-

sed to state:

(a) the number of Railwaymcn
registered on various priority Lisis
for allotment of Government accom-
modation, separately, in Delhi area
and the maximum time of wziting
for the last man ip each list.

(b) the number of quarters cuns-
ructed in Delhi Area jn 1972-73 and
proposed to be constructed in 1973-74
and what additional measures are:
proposed to be taken to augment con-
struction in Delhi area; and

(c) what is the total] amount of
house rent allowance paid to workers
yearly in Delhi area as a result of
hon-provision of accommodation by
Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI):

Statement

Total No. of Date of Registration of the last man on the priority
staff Regis- list
(a) Category tered as on
20-2-1973 ESSENTTAL NON-ESSENTIAL
Essen-  Non- For For For For For For
ual Essen- Type Type Type Type Type Type
tial 111 I1 I 11T 1§ [
and and
above above
1. Class 111 3340 10795 Jan.72 May6s Not  June  Dec.  Not
Appli- 68 52 appli-
cable cable
2. Chss1v © 4883  st74 Not Not Nov. Nat Nt Sepr,
appli-  appli- 62 appli-  appli- 5.1
cable cable cable cuble
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(b) Class III Class IV
New Replace- New Replace-
ment ment
N . _—
(i) Quarters constructed during 1972-73 39 32 175 3z
(ii) Quarters under constructlon dunng
1972-73 . . 236 96 160
(iii) Quarters proposed to be oonst.ruc-
ted during 1973-74 . 32 16 32 256

The construction of quarters is planned according to the

(c) Approximately Rs. 77 lakhs per annum .

availability of funds.

Handing of Delivery Cases by Safal-
wali in Railway Central Hospital,
New Delhi

2046. SHRI RAJDEO SINGH: wil
the Minister of RAILWAYS be plea-
sed to refer to the reply given to Un-
starred Question No. 3918 on the 24th
August, 1972 regarding handling of
Delivery Cases by Safaiwali in Ra:il-
way Central Hospital, New Delhi and
state:

(a) whether the enquiry has since
been completed and if so, the findings
thereof;

(b) the action taken against the
hospital athorities found guilty; and

(c) the steps proposed to be taken
1o avoid recurrence of such cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Ves.
It has been revealed during the
course of enquiry that, the delivery,
episiotomy operation, stiching as also
administration of the injections, in
the case of Smt. Gulzari, wife of
Shri Moagu Ram, (Gangman, all werw
dune hy the qualified Nurse hersel!
and that the Safaiwall had no role to
play in these. Earlier the patient had
heen examined after admission hy
the Lady Doclor to ensure that it was
a case of normal delivery. For nor-
mal confliiemments a irained Nurse is
competent 1o conduct the delivery.

(b) Does not arise.

(c) Steps have however been taken
to reiterate instructions that there is
no attempt by any staff other than
the athorised to do any kind of treat-
ment.

Ay fediwa (9@ W) & o
ggat ® wfafeq &@ @
X §maw@ft  w_r [

2047 &t §sav AN T W
HAY A FAT F F A& o

i (F) Fav qamgR fediom # &y
FE AW Y AU F 12 €2 &Y
Tegdt ot a2,

g+ (@) 0 99F & 9T FW W
- aT gefaEi &1 8 Ue ¥ aAfus wa
F arg guamfe war faar star 2
1A

(w) afz g, a1 F7 gTFR T
A &Y A IR war I 7
afs 7@y a1 a0 ?

W waw # IT-HAT (= qgewe
aw FA) 0 (F) TEAYL qAVET H
FH FIA ATA T IEFC T 97 0F
a1 qE-9 fea ofus 9w 39
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g & a1 SA=T aufter  ‘mfrEamdd:
gfeaHdY sd=fat & v & faar smar
T AT IE wfafer 12 92 Y et
9 AT Jav g wafs  faw-fas
Fagt 9T foag wAs e e 9T
aifeat & & # auitea, fFar smav §
IR FF Ao fafew F gl F
gqae 3¢ wfafew 8 92 Fr I
I AAET qGT g |

(@) «fr &

() admam frawi & i
S & "I AR guanfc F gaaem
F g@IAATd ugsr  HAAE &
FATFTT IGT ®q ¥ g7 =nfge fogd
f& 37 FAfEt #1gar g fag @
gwarg F wfgFw Arr F fag g/ F
HX a9 g8 ¥afag FUIC—aqA«T
a1 Ay oEst FRAEIfQ & “gad’’
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T FIX g
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(@) smamrR St aw 2 &
oF & gﬂgﬁ ¥ arfaal w1 qgd

ag'l'
air gt 2;

I HAWT | ITHA () qgw
TR ¢ (F) W (). e

(1) T Vv 9T gEa I
f2d qF A &1 gEE Ao
8§ 1973-74 F IJ9E H qgw &
wifwar &< faar T &1

Flay Fertilizer Corporation

Directors”

“M.Ps.,

2049. SHRI CHANDRA SHAILANI:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government’s atten-
tion has been drawn to news-item ap-
pearing in the “Times of India” dated
the 22nd September, 1972 under cap-
tion /2 M.Ps.,, Flay Fertilizer Cor-
poration Directors™;

therein
the oul-

a'legatlions
if so,

(b) whether
have bee;y examined,
come thereof; and

(c) Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) Yes, Sir.

(L) and (¢). The various points
mentioned in the suid repori are un-
der examination.
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.Salm}ns for use of Railway Officers

'2050. SHRI S. N. MISRA: Will the

Minister of RAILWAYS be pleased
to state:

(a) how many saloons exist all
over the country for the use of the

Railway officers as on 31st December,
1972;

(b) what is the total haulage in
milles done by such officers’ saloons
from 1st January, 1972 to 31st De-
cember, 1972; and

(c) the class of officers who nave
used them and the purpose for which
they have been used?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
approximate number of Bogie Ins-

paction Carriages as on 31-3-1972 is
as under:

Broad Gauge 132
Metra Gauge 162
Narrow Gauge 36

Bsides these there are a number of
Inspection Carriages on the Indian
Railways and their number is heing
asceriained.

(b) and (c). The information is
heing collected and will be laid on
the table of the Sabha.

Work-to-Rule Notice given by Guards
of North Eastern Railway

2051. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the attention of Gov-
crument has been drawn towards a
news item appearing in the ‘Indjan
Express’ dated the 8th February, 1973
under the caption “North Easlern
Railway Guards to  work-to-rule”
wherein it has heen mentione:d that
the Guards of North Eastern Railway
had resorted 1o work-to-rule;
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(b) if so, the paturs of dgemands

put forth by the Guards in their
notice;

(¢) the divisions of the Railway
which were affected as g result of
work-to-rule by the Guards; and

(d) how Government propose to
meet the demands of the Guards?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) The chief demands made by
the unrecognized All India Guards’

Council are listed in the attached
statement.

(c) All Divisions of the Railway.

(d) Such issues are raised from
time to time by recognised labour
organisations and are settled through

discussion in the meetings of the
Negotiating Machinery and Joint
Consultative Machinery at different

levels.

Statement

(1) Direct transaction of cash
between Station Master and
Cashier and dealing of cash

safe at Divisional Headquar-
ters.

(2) Consolidated kilometrage al-
lowance for SQT Guards.

(3

At

Elimination of responsibility
of running train thefits and
yvard thefts from Guards and
undue harassment by Rail-
way Protection Force Officials
under Section 409 ILP.C.

(4

—

Division-wise train working
and strength accordingly.

(5) Provision of equipped crew-

vans in all double manned
trains.

(6) Provision of quarters to es-
sential staff and Guard’s pool
quarters to Guards only,

(7) Supply of uniforms due for
last 2 years.
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(8) Waiting duty allowance to
leave reserve Guards and
minimum kjlometrage allow-
ance to all Guards, when
either the train or the book-
ing is cancelled due to ad-
ministrative reasons.

(9) Employment to the wards of
Guards who ie before the
date of retirement.

Steps to increase production of
Cooking Gas

2052. SHRI NAWAL KISHORE
SHARMA:

SHRI B. S. CHOWHAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state the steps taken or proposed to
be taken to increase the production of
cooking gas in the country during the
next two years?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DAIBIR
SINGH): The productjon of cooking
gas or ligquified petroleum gas (LPGY
in the refineries in the country has
been steadily on the increase. The
production wag 195,000 tonnes in 1971
and 227,000 tonnes in 1972, It is
anticipatad that the production dur-
ing 1973 will pe about 280.000 tonnes.
The Cochin refinery which was not
producing LPG so far has put up
facilities for production of LPG to
the extent of 28,000 tonnes during the
year 1973. One of the major ccns-
traints in the marketing of LPG is
the non-availability of cylinders.
Efforts are, however, under way 1o
make available LPG to as large a
number of consumers as possible.

Re-Appointment or Re-Employment
of Retired Judges

2053. SHRI SHASHI BHUSHAN:
SHRI B. R SHUKLA:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) the number and names of judge:s
of higher judiciary appointed to or-
re-employed in posts of profit after-
their retirement during the last three
years and the nature of posts on which
they were appointed or re-employed;

(b) the reasons for which the judge
were appointed on such posts;

(c) whether Government propos2 1o
wiit a ban on such appointments; and

(d) if so, when and if not, the re-
asons therefor?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI I1.
R. GOKHALE): (a) A statement
giving the names of retired Judges of
ihe Supreme Court and High Courts
whe were given assignments during
the last three years upto the beginning
of December, 1972, the getails of the
assignments, and the periol of the
assignments is laid on the Table of
the House. [Placed in Library. See
No. LT-4394/73].

(b) Retired Judges are usually ap-
vointed to positions invoiving func-
tions of a judicial or quasi-judicial
nature. It is not always possible to
requisition the  services of serving
Judges to hold such positions. Nor is
it always desirable to do sn in view of
the arrears in the High Courts.

§ = -y —

(c) and (d). No. Sir. If a ban is
irnposed on the re-employment of
Judges it would not vossible to ulilise
their ripe judicial experience, which
often is needed. for enquiries, tribunais
ete.,, in view of what has been stated
in (b) above.

Not enough policemen to check .
crimes at Railway Stations

2054. SHRI SHASHI RHUSHAN:
SHRI H. M. PATEL:

Will the Minister of RATLWAYS e
pleased to state:

(a) whether the atftention or Cov-
cirment has been invited ‘o the news
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iirm appearing in the ‘Hindustan
Times, dated the 1st December, 1972
under the heading ‘Not enough police-
men to check crimes at Railway
Stations’;

(b) the extent to which the crimes
of various kinds have increased in
Delhi and New Delhi Railway station
during the last three years;

(c) the effective steps taken by Gov-
ernment in this respect to bring the
inciderts of crimes to a minimum?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) Crime at Delhi and New Delhi
Railway Stations has not increased
during last three years;

(c) The 1police takes necessary
action to curb the jncidence of crime
by implementing preventive measures
at their disposal. Policemen are post-
ed at the platforms at the time of
arrival/departure of the trains.

In addition to intensive patrolling,
deployment of sources and collection
of intelligence, etc,, is also being made
use of to check the activities of known
criminals and to keep crime under
<control.

Mathura Oil Refinery

2055. SHRI SHASHI BHUSHAN:
DR. H. P. SHARMA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to stale:

(a) the stage al which the construc-
tion of proposed il refinery at Math-
ura is at present;

(b) whether the site for the purpose
has since been selected and if so, the
name thereof; and

(¢) the effective steps taken for the
implementation of the project?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROT.EUM AND
CYEMICALS {SHRI DALBIR
SINGH): (aY to (¢). The ¢ite for the
proposed oil refinery at Mathura has
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Leen selected. It lies south of Bad
Railway Station on the broad gauge
railway line from Mathura to Bhainsa

viilage.

have been taken to initiate
advance action in respect of survey,
soil investigation, water-supply, etc.
The Silate Government has been ap-
proacked to acquire land for the re-
finery. Work on preparation of pie-
liminary processing schemes has been
commenced. Modes of imnplementation
of the project are being evolved
consultation with the wvarious concern-
ed organisations.

Steps

Construction work will start atter
the land is acquired and the modes >t
implementation of the project are
finalised.

Period of relaxation to Engine Crew
of Mail/Express Trzins

2056. SHRI DINESH JOARDER:
Will the Minister of RAILWAYS Dbe
pleased to state:

(a) what is the standard by which
a Railway worker is classified as ‘In-
tensive';

(b) whether Engine Crew has been
declared ‘Intensive’ and if so, thei:
numler, Railway-wise; and

(c) whether the Engine Crew of all
Mail and Express trains have any
period of relaxation once they . ‘sign
on’ duty?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
MOHWD. SHAFT QURESHD): (a) to
(¢;. According to Section 71A(d) of
ithe Indian Railways Act, 1890. the
emplovment of a railway servant is
classified as ‘Intensive’ if 1t is of =&

.slrenuious nature involving continned

concentration or hard manual lahecur
with little or no period of relaxation
Turther, two factors must be present,
namely (1) strenuous nature of the
worl, tending to cause mantal or phky..
gical strain, and (ii) continuous ap-
plication 1o such work with little or
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no periods of relaxation. The Ad-
judicator, who examined *his matter,
observed that the running duty is in-
terspersed with stoppages and the
-conditions laid down for classifying
-staff as ‘Intensive’ were not fulfilled in
the case of Running staff. According-
ly Engine Crew have not bheen de-
clared ‘Intensive’.

‘Eleclion Commission’s Repori on the
Fifth General Elections

2057. SHRI P. M. MEHTA:

SHRI P. GANGADEB:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether the Election Commis-
'sion has gubmitted its report on the
Fifth General elections held in 1971-

T2;

(b) if so, the main points of the re-
port; and

(¢) whether Government have ex-
amined all the recommendations and
if so, their reaction thecetor

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY: (a) Yes, Sir.

(b) The Report was laid on the
Table of Lok Sabha on February 27,
1973.

(c) The recommendations are being
eXamined.

International Railway Conference held
in New Delhi in February, 1973

2058. SHRI P. M. MEHTA:
SHRI P. GANGADEB:

Will the Minister of RAILWAYS be
pleased to state:

(2) whether Pakistan did no! attend
the International Ruilway Conference
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which was held in New Delhi on ihe
4th February, 1973;

(by how many countries altended

the Conference; and

(¢) what were the subjects discussed
and decisions taken in the Conference?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to (c).
A meeting of the Ad hoc Group of
International Union of Railways
(U.I.C.)/International =~ Railway Con-
gress Association (LR.C.A.) was held
in New Delhi on 5th and 6th Febru-
ary, 1973. Pakistan did not attend
this meeting.

Besides, Secretaries General of U.I.C.
and LR.C.A,, and a representative of
Latin American Railways Associ-
ations—three countries including India
attended this meeting.

The meeting was organised in con-
nection with the implementation of
the conclusions reached at the Inter-
national Colloquium held in Paris in
June 1972, on the subject of sharing of
railway knowledge. At the meeting
held in New Delhi, a questionnaire
was drawn up for circulation {o
several Railways to elicit their re-
actions and to finalise the means and
methods to achieve the objective of
sharing of railway knowledge.

Opinion on the Conditions of Coaches

2059. SHRI P. M. MEHTA:
SHRI K. LAKKAPPA:

Will the Minister of RAILWAYS he
pleased to state:

(a) whether more than three lakhs
Railway passengers recorded their
opinion on the condilions of coaches
in the Opinion Books in  November,
1972;

() whether this svstem of obtain-
ing a feed back from the passengers
to facilitate corrective action was in-
troduced by the Railwnys in Septom-
her 1971 and
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(e¢) if so, the main purpose of this
scheme and the extent to which the
Railways and passengers have been
benefitted?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) In
the month of November, 1972, 35,094
passengers recorded their opinions in
the Opinion Books, but for the period
from April 1972 to November, 1972
(both months inclusive) more than 3
lakhs railway passengers recorded
their opinion in the Opinion Books.

(b) Yes.

(c) The main purpose of this scheme
is to get “customers” opinion on the
cleanliness of the coaches and the
correctness of the amenity fitting, ete.
in the coaches by which these passen-
gers were booked to travel with a
view to provide more and more im-
proved service. Based on the Opinion
Books which are studied at the level of
the Depot Officials, Depot Supervisory
Staif, the Officers and reviewed atthe
Administrative level of the railways.
corrective action is being taken as
per suggestions recorded.

Setting up of a Thermal Plant in
Punjab

2060. SHRI RAM PARKASH: Wwill
the Minister of IRRIGATION AND
POWER be pleated to state:

(a) whether a new thermal plant is
proposed 1o be set up in Punjab; and

(b)y if so, the aquantum of Central
assistance proposed for the plant?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BAT.GOVIND
VERMA): (a) No proposal has been
reccived for selting up a new Thermal

€ Station In Punjah.

(1» Does not arise
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Orissa Governmeant Proposal for
Opening of Jakhapura-Banapuni
Railway Ling

2061. SHRI DEVENDRA
SATPATHY ;
SHRI CHINTAMANL
PANIGRAHTI: -
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the prsposal of Govern-
ment of Orissa for opening Jakhapura-
Banspani Railway Line has been con-
sidereq by the Railway Ministry; and

(b) if so, what is the decision taken
and progress made so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Engineering and Traffir Surveys
were cavried out during 1964-65 for
the construction of the Banspani-
Jakhapura rail link as a part of a new
line from Banspanj to paradeep. How-
ever, based on the recommenclalions cf
the Committee of Secretaries for Ex-
port of Irno Ore the eonstruction of
Cuttack-Paradeep portion was sanc-
tioned and the proposal for the Bans-
pani-Jakhapura rail link was deferred
as it was not then found to be financi-
ally viable. A Study Group has since
been appoinied by the Government for
development of DMalangtoli depcsists
and for indicating the {ranesport in-
frastrueture required therefor. The
Report of this Study-Group is awaited
In the meantime Preliminary Engg.
cum-Traffic survey for the construc-
tion of a Railway line from Banspani-
Jakhapura, has been included in the
Budget for 1973-T4.

A decision regarding the construc-
tion of this line will be taken afler
the survey is completed and the results
thereof, as well as the r2commenda-

tions of the Stludy Group, become
available.
Orissa  Government Representation

for Supply of Wagong to Mining
Industry in Orissa

2062. SHRI DEVENDRA SATPA-
THY: (SHRI SURENDRA MO+ NTY:
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Will the Minister of RAILWAYS be
Pleased to state:

(a) whether for want of supply of
‘Railway wagons, the Mining Industry
in Orissa has suffered a set back:

(b) whether the Government of
Orissa have submitted a representation
to the Government of India for supply
of Railway wagons in sufficient num-
ber for carrying mineral products;
and.

(¢) if so, what steps Government
bave taken?

THE' DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a). Not
known to this Ministry.

(b) Yes.

(2) All efforts have beea made to
step up wagon supply for loading ores
in Orissa. The actual loading is, how-
ever, dependent on exports through
different ports and the reguirements
of stee]l plants. The demands for ex-
port and of steel plants are being fully
‘met.

Manufacturing Capacity and Require-
ment of Wagons

2063. SHRI SAT PAL KAPUR: Will
the Minister of RAILWAYS be pleased
to state:

(a) the present requirement of wa-
gons in the country;

(b) how it compares wiih the re-
guirement of wagons in ihe country
‘during ihe last three years, year-wise;

(¢) the present inanuiacturing ca-
Pacity of wagons in the couniry and
the number of wagons actually rpanu-
factured: and

(d) how Governmeat propose L0
meet the full demand of 'wagons and
time by which the full demand of wa-
Bons will be met?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
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(b). Assessment of wagons require-
ments is done for a Five Year Plan
period as a whole depending upon the
increase in traffic expected during the
plan period. According to the Mid-
Term Appraisal, the wagon holdings in
terms of four-wheelers at the end of
the Fourth Five Year Plan were ex-
pected to be a total 5,21,056 against
4,85,022 at the begining of the Fourth
Plan.

(¢) (i) The pressnt installed capa-
city of the 13 wagon builders on whom
orders for wagons are outstanding is
27,815 wagons in terms of 4-wheelers.

(ii) The number of wagons manu-
factured ang delivereg to the Railways
during the 4th Plan is given below:—

—_—— -

Year By By

Total
private Railway
wagon workshops
builders
1969-70 120015 2917-0 149185
1970-71 8964 -5 2160°5 II125°0
1971-72 65435 1989-5  8532°3
1972-73 72990  1493'5 8792-5

(upto Jan.’ 73)

(d) The following steps have been
taken to increase wagons production to
enable demands bzing met fully:

(i} Adequate odvance orders for

wapons have been placed.

(ii) Shortfall in indigenous avail--
abilily of steep and whee!sels is being
met by imports.

(iii) Adequate supply of important
wagon components like centre bhuffer
couplers, roller bearing axle boxe
ete., is being arranged to match the
production.

(iv) The targets of wagon produc-
tion in the three Railway Workshop,
viz, Amritsar (Northern  Railway)
Golden Rock (Southern Railway), and
Samastipur (North Eastern Railwayh
have been increased from .bout 2,000
to 4.000 per year in terms of 4-whee-
lers.
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As traffic goes on increasing the
need for wagons alsg will increase and
hence provision of mnre wazZons will
have to be made continuously.

Manufacture of Non-Eessential
Consumer Goods by Foreign Drug
Companies

2064. SHRI SAT PAL KAPUR:
SHRI BISWANATH JHUN-
JHUWALA:
Will the Minister of PETROLEUM
AND CHAMICALS be pleased to state:

(a) whether Government have re-
ceived certain manufacturing compa-
nies have started manufacturing cos-
metics and non-essential consumer,
goods;
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(b) if so, names of the foreign drug
manufacturing Companies;

(¢) whether Government had given
them the necessary permission; and

(d) if not, the action proposeg to-
be taken by Government against such
companies?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND-
CHEMICALS (SHRI LALBIR
SINGH): (a) No, Sir. The complaint
was in respect of an Indian firm with
50 per cent foreign equity that it was.
producing a non drug jtem.

(b) The names of foreign firms
(with foreign equity of more than 50
per cent.) who also manufacturing
non drug items are indicateq below:

Name of the firm

Non drug items manufactured

Alkali & Chemical Corporation of India Ltd. .

Beecham Litd.

Cyanamid Ltd. . :
Glaxo Laboratories Ltd.
Johnson & Johnson of India Ltd. .

May and Baker Ltd.

Pfizer Ltd. . . . i
Richardson & Hindustan Ltd
Sandoz India Ltd. .
Smith & Nephew Ltd.

Ciba of India Ltd. )

Bayer India Ltd.
Boots Company Ltd.

Reckitt & Colman of India Ltd.

E. Merck Ltd. .
Chescbrough Ponds

Paints, Rubber Chemicals, Organic Fungi--
cides, Polyethylene, Caustic liquor, Liquid’
chlorine, Hydrochloric acid, Alfloc water:
treatment products, BHC Technical &
Liquid insecticides.

Cosmetics.

Animal feed and pesticides.

Foods and Laboratory Chemicals.

Cosmetic, Industrial tapes, powders, Sanitary-
protection products, Tooth brushes.

Photographic products, Laboratory chemicals,.
Horticulture products.

Food products and animal feed supplements.

Menthol & peppermint oil.

Agrochemicals, Dyes and Chemicals.

Cosmetics.

Textile auxiliary products, Pesticides, 1'ooth-
paste, powders and creams.

Insecticides & Pesticides.

Animal health products,
products.

Boot Pclish, Floor furniture polish, MetaP
Silvo polish, Toileteries, Cosmetics, Ultra--
marine bluc powder and pear] barley.

Fine Chemicals.

Agro chemical

. Cosmetics.
Angle Thal Corporation . Cosmetics.
Burroughts Wellcome & Co. Cosmetics.
Dental Products of India Dental materials.
() Yes, Sir, except in respect of two firms.

(d) The matter is under consideration.
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Broad Gauge Line from Bangalore to
Tripati

2066. SHRI DHARAMRAQO AFZAL-
PURKAR: Will the Minister of RAIL-
WAYS be pleased to. state:

(a) whether there is any proposal
under the consideration of Govern-
ment to construct direct broad gauge
train from Bangalore to Tirupati; and

(b) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) Does not arise.

Major and Medium Irrigation Projects
Taken up and completed during last 3
years

2067. SHRI BHOLA MANJHI: will

the Minister of IRRIGATION AND
POWER hbe pleased to state:

(a) how many major and medium
irrigation projects have been taken in
hand in the country during the last
three years;

(b) how many of these rrojects
have been completed; and

(¢) the total expenditure incurred
on these projects so far?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) and (b). In the Fourth
Plan, priority is accorded 1o com-
pleting the irrigation projects spilling
over from the earlier plans. How-
ever, 11 new major and 49 medium
irrigation schemes were accepted in
the last three years. They are in
initial stages of construction and will

be mostly completed during the fifth
Plan.

(¢) About Rs. 22 crores,
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.. Production of Chemical Fertilizers

2068. SHRI BHOLA MANJHI:
SHRI H. M. PATEL:

‘Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) the total annual production of
chamical ferfilizer in the country;

(b) the quantity produced by ferti-
lizer plants in the private sector; and

(c) the additional quantity of fer-
tilizers expected to be produced by
public and private plants, separately
during the Fifth Plan period?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):

(a) (In ’ooo tonnes)
1971-72 1972-73
(upto
January
1973)
Nitrogen 952 875
Phosphate 278 271
) (In ’ooo tonnes)
I1971-72 1972-73
(upto
January
1973)
Nitrogen 509 473
Phosphate . 208 179
(¢) The fertlilizer requirement is
estimated at 3.2 miliion tonnes of
Nitrogen and 2.2 mi.lion tonnes of

P . 5 . by 1978-79 and studies are
under wav in regard to the setting up
of additional fertilizer capacity at
suitable locations to meet this require-
ment.  Some  proposals  have also
been received in this connection from
certain - Private  entreprencurs  and
these are being evaluaied,

216 LS4,
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Power pump sets for irrigailiop Faci-
lities in District Sambalpur

2069. SHRI P, GANGADEB: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether during 1973-74 the
agricultural land adjacent to the Hy-
dro-Electric power lines passing from
Barkote to Deogarh in the District of
Sambalpur will receive power-pump
setg for irrigation facilities in the said
cultiviable land; and

(b) whether construction of trans-
mission and distribution lines has been
sanctioned and works started for that
purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) and (b). As intimated by
the Orissa State Electricity Board,
programme for installation of Lift
Irrigation Points for 1973-74 has not
yet been finalised and no proposal has
so far been’ made for drawing distri-
bution lines for providing electricity
to Lift Irrigation Points in this area.

Implementation of Straight Duty
Roster of Assistant Station Masters’
Delhi Division (Northern Railway).

2070. SHRI HUKAM CHAND
KACHWAIL: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the number of Asstt. Station
Masters grade Rs, 130—Rs. 240 gqualifi-
ed in goods in Delhi Division;

(b) whether this number is suffi-
cient for introducing Siraighli Duly
Roster of Asstl., Station Mlasters in
Delhi Division; and

(c) if so, the reasons for nol im-
plementing the Straight Tuty Roster?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILLWAYS (SHRI
MOHD. SHAFI QURESIL): (=) 04

(h) No.
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(c) Does not' arise.

Course for Promotion of A.S.M. to
S.M. Grade Rs. 205—280 on Northern
Railway

2071, SHRI HUKAM CHAND EKA-
CHWAIL: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is no promotion
course for the promotion of Assistant
Station Masters grade Rs. 205 to
Rs. 280 to Station Masters Rs. 205 to
Rs. 280 in Central Railway;

(b) whether the seniority of Assis-
tant Station Masters grade Rs. 205 to
Rs. 280 and Station Masters grade
Rs. 205 to Rs, 280 is combined; and

(c) if so, the reasons why promo-
tion course has been prescribed on
Northern Railway?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) Seniority of Station Masters and
Assistant Station Masters in scale
Rs. 205—280 1y combined on the Cen-
tral Railway but not on the Northern
Railway.

(c) Channels of promotion of non-
gazetted stafl are prescribed by each
Railway Administration according to
its own reguirements and in consul-
tation with organised lahour. On the
Northern Railway the appoiniment of
assistant Station Masters grade
Rs, 205—280 to posts of Station Mas-
ters grade Rs. 205—280 is tireated as
a promotion and as such a promotion
course has been prescrihe.

Prodduction of Crude Oil in Assam

2072. SHRI K. MALLANNA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the present production of crude
oil from the oil fields of the Oil and
Natural Gas Commission in Assam;
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(b) the production of the crude oil

from the oil fieldg during the period
1971-72;

(c) the number of wells
at present in this region; and

(d) whether Government have
chalked out any programme to in-
crease the production of crude oil
from the oil fields in Assam and if
so, the broad outlines thereof?

working

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) At present, ONGC is
producing 0.37 million tonnes per
annum of crude oil from its oil fields
in Assam.

(b) During the year 1971-72,
0.332 million tonnes of crude oil were
produced from the QONGC's Assam
fields.

(c) There are at present 52 Such
wells,

(d) ONGC has chalked out a pro-
gramme for increase in crude oil
production from its Assam fields,
which envisages crude oil production
of 0.47 million tonnes during the Year
1973-74, gradually increasing to 2.10
million tonnes hy the year 1977-78.

Board Gauge Line From Hassan to
Mangalore

2073. SHRI K, MALLANNA: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether Government Thave
since taken any decision to construct
broad gauge Railway line from
Hassan {o Mangalore;

(b) if not,
and

the reasong therefor;

(¢) the time by which the decision
is likely to be taken in this regard?

THE DEPUTY MINISTRY IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(¢). Consiruction of the line from
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Hassan to Mangalore as B.G. is under
consideration. A decision will be
taken early.

Judges appointed in the Supreme
Court and High Courts

2074. SHRI MUKHTIAR SINGH
MALIK:
SHRI C. K. CHANDRAPPAN :

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS: be
pleased to state:

(a) the names of Judges appointed
in the Supreme Court and each of the
High Courts in the country during the
last two years;

(b) whether there are a number
of vacancies in these courts; and

(¢) if so, the dates since when
these wvacancies lie unfilled and the
steps taken or proposed to be taken
by Government to fill these up?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHURY):
(a) and (b). A statement showing
the names of Judges appointed in the
Supreme Court and in each of the
High Courts during the last two
years and a statement showing the
number of vacancies in each of these
courts as on 1st March 1973 are laid
on the Table of the House. |Placed
in Library. See No. LT-4395/73].

(¢) The vacancies arose from
various dates consequent on retire-
ments or increase in the Judge
strength, the earliest date being 24th
May: 1%71. Proposals to [ill vacan-
cies in certain High Courts have been
approved by the President and the
appointments will be notified shortly.
Proposals to fill certain other wvacan-
cies have been received and are bhe-
ing processed. The State authorities
from whom proposals are yet to be
received have been reminded to ex-
pedite their recommendations.

More Railway Sections to be electri-
fied during next three years

2075. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government have
taken any decision to electrify some
more sections in the country during
the next three years;

(b) if so, the names of sections on
all the Railways which will be elec-
trified during: the period; and

(c) the time likely to be taken
for the completion of electrification
work and the funds allocated by
Government for the purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Yes.

(b) and (c) Work is in progress
on the following sections included in
the 4th Plan. The probable periods
of completion of these schemes have
been indicated against each:

Section Probable period

of completion

1. Virar-Ahmedabad 1973-74
(W. Railway)

2. Panskura-Haldia 1973-74
(S.E. Railway)

3. Tundla-Delhi 1975-76
(Northern Railway)

4. Waltair-Kirandul 1975-76
(S.E. Railway)

5. Madras-Vijayawada 1976-77
(S&S. C. Railways)

6. Madras-Trivellore 1976-77
(S. Railway)

Funds to the extent of Rs. 16.43

crores have been allocated for elee-
irification schemes during the ycar
1973-74. Further funds to the extent
of Rs. 54.72 croves will Lie requived
for vompletion of these schemes,
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Issue of 1st Class Railway passes to
Persons Having interes¢ in Social
Servize, Religious zng Cultural

Activities
2076. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) the categories of persons, other
than Members of Parliament, rail-
way employees and Armed Forces
personnel to whom the Railway
passes are available for travelling by
1st Class; and

(b) the names of the persons who
have been granted these passes for
their special interest in social service,
religious and cultural activities?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Persons/organisations are issued
passés who deserve them on the basis
of the work that they do either for the
railway or the country.

(b) A statement is laid on the
Tahle of the House. [Placed in Lib-
rary. See No. LT-4396/73].

Railway Line in Kashmir Valley

2077. PROF. NARAIN
PARASHAR:
SHRI JAGANNATH
MISHRA:

Will the Minister of RAILWAYS
be pleased to state:

CHAND

(a) whether there is a proposal to
set up a Railway line in Kashmir
Valley;

(¢t if so., whether the proposal has
been sanctioned; and

(e)r if so. the amount of expendi-
ture involved and the time required
for itz completion?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): a) io
(¢).  Preliminary Engineering-cum-
TroMe Survey for construction of an
clectrified MG /B.G. rail line het-
woeen Baramula  and  Qazigund ria
Srinsgarc at the enst of the State Go-
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vernment, is ‘in progress. Furtier
consideration to this project will be
given after the results of the surveys:
become known. The cost of the pro-
ject will also be available after com-
pletion of the Survey.
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Formation of Railway Storeg Panel

2081. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether a Railway Stores
Panel has recently been formed; znd

(b if so, the constitution and

functions thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF° RAILWAYS (SHRI

MOHD. SHAFI QURESHI): (a)
and (b). The Government have con-
stituted a Committee, known as

“Committee on Inventory DManage-
ment on Railways™. The Committee
consists of the following members: —

Chairman

1. Shri Mohd. Shaf
Deputy Minister for
ways.

Quare:il,
Rail-

Members

2. Shri K. S.
Financial
Railways.

3. Shri H M Chatterjee, Mem-

Sundara Rajin,
Commissioner,

ber, Mechanical, Railwaw
Board.
4. Shri R. Rajagopalan, Chiect

Cost Accounts Officer, Min-
istry of Finance.

5. Shri M. V. Kuamalh, Speciat
Director Finance, Tube In-
vestments of Tndia, Madios,

6. Shri AL Chiindmal, Depute
General  Manager, (Mate-
vials  and  Financed), Tals
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Engineering and Locomotive
Co., Jamshedpur.

Secretary
7. Shri R. Srinivasan, - Joint
Director Railway Stores,

Railway Board.

The Committee will review the
policy and procedures on the Indian
Railways for Inventory control and
procurement of stores, including
stores procured through the Director
General, Supplies and Disposals, with

the object of ensuring material
availability and at the same time
keeping inventories at the optimum

level.

Improvement in the Terms angd Con-
ditions of Service of Junior Judiciary.

2082. SHRI K. BALADHANDA-
YUTHAM: Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether the Law Commission
has appealed to the Union Govern-
ment to advise the State Govern-
ments to make a substantial improve-
ment in the existing terms and condi-
tions of service of the junior
judiciary; and

(b) if so, the reaction of Govern-
ment thereto? *

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY):

(a) Yes, Sir. The Law Commis-
sion in its Fifty-Fourth Report on
the Code of Civil Procedure has made
such a suggestion.

(b) No decision hag been taken so
for on the proposal by the
Government.

Innovations in Railway Coaches

2083. SHRI K. BALADHANDA-
YUTHAM: Will the Minister of
RAILWAYS be pleased 1o state:
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(a) whether there is any proposal
to make certain innovations in the
existing Railway coaches with a view
to carry more passengers; and

(b) if so, the broad
thereof?

outlines

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): fa).
Yes.

(b) In order to increase the pas-
senger carrying capacity of the exist-
ing first class and third class sleeper
coaches the eXisting luggage com-
partments in thése are being remov-
ed and the space thus released
utilised to provide more accommoda-~
tion for the passengers.

The existing dining cars are being
progressively converted into Pantry-
cum-passenger coaches with accom-
modation being provided in the pas-
senger compartments for first class
or third class passengers.

The existing second class coaches
are being progressively converted
into third class coaches thereby in-
creasing their carrying capacity for
passengers.

In replacement of existing first
class coaches with 22/24 berths, for
short and medium distance travel it
is proposed to introduce as a trial
first class chair cars with accommo-
dation for 48/60 passengers. This
will relieve accommodation on the
irain for attaching more third class
in lieu of multiple first class coaches.

Higher Prices of Petroleum and
diesel in India

2084. SHRI SHANKER RAO SA-
VANT: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whnether the prices of petro-
leum and diesel in India are higher
than those in most of the other Asian
countries;
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(b) whether the foreign oil com-
panies in India are not-co-operating
with Government in reducing the
prices of petroleum and diesel; and

(c) if so, the action taken or pro-
posed to be taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) The prices of petrol
and diesel oil in India are lower than
in some Asian countries and higher
than in some others.

(b) and (c). Ceiling selling prices
of bulk refined petroleum products
like petrol and diesel oil are fixed by
the Government taking into account
the recommendations made by the
Qil Prices Inquiry Committees ap-
pointed by the Government from
time to time for this purpose. All
the o0il marketing companies operat-
ing in India, including the foreign oil
companies, have been observing the
ceiling selling prices fixed by the
Goevernment,

Working of Power Plants

2085. SHRI Y. ESHWARA REDDY:
SHRI S. A MURUGANAN-
THAM:

Will the Minister of IRRIGATION
AND POWER be pleased to ctate:

(a) whether the power plants are
not working to their optimum capa-

city; and L e

(b) if so, what steps have been
taken to ensure maximum utilisation
of thé installed capacity of the power
plants?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VARMA): (a) and (b). There has
been reduced power generation from
Hydro Stations due to shortage of
water in Hydel Reservoirs on ac-
counts of deficient monsoons and

o

shortfall in power generation from
Atomic Power Stations due to the
necessity for changing of fuel ele-
ments. Except for a few stations in
the Southern and Eastern Regions,
the performance of thermal power
stations in the country has generally
been satisfactory. Better quality of
coal to thermal power stations in the
Eastern Region, where units were
getting damaged due to use of in-
ferior quality of coal, has been ar-
ranged. Repairs to units have been
expedited and proper spares arrang-
ed. Two expert teams have been set
up for visiting the power stations and
suggesting improvements in operation
and maintenance.

Alternative Rail Routeg to Avoid
Dislocation during Agitations

2085. SHRI Y. ESHWARA REDDY:
SHRI BHAGWAT JHA
AZAD:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether he in his recent talk
with Pressmen in Trichur, Kerala
had suggested provision of alterna-
tive routes to avoid dislocation of
train services due to agitations; and

(b) if so, the main features of the
suggestion under consideration?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): ¢{a)
The statement of the former Minister
of Railways at Trichur as reported
in the press referred to the pro-
posal for a new railway line from
Bombay along the West Coast, which,
if constructed, would provide an
alternative route for rail communi-
cations to the South during agita-
tions.

(b) The position in regard to this
line is that Reconnaissance-engincer-
ing-cum-traffic swrvey for new line
from Apta to Mangalore has been
completed and the report has been
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‘received. The proposal is under con-
sideration. Arrangements have been
made to start the earth work from
Apta to Dasgaon (108 kms) as
drought relief, Detailed Survey for
the reach Dasgaon to Mangalore is
also being taken up.

Irrigation Schemes for Fifth Plan by
Andhra Pradesh

2087. SHRI Y. ESWARA REDDY:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the Andhra Pradesh
Government have suggested any new
irrigation schemes for the State to be
taken up during the Fifth Plan
period;

(b) if so, what are the
suggested; and

schemes

(¢) whether Centre has approved
the schemes?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA) : (@) to (c). Details of
Fifth Plan irrigation programmes in
the States have not yet been finalised.

Output of Petroleum Based Fertilizer
Plants

2088. SHRIMATI BIBHA GHOSH
GOSWAMI: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) what is the licensed output of
all Petroleum based fertilizer plants
including those that are now under
construction; and

(b) what will
F.CI.

be the share of
in the above?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) About 23 lakh ‘tonnes
(in terms of nitrogen) as on the 1st
January 1973.

(b) About 27 per cent.
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Intensified Drive for Oil Exploration

2089. SHRI M. EKALYANASUN-
DARAM: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether the gap between
availability and the demand for
petroleum products which was of the
order of just under 12 million tonnes
in 1970 is expected to increase to
36.5 million tonnes by 1980;

(b) whether this has necessitated
an intensified drive for oil explora-
tion in both on-shore and off-shore
regions; and E

{c) if so, the steps taken by Go-
vernment to launch such an intensi-
fied drive for oil exploration?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) Crude oil deficit in
1980 is estimated at around 37 mil-
lion tonnes—assuming the  current
rate of production.

(b) Yes, Sir.

(c) The Oil and Natural Gas Com-
mission has drawn up a five year
plan of operations (1973-74 to
1977-78) with a view to estabiishing
additional recoverable reserves of 64
million tonnes of crude oil and deve-
lopment of annual production cipa-
city of about 8 million tonnes of
crude oil by 1977-78. Additionally,
the ONGC is launching a programme
for offshore drilling in the deep
waters of the Gulf of Cambay, ad-
joining the Arabian Sea. Prepara-
tory steps are in hand and the first
well is expected to be spudded some
time during this year. To accelerate
the pace of exploration work in off-
shore areas, the Government will
also consider proposals for interested
foreign companies on a “General
Contract” type of arrangement. The
ONGC will also continue to seek ex-
ploration ventures abroad.
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The Oil India Limited, in a bid to
find more oil in the areas already
allotted to it, is operating on the
basis of a long-term plan which in-
cludes exploration for oil in certain
areas in Assam and Arunachal
Pradesh.

Progress made with regard to Co-

ordination between Railways and

Roads Transport in Handling Goods
Traffic

2090. SHRI M. KATHAMUTHU:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is ample scope
for better coordination between Rail-
ways and roads transport in handling
the country's goods traffic;

(b) if so, whether any effort is be-
ing made in this direction: and

(c) if so, the outcome thereof?

THE DEPUTY MINISTER IN' THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) Yes.

(¢) The development of rail and
road transport engages the close and
continuous attention of the Ministries
of Railways and Transport and the
Planning Commission. The Trans-
port Development Council at the
Centre, headed by the Union Minister
for Shipping and Transport with the
Union Minister for Railways and the
Transport Ministers of Stales as
members and Planning Commission
looks into major problems and poli-
cies with regard to transport deve-

lopment and coordination. In some
of the States Transport Advisory
Committees/Boards, in which Rail-

ways are aso represented, look into
coordination.

Integrated rail-cum-road transport
is being increasingly provided by
Indian Railways by operating Out
Agencies, Street Collection and Deli-
very Services. Freight TForwarder
Services, and Container Services.
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The State Transport
give consideration to the
view point in allotting
new routes,

Authorities
Railways’
licences on

/
Modernisation of Railway Stations

2091. SHRI G. Y. KRISHNAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number and names of the
stations which were taken up by Go-
vernment for modernisation during
1972-73; and

(b) how many of them have been
completed and the time by which the
rest are likely to be modernised?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and

(b). Information is being collected
and the same will be laid on the
table of the Sabha as scon as it is
compiled.

Elimination of Begging in Railways

2092. SHRI G. Y. KRISHNAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) Whether Government have ar-
rested some bgggars involved in theft
cases in the Railways last year; and

(b) if so, what steps Government
have taken to eliminate begging at
the Railway Stations and in Railway
trains?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (al
Yes;

(b) The steps taken to eliminate
beggars from Railway premises and
trains ave:—

(i) Ticket checking staff are
provided at the gates to pre-
vent entry of beggars info
Railway Stations.
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(ii) Beggarg found travelling in
trains are detrained and
evicted from stations and
prosecuted whenever possible.

(iii) Frequent raids are conduct-
ed separately and jointly by
ticket checking staff, G.R.P.

and RP.F. to remove beg-
gars from Railway premises
and trains.

(iv) Appeals are made through
public address system to the
travelling public to desist
from giving alms to the beg-
gars at the Railway stations
and in trains;

(v) Posters on the nuisance
created by beggars in trains
and Railway premises are
displayed; and

(vi) The beggars’ nuisance Iis
brought to the notice of the
State Governments at wvari-
ous levels and meetings are
held regularly to eradicate
the same.

Conversion of F.CI into a Holding
Company

2093. SHRI G. Y. KRISHNAN:
SHRI NAWAL
SHARMA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased tlo
state:

(a) whether Government have de-
cided on the conversion of the Ferli-
lizer Corporation of India into a hold-
ing company; and

(b) if so, the broad outlineg of the
decision taken?

THE DEPUTY MINISTER IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALEIR
SINGH): (a) No, Sir. No such de-

cision has yet been taken by Govern-
ment.

(L) Does not arise.
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Sea water for irrigation purposes
2095. SHRI VEKARIA:
SHRI D. P. JADEJA:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether any experiment has
been made to use sea water for irri-
gation purposes; and

(b) if so, the result of the experi-
ment?

THE DEPUTY MINISTER OF IRRI-
GATION AND POWER (SHRI BAL-
GOVIND VERMA): (a) and (b). No
field exepriment have been done for
using Sea WaMer for irrigation in
India. ’

Supply of generation unit of Meavy
Electricals, Bhopal to Gujarat

2096. SHRI VEKARIA:
\
SHRI D. P. JADEJA:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Gujarat Government
placed an order on Heavy Electricals,
Bhopal in 1965 for the supply of gen-
eration unit for Ukai Hydro Power
station:

(b) if so, whether the generation
unit has not been supplied till now;

(¢) whether Gujarat Government
have requested the Central Govern-

ment for permission to impoert such
generation unit; and
(d) if so, the reaction of Central

Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
{ POWER (SHRI BALGOVIND VER-
MA)Y: (a) Yes, Sir.

(b) Complete generating units have
not so far been supplied by Heavy
Electricals, Bhopal.

(c) and (d). The Gujarat Govern-
ment had in 1964, proposed to import
the set, but with a view to conserve

foreign' exchange and to attain the
maximum possible degree of self re-
liance the import of generating plant
is banned. All the State Electricity
Boards/State Governments have been
advised to obtain their requirements
as far as possible from indigenous
manufacturers such as Heavy Electri-
cals (India) Ltd. Bhopal.

Double track from Delhi to
Ahmedabad

2097. SHRI VEKARIA: Will the
Minister of RAILWAYS be pleased to
state the reasons why Government do
not propose to double the Delhi-
Ahmedabad Railway line?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QUERESHI): A traffic
survey is in propgress for the conver-
sion of the Delhi-Ahmedabad M.G. se-
clion into BG. The survey is expec-
ted to be completed by March 1973.
The need for converting the section to
broad gauge, or alternatively layinhg a
double line (M.G.) would be known
after the survey report is received,

Introduction of Diesel Cars

2098. SHRI S. A. MURUGANAN-
THAM: Will the Minister of RAIL-
WAYS be be pleased to state:

(a) the routes on which the diese
cars are now running;

(b) whether Government propose
to introduce more such services on
other routes; and

(c) if so, an account thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESIHI): (a)
Diescl rail carg are now running
in Jullundur and Rajahmundry areas
on the broad gauge, Tiruchivappalli,
Mysore, Kanpur and Varanasi arcas
on the metre gauge and Simin-Kalkn
and Burdwan-Katwa sections on the
noarrow gauge,
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(b) and (c). Two proto-type Broad
Gauge Diesel rail car units and 6
Narrow Gauge diesel rail car units
are on order to be utilised on

Jullundur Hoshiarpur and the Banga-

rapet Narrow Gauge sections respec-
tively. The question of selecting some
more sections for introduction of rail
car services during the Fifth Plan is
also under consideration.

‘Compensation paid to Oustees of
Pong Dam

2099. SHRI VIKRAM MAHAJAN:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the question of compensation
which has been paid to the oustees of
Pong dam area till Febrary, 1973; and

(b) by which date the balance is
likely to be paid?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA: (a) A sum of Rs. 20.05 crores till
February, 1973, has been paid to the
-oustees of Pong Dam.

(b) Payment of balance will be
made after the awards are announc-
ed by the Land Acquisition Officers.
However, most of the land acquisition
work is proposed to be completed by
July, 1973 and payments will also be
made concurrently.

Rehabilitation of ex-Railway Electri-
fication Staff in Maintenance Organi-
sation of M.T.P. Calcuita

2100. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of RAIL-
WAYS be pleased to state:

(a) ~whether Government have
made y plan at this stage as to how
the maintenance organisation of the
Metropolilan Transport Project will
be organited in future;
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(b) if so, what would be the total
strength of the staff required, cate-
gory-wise, for the purpose;

(¢) wherefrom the staff will be
taken for such maintenance organi-
sation; and

(d)- whether Government are plan-
ning to rehabilitate the Ex-Railway
Electrification staff permanently in

such maintenance organisation of MTP
Calcutta?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

MOHD. SHAFI QURESHI): (a) Mot
yet.

(b) The Techno-economic Feasihi-
lity Report has forecast a tofal require-
ment of more than 3600 staff for this
purpose.

(¢) The construction organisation
which consists also of ex-Railway Elec-
trification Staff will be quits large and
the absorption of the construction
staff should be thought of first.

(d) Does not arise in view of reply
to (a).

Unsafe passenger service on Bankura-
Damodar River Railway

2101. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government have re-
ceived a representation from the pub-
lic that running of passenger services
on Bankura-Damodar River Railway
is unsafe and that wagons are heing
used for carying passengers;

(b) if so, the action taken thereon
by Government;

(c) whether Government have also
received any proposal to convert the
aforesaid line into broad gauge and
to extend it upto Durgapur; and

(d) if so, the decision
Government?

taken Ly

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
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MOHD. SHAFI QURESHI): (a) No.
However, a representation in this re-
gard has been received from the South
Eastern Railwaymen’'s Union.

(b) After taking over the manage-
ment of this Railway from Mcleod and
Co., its permanent way has been im-
proved and the strength of its engines
and passenger coaches augmented.

(c) Yes.

(d) Due to paucity of funds and in-
adequate traffic justification, it is diffi-
cult io consider the conversion of
B.D.R. railway and its extension to
Durgapur.

Execution oi Medium Irrigation and
Power Projects in Orissa

2102, SHRI JAGANNATH MISHRA:
Will the Minister of IRRIGATION
AN POWER be pleased to state:

(a} whether Government propose
tc provide additional funds outside the
plan for execution of certain medium
irrigation and power projects in the
the Orissa State; and

(i») if so, the names of such pro-
jects and the total assistance propos-
ed? '

THE DEPUTY MINISTER IRRI-
GATION AND POWER (SHRI BAL-
GOVIND VERMA): (a) arnrl (b). The
Government of Orissa have been urg-
ing :ihat special central assistance
out:zide the State Plan framework
may he provided to them for irrga-
tion projects in their State. The ques-
tion of providing such assistance for
six medium irrigation project namely
Sali». Ghodahadom Bahuda (Stage 1),
Uttei, Baghua and Dahuka, as well as
the Mahanadi delta project whose
aceelovated construction can help to

crente significant additional irrigation
poferial in the nex( lhree years be-
inz Dwoked into by the Planming Com-

mé-sion,
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Grant of status of class TV to Railway
Porters & Vendors

2103. SHRI MUHAMMED
SHERIEF;

SHRI B. K. DASCHOWDH-
URY:

Will the Minister of RAILWAYS be-
pleased to state:

(a) whether the National Federa-
tion of Railway Porters and Vendors
urged the Centre to give the porters:
and vendors the status of class IV em-
ployees and recognise their unions; and

(b) if so, the reaction of Govern--
ment thereto?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): The re-
solutions adopted by the National

Federation of Railway Porters and ~
Vendors in their annual conference
held on 14th and 15th July, 1972 at
Jaipur include demands for recogni-
tion of their Federalion and for grant-
ing the licensed porters and vendors
certain facilities comparable to those
provided to class IV Railway staff.

(b) Only Unions of Government
employees are eligible for recognition,
As licensed porters and venders are
merely licensed to operate at Railway
stations, they cannot be accorded
the status or privileges available to
class IV employees and any unions
formed by them cannot be granted
recognition,

Generation of energy at Rihand Dam-

2104¢. SHRI PRABODH CHAND-
DRA: Will the Minister of IRRIGA-
TION AND POWER be pleased to
state the total amount of energy gen-
rated at Rihand Dam at present and
the cost of production per nunii?

THE DEPUTY MINISTER OF IRRI-
GATION AND POWER (SUIRI BAT.-
GOVIND VERMA)Y: During 1071-72
965.00 million units wore generated
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at Rihand Dam. The cost of gener-
.ation was 3.73 paise/kwh.

Doubling of Railway Lines in
Northern India

2105. SHRI BIRENDRA SINGH
RAO: Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government have {in-
alised the programme for doubling of
some Railway Lines in the Northern
‘Tndia;

(b) if so, the names of Railway Sec-
tions which are likely to be doukled
-during the next three years in the
Northern India;

(¢) whether some Railway lines are
also proposed to be extended, and if
so, the names of the sections on the
Northern Railway lines which will be
extended during the next 3 years; and

(d) the financial implications there-
- of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SERI
MOHD. SHAFI QUERESHI): (a) and
(b). Doubling of lines is a continuous
work, as doubling of a section is re-
sorted to when all other cheaper
means of increasing the capacity of
the existing single line zection fails
to meet with the traffic requirements.
On the Northern Railway doubling of
Shakurbasti-Rohtak gection is in pro-
gress and expected to be completed
in 1974. Doubling of 3 patches total-
ling 50.86 km on the Ghaziabad-Saha-
ranpur Section is included in the
Budget for 1973-74.

(¢) Following proposals for exten-
sion of lines/restorations on Northern
Railway are under consideraiion:--

(i) Jagadhri-Chandigarh - Ludhi-
ana link;

(ii) Nangal Dam-Talwara iin'k;
(iii) Jammu-Udhampur link;
(iv) Rohtak-Bhiwani link;

(v) Shahdara-Saharanpur separate
B.G. line; and
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(vi) Gohana-Panipat restoratioi,

Survey for items (i) and (ii) are
in progress while Surveys for items
(iii) and (iv) are yet to be carried
out. Survey carried out carlier for
Shahdara-Saharanpur separate B.G.
line vide item (v) has been updated
and the report is under examination.
As regards item (vi), Traftic Survey
for this restoration carried out during
1971 revealed that the project -vas
not financially viable. However, a
Preliminary appreciation was recently
carried out and the report just re-
ceived from the Northern Railway is
under examination. Further action
will be taken on these proposals after
the surveys are completad and re-
ports thereof are examined from all
angles. It is, therelore, too early to
indicate which of these proposals will
find a place in Railway’s programme
for the next three years or so.

(d) Does not arise.

Utilisation of River Waters after the
expiry of ten year term under Indo-
Pakistan Treaty on Indus Waters

2106. DR, H. P. SHARMA: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether enormous amcunt of
river waters that fell to India’'s share
under the Indo-Pakistan ireaty on In-
dus Water, still continue to flow duwn
to Pakistan, and are not utilised by
India, years after the exwuiry of the
ien year term in 1970;

(b) if so, what progress has sc far
been made to utilise the irrigation and
power potential innate in these river
waters to the country's advantage and
the reasong for ithe non-utiiisatinn of
this potential for so many years; and

(¢) by what time it ig likely 1o be
possible to utilise this polential fu:liy?

THE DEPUTY MINISTER IN TUE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) to (e). Undder the Indust-
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Waters Treaty 1960, the waters of the
three Eastern Rivers (the Sutlej, the
Ravi and the Beas), with a total aver-
age inflow of about 33 Million Acre
ft. of waters, have been allocated to
India. At present, all the waters of
the Sutlej, and those of the Beas and
the Ravi during 9-10 months in a
year, constituting pearly three-fourths
of the total inflow, are being utilised.
The balance representing primarily the
flood waters of the Beas and the Ravi
flow down to Pakistan during the
monsoorr months July to September.
Most of these waters will also be uti-
lised with the completion of the stor-
age on the Beas at Pong, the Beas-
Sutlej Link and the Rajasthan Canal.
All these works are in an advanced
stage of construction. This wouvld
leave a balance of about 1 MAF in an
average year, which would be har-
nessed with the construction of a
storage on Ravi, proposals for which
are at present under consideration.

The works under construction will
be substantially completed as under:—

1. Pong Dam on the Beas—July
1973 (Dam proper)

2. Beas-Sutlej Link--June 1974
(Pandoh dam and diversion

works).

3. Rajasthan Canal—1973-74
(Stage-I).

Small and medium Irrigation Schemes
in Rajasthan

2107. DR. H. P. SHARMA: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) the schemes submitted by Ra-
jasthan Government for developing
medium irrigation facilities in ihat
State for the ensuing vear, 1973-74;

(b) the cost thereof and the Cen-
tral assistance sought for the same;

(¢) whether the same have been ap-
proved by Government, if so, with
what modifications, if any: and
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(d) if not, the reasons for the delay
in according the approval?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) to (d). The following two
new schemes have been proposed by
the State Government:

Ulinate
benefits

Estimared
cost

1. Panchana Rs. 1.03 lakhs 5.7th.hec.
2. Wagli Rs. 95.27 lakhs 2.4th.hec.

These are under technical examina-
tion. -l

Irrigation is a State subject and
central assistance to Stateg is given in
the form of block loans and grants
for the State Plans as a whole and is
not related to any individual head or
sector or project.

Construction of Hydro-Ele:tric Project
on River Karnali by nNepal

2108. DR. H. P. SHARMA: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the propugal for pur-
chasing power irom Nepal's giant
hydro-clectric project propdsed to be
built on river Karnali was discussed
during the recent visit of the Prime
Minister 1o that couniry.

(b) whether any definite agreement
was reached with Newval in this re-
gard;

(c) whether India has oflered any
technical or olher assislance to that
couniry for early completion of the
project; and

(d) if so, the main features therzof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) Yes, Sir.

(b)Y No, Sir.

(¢} No reguest Ffor assislance has
heen received so [ar
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(d) Does not arise,

Revival of former S. S. Light Railway
and its conversion into Broag Gauge

2109. DR. H. P. SHARMA: Will the

Minister of RAILWAYS he pleaseq to
state:

(a) the stage at which the proposal
to revive the Railwway services on the
section previously served by the
Shahdra-Saharanpur Railway: and

(b) whether there is any scheme to
replace the existing mnarrow gauge
Railway line by Hrnad gauge one, if
s0, the gist therenf, its cost and the

phaszes in which it is proposed to be
executed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI]
MOHD. SHAFI QURESHI): (a) and
(b). The feasjbility and f{inancin] im-
plications of layiag a new nurrow
gauge line or a metre gauge line or
a broad gauge line ar> being examin-
ed. On completion of this examina-
iion and in the light of furthe, dis-
cussions with the Gowvernment oi Ultar
Pradesh, a decision wsduld be tuken
whether to revive the Railway in its
former gauge or in a wirler gauge.

Death of Railway workers due to
Accidents and Police Firing and
compensation paiq

2110. SHRI AJIT KUMAR SAHA:
Will the Minister of RAITL.WAYS Le
pleased to slate:

fua1 the number of Railway workers
whr, died as a resuly of cecidents and
Police Firing separaiely during
Calerdar year 1972 and

the

(Isy whether all sn-h workers have

been paid compznsuim smd if not,
the reasons therefor?
THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS
MOHD. SHAFI QURESLHL:: (a)
ing the year 1972 Lilteen railway

(SHRL
Dur-
om-
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in the categories of enllisions, derwil-
ments, level crossing accidents and
fires in trains on the Indian Govern-
ment Railways.

The figures regarding the number
of Railway workers killed in }olice
firings will be collected and placed on
the Table of the Sabha.

(b) The information is being col-
lecteq and will be laig on the Table
of the Sabha.

Attaching the Daltonganj-Patna Bogie
with Bombay Mail

2111. KUMARI KAMLA KUMARIY
Will the Minister of RAILWAYS be-
pleas=2d to state:

(a) whether Government propose to
attach the Daltonganj-Patna bogie
with Bombay Mail at Dehri-on-Sone to
enable the passengers to reach Patna
in early morning; and

(b) if so, the {ime by which
arrangement will be’ introduced?

this

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MCHD. SHAFI QURESHI): fa) No.
There is, at present, nn proposai |io.
attach Barwadih-Patna through coach,
which clears traffic from Daltonganj
also. with Bombay Mai'

(b) Does not arise,

Completion of Railway line betweem
Barwadih and Chirimiri

2112. KUMARI KAM!T.A KUMAR/
Will the Minister of RAILWAYS npe
pleasecd ta sta'e the time by which the
1My Mile rail line being constructed
between Barwadih in Palamau  aud
Chirimiri in M.P, will he completcd
an‘ the trains will starl running?

THE DEPUTY MINISTER 'N TI'E
MINISTRY OF RAILWAYS (SHRI
MOHD., SHAFI QURESHIL): The cor:-
fruction of 2 rail 'ink between Barwa-
dih orud Chirimairi line wos undertaken

plerecs were killed in traipg accidentsin 1947 but the wark we: stoppaa sul-
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sequently due to difficult ways and
means position and alsy becar-e
transpired that the anticipated traflle
would not materialise on the section.
The construction of this line will be
considered only when definite schemes
about the development of ‘the ecal
fields in the area become availasle.

Decision on Report of Tribunal headed
by Shri N. M. Miabhoy

2113. SHRI ROBIN SEN: Will the
Minister of RAILWAYS be pleased to
state:

(a) the date on which the Tribunal
headed by Shri N. M. Miabhoy sub-
mitted its award;

(b) what has been the decision of
Government thereon; and

(c) if no decision has been taken,
the cause of the delay and when a
decision is likely to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) 8th

August 1972,

(b) and (c). The Government have
considered and accepted the recom-
mendations of the Miabhoy Tribunal
—1969 in respect of Night Duty Allo-
wance, revision of scales of pay of
Keymen and Gangmates, special pay
to Foremen 'A’. upgradation of certain
categories of workshop staff and those
of Drivers and Guards working on
long-distance passenger trains.

The other recommendations of the
Tribunal are under active considera-
tion of the Government.

Change in duties of Ministerial and

non-Ministerial Staff in Claims and

Prevention units of Headgquarters’
Office (Northern Railway)

2114. SHRI DHAN SHAH PRA-
DHAN: Will the Minister of RAII.-
WAYS be pleased lo state:

(a) whether staff both ministerial
and non-ministerial in the Claims and

1616—35.
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Prevention Units of Northrn Railway
Headquarters' office are working on
the same job for the last 10 years
without any change of duties from
one unit to another. if so, reasons
therefor;

(b) whether such staff after their
promotion are also forced to work on
the same jobs and posts and are not
put to share higher responsibilities, if
so, reasons therefor; and

(c) the steps taken or propose to
be taken by the administration in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QUESHI): (a) to (c).
Most of the staff. both ministerial and
non-ministerial are continuing in the
same Branch for a long time. So far
they have been transferred only on
promotion. However, it has now been
decided to change the stafl from Claim
Prevention Section to Claims Section
and wvice versa gradually when vacan-
cies arise in future,

Execution of Sealaulim Irrigation
Project in Goa

2115. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of IRRIGA-
TION AND POWER be pleased to
state:

(a) whether the execution of Sea-
laulim Irrigation Project in Goa has
been delayed: and

ib) if so, the reasons therefor?

THE DEPUTY MINISTER IN THI
MINISTRY OF IRRIGATION AN
POWER (SHRI BALGOVIND VEh
MA): (a) and (b). The Salauli Project
was accepted by the Planning Com-
mission in December, 1971. Prelimi
nary works on the project are now in
hand. Projects of this magnitude re-
quire 5 to 6 years for their comple-
tion,
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TW 1970, 1971, WL 1972 &
R @t 7 smfm waw
LA (2

2116. =t §FIT IO :
Fr fafu, sam iz gy &@ A5G
g TAA A FIT F4GTfF AT 1970,
1971, M 1972 F W #faad
FTA H gﬁﬁ%mw%?_\

fafu, ama o FrE F17 qaT
A qer At (=it Aifeow fag dtad)
a¥ 1970, 197131 1972 F IREA
frdt o fafor g #1 =t # s
T gy ey 7 owEw
fafs g AR FR * fou wrow
A€ FW AN wer A o fafy
TRt F Y ® gmEw w7 g,
e sad  afaq faedl o< wa-
geal &1 gt wrw & femv g @
fam gt mmagA-aE grwfag
fFg @ F g @@ mew safeaad
w1 a9 IO famr man @, s @
fafe gt &1 =Y & AR
FA ¥ fAU o aw@ g
AR F faw o o gEwt F
gERaftar FEfag R
WITHT THFTTRY & I HEA & d¥aw
¥ FHAD  mrow A oS TR F
% Awy ¥ grEwafaerd &
gafar frammt sk At g%
AT w7 fau w W qer A7
F g v F A= & AR W@
4 g7 | fear smom
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HAARRY, TANCA 7 AW WA G99
F G

2117. =t FALR IO FT
Ffew wiT TaTmA wdl 9 @9 A
Far w4 fF

(F) ®TT OTEEE ¥ FEAR
for & faeor 9 auf &1 @ @
&4 & qfomaEss §9 waar i@
g & F1E waTEAT @ W

(@) @ da A @ ® @ FMA
X Ha aF g Fa R gaata
gy FL AN g ?

e Wik vEm@A waws ®
Iadar (=t qwmdR fag )
(F) zfs =@ @ & &9 W
AT F YA A A aF T3 Arfoifeas
gd % q@/f@ % "9 gfuq w@
fFa g ; qafa amifa oF spatfagra
ga & qftomw F WIMTC 9,
Y ot ¥ sy F fag wF et
® wiz faar mr v =@ fesfa
¥z o ¥ aw /i faaw v dwaen
#F AET  OIT0 ST GRAT 2 |

(@) 31919, 19727 TIeAH
F dgewr a9 # q9 F #=wr
ffr mr 3@ =W 63.97 W@
AT 49T |

WA eafa & AFaw agad
mfaaal & fasg  wrdawdt

2118, 0 FFIT I :

T IW FAT qg F]ATH K FIT HA
fF mr g7 =afvgt § faeg #+%
FIAAE #1782 TR e oo &
T F ATREAAT F AT W gef
1 qFHE AT AT afz @b,
I AWM F ATH AT ¥ AT IR
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faeg @ Fdend & € @ Wk afz
g, dY TEF FTT FCOUE 7

IA AT | IS (o W
[B W/IAT ) GEAT THLE FT AT
Wr g AT aT-aed 93 7@ Y Jra |

Congestion in Third Class due to Abo-
lition of Second Class compartments

2119. SHRI RANABAHADUR
SINGH:

SHRI DHARAMRAO AFZAL-
PURKAR:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government have stu-
died the effect of abolition of Sectnd
Class compartments;

(b) whether it has led to congestion
in Third Class compartments; and

(c) if so, the steps taken by Gov-
ernment to relieve congestion in the
Third Class bogies?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) No.| On the other hand, the
abolition of second class would result
in more accommodation being avail-
able in the third class.

(c) Does not arise.

New Railway Lines in Madhya Pra-
desh during Fifth Plan Period

2120. SHRI R. S. PANDEY: Will the
Minister of RAILWAYS be pleased to

state:

(a) whether Government have
finalised a plan to lay new Railway
lines in the various regions of the
country during the Fifth Plan; and

(b) if so, the particulars off new
Railwy lines to be laid in Madhya
Pradesh during the Fi{th Plan period?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) Does not arise.

Congestion on Delhi and New Delhi
Railway Station

2121. SHRI R. S. PANDEY: Will the
Minister of RAILWAYS bg pleased
to state:

(a) whether there is too much con-
gestion on the Old and New Delhi
Railway Station and |incoming and
outgoing passengers are put to incon-
venience on this account;

(b) whether Government have
worked out any plan to develop these
two stations inj order to meet the
growing rush of passengers; and

(c) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). There is congestion at Delhi and
New Delhi Railway Stations only
during peak hours, and some incon-
venience is also felt Ly the incoming
and outgoing passengers due to con-
gestion on the approach roads. The
two stations do not have scope for
further expansion on account of being
situated in a built up area. The sur-
vey for providing a third terminal is
in progress.

Footpath Alongside tailway Bridges
No. 175 and 176 between Alwaye and
Chauvara

2122. SHRI A. K. GOPALAN: Will
the Minister of RAILWAYS be pleas-
ed to gtate:

(a) whether Government have re-
ceived any memorandum for provision
of footpath alongside the Railway
Bridges No. 175 and 176 between Al-
waye and Chauvara in Southern Rail-
way; and.
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(b) if so, the action taken by Gov-
ernment?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) Under the rules, Railways pro-
vide footpath on a railway bridge for
public use only in the State Govern-
ment or the authority concerned bears
the costs involved, and provided tech-
nically and operationally such a foot-
path is feasible.

The Government of Kerala have
already been requested to indicate if
they are prepared to bear the costs i.e.
initials as well as recurring maint-
enance, etc.,, involved in providing
footpaths on these two bridges.

Generation
Projects

Setting up of a Power
Board for Central Power

2123. SHRI ANNASAHEB GOT-
KHINDA: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether a decision has been
taken on the question of setting up a
Power Generation Board for the Cen-
tral Power Projects;

(b) the salient features of the
scheme; and

(¢) The projects, for Power Genera-
tion in the Central sector during the
Fifth Plan period to supplement ge-
neration by the States?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGQVIND
VERMA): (a) and (b). The l‘;uestion
of setting up a Power Generation
Board or other suitable organisation
for the Central Power Projecls is
under consideration of Government
and no decision in the mailer has vet
been taken.

(c) The projects proposed by
Ministry for inclusion in the Fifth Plan
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in the Central Sector are:—
Northern Region

(1) Badarpur Thermal
(400 MW).

(2) Atomic Power Station at RAPP
(400 MW).

(3) Dulhasti (330 MW).
(4) Baira-Siul Hydro (180 MW).
(5) Salal Hydro (270 MW).

Exetension

Western Region:

(1) Tarapur Atomic Power Station
Extension (200 MW).
Southern Region:

(1) Kalappakkam Atomic Power
Station (400 MW).

(2) Kalappakkam Atomic Power
Station Extpsion (400 MW).

(3) New QNuclear Station (200
MW).

Eastern Region:

(1) Damodar Valley Corporation
Thermal Projects (640 MW).

(2) Tenughat Thermal Power Pro-
ject (400 MW).

(3) North-Bengal Thermal Power
(240 MW).

(4) Pumped Siorage Hydro—DVC
(200 MW).

(5) Koel-Karo Hydel Project (120
MW).

North-Enstern Region:

(1) Loktak Hydro-electric Project
(70 MW).
(2) Loktak Hydro-electric Project

Extension (35 MW).
(3) Kameng Hydro (200 MW).

Setting up of Floating Power Stations

2124. SHRI BAKSI NAYAK: Wil
thg Minister of IRRIGATION AND
POWER be pleased to state:

(a) wheiher Government propose
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to set up floating power station;

(b) if so, the country'from which
the equipment for such power stations
is likely to be imported; and

(c) the extent to which the floating
power stations would help increase
power supply in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER {SHRI BALGOVIND
VERMA): (a) The possibilities for
setting up floating power stations in
the country are at present under pre-
liminary examination.

(b) and (c). These matters will “e
worked out depending on the nature
and content of the projects to be evol-
ved, their fuel requirements, load
capabilities etc.

Rajdhani Express from Delhi to
Ahmed:bad

2125. SHRI D. P. JADEJA: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether Government propose to
run: Rajdhani Express from Delhi to
Ahmedabad; and

(b) if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) Does not arise.

Indigenous Electronic System for Con-
trolling Locomotive Speed ang power

2126. SHRI P. K DEO: Will the
Minister of RAILWAYS be pleased 1o
state:

(a) whether an indigenous electro-
nic system for controlling locomotive
speed and power has been evolved in
India;

(b) the organisation which evolved
this device; and

(¢) whether this device has been
experimented and if so, what was the

result?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI1
MOHD. SHAFI QURESHI): (a) Yes,
on the lines of a device which was
being imported from the United
States.

(b) This device was evolved jointly
by Diesel Locomotive Works Varanasi;
Heavy Electricals (India) Ltd., Bho-
pal; Central Electronic Engg. Research
Institute, Pilani and Electronic Cor-
poration of India Hyderabad.

(c¢) Yes, the results of the experi-
ments and trials on the locomotive
have been successful.

@A™ feaea & T 19T & 93
faswet  @ar Itwiw gfaar st
WIeqi  FAT

2127.- Tlo AEHIHATIIAWN TIVIT:
FT A WAl 98 FA FT FAT FGT
f& :

(%) 71 @am fedrm & e
T LI Faa @ fawe #7r arz+
g & AR, 39 wuA 9T fawe
Tf & A AE AT AT FE AR
2, O

(@) afc &, @ s; =& 9%
fardt @ RwR gl A
AT FA A FT FfeaArE 2 ?

IX RATTW O Iowenr (=R
AGAT AR W& ) - (F) O ar

(@) fawst s sfuwifa

I Fga wfaw afaw FAFww g
R @@ F 1O, T &uA &
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fasreitor &7 oY = fa=me e far
T g

TFAR fawrim SAEE &Y
e & fau  wwew SifAaT
(o), e ¥ @ A
HOAT T

JeEE wwafaal a0 Iwe
] smuw @t faw
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W dtage B gre wrda
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Functions of Central Water and Power
Commission in the field of Planning
and execution of power plants

2132. SHRI SAROJ MUKHERJEE:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the original role envisaged for
C.W.P.C. and the functions and res-
ponsibilities of CW.P.C. as today in
the field of planning, design and exe-
cution of power plants especially
Thermal Power Plants; and

(b) whether the present role of
C.W.P.C. is differenl from what it was
envisaged earlisr and if so, the reasons
for the change?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
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POWER (SHRI BALGOVIND
VERMA): (a) and (b). The functions
of the Central Water and Power Com-
mission are contained in the Iate
Ministry of Natural Resources and
Scientists Research Resolution No. EL-
1-201(5), dated the 21st April, 1951,
a copy of which is laid on the Table
of the House. [Placed in Library.
See No. LT-4379]. There has been no

change in the functions of the Com-
mission.

’

Bringing Power Fuel O0il Prices for
Fertiliser

2133. SHRI SAROJ MUKHERJEE:
SHRI YAMIINA PRASAD
MANDAL:

Will the Minister of PETROLEUM
AND CHEMICALS bhe pleased to
state:

(a) whether Government are consi-
dering a scheme to give concessions
to the fertiliser industry by bringing
down the fuel oil cost; and

(b) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). Government
have decided to exempt fuel oil from
excise duty when used as feedstock
for production of fertilizers. Certain
other measures for price adjustment
of fuel oil are also under considera-
tion so as to improve the economics
of a fuel oil based fertilizer plant.
Chese measures are expected to pro-
note the use of fuel oil as feedstock
-or fertilizer production both in the
public as well as in private sectors.

Diversion of power supply from
surplus States

2134. SHRI D. B. CHANDRA GO-
WDA: Will the Minister of IRRIGA-
TION AND POWER he pleased to
state:

(a) the steps taken by Govern-
ment to divert power supply from the
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surplus States to those States which

are facing acute power shorfage for
the last four months; and

(b) the names of those States and
broad outlines regarding the power
assistance provided to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND. VE--
RMA): (a) and (b). Some surplus
power has been available during the
year in Delhi and Himachal Pradesh
in the Northern Region, Madhya Pra-
desh in Western Region and Kerala in
the Southern Region. Delhi hag been
supplying 8-10 lakh units per day to
Haryana and. Bassi in Himachal Pra-
desh about 4-5 lakh units per day to
Punjab, Madhya Pradesh has

heen
supplying about 10 lakh wunits per
day to Northern Region. Kerala is

supplying about 3 lekh units per day
to Tamil Nadu. Bihar/D.V.C. is sup-
plying about 5 lakh units per day off
peak power to Uttar Pradesh.

Cases pending with Delhi Courts

2135. SHRI D. B. CHANDRA GO-
WDA :
SHRI BISHWANATH JHUN-
JHUNWALA:

Will the Minister of LAW, JUCTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether attention of
ment has been drawn to the news
item appearing, in the Hindustan
Times' dated the 28th Decemter, 1972
under the caption “over 1.5 lakh cases
pending in Courts (Delhi)”; and

(b) if so, Government's reaction
thereto and the steps taken by Gov-
ernment in this rezard?

Govern-

THE MINISTER OF STATE IN THE
MINISTRY OF LAW. JUSTICE AND
COMPANY AFFTIRS (SHRI NITI-
RAJ SINGH CHAUDHARY): (a)
Government have seen the news item
referred to .

(h) The bulk of the pending cases re-
lates to wolice challans pertaining to
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traffic offences. To liquidate the arre-
ars of this type of cases the number of
regular traffic courts has been increased
from two to four and the Magistrates
concerned have been directed to show
better output. They have also been in-
structed to make use of the provisions
of section 130 of the Motor Vehicles
Act so thal the cases covered by the
said section could be disposed of by the
accused paying the fine without atllen-
ding the court for trial. Better arran-
gements are being devised for the
service of processes on the accused
persons and witnesses. The resull is
encouraging and the number of pen-
ding traffic cases is going down every
month.

At present two otficers are dealing
with Hindu Marriage cases almost ex-
clusively and it is hupeq that their dis-
posal will positively meet the institu-
tion of this type of cases. If it is
found that the pendency of such cases
calls for more Judges, their number
will be increased.

Twenty-five more officers have been
appointed to the Delhi Ju-dicial Service
recently. Twenty-one out of them
have already joined and the rest are
likely to join shortly. With the ad-
dition of these officers, the disposal of
cases 1s expected to pick up and the
arrears will decline.

Separate Fast trains for R.M.S. vans
and parcel vans

2136. SHRI D. B. CHANDRA GOW-
DA: Will the Minister of RAILWAYS
be pletased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to run separate fast trains for
R.M.S. vans. slip coaches and parcel
vans so that passenger {rains could
carry more passengers: and

(b)
of ?

if so. the main features there-

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). A proposal in this regard is being
formulated in consultation with Zonal
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Railways keeping in view secticn
capacity and capacity at terminals to
handle these addntional trains.

Creation of Permanent Posts for
Gangmen in Khurda Roa, Division
(South Eastern Railway)

2137. SHRI ARJUN SETHI: Will the
Minister of RAILWAYS be pleased to
state:

(a) what are the aifficulties that
stand in the way of creation of per-
manent posts on authorised scale of
pay for Gangmen working in the
Khurda Road Division of South East-
ern Railway for the past ten wvears;
and

(b) the proposal under the conside-
ration of Government in this regard
at present?

THE DEPUTY DMINISTER IN
MINISTRY OF RAILWAYS
MOHD. SHAFI QURESHI): (a) and
(b). About 1500 permanent  posts of
Gangmen have been created during
the last ten years in Khurda Road
Division according to the requirements
of track maintenance. The position is
reviewed from time to time. An exa-
mination of the requirements is in pro-
gress at present.

THE
(SHRI

Revision in rate of Commission to
Agents of Flag Stations of South
Eastern Railway for sale of Tickets,

2138. SHRI ARJUN STETHI: Wil] the
Minister of RAILWAYS be pleased to
state:

(a) what is the rate of commission
allowed to the agents of the Flag
Stations of the South Eastern Rail-
way on the sale of the tickets:

(b) whether Government pronose
fo revise the rates upwards: and

(c¢) if so. when?

IN THE
(STIRT

THE DEPUTY MINISTER
MINISTRY OF RAILWAYS



143 Written Answers PHALGUNA 15, 1894 (SAKA)

MOHD. SHRFI QURESHI): (a) Flag
Station are worked Departmentally
and not by agents. Obviously, the
reference is to half stations which are
worked by halt agents. These halt
agents on all the Railways including
South Eastern Railway are paid at a
rate not exceeding 15 per cent on to-
tal sale proeeds so that it may yield
a Commission of about Rs. 150/- per
month.

(b) No.

(¢) Does not arise.

Project on Food Control Scheme for
Subernarekha River in Orissa

2139. SHRI ARJUN SETHI: Will the
Minjster of IRRIGATION & POWER
be pleased tp state:

(a) whether any project has been
prepoared about the flood control
scheme for Subernarekha river in
Orissa State; and

(b) if so. the broad feaiures thersof
with cost estimate and wnen it wili
be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) The Orissy Government
have prepared a project 1eport for
construction of embankments on both
banks of the river Subarnarekha in
Orissa State from West Bengal-Orissa
border up to the cea.

(b) The project, estimated to cost
Rs. 10.48 crores, envisagese construc-
tion of new embankiments in a length
of 75 kms. and raising and sirength-
ening of existing embankments in a
length of 20 kms. It also envisages
remodelling of the existing drainage
channels in a length of about 33 kms.
and provision of drainage and in-
undalion irrigation sluiceg in the
embankments. The project is expect-
ed to benefit an area of 0.8 lakh hac.
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A Committee of Technical Experts
has been appointed by the Centre to
examine the possibilities of construc-
ting storage reservoirs in the catch-
ment of the Subarnarekha in the States
of Bihar, wWest Benga] and Ovissa and
to recommend long term measures for
flood control in the Subarnarekha
basin as a whole. The project in
Orissa will be finalised after the
Committee submits its report which is
likely to be submitted by June, 1973.'

Cluster Programme of Tube Wells and

Survey for Under-ground Water jn

Suber-Narekha-Burabalang River
Basin

2140. SHRI ARJUN' SETHI: Will the
Minister of IRRIGATION AND
POWER be pleased to refer to the
reply given to the Unstarred Ques-
tion No. 3965 on the 9th December,
1970 regarding Cluster Programme of
Tube-Wells and survey for wunder
ground water in Subernarekha and
Burabalang river basin and state:

(a) whether any further action on
cluster programme of tube-wells and
survey of under-ground water in
Subernarekha-Burabalang river basin
has been taken; and

(b) if sc, the action taken and its
present position?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) and (b). The State
Government have reported that 350
Sq. miles in Burabalang basin and
420 Sq. miles in Subarnarckha basin
have been surveyed for groundwater
and that 22 tubewells in the Buraba-
lang basin and 42 tubewells in  the
Subarnarekha basin have been instal-
led.

Revenue earned by Government irom
Book Stalls at Railway Stations

2141. SHRI HARI KISHORE
SINGH: Will the Minister of RAIL-
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WAYS be pleased to state:

(a) the number of private firms
having book stalls on the Railway
stations in the country;

(b) the number of book stalls own-
ed or operated by each firm; and

(¢) the total revenue to Govern-
ment from such firms, firm-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHID): (a) 41
firms (This figure does not jnclude the
contracts ‘given to individuals as dis-
tinct from firms).

(b) A statement is laid on the Table
of the House. [Placed in Libaray.
See No. LT-4398/73].

(c¢) The information is being col-
lected and will be laid on the Table
of the Sabha,

Import of Crude QOil from Persian Gulf

2142, SHRI HARI KISHORE
SINGH:
DR. H. P. SHARMA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to import crude oil from  the
Persian Gulf States; and

(b) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). There are pro-
posals in this regard to establish alter-
native sources of crude oil. It is pre-
mature at this stage to indicate de-
tails thereof. Arrangements have al-
ready been made to purchase certain
gquantities of cruda oil from Iraq.
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Death of Railway Workers due to
Public Agitation

2143. SHRI GADADHAR SAHA:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of Railway workers
who died as a redult of public agi-
tations unconnected with Railway
working during 1972;

(b) whether Government have
given any compensation to the wor-
kers who died as a result thereof; and

(c) if so, the amount thereof and if
not, the reason therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) One
Railway employee working in the
Cabin at Nidubrolu Station on the
South Central Railway, died of injur-
ies sustained on 22nd November, 1972
as a result of his Cabin being set on
fire by the agitators.

(b) and (ec). Ex-gratia relief to the
extent of Rs.- 8,650 has already been
paid to the family of the deceased
from the Rajlway Minister’'s Welfare
and Relief Fund and other funds ope-
rated on the Zonal Railways. The case
regarding payment of compensation
for a sum of Rs. 9,000 to the depen-
dents of the deceased employee is be-
ing processed actively and the amount
will be deposited with the Commis-
sioner for Workmen's Compensation
shortly.

Supply of Light Diesel 0Oil

2144, SHRI MADHURYYA
HAILDAR: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether apart from fixing quotas
of States for the supply of light dicsel
oil, Government supply light diesel
oil to some industrics or organisations
directly;
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(b) if so, names of industries
organisatjons; and

and

(¢) the quantity of the oil supplied
to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) to (c). The information
is being collected and will be laid on
the table of the House.

Man-days lost due to strike by workers

of Single and Telecommunication De-

partment of South Central Railway
(Southern Railway)

2145. SHRI MADHURYYA
HALDAR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there was a strike by
the workers of Signal and Telecom-
munication Department of South Cen-
tral Railway in 1972

(b) if so, the number of man-days
lost, the terms of settlement of the
strike and whether the terms of settle-
ment have been implemented; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS  (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). About 400 daily rated casual
workers of the Signal and Telecom-
munication Department employed at
Kazipet did not turn up for duty dur-
ing the period from 20th July 1972 to
9th August, 1972, On 23rd July, 1972,
the workers were told that their griev-
ances would be looked into by ihe
local Railway Administration. Each
demand has been considered and ap-
propriate action taken, including en-
hancement of daily wages in the case
of some categories ef workers and
absorption in Class IV of such of the

workers as were found suitable for the
purpose.
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Upward Trend in Oil Prices in Inter-
national Market

2145, SHRI INDRAJIT GUPTA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether there has been an up-
ward trend in oil prices in the inter-
national oil market in recent years;

(b) whether the powerful inter-
national oil cartels were trying to pass
on to the consumer countries the
entire burdan of tax-paid costs of
petroleum and crude; and

(c) if so, whether India is taking any
steps in co-operation with other oil
importing developing countries to meet
the challenge of the oil cartels and to
work out long-term projects for the
exploration, production and supply of
oil with the assistance of friendly
countries

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALEBIR
SINGH): (a) and (b). Yes, Sir.

(¢) The steps being taken are for
establishment of alternative sources of
supply of crude oil, intensification and
acceleration of oil exploration in the
country’s onshore and offshore areas,
and establishment of joint wventures
for oil exploration abroad.

Establishment of National Academy of
Judicial Training

2147. SHRI INDRAJIT GUPTA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state: -

(a) wheiher the Law Commission
has suggested the establishment of a

National Academy of Judicial Train-
ing; and

(b) if so, what decision has been
taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
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COMPANY AFFAIRS (SHRI NITI-
RAJ SINGH CHAUDHARY): (a) Yes
Sir. The Law Commission in its Fifty
Fourth Report on the Code of Civil
Procedure has recommended the est-
ablishment of such an Academy.

(b) No decision has been taken so
far on the proposal by the Govern-
ment.

Additional Facilities Required by
Eastern Railway to Handle Increase
in goods Traffic

INDRAJLT GUPTA:
of RAILWAYS

2148. SHRI
Will the Minister
be pleased to state:

(fa) whether any study has been
nndertaken by the Railway Board to
assess the additional facilities that
would be required by the Eastern
Railway to handle the anticipated in-

crease in goods traffic in the Fifth
Plan period;
(b) if so, what are the results

thereof; and

(o) what steps are being taken to
provide the required additional facili-
ties to the Eastern Railway?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). The assessment of traffic during
the Fifth Plan and the facilities re-
quired therefor is still in progress.
Necessary action will be taken to pro-
vide facilities through Annual Plans
after these exercises are completed,

Assistance to Mahuanadi and Luna-
chitrothpala Irrigation Schemes for
Orissa

2149. SHRI SURENDER MOHAN-
TY: Will the Minister of IRRIGA-
TION AND POWER be pleased to

state:
(a) whether the <Government of

Orissa  were promised necessary
financial resources for the irrigation
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schemes of Mahanadi and Luna-
Chitrothpala deltaic area; and

(b) if so, whether the promised
amount has since been released?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) and (b). The question
of accelerating the work on Maha-
nadi delta and other major irrigation
projects in the country which can
help to create significant additional
irrigation potential in the next three
years is being looked into by the Plan-
ning Commlission.

Irregularities in Staff Matters in Elec-
tric Loco Shed at Bhilai (South Eas-
tern Railway)

2150, SHRI MOHAMMAD ISMAIL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether any irregularities in
stalf matters in Electric Loco Shed
at Bhilai, South Eastern Railway have
been brought to the notice of Govern-
ment; ’

{(b) if so, what steps have been
taken by Government in the matter;
and

(c) if no action has been taken the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(¢). Certain alleged irregularities
were brought to notice by the Hon’ble
Member. These were carefully exa-
mined but the allegations of irregn-
larities were not sustained. A reply
was accordingly given to him.

Grant of Lien to Staff of South Eas-
tern Railway (Electrification)

2151. SHRI MOHAMMAD ISMAIL:
Will the Minister of RAILWAYS he
pleased to stale:
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(a) whether a number of employees
working in South Eastern Railway
(Electrification) do not have liens in
any of the Open Line Railways;

(b) whether this is an accepted
policy of Government to provide them
with liens; and

(c) if so, what is the specific target
date for the concerned staff so when
South Eastern Railway (Electrifica-
tion) will be provided with lien?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) Yes, subject to the availability
of vacancies in the grade and post on
the Open Line Railways for which
they are found suitable after screen-
ing.

(e) It is not possible to fix a target
date for this purpose, more so when
some of the concerned staff are abs-
taining from appearing before the
Screening Committee.

Supply of Coal to Thermal FPower
Stations

2152. SHRI C. JANARDHANAN:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether some thermal power
stations in the country are facing coal
shortage;

(b) whether this shortage has
affected their power generation capa-
city and if so, to what extent; and

tc) what steps have been taken to
ensure adequate supply of coal to the
thermal power stations?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) to (¢). The power genera-
tion from hydre stations has been
drastically reduced since Sepiember/
October, 1972 due to inadequate rain-
fall during 1972. There was also a
shortfall of power generation from
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Atomic power stations Since the
shortfall of power from Tydro and
Atomic stations and the increased
demand-of power as a natural growth
has to be met by stepping up power
generation from thermal Stations to
the maximum exient possible, the
coal consumption has shot up
sharply. Consequently, the collieries
in the Public and Private sectors had
been facing difficulties to meet - the
sudden increased demand of coal sup-
ply to the thermal power stations, al
though they have been trying to meet
this increaseq demand of coal supply.
Similarly, the Railways had been fac-
ing the difficulties in making sufficient
wagons available for transportation
of coal to thermal power stations. At
a few thermal power stations, due to
depleted coal stock position, the en-
tire power demands of the area could
not be met to the extent possible. In
order to meet this situation, the con-
cerned departments of the Govern-
ment of India have been pooling up
their resources for adequate coal sup-
ply to the thermal power stations. In
January, 1973, a Control Room has
been set up in the Railway Board
where representatives of the Minis-
tries of Steel and Mines, Ministry of
Irrigation and Power and the Rail-
way Board have been holding meet-
ings daily to watch coal consumption
and coal supply position and where
needed to rush coal on an emergent
basis to avert any crisis.

Flood Control Measures

2153. SHRI C. JANARDHANAN:
Will the Minister of IRRIGATION
AND POWER be pleased Lo state:

(a) whether the flood control mea-
sures so far taken cover only about
one-third of the area which is sub-
ject to frequent floods; and

(b if so, what steps are being taken
to protect the remaining area from
floods?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
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MA): (a) The flood control measures
taken so far have provided reasonable
protection to an area of about 65 lakh
ha which is about 1/3 of the total
area roughly estimated to be liable to
damage by floods.

(b) In order to provide flood pro-
tection to the maximum possible area
as early as possible it is proposed to
increase the tempo of flood control
programme. The State Governments
have been asked to prepare compre-
hensive plans for flood control works
and fix up the priority of works to be
taken up in the 5th Five Year Plan.

The details of the proposals are to
be finalised when the comprehensive
plans are prepared and relative prio-
rities determined by the State Gov-
ernments. The Centra] Water and
Power Commission have roughly esti-
mated on the basis of available data
that the programme of achieving the
target of reasonable protection of fifty
per cent of the flood prone areas
would cost about Rs. 540 crores in the
period from 1971—81.

Wth the object of reduing the re-
curring flood damage in the seriously
flood affected States of Bihar, Orissa,
Uttar Pradesh and West Bengal, cer-
tain priority works have also been
taken up during the last two years of
the IV Plan.

Flood Control Commissions have
been set up for the Brahamputra
Valley in Assam and the North Ben-
gal rivers by the State Governments
of Assam and West Bengal respective-
ly for the preparation of comprehein-
sive plans and their implementation
in a coordinated and effective manner.
The Government of India have set up
the Ganga Flood Contro] Commission
for the preparation of a comprehen-
sive Plan of flood control in the Ganga
basin and arranging its implementa-
tion in a coordinated manner through
the concerned Silate Governments.
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Release of Foreign Exchange to
Foreign Qil Companies for Import of
Crude

2154. SHRI N. K. SANGHI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have re-
cently changed the mode of release
of foreign exchange to foreign oil
companies for import of crude;

(b) the reasons for this change and
the advantages thereof; and

(c) whether the present procedure
entails higher import price being in-
curred per barrel of crude than the
previous system of allocation?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI BALBIR
SINGH): (a) to (c). No Sir. The
Government is continuing to release
foreign exchange to foreign oil com-
panies for import of crude oil on an
ad hoc basis.

Quota For Pass and P.T.0. Holders
for- Mail/Express Trains

2155. SHRI K. SURYANARA-
YANA: Will the Minister of RAIL-
WAYS be pleased to refer to the re-
ply given to Unstarred Question No.
4853 on the 19th December, 1972 re-
garding justification for reservation
quota for Railway Officers and state:

(a) whether while Railway Pass
Holders corner a good chunk of Ist
Class and ACC seats in principal mail
and express trains throughout the
country, the ticket-holders are kept
in the waiting list;

(b) whether the Railway Board has
considered the desirability of ear-
marking a quota for such Pass and
P.T.O. Holders on all the principal
mail and express trains so that the
licket-holders are not subjected to
inconvenience and the Railways do
not lose revenue; and

(¢) if not, the reasovns therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.
Reservation of accommodation for
passengers including Railway Pass
holders on trains in all classes is done
on “lirst come first served” basis. No
preferential treatment is given to the
Railway Pass holders in the matter of
reservation and they are given ac-
commodation in trains according to
their turn.

(b) and (c¢). No specific quota is
proposed to be fixed for reservation
‘of rail accommodation on Passes and
P.T.Os. However, during periods of
rush, suitable restrictions are imposed
by Railways for reservation on Privi-
lege Passes|P.T.Os. on important trains
to avoid inconvenience to ticket hol-
ders as far as possible. Government
look upon grant of concessions like
Passes and P.T.Os. to Railway servants
as somthing to which they are legiti-
mately eligible as part of their ser-
vice conditions and as such the ques-
tion of any loss being suffered on this
account does not arise.

New Machinery to
Relations

Improve Labour
in Rallways

2156. SHRI C. K. CHANDRAPPAN:
Will the Minister of RAILWAYS e
pleased to state:

(a) whether Railways are thinking
of setting up a new kind of machi-
nery for improving the labour rela-
tions in Railways, as suggested by the
Union Minister of Railways in a sign-
ed artele in ‘Blitz’, Republic Day Spe-
cial, dated the 27th January, 1973; and

(b) if so, the broad outlines of tho
new machinery?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
forum known as “Corporate Enterprisc
Group of Management and Lahour”
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referred to in the article has already
been set up.

(b) The broad objectives of this
forum are as under:—

(i) to evaluate the functioning of
the railways and exchange
data and ideas on ways and
means for improving the effi-
ciency and viability of tre
enterprise,

(ii) to apprise the investment pro-
grammes, particularly in re-
gard to housing and welfare
services,

(iii) to identify areas and devise
action-oriented methods for
maximising organisational
effectiveness, the use of tech-
nology and towards building
up the image of the Railways
as a service organisation.

Funds for Completion of Projects in
Kerala

2157. SHRI C. K. CHANDRAPPAN:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether there is a proposal for
providing special funds for the Kerala
State in the last two years of the
Fourth Plan for advance action on the
irrigation and power projects to be
completeq during the Fifth Plan; and

(b) if so, the main features thereof
and the decision taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) and (b). The question
of accelerating the work on selected
major irrigation projects, including
some irrigation projects of Kerala,
whose accelerated construction can
help to ecreate significant additional
irrigation potential in the next three
vears, is being looked into by the
Planning Commission.
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1ltupsa-Talpand Lin

Conversion of
into Broad Gauge

2158. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the proposal for con-
version of Rupsa-Talband line in
Orissa to broad gauge has advanced
further; and

(b) when this conversion work is
going to be undertaken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Traffic Survey Report for the
conversion of Rupsa-Talband N.G.
rail line into B.G. is under examina-
tion. According to the survey report,
the project is estimated to cost Rs.
3.79 crores yielding a return of only
2.53 per cent. However a decision
will be taken after the report is
examined from all aspeects,

Execution’ of Upper Indravati Project
in Orissa

2159. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether investgation of Upper
Indravati Projeet in Orissa has been
finalised by now;

(b) if so,
thereof; and

the salient features

(¢) when this project is going to
be executed?

THE DEPUTY MINISTER OF
IRRIGATION AND POWER (SHRI
BALGOVIND VERMA): (a) The
Government of Orissa hasg reported
that the investigations of the Indra-
vati project are still under progress.

(b) and (c). These will be known
only after the investigationg are com-
pleted and project report prepared
by the State Government.
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Cooling Water Required for Power
Stations

2160. SHRI R. P. ULAGANAMBI:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the names of power stations
which have been experiencing diffi-
culty in obtaining the required quan-
tity of cooling water and since when
and the reasons therefor; and

(b) the steps taken by Government
to augment the supply of cooling
water to those stations?

THE DEPUTY MINISTER IN THE
MINISTRY OF JRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) The Ennore Power
Station in Tamil Nadu experienced
difficulty in obtaining the requiste
quantity of cooling water due to sand
bar formation at the channel inlet.
The Basin Bridge Power Station in
Tamil Nadu had also limitations in
the supply of cooling water.

(b) With the use of sand pumps,
bull-dozers and scrapers, the avail-
ablity of cooling water supply to the
Ennore Power Station in Tamil Nadu
has been increased. Action is being
taken to augment cooling water
supply to Basin Bridge Power Station
in Tamil Nadu.

Utilisation of Water by Power Houses

2161, SHRI R. P. ULAGANAMBI:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the volume of water each hydel
reservoir attached to Power Houses
in public sector has had during the
last three years; and

(b) the total wvolume of water
utilised by each power house during
that period for generation of power?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) The maximum gquan-
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tity of water stored in the hydel
reservoirs of major hyrdo electric

projects during the last three years is
as under :

1970~ 1971- 1972~
Name of Project 71 72
(figures indicate live
live storage capacity
in million cubic metres)
Bhakra 4460 6770 3880
Gandhi Sagar* . 6140 6640 4240
Rihand* . 4100 8970 6800
Sharavathi* 4275 3310 2365
Hirakud - 5820 5820 5820
Koyna* 1868 1891 1650
*The live storage includes carry

over storage for storing waters avail-

able in years of good rainfall to years
of low rainfall.

(b) The total volume of water
utilised by the above Power Houses
during the three years is approx.

(Figures in Million cubic Metres)

1970-  1971- 1972-
71 72 73
Bhakra 11150 12000 Figures
for
Gandhi Sagar 3545 4370 1972-73
. will be
Rihand 6250 7060 available
) after
Sharavathi 3450 1670 end of
) March
Hirakud 8710 9730 1973.
Koyna 2980 3215

The above water ulilisation in-
cludes water in  storage in the
reservoirs at the end of the monsoon
and also the post-monsoon flow.

Norr: With regard to (a), the live
storage capacity indicated corres-
ponds to the maximum level of
reservoir reached in the correspond-
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ing years. With regard to (b), the
volume of water utilised has been

calculated approximately from the
figures of actual generation from the
projects during the years. indicated
therein. '

Non-Availability of Spare Parts for
Power Houses

2162. SHRI R. P. ULAGANAMBI:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) how many Power Houses in the
public sector could not function to
their optimum capacity due to non-
availability uf spare parts during the
last two years;

(b) the reasons for non-availability
of spare parts in each case; and

(c) the steps which were taken and
are proposed to be taken to obtain
the spare parts in case of each such
Power House?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI1 BALGOVIND
VERMA): (a) and (b). Generally
Power Stations in the country have
not suffered on account of non-avail-
ability of spare parts. Fast wearing
spares are generally available at all
Power Houses. In case of major
breakdowns, parts have to be special-
ly manufactured, repaired or import-
ed. Indigenous substitutes of import-
ed spares are being utilised by Power
Stations which in some cases may not
be of proper quality and as a result
some power Stations have not been
functioning to optimum capacity.

2 Units of 79 MW at Durgapur and
Bokaro, 1 Unit of 30 MW at Korba, 1
Unit of 50 MW at Patratu, 1 Unit each
of 62.5 MW at Satpura and Talcher
have not been functioning for some-
time due to necessity of major repairs
in the case of Korba and Patratu and

for spare parts for Durgapur and
Bokaro.
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(¢) The Generators for Korba and
Patratu are being repaired by BHEL
at their works. Spare parts for
Durgapur and Bokaro have been
arranged and units are expected back
in operation in March and June, 1973.
Quality of indigenous substitutes for
imported spareg is constantly under
review and is being improved, Public
sectors manufacturing plants are con-
sidering the possibility of manufac-
turing a large number of spare parts
and taking up heavy repairs of
generating units. Foreign Exchange
is being allotted for importing original
original spares wherever necessary.

Coal and 0il Requirement for Public
Sector Power Houses

2163. SHRI R, P. ULAGANAMBI:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the total requirement of coal
and oil by public sector power houses
for their optimum functioning;

(b) the quantity which wuas sup-
plied to such power houses during the
last three years;

(c¢) the periodicity of the supply
with quantity in each case; and

(d) the parties which were respon-
sible for supplying coal and oil to the
power houses?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) Total requirement of
coal and oil during 1973-74 has been
assessed as under:—

Coal :
0il : 200 million tonnes.

(b) The following quantity was
supplied during the last three years :

30.37 million tonnes.

1970-71 1971-72 1972-73
(Jan.—Dec.)
(Million tounes)
16 ‘08 1825
1444 1575
(c) As per statement laid on the
Table of the House. [Placed in

Library. See No. LT-4399/73].

Coual:12-93
Oil 1317

tdy Coal supply.
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1. M/s. National Coal Development
Corporation.

2. M/S Bharat Coking Coal Limited.
3. M/S Singareni Collieries Limited.

4, Coal washeries for supply of mid-
dlings.

5. Private Collieries/Custodian
General of Coal Mines Authority
(after nationalisation).

Oil supply

. L M/s. Indian Oil Corporation
Limited.

2. M/S Burma Shell Refineries.
3. M/S ESSO Refineries,

4. M/S Caltex Oil Refineries,
5 M/S Madras Refineries,

Generation of Power

2164. SHRI E, V. VIKHE PATIL:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) by how many kilowatts the
power generation is behind schedule
at present in the country; and

(b) the reasons therefor and the
steps taken or proposed to be iaken
to achieve the target during the
current plan?

THE DEFPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) The Fourth Five Year
Plan envisaged augmentation of
installed generating capacity from
14.3 million kW to 23.1 million kW
after retirement of some old and
obsolete sets. The latest review
indicates that there may be a shorl-
fall of 3 to 3.5 million kW in the Plan
target,

(b) The recasons for the shortfall
are delay in execution of Projecls
cdue to delay in the supply ol eguip-
ment by  indigenous manufactuvers,
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non-avai]ability of essential materials
like steel, cement, etc., to the requir-
ed extent, delay in civil works, labour

unrest and delay in receipt of re-
placement parts from abroad.
Constant reviews of the Projects

under construction are being taken at

various levels with the indigenous
manufacturers for the timely supply
of plant and equipment., Additional

funds for early completion of the
Projects, have been provided, Moni-
toring groups have been appointed to
monitor the progress of Projects and
take remedial measures to avoid
delays. Improved methods of project
management are being adopted.

Contractors Besponsible for Comple-
tion of Badarpur Thermal Power
Project

2165. SHRI E V. VIKHE PATIL:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the causes which have delayed
the timely completion of Badarpur
Thermal power project;

(b) names of contractorgs who were
responsible for completion and com-
missioning of the project;

(c) whether there was escalation
clause in the contracts of these parties
if so, whether it was given effect to in
the case of these contractors, and

(d) the amount by which each
party was compensated?

THE DEPUTY MINISTER IN
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) The main reasong for
the delay are :

THE

Difficult site conditions, delay in
the construction of main power houses
building due (o no-availability of
the required structural steel sections,

major civil works contractors not
adhering to the targetted dates of
completion, delays in supplies of
plant and eguipment, delay in the
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construction of a railway siding,

in-
terruptions in the supply of steel.
cement and other materials on

account of the Indo-Pak conflict and
general shortage of scarce materials

like cement, steel, oxygen/acetylane
gas ete.
(b) The required information is

given in the statement laid on the
Table of the House.

[Placed in
Library. See No. LT-4400/73].
(c) In most of the civil contracts

to anv in some of the contracts for

the supply and erection of equipment,
there is a price escalation clause
which provides- for escalated pay-
ments to the contractors if, during
the progress of the works, the price
of any material incorporated in the
works or wages-of labour increases
as a direct result of any fresh law or
statutory rule or order, It is being
given effect to, wherever necessary,

in terms of the provisions of the con-
tract.

(d) Escalation in cost of material
has been claimed by one contractor
only so far, namely, Messrs. Bharat
Industrial Works, and a sum of ahout
Rs, 3.25 lakhs has been paid to them
in termg of the provisions of the con-
tract.

Survey for location of potential sites
for development of Hydro Projects

2166. SHRI E. V. VIKHE PATIL:
Will the Minister of IRRIGATION
AND POWER be pleased lo slate:

(a) whether any survey has heen
made in Wesiern Ghats area of Mysore,
Mabharashtra and Kerala States to
locale ihe polential gites for develop-
ment of Hydro Project: and

(b) if so, the gutcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) and (b). Preliminary
survey of the hydio eleetric potentiali-

ties of the Weslern Ghat areas of
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Kerala, Maharashtras and Mysore,
carried out during the period from
1953 to 1959 by the Central Water and
Power Commission, has revealed that
the total hydro power  potential of the
schemss to be located along the
Western Ghats is 4.96 million kW. at
60 per cent load factor. The State-
wise details are as under:—

1.54 million kW.

Mysore
Maharashtra 0.76 million kW.
Kerala 2.66 million kW.

————

4.96 million kW.

Setting up of two groups of consultants
to improve the performance of power
stations

2167. SHRI E .V. VIKHE PATIL:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the composition of the {iwo
groups of consultants deputed to visit
power stations located in various
States and to suggest measures to be
taken to improve their performance;

and

(b) whether they have made any
suggestions in respect of any of the
power stations visited by them so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) The composition of the two
Groups is as under:

I Thermal Group.

1. Shri K. R. Radakrishnan. Re-
tired Chairman, Tamilnadu
State Electricily Boar(.

2. Shri C. Laxmipathy, Relired

Chief Engineer, Andhra Pra-

desh State Elcctricity Board.
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3. Shri L, J. Sane, Retired Chief

Engineer, Madhya Pradesh
State Electricity Board.

II. Hydro Group.

1. Shri K. L. Vij, Retired Vice-
Chairman, Central Water &
Power Commission.

2. Shri G. S. Gyani, Retired
Member, Bhakra Management
Board.

3. Shri V. Ganapathy, Retired
Technical Member, Kerala/

State Electricity Board.

(b) The Thermal Group has so far

visited Talcher (Orissa), Barauni
(Bihar), Gurunanak (Punjab), Rour-
kela (Orissa), LP. Station (Delhi)

thermal power stations and submitted
their reports.

Amenities in Jayanti Express fo be
provided in other Express trains

2168. SHRI S, C. SAMANTA:
SHRI SHIV KUMAR
SHASTRI:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether at the time of introduc-
tion of Jayanti Express he stated that
the amenities being provided in the
Jayanti Express, will be made avyail-
able in other Express trains as well;
and

(b) the dates from which these faci-
lities will be provided in other express
trains and in what phases?

THE DEPUTY MINISTER IN
MINISTRY OF RAILWAYS

THE
(SHR1

. MOHD. SHAFI QURESHI): (a). No.

It was however. stated that it will he
our endeavour to iniroduce long dis-

W tance trains on this model on other

imporiant routes,

(Y Does nol arige.
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Extension of Bina-Bombay Janata
Express upto Lucknow

2169, SHRI S. C. SAMANTA: Will
the Minister of RAILWAYS be pleased
to state: )

(a) the date from which the Bina-
Bombay Janata Express, extended to
run between Lucknow and Bombay
V.T. will start its first journey from
Lucknow;

(b) whether the train will run all
the seven days of a week; and

(c¢) whether it will be composite
train consisting of first class and other
classes or it will be purely a third
class train?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
3-4-1973.

(b) No.

(¢) It will be purely a third class
train,

Expenditure incurred by Railway
Board on publication of All India
Railway Time Table

2170. SHRI S. C. SAMANTA: Wil
the Minister of RAILWAYS be pleased
to state:

(a) what are Lhe reasons that the
Railway Time Tables are not being
published every six months as has
been the practice so far, irrespective
of the fact that the timings of Rail-
way 1irains do change considerahly
every six months; and

{b) what is the total cost of publica-
tion and distribution including the
services utilised for the purpose, of the
All India Railway Time Table publish-
ed by the Railway Beard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) On
considz2rations of need and economy.

(h) Approximate!y Rs 1,09,906.
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Construction of Badarpur Thermal
Power Station

2174, SHRI DALIP SINGH: Wil
the Minister of IRRIGATION AND
POWER be pleased to stale:

(a) the progress so far made in
constructing the first stage of Bador-
bur Thermal Power Station:
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(b) whether it is progressing accord-
ing to the schedule;

(c) if not, the causes of delay; and

(d) the steps taken by Government
to remedy the situation and bring
about speedy execution of the works
at Badarpur Thermal Power Station?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) The first stage of the
Badarpur Thermal Power Station com-
prises the installation of three units
of 100 MW each. About 95 per cent
of the work relating to the first unit
of 100 MW has been completed and
the remaining works are expected to
be completed in the next 2 to 3
months. The facilities for Unit I will
be utilised in common for Unit II and
III as well. About 75 per cent of the
works relating to the erection of
boilers for Unit II and about 50 per
cent for Unit III have been completed.
The foundations for the turbo-genera-
tor and auxiliaries for Unit II have al-
ready been completed and these for
Unit III are in an advanced stage of
construction.

(b) There has been some delay in
the construction of the project with
reference to the original schedule.

(c) The main causes for the delay
are:

Delay in according of adminis-
trative approval, difficult site con-
ditions. delay in construction of main
power house huilding due to non-
availability of the required strue-
tural steel sections. major civil
works contractors not adhering (o
the {argeiled dales of completion,
delavs in supplies of plant and
equipment, delay in the construction
of railway siding interruptions in

supply of steel, cement and other
materials on uaccount of Indo-Pak
conflict and goneral  shortage of
scarce mat{:rin]s like cement. steel,

cxyvEensacetviene goas ete,
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(d) Frequent review meetings were
held with t4e contractors/suppliers at
the highest level and every effort is
constantly being made at a’l stages to
remove bottlenecks which are hamper-
ing the progress of the works, Assist-
ance was given to the contractors for
the procurement of steel from the
priority quota as well as by diversion
from other projects to tide over
temporary difficulties. Similar assist-
ance was also rendered for obtaining
cement, oxygen/accetylene gas from
other projects, whenever necessary.
The supply of plant and equipment has
been expedited.

Extension of Patratu Thermal Power
Plant

2175. SHRI DALIP SINGH: will
the Minister of IRRIGATION AND
POWER be pleased to state;

(a) whether Government are con-
sidering extension of Patratu Thermal
Power Plant; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) Yes, Sir.

(b) A proposal for the extension of
the Pairatu therma! power station by
the addition of two more units of
110 MW each at an estimated cost of
Rs. 4,270 lakhs has been received from
the Bihar State Electricity Board. This
is under technical scrutiny.

Speeding up of trainsg

2176. SHRI P. VENKATASUBBAJAH:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether a number of trains has
reen speeded up recently;

(b) if so, the average cut in time;
and

(¢) the steps envisaged for future
speeding up of trains? «
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). In the Time-Table which came in
force from November '72, a total of
134 trains have been speeded up by
15 minutes or more, the maximum
acceleration being 165 minutes,

(c) At the time of revision of Time-
Tables, the schedules of passenger
carrying trains are reviewed with a
view to speeding them up within the
existing conditions of track and -trac-
tion.

Self-sufficiency in Coach Building

2177. SHRI M. S. SANJEEVI RAO:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Railways have achieved
self-sufficiency in Coach Building; and

(b) if not, by what time Railways
will be able to achieve self-sufficiency?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). By and large, the Railways re-
quirements during the 4th Plan will
be met. However, to meet our Increas-
ed requirements in the future, pro-
posals are under consideration for
augmenting the capacity for coach
building.

Opening of petrol pumps in Bihar

2178. SHRI R. P. YADAV: Wil
the Minister of PETROLEUM AND,
CHEMICALS be pleased to state:

(a) whether any survey has been
carried out by Government to find out
the extent of employment opportunities
for young men that can be created by
opening more peirol pumps and if so.
the outcome thereof; and

(b) the number of such petro! pumps
which have been sanctioned and opened
by Indian Qil Corporatinn in the State
of Bihar during the lasi three years?
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THE. DEPUTY MINISTER IN THE-

MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) Indian Oil Corporation makes a
periodical assessment of customer
potential in various towns/areas for
planning the expansion of its retail
net work for various petroleum pro-
ducts including motor spirit. Apart
from this, no specific survey has been
carried out by the Government or the
JOC for assessing the employment
potential through the creation of more
petrol pumps.

At the instance of the Government
[OC has, however, introduced a scheme
whereby its retail outlets, kerosene/
light diesel oil and Indane gas agencies
were being awarded preferentially to
unemployed engineers/graduates be-
longing to the low income group fami-
lies. This scheme was, however, kept
in abeyance immediately after the
hostilities in December 1971 and since
then IOC has been giving the first
priority in awarding its retail out-
lets and agencies to disabled Defence
personnel, widows/dependents of those
killed or missing in action and ex-
servicemen,

(b) The total number of IOC's re-
tail outlets commissioned in Bihar
during the last three years is shown
below—

1970—17
1971—14
1972—16

Bokaro Thermal Power Station

2179. SHRI R. P. YADAV: Will the
Minister of IRRIGATION AND
POWER be peased to state:

(a) whether Bokaro Thermal Power
station is not working to its full capa-
city;

(b) if so, the steps taken to examine
the feasibility of its working to its full
capacity;

(c) whether only one of the three
plants is in operation and the other
two have gone out of order because
of constant use of sub-standard quality
of coals due to the collusion of the
engineers and subordinate staffs; and

investigation is
the
the

(d) whether C.B.I,
proposed to be made to find out
causes of the non working of
other two plants?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) Out of 3x57.5 MW and
1x75 MW units installed at Bokaro
Thermal Power Station, the 75 MW
unit has been taken out for major
repairs due to a generator fault.

(b) The 75 MW unit is under repairs
and is expected back into operation
by June, 1973.

(c) Due to use of poor quality of
coal, the units have to be taken out
frequently for maintenance.

(d) No, Sir. The causes are of a

technical nature.

Confirmation of employecs having sarv-
ed for more than Five Years (North
Eastern Railway)

2180. SHRI BHOGENDRA JHA: Wil]
the Minister of RAILWAYS be pleased
to refer for the reply given to Un-
slarred Question No, 4078 on the 12th
Decembe, 1972 regarding Confirmation
of employees on Norith Easlern Railway
and state:

(a) whether information regarding
the total number of employees having
served for more than five years and
not yet confirmed in the North Eastern
Railway has since been collected, Divi-
sion-wise;

(b)Y if so, the gist thereof: and

(e) if not. the time by which it will
he co'lected and laid on the Table of
this House?

1
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). The required information is given
in the Statement laid on the Table of
the House: [Placed in Library. See
No. LT-4402/73].

Recruitment of S. & T. Inspectors in
excess of quota (Western Railway)

2181. SHRI CHANRIKA PRASAD:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether against direct recruit-
ment quota of 25 per cent vacancies
of S. & T. Inspectors. the Waestern

Railway has nearly recruited 25 Engg.
Graduates;

(b) if so, whether it is in excess ot
the stipulated ratio; and

(c) what is the total strength of
Inspectors in Gd. 335425 in S, & T.
Department and the reasons why exces-
sive direct recruitment has been made?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) No.

(c) Total strength in grade Rs. 335—
425 is 68, From 1969 fifteen direct
recruits have heen taken strictly on
the basis of 25 per cent of vacancies
anticipated in this grade.

Result of selection of ASTEs
(Class II) Western Railway

2182. SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the last selection for
the post of ASTEs (Class II) in
Western Railway was held in 1970 and
the result has not been declared as
vel;

(b) whether Western Railway has
imducted some class 1T officers in
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S. & T. Department from other Rail-
ways to fill the vacancies affecting the
promotion chances of staff in Western
Railway; and

(c) what steps are proposed to be
taken to protect the interest of West-
ern Railway staff?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.
A provisional pane] will be notified
shortly.

(b) Two Officers were transferred
from other Railways in the exigen-
cies of work.

(¢) The interest of Western Rail-
way staff already stands safeguarded
in that a panel of 14 Class II Officers
is to be formed; 19 Class III staff of
Western Railway have been promoted
and posted to officiate as Assistant
Signal and Telecommunication Engi-
neers (Class II) on ad-hoc basis.

Excculion of Development Schemes
of Railway in Sunderban Areas of
West Bengal

2183. SHRI SAMAR GUHA: Wil

the Minister of RAILWAYS be pleas-
ed to state:

(a) whether during Prime Minis-
ter’s recent visit to the Sunderban
areas of West Bengal on the 23rd
January, 1973, representations were
made to her for developing Railways
in that area;

(b) whether Government have un-

dertaken or propose to undertake
schemes for developing Railway sys-
tem in that area; and

(¢) if so, the broad outlines of the
schemes and the time-table for exe-
cution thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b)Y and (¢). In the Memorandum
submitied to the Prime Minister a
request for a rail link from Lakshmi-
kantapore to Nan khana via Kakdwip
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The ‘earlier request
from the- West Bengal Government
and the public was for a rail link
from Lakshmikantapore to Kakdwip,
via Kulpi. Accordingly, it was de-
cided to carry out a Traffic Survey for
this rail link upto Kakdwip alongwith
three other rail links suggested by the
West Bengal Government in the Sun-
derbans area. Further consideration
to these proposals will be given after
the survey is completed.

has been made.

Power for religious and other
functions

2184. SHRI SAMAR GUHA: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether despite persistent
power crisis in the country large
scale abuse of power is continuing for
lighting and other purposes in course
of religious and other functions all
over the country;

(b) if so, whether Government have
taken or propose to take steps to
rationalise use of extra power for re-
ligious and other social functions and
ceremonies; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) to (c¢). In the context
of prevailing power shortage condi-
tions in several parts of the country,
the States have been requested to con-
serve electricity to the maximum ex-
tent possible by discouraging and re-
stricting consumption of electricity to
the minimum on ceremonial occasions
such as marriages etc.

Inefficient working of Thermal
Stations due {0 Lower Hydel
Generation

2185. SHRI S. R. DAMANTI: Will
the Minister of IRRIGATION AND
POWER be pleased to state:
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(a) whether the thermal stations
are not working efficiently thereby
adding to the shortage of power
caused by a lower hydel generation;
and

(b) if so, the short-term and long
term measures initiated to get over
the crisis?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) With the exception of
a few Stations in the Southern and
Eastern Regions, the performance of
thermal stations in the country has
generally been satisfactory.

(b) Arrangements have been made/
are being made for the supply of ade-
quate quantities of cooling water and
fuel to the thermal stations in the
Southern Region: In the Eastern Re-
gion adequate and better quality of
fuel is being supplied. Repairs to
equipment are being expedited by the
supply of proper type of spares.
Groups of Experts have been appoin-
ted to monitor the performance and
suggest further remedial measures
for improving the performance of the
Stations.

Off-shore oil exploration by 0il India
Ltd.

2186. SHRI S. R. DAMANI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have
granted permission to Oil India Ltd.
to carry out off-shore oil exploration;

(b) if so. the terms offered;

(c) the names of the parties with
whose collaboration Oil India Ltd.
will carry out the work; and

(d) the reasons for which O. &
N.G.C. is not able io undertake the

work?

THE DEPUTY MINISTER TN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) No, Sir.



179 Written Answers

(b) and (c). Do not arised. 8

(d) While the ONGC will under-
take exploration work, including ex-
ploratory drilling, in offshore areas,
it has been decided by the Govern-
ment also to consider foreign colla-
boration for oil exploration in offshore
areas, in view of the likely increase
in the gap between the country’s anti-
cipated requirements of crude o0il and
the expected indigenous production
in the coming years, developments in
the world oil situation and the lack
of adequate indigenous expertise.

Rules for taking over and making over
charge by booking clerks for ticket
tubes ang blank paper ticketg

2187. SHRI ONKAR I.AL BLERWA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Railway administration
has laid down any rules and regula-
tions for taking over and making over
charge by the Bocking Clerks on Indian
Railways, for the Ticket tubes and
Blank Paper Tickels; and

(b) if so, the broad outlines there-
of ang if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFFI QURESHI) (a) Yes.

(b) Broadly. the Booking Clerk
whose shift of duty is over is required
to note the closing rumbers of the
tickets in the Daily T:ains ("ach Book.
to calculate the number and value of
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rthe tickets sold by him and to tally
.the cash on
‘the tickets sold. The Booking Clerk

hand with the value of

taking over duty is reyuired to verify
correctness of the closing numbers
and the cash taken over by him before
commencing to book passengers.
Suitable time is allowed to the book-
ing clerks for this purpose during
which the booking window is kept
closed.

Schedule of Powers vested with diffe-
rent Officers for entering into Con-
tract with Public 1'raders

2188. SHRI ONKAR LAL BERWA:
Will the Minister of RAILWAYS Dbe
pleased to state the Scherlule of Powers
vested with the different Railway Offi-
cers on Indian Railways for entering
into Contract with the Public or
Traders?

THE DEPUTY MINISTER IN THE
MINISTRY oF RAILWAYS (SHRI1
MOHD. SHAFI QURESHI): The
Ministry of Railways (Railway Board)
have delegated powers to the General
Managers of the Zonal Railways to
enter into contracts in respect of sanc-
tioned works and purchases of stores
upto a limit of Rs. 50 lakhs for each
contract. The General Managers have
powers to redelegate to the l2wer au-
thorities viz. Heads of Departments,
Deputy Heads of Departments, Divi-
sional Superintendents and Divisional
Officers such powers as they deem fit
in consultation with their Financial
Advisers and Chief Accounts Officers-
This redelegation varies from Railway
to Railway. The variation is broadly
as under.

Extent of redelegation

- To I-Ié_ads of

To Division al

“To Dy. Heads

Departments of Departments Officers
Divisional
Superintendents

TFor entering into Works Contracts Varics {rom Varies from Varies from

Rs. § lakhs to Rs. 50,000 to Rs. 5.000 to

Rs. 25 lakhs Rs. 10 lakhs. Rs. 5 lakhs.
For entering into Stores Contracts Varies trom Upto Rs. 50,000 Upto Rs. 50.000

Rs. 10,000 w0

Rs. 1 lakh.
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Periodical Transfers of Railway Em-
ployees

2189. SHRI ONKAR ILAL. BERWA:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No, 1297 on the
8th August, 1972 regarding pericdical
transfiers of Railway employvees and
state:

(a) whether Railway Administra-
tion proposes to  transfer Class IIl
Staff in a large scale during this year;
and

(b) if so, the broad oullines of the
nroposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) Does not grise.

Weightage of service for seniority pur-
poses for absorption in allernative
appointment in Class III posts

2190. SHRI ONKAR LAlL. BERWA:
Will the Minister of RAILWAYS be
pleaseqg to state:

(a) ‘whether the Railway Board,
vide its letter No. E.(NG) II-62EE dated
26th November, 1970, has issued
instructions that the waightage of the
previous service in the new post should
now be granted [or the purpose of
seniority in case »f a Hadway emplo-
yee who is absorbed in an alternative
appointment in Class 1lI gervice; ancd

(b) if so, the rules in regard {o this
and the calegories of the Rpilway em-
ployees for whom this becomes appli-
cable?

MIN(STER iN THE
MINISTRY OF RAITLLWAYS (SLiRI
MOHD. SHAFI QURESHMI1): (a) No
instructions have tzen issued granting
railway employees ubsorbe) in alter-
native appouintments weoightag: of pre-
vious  service in the new posts lor
seniority.

THE DEPUTY
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(b) Does not arise.

Completion of protective I'lood Con-
trol Bunds under I"arakka Barrage
Schemg

2191. SHR1 TRIDIB CHAUDHURY:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the protective flood
control bunds projected for the left-
bank of Ganga in the District of Malda
under the Farakka Barrage Scheme
have been completed according to
schedule; ang

(b) if not, the reasons for delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
PCWER (SHRI RBRALGOVIND VER-
MA): (a) and (b). The work on the
construction of Left Auxiliary AMux
Bund of the Farakka Barrage Project,
which is meant to proteci an area of
about 210 square miles in the Malda
District, has not yet beep started as
the West Bengal Government has ex-
pressed difficulty in acquiring the land
along the alignment proposed by the
Technica] -Advisory Cominittez of the
Project.

Study of erosion of Ganga dowp
stream Farakka by Indo-Baugla-
desh Joint River Comuinission

2192, SHRI TRIDIB CHAUDHURY.
Will the Minister ol IRRIGATION

AND POWER be pleased to state:

(a) whether the problem of severe
erosion of tlhe right bank of Gangs
down stream Farakka has been stu-
died by the Indo-Bangladesh Join
River Commission or had Dbeen dis-
cussed with the study team  from
Bangladesh which visited West Bengal
last month under the sponsorship of
the Joint River Commission; and

(b) what other problems have S0
far been studied by the Juint River
Commission and by subsidiary bodies
ol the Commission?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) No, Sir,

(b) The problems studied by the
Commission and its Study Groups in-
clude the flopg warning arrangements
in the region, the drainage problem
of the Agartala town in Tripura and
of the Dantbhanga Beel in West
Bengal, the flooding around the Sagar-
khali dam in Bangladesh and the flood
problem of the Sylhet, Cachar and ad-
joining areas in the two countries.
The design aspects of the proposed
barrages on the Tista ang the flood
problem in the northern regions of
West Bengal and Banglacdesh are also
receiving their attention.

Probe into purchase op property of
Assam Tea Compaany by Q. and

N G, C.
2193. SHRI BISWANARAYAN
SHASTRI: Will the MNinister of

PETROLEUM AND (HEMICALS he
pleased to state:

(a) whether a Central Bureau of
Investigation enquiry was ordered to
probe intg the shady deal of purchas
ing the Assam Tea Company property
by the Oil and Natural Gas Commis-
sion at Nazira;

(b) if so, of the

enquiry; and

the findings

(c) the steps taken by Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF [IrETROILLEUM AND
CHEMICALS (SHHRI DALBIR
SINGH): (a) to (¢)- Ap enyuiry into
the transaclion relating to the pur-
chase of the Nazira Estate by the Oil
and Natural Gas Commission from
Assam Company Tamited was con-
ducted by the Cen‘ral Bureau of In-
vestigation. According to the report
submitted by the CBI there wins no
direct evidence avallable ts show any
corrupt  molive in the transaction
However, certain omissions angd lack
of bhusiness-like condueet of negotia-
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tions were noticed on the part of the
then Chairman, ONGC ang three other
officers of the Commission. In pur-
suance of the advice of the Central
Vigilance Commission  Government’s
displeasure has been conveyed to the
then Chairman, ONGT. The ONGC
has also been advised to take suitable
action against the three oflicers under
them.

0Oil Refineries not working to the
installeq copicity

2194, SHRI M, RAM GOPAL
REDDY: Will the Mlinister of PLTRO-
LEUM AND CHEMICAILS ke pleasea
to state:

(a) whether refireries in India are
not working to their installed capacity;

(b) if so, the reasons therefor; ana

(¢) what steps Government propose
to take to ensure that the refineriea
work to their installed capacity?

THE DEPUTY MINISTER IN THE
MINISTRY OF IPETROLEUM  AND
CHEMICALS (SHRI DALBIE
SINGH): (a) to (c). There are nine
refineries in India, five in the public
sector and four in the privale sector.
Out of the five public sector refineries,
the refineries at Xoyali, Gauhati ana
Madras worked at more than their
installed capacity. The instailed capa-
city of the Cochin Refinery is 2.5
million tonnes per annurn. As against
this the refinery processed 2.35 million
tonnes of crude during the year 1072.
There was a ¢light drop in the
throughput of the Cochin Refinery on
account of interruptions in power sup-
ply, an accidenfial fire in a crude oil
tank, repairs to certain units due Lc
lightning ete. The installed capacily
of ithe Baraunj Refinery ig 3 million
tonnes per year. 1he throughput ol
the refinery during 1972 was about
2.29 million fonnes, whicii was all the
indigenous crude oil that could be
supplied- A scheme for processing of
imported crude in addition to indigen-
oug Assam crude at the Barauni Refi-
nery hag been taken up.  1his scheme
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is expected to be completed by March
1975 and will enable the refinery to
reach a proczessing capacity of 2.4
million tonnes per year. As an inte-
rim measure, the processing of imbort-
ed North Rumaila crudz transported
through the Haldia-Barauni pipeline
has been started whicn will enzble the
refinery to have additional crude-runs
of 0.5 to 0.7 million tonnes per year.

The licenseq capacily ol lhe four
private sector refinerieg is 5.075 million
tonnes but these relineries prucessed
about 7.33 million ionnes 2! crude oil
during 1972. The thiee jrivale sector
refineries of B Shell, Erso and Cuitex
claim a spare capacily of about 3
million tonnes. The question of utilis-
ing the additional capacity claimed to
be available at these refireries will be
considered by the (Government at the
appropriate time, when the demand
for products in the economic supply
area of these refineries will justify
such utilization.

Stoppage of Supply of Power lo Rajas-
than ag a result of raid by farmers
on Power House in Funjab

2195. SHRI M., RAM GOPAL
REDDY: Will the Minister of IRRIGA-
TION AND POWER be Lleased to
state:

(a) whether recently 3 Power Houge
in Punjab was raided by certain far-
mers who stopped the supply of the
agreed quantity of power {o Rajas-
than; and

(b) if so, what steps Government
propose to take to prevent recurrence
of surh incidents?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) Yes, Sir. Dharra al Mukt-
sar inlerrupted power supply 1o Sri
Ganganagar,

(b) The demand was for arequatc
power supply for agriculiure ogera-

tions. Quantum of power supply 12
Nangal Fertilizer  Factory has Leen
reduced from 98 MW to 40 Mw lo
meetl increased agricnlivral demonds.
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Schemes undertaken io augment
Power Supply iy Delhi

2196- SHRI M. RAM GOPAL
REDDY: Will the Minister of IRRIGA-
TION AND POWER be pleased 1o
state:

(a) what are the schemes under
taken to augment the power supply in
the Union Territory of Delhi; and

(b) what progress has been made in
respect of these schemes?

THE DEPUTY MINISTER IN ‘IHE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) and (b). The increasing
power reguirments in Delhi are pro-
posed to be met by allocating !/3rd
of the power generated by the 500 MW
Badarpur Thermal Power Pruject
which is expected to be commissioned
during 1973-74. It is proposed lo ex-
pand the station by another 400 MW
during the Fifth Plan L meet turther
demands and additional power irom
this will then be awvailable for Delhi.
50 MW of Power have also been ear-
marked for supply 1o Delhi from the
Central Sector Projects of Baira Siul
(20 MW) and Salal (30 MW) Hydro
Eleciric Projects which are under con-
struction in Himachal Pradesh and
Jammu and Kashmir respectiwely.
These schemes are expected to be
commissioned during 1974-75 and by
the end of the Fifth Plan respcctively.

New investment in the Privale Scctor

2197. SHRI K. S. CHAVDA: Will the

Minister of LAW. JUSTICE AND
COMPANY AFFATRS he pleased to
state:

(a) the annual new investment in

the Private Sector during the last
three years: and
(b) the share o the 20 large rono-

poly houses in that?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, IUSTICE AND
COMPANY  AFFAIRS Skl D R

I
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CHAVAN): (a) and (b). The infor-
mation is being colleck2d and will be
laid on the Table of the Ilouse.

Import of power generating sets

2198. SHRI D, D. DESAI: Will 1the
Minister of IRRIGATION AND POW-
ER be pleased to state:

(a) whether several states have de-
manded the import of power generat-
ing sets; ang

(b) whether Government have com-
puted National loss in terms of money
and unemployment due to the delays
in manufacturing and  supplying of
such equipments by the (lwo state-
monopoly manufactures of power
generating sets and if so, the outcome
thereof?

THE DEPUTY AINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) Yes, Sir. Some states have
approachedq the Zentral Government
for the import of Power Generating
sets.

(b) No, Sir.

Recognition of Officers Association by
Fertilizer Corporation of Fndia

2199. SHRI NAVAL KISHORE
SHARMA: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether his DMnistry have
directeq the Fertilizer Corporation of
India tg recognize Fertilizer Corpora-
tion of India Officers’ Association;

(b) whether it has been recognised
and granleq working facilities; and

(c¢) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) No, Sir,
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(b) No, Sir,

(¢) The matter is presently under
the consideration of tha Corporation.

Bad Debt in F. C. L

2200. SHRI R. P. YADAV: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) total amount e¢f bad debts 1n
Marketing Division of the Flertilizer
Corporation of India during the last
two years; and

(b) the break-up of the ambunt
party-wise and State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY 'OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). The informa-
tion is being collected and will be laid
on the Table of the Housc.

12.01 hrs.

CALLING ATTENTION TO MATTER
oF URGENT PUBLIC IMPOR-
TANCE
REPORTED DEATH OF FOUR COLLIERY
WORKERS IN FIRING AT KARGALI
(BIHAR)

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Sir, I call the

attention of the Minister of Steel and
Mines to the following matter of ur-
gent public importance and I regquest
that he may make a statement
thereon: —

‘The rgported firing on colliery
workers in Kargali in Giridih Dis-
trict of Bihar as a result of which
four workers were killed and many
injured.’

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM): Sir, Pure Dhort
Colliery is near the Kargali Colliery
of Nahonal Coal Development Corpo-
ration 1n  the Bokarvo-Kargali area.
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This is a seasona] mine, located in the
bed of the Damodar river and is clos-
ed for about 4 months in a year. Pure
Dhori Colliery including Angawali
Mouza Mine had at the time of the
recent take-over of its management
about 570 workers.

However, as against the strength of
the colliery of about 570 workers on
the date of the take-over, the previous
owner and the contractors had frau-
dulently inducted more than 2500 ad-
ditional workers after the take-over
and claimed that the manpower of the
colliery was about 3,200 workers.
The Custodian’s view was that it
wculd not be possible for him to make
payment to all these persons and that
payment could be made only to the
genuine workers.

On 2-3-73 at about 11.30 a.m iwo
persons, Janki Misra and Roshan
Rajwar. who claimed to be workers
of Pure Dhori Colliery and not belong-
ing to any Trade Union led a crowd
of about 200 persons to the Kargali
Rest House of the N.C.D.C., where the
Custodian helds hisz cffice. They de-
montrated for pavment of wages for
4 weeks for the work which thay
claimed to have been done by them
uvrider contractors in an unauthorised
manner against and in wviolation of
the prohibition imposed by the Direc-
tor General of Mines Safety uncler the
Mines Act. The Custodian however
insited that it would not be possible
for him to pay workers other than
those genuinely on the rolls of the
colliery.

These two leaders of the crowd en-
tered the residential portion of the
Rest House and threatened to assault
the Custodian, who lodged a compiaint
with the Magistrate and the Yolice.
The Police put those two porsen: -
der arrest. Subsequently, the Custlo-
dian, after discussing the mailer with
the oflicers of the cnllievy agreed to
arrange payment on the basis ¢f sur-
vey met.ures of the worik. Mean-
while. 1he crowd swelied to a number
ol 3,000 persors, including a nuwuaber
of ‘ponndas’ carrying arms like Wusla-
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lis, Guptis, etc. The crowd demanded
the release of the two arrested per-
sons. The Magistrate advised them to
approach the Sub-Divisional Magist-
rate as he himself did not have the
power to grant the bail. The crowd
then became completely unruly and
violent and rushed to the Rest Fouse

‘premises. and started throwing brick-

bats and stones which hit the Magis-
irate and policemen and damaged the
Rest House building. As a result of
this the Magistrate and 14 policemen
were injured.

The Police made a lathi charge but
could not ward off the attacking
crowd. The situation became very
serious with an obvious threat .o the
lives of the Custodian and the Magis-
trate. Therefore, the Magistrate then
ordered firing at about 3.00 p.m. which
most unfortunately led to the death of
4 persons and injury to about 3 per-
sons. The four persons killed in the
firing, included a student of Class VII,
aged about 12 years, named Prahlad
Naik son of Lakhan Climpman an
employee of the Kargil Colliery of
NCDC.

No trade union represeantatives
were present at the time of the inci-
dent which seems to have taken place
on the instigation of the displaced
contractors who failed to pay the wer-
kers. The Trade Union leaders were,
however, contraced that very might
and in the early hours of the night of
2/3 March, at a meeting of all Union
leadzrs with the Deputy Custodian-
General and the District Auihwovities,
it was agreed that compensation wiil
be paid to the families of the victims
and one relative of each family will
be employed by the C.MA. (Cral
Mines Authority).

These paymenis have becn arran-
ged by the Custedian @ Rs. 5000/- 1o
the families o©of each deceased @
TIis. 500/~ for the injured pers>ons. The
Governmeni of Bihar has anpointed
Shri Ramasubramanyan. Commnmiissioner
of Chotanagpur Division 10 enguire
into the inecident.
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[SHRI S. MOHAN EKUMARA-
MANGLAM]. Before I ¢lose, I would
like to express my deep sorrow at
‘what has happened and to convey
‘my condodalences to the next of kin
-of 'thc_tse who lost their lives.

SHRI KRISHNA CHANDRA HAL-
DER: The statement made by the
hon. Minister is not satisfactory. 1
want to say that on 2-3-1973 about a
‘thousand coalmine workers of Kargali
held demonstration before the Custo-
'dian of the Coal Mines Authority de-
manding payment of wages for four
weeks for the work done by them in
some mines under a private contrac-
tor. They hai worked in mines which
had been subsequently closed under
Section 22 of the Mines Act by the
Director General of Mines Safety as
the raising was done illegally.

It is alleged that the contractor had
posted his hired ‘goondas’ near the

Custodian’s office, and the goondas
attacked, with lethal weapons, the
workers who were demanding the

arrears of wages from the coniractor.
It was the Government’s duty to take
action on the contractor for non-pay-
ment of the dues to the workers. In-
stead of assuring the workers that
their grievances would be lonked into,
the Government officials connived
with the contractor and his hired
goondas attacked the workers with
lethal weapons. A number of workers
were sevetely injured, and in self-
defence they tried to stop the attack
of the goondas. The police, which all
ihe time stood as silent spectators, re-
sorted to brutal lathi-charges and fir-
ing on the workers. According to the
union sources, the police fired 40
rounds, killed seven persons and inju-
red many. Prahlad Nayak, a school
boy aged twelve years, was also killed
in the police firing. This is an exam-
rle of the brutal firing by the police.
Bullets and lathi-charges weare the
Government’s reply to the starving
workers whe were demanding their
wage arrears,

Sir, it i an inhuman act.  Tn these
mines, coal was being raised 1llegally
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by the contractor for which the work-
ers are 1n no way respcusible.

I want to know categorically why
thc petrsons responsible for  iilegal
operation of mines were not arrested
and why the contractor was .ot for-
ced to pay-to the workers their due
arrears. When the goondas resorted
to brutal attacks on the workers, why
did the police, which was stationed
there, not arrest the goondas? I also
want to know from the hon. Minister
whether records of these mines are
kept properly or they were destroyed.
Further, I want to know for how
many days are these arrears due to
the workers and what is the tolal
amount to be paid to the workers. In-
stead of arresting and punishing the
goondas, the police killed seven per-
sons. Is there any conformily with
the ‘Garibi Hatao' programme? Is
this the road to sacialism?

I want to know whether the Gov-
ernment is prepared to suspend the
Maigstrate and the police responsible
for this indiscriminate firing. I also
want to know from the Minisier whe-
ther adequate compensation—the
amounts mentioned are not adequate
compensation, in my opinoon—-would
be paid to the families of ihe victims.

I demand an all-Party Parliamen-
tary Committee to inquire into the in-
cident. I want to know whether the
Government is prepared to istitute
an inquiry by an all-Party Parliamen-
tary Committee or not.

SHRI S. MOITAN KUMARAMAN-
GALAM: According 1o the informa-
tion which is in my possession, there
was no question of goondas attacking
the workers at all. On the contrary,
it would appear that the goondas were
the hirelings of the contractors and
were utlilised to attack the Custodian
and the Police. That iz how events
developed.

The hon. Member evidenily has no
concrete information  about what is
boeppening there. because 1 he had.
he would not have zsked me whether
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‘there were any records at all, because
there are no records. The previous
owner kept no records. All that we
know about the number of workers
working in that mine was that when
‘the mine was taken over by the Cus-
todian on 30:h:31st January 1973 the-
re were 570 odd workers working in
that mine, but no records were kept
whatsoever. ..... (Interruptions)

No records were kept. That is what
I stated. and I repeat it. If the hon.
Member knows the contractors well,
he is welcome.

So far as the question of goondas
attacking the workers is concerned, I
am informed that the goondas did not
attack the workers, because the whole
aim of the contractors was to inflaine
the workers against the Custodian,
whereas it was the contractor and the
cwner who were cheating the worlkers
and also fraudulently including them
as real workers in that mine. which
they were not. They were also insti-
gating these workers to gn against
the Custodian demanding that the
Custodian must pay for work which
they have not done for the Custodian:
al all.

The hon, Member will appreciate,
if he is interested in the facts, that
the total amount of coal taken out of
the mine was 191 tonnes and taking
the average OMS, which must be any-
thing from 4 to .5, the total number
¢f workers could not be more than
400 to 500 in the mine. At present,
we are facing the difficulty of a num-
ber of different contractors in different
areas trying to fraudulently induct
workers into mineg who are not gen-
uine workers at all and we are facing
a number of difficulties arising out of
this. Unfortunately, in this particular
locality, this erupted into the event
which took place on the 2nd March.

The hon. Member inquired Lot
the arreare of the workers it is lin-
possible for me answer his =t all
because abnut the arrears, that is to
sav the montily naym2nt fo the vwork-
ers who were being employved by the
owners in illegal mines— not i the
legal mines in that colliery--there is
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no recorq at all ang therefore, there
is no question of my being able to
give any answer.

The hon. Member feels that the
compensation is inadequate. [ do not
know on what basis he has fcrmed
this judgment. My only justification
in saying that the compensation is
adequate is that the compensation was
fixed after consultations with the re-
presentatives of the Trade Jnions
who, I would think normally, would
not accept any inadequate compensa-
tion.
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SHRI S. MOHAN KUMARAMAN-
GALAM: 1 entirely appreciate the
comments made by the hon. Member
regarding the unfortunate loss of lives
in this tragic incident. But I am rot
in a position to agree with hiin when
he says that firing took place indiscri-
minately, because according to wt}at-
ever information is in our possession,
the situation had become very dange-
rous. There was no question of just
unarmed people being there. As I
said in the statement which I made
before the House at the outset. a num-
ber of goondas carrying arms had
joined the crowd and in fact, wera
right i1 front and were threatening
to attack, and stohes and brick-bats
were being thrown. So, it was not a
guestion of a peaceful set of peuple
being set upon by the police and firing
taking place indiscriminateiy. In any
event, a very senior officer of the
Bihar Government. namely the Com-
missioner of Chotanagpur Division,
Mr. Ramasubramanyan has been ap-
pointed to investigate into tiwe inci-
dent and to give his report.

Sn far as the question of the suffe-
rings of the families of those who had
lost their lives is concerned, we are
trying to do our best, As I mentioned
earlier, R=. 5000 is being paid or has
been pail to the family of cach decea=
sed. and in addition. one momber of
the familv of each of the deceased is
Leing given employment by the Coal
Mines Authovity. This was oiter diz-
c:ssion with the fradle unionisis, T
vwes hoping that hon. Mem'er mizht
capress a word of appreciniion for ithe
specd with which we have acled in
a matler like this.

T do naot {hink that more cany 1eally
Le exnpecied. 1 Ao ot thinl: {kat 1he
wrade unionists who aceented th's po-
sition and agreed with us on tre night
cof the 2nd and the 3rd, immedintely
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after the incident, would ask for any-
thing more, and I think that it is not
toc much to ask of even thcse who
may be political opponents thkat they
could appreciate the action being
taken so promptly.

We are as interested in the welfare
of the workers as they are, and it is
certainly not the monopoly of anybody
to become the defender of the work-
ers all the time,

Regarding the position in thie Shah-
dol, area, I had myself visited that
area, and I do not think that it is cor-
rect when the hon. Member states
that the workers are not being paid
what they should be. If he has any
facts. apart from general aliegations
which are easy to make, I would be
grateful if he would send them to me.

I know about this question of the
nlleged closure of the recreation club.
I presume he is referring to the ifow-
rozabad colliery. But to my know-
ledge, that recreation club has not
been closed, but I shall investigate and
check whether his information is
correct or mine.

He has used very strong language
about the atrocities being meled sut
to the labourers. They have been a¢nd
they were meied out throuziout by
the contractors and by the old mine-
owners. That is one ol the principal
leasons why mnationalisation of coal
niines was demanded, and ihat is one
of the prindipal reasons wny the take-
cver of coal mines was put through. I
would moszt earnestlv meniion this to
=11 Members ef the House nere wnat it
is not surprising naturally fthat the
mine-owners having beon dosvoved of
scmething which they have enjoved
for decades together, and after hav-
ing prevenied nationalisation which
was recommmended as far bhack 3 1937,
for 36 years, are not goinzg to tuhc the
action of the Government Tyiag down.
That iz why T have siated wiin a full
sense ol responsibility  that behind
this eniire 1mcident that took place on
that day wos {he hand of the cx-aine-
ovwners and the coniractors,
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Finally, the hon. Member would be
happy to know that production, since
the 30th January. 1973, in the month
of February has gone up to an ave-
rage of 143,000 tonnes a day, from a
figure of 117,000 tonnes a day as it
was in the month of January. I do
not claim that this is all an increase
in production; it represents also a
large amount of production that was
not brought into the books by the ex-
mine-owners in order that they could
make money out of non-payment of
cess, royalty and so on. But I do
ciaim that the workers are giving
their fullest cooperation; eveory single
measure or action taken by the authu-
rity today is being taken in consulta-
tion with the trade wunions. I think
this is something of which we on this
side of the House can be proud.

oY gAMT TATH . A
® g% H HET FAME |

AT

SHRI S. MOHAN KUMARAMAN-
GALAM: The trade unions with
whom we have discussed this. who
belong to all schools of thought, have
accepted the position that the imme-
diate task of the Coal Mines Authori-
ty is to regularise the services of the
two lakh odd permanent workers.
This is an enormous task. It cannot
be done by sitting in an cffice and
russing orders on paper. Every sin-
gle individual has to be identified and
we have to make sure whether he is
or he is not a permanent worker. Onlv
after we have done this, we can take
vp the question of the abolition of
ite contract svstem,

We are committed to the position
that 21 v nk iat should be éGene de-
rovtmentally will be done departmen-
fally and not fthrovalh ‘e eentract
svelem.  But we canno! tokz up this
mat'cr until we have  first softled
this initial stage of rvepularizing the
regular  permanent  workers. The
trode unions have agreed lhat the de-
partmentalisation of contract workers
can be taken up after we have fini-
shed regularisation of permanent
workers,

MARCH 6, 1973 -

four colliery 200
workers in firing at
Kargali (C.A))
Shri Bhogendra Jha (Jai-nagar):
It. is good that the Minister
realises that the vested interests in the
coal mining industry are not going to
take the nationalisation of coal mines
lying down, But it is really strange
that he does not realise that many of
the officers have been in league with
those owners and those very contrac-
tors. Many of them have been under
double payment.

We know several instances where
NCDC coal was rejected found unfit
but when that very coal was auctioned
and purchased by the private contrac-
tors, it was accepted by many public
sector undertakings including DVC and
some thermal power projects. So there
has been a regular thing going on like
this and many officers have been re-
ceiving double payment. It is an in-
stance of close liaison between the
owners, contractors and some officers.
If the Minister very innocently be-
lieves that the officers have done all
they could to avoid this tragedy, 1
am scrry I cannot agree and I think
even the House should not agree. I
hope the Minister will, after verifying
the facts, correct himself.

As far as I know, this aspect of the
thing is true that the number was
not 570 or something aroung like
that but it was approximately
around 600 or 700 or something like
that. It is also a fact that the pre-
vieus ogwner and the present contrac-
tor have manipulated the number. I3
it a fact that in the middle of Feb-
ruary, Rs. 80,000 were illegally paid
to those ‘illegitimate’ workers claim-
ing 1o be workers? Is it a fact that
after actually the payment was made
the contraclor ang the oproevicus
ownecr went baclk to those very so-
calleq workers, and took back the
major part of the money from them?
Tz it also g fact that a part of that
mone, went to some officers of the
Coal Authoritv? Tf not, I want to
know why Rs 20.000 were paid. Am
I correct in this orr not? 1If it was
paid, what action has been taken
against those officers?

I it is true, we certainly welcome
it, that speedily some relief has been
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given and® the rest promised. But
here 1 fing that in both ways the pub-
lic sector is suffering. They paid
Rs. 80,000 illegally and the illegiti-
macy of the claim wag legitimised.
Afterwards those very people honest-
ly felt that if they create more trou-
ble and more violence, then they
could get paid. Again Rs. 5,000 are
now being paid. Again these officers
are responsible. But the public sec-
tor has to pay. So both ways the
public sector is penalised. On the
one hand, the crime has been com-
mitted ang they are being left scot-
free.

It is stated by Government of Bihar,
their officials, that the firing was
justified. If the Government of Bihar
feels like that, and we know that the
Chief DMinister yesterday made such
a statement in the Assembly and
there was a walk-out-in that context,
when the Chief Minister committed
himself 1Wat the firing was justified
and that there is no point in enquir-
ing bv any Commissioner who is
defint ely not going to falsify the
Chiet Minister, no officer of the Bihar
Government now, after the Chief
Ministci’'s open commitment in the
Asserably, can be dependeq upon for
any impartial enguiry. So, that must

be ruled ¢ut. because the Chief
Minister has openly committed him-
self, and after that commitment,

there is no question of an enquiry by
the Bihar Government.

Here, I would like {o know certain
aspects of the case. In the statement,
it hay Dbeen rurated that an agree-
at on the basis of

the work done. We know it is an
cpen-cast  mine  and  only seasonal
miniag takes place. There are cer-
tain faets which have (o be made

here. to the House an
at large. At Dhanbad,
we have got the Director of Mines
Sa‘ety ang i<l nearby  this illegal
mining was going on.  So, we want
te: kenw how such illegal mining nndd
been done, and whether {the Steei
Minisry was going 1o make a specdr
survey of such illegal mines and

known to us
ta the public
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whether any. steps were taken against
the Director of Mines Safety posted
«at Dhanbad, near whom 'this illegal
mining = was going on. Some facts
about these must be given to the
House.

MR. SPEAKER:
motion concerning

1894 (SAKA)

This a particular
the firing. It is

not a very general debate on all the
issues.

SHRI BHOGENDRA JHA: I am
pointing out the missing links.

MR. SPEAKER: Missing lirks are
found everywhere. You had better

ask your question.

SHRI BHOGENDRA JHA: 3o, be-
sides, that, I want to know whether
such c¢laims have been allowed at
other mine; also, because it is our
information that in many pla:ces such
illegitimate claims have been made.
At many places such payments have
been made zt the cost of the public
sector for which the taxpayvers of the
country are going to foot the bill. So,
I want to know why the magistrate
who was competent to order Lhe fir-
ing was not ordered to release those
persons on kall then the agreem:nt
was arrived at.

The pertinent point is, when the
agreement wag arrived at, it was an-
nouncec to the workers. The workers
demanded the release of the two per-
sons who had committed no crime ov
violence except that they were in that
crowd. Certain!y they should have
hees re‘cnsed oo bail by the magis-
trate whe had ordered the firing but
he did not release them on bail. What
artion been taken against that
magistrate gnd the nolice party? Ac-
corging to the soatement, the magis-
trate fold thein that he was not in a
pasition, and he was nut empowered
to release them on ball,

Pas

Secondly, the firing took place, and
the Minister say- that it was not an
unconirolled firing But then, how
is it that one Prahlad Naik, g 12-vear
old boy, who had been te a shop to
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purchase some vegetables for his
mother, and who was not part of tiae
demonstration, was killed at the shop
itself? Then, we would like to know
whether jt was a controlled firing, and
whether tear-gas shells were explod-
ed before the fring was resorted to,
to warn the people; or whether any
blanket firing was resorted to, Be-
fore the firing took place, our infor-
mation is that no tear-gas shells were
exploded and no such warning was
given gnd only firing took place.

Here, I want to know one thing.
As Shri Halder said, the workers were
lathi-charged. I want to know and
1 want to ask the Minister whether
he has any facts in his possession to
tell us whether some contractors,
along with the police, who charged the
workers with lathis actually pursued
the people, the workers and others to
about 50 yards and thug precipitated
a crisis. On the one hand, the¥
brought the workers. On the cther
hand, they provoked them to rcsort
to a lathi charge more than the police,
and they are now in the good books
of the present management. I want
to know whether the mineowner and
the present contractor have been ar-
rested or not. They are in the cons-
piracy and they are in the main res-
ponsible for this murder and crime. 1
want to know whether they are going
1o be arrested or not, and whether the
system of contractors is going to be
ended after this occurrence, These
contractors have been in league with
the owners who are out to sabotage
the nationalisation of the mines. So,
I want to know whether this coniract
svstem mill be ended now befere more
lives are lost. I hope the Minister
will give g satisfactory reply to all
my questions including whether a
judicial enquirv will be orderrd be-
cause no Bihar Government official
tan now be dependeq upon.

SHRI S. MOHAN KUMARAMAN-
GALAM. The hon. sember has made
allcgations of a very general charac-
ter ygainst the officers nf the Coal
Mines Authorily, not werely those
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involved in this accident but in gene-
ral. I think it is my duty to state
before the House that but for the

dedicated and devoted work of these
officers in general...

SHRI BHOGENDRA JHA: Some.

SHRI S. MOHAN KUMARAMAN-
GALAM: Some may mean any figure.
If you are prepared to say ‘“excep-
tions” I am prepared to agree be-
cause there are always some black
sheep around. By and large, but for
the dedicated work of the officers, it
would have been impossible to take
over 464 mines in the course of just
12 hours with no incident of any
character and another 200 mines
within another 10 days. I think we
should pay a tribute to these people
who have worked 24 hours a day,
without a wink of sleep to put
through this very major decision of
Government, Of course, there may
be officers who make mistakes, If
the hon. member will tell me by
name or to the extent he knows, cer-

tainly I shall enquire into it. He has
made an allegation that Rs. 80,000
was paid to the contractors. I am

not in g position to say whether such
an amount of money Wwas paid to
whom and for what purpose. But I
have received a report that some
such thing has happened and I am
enguiring into what it undoubtedly a
very serious matter. I can assure the
hon. member that if I find that any
mistake has been committed, action
will be taken against persons res-
ponsible. If he will give me what-
ever factg are in his possession, I shall
certainly look into them quickly. I
have heard about it, but T do not
think it will be right on my part to
make stateme..ts when I have not
been able to verify whether they are
correct oy not The only assurance I
can give is, that I will certainly look
into it.

Whether the Government of Bihar
feels that the firing wav justified or
not, the hon. member gnows that
maintenance of law and order is a
State subject. It is noi a subject
for which the Centre is res
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ponsible.  Naturally the type of in-
quiry that has to be conducted when
such a major calamity takes place is
a matter for the State Government to
decide. The State Government, evi-
dently taking all the circumstances
intp consideration, has come to the
conclusion that it will be enough if
they appoint the Commissioner of
Chotanagpur, Mr. Ramasubramaniam,
to enquire into the firing. There are
many many hon. members belonging to
ithe party to which the hon. member,
Mr. Bhogendra Jha belongs, sitting in
the Bihar Assembly who, I am sure,
will with equal vigour znd eloquence
take up the same question.

SHRI BHOGENDRA JHA:
staged a walk-out.

They

SHRI S. MOHAN KUMARAMAN-
GALAM: There is a certain division
of powersg in our Constitution, Wha-
there it should be this inguiry or that
inquiry, whether it should take place
in ihis State or that State is a matter
for decision by the Central Govern-
ment under certain conditions and the
State Government under certain con-
ditions. He knows wvery well that in
this case this is a matter which the
State Government should decide,
That is why I put the facts as to
what the State Government has de-
cided.

He asked me about illegal mining.
Illegal mining, he knows much bet-
ter than I do coming as he dces from
that area which I do not, has been
going on for years and years. If
goes on on the basis of these power-
full mine-owning interesis corrupting
persons at different levels.. Certainly.
it is not my intention to leave such
things ag they are. But my imme-
diate attention cannot be to that part
of my work but it has to be to regu-
larising the take-over of the mines
and seeing that we are abla to attend
effectively both to the demands of the
workers on the one hand ang to pro-
duction on the other. But I assure
him that T will look into this
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- He has asked this question why
these tw® persons were not let aQn
bail. The answer which we have been
given ig that the magistrate who was
on the gpot did not have the power
to release on ball ang therefore he
was not able fo release them on bail.
Undoubtedly, that point would also
be looked into by the Commissioner
when he conducts the inquiry and
you will get an answer to that.

He has askeq whether it was con-
trolled firing or uncontrolled firing.
It is not for me to judge
it. The hon. Member stated
that the Bihar Government is salis-
fied that the circumstances necessi-
tateq what has happened.

I can only state that there was a
lathi charge earlier, warning was
given and only after that the firing
was resorted to. Possibly, tear gas
was not wused because at that time
they did not have tear gas shells with
them; I do not know. That will also
be one of the matters dealt with by
the Bihar Government. I am not the
person sitting in judgment on that. I
am placing before the House the facts
so far as I know.

Regarding the allegation that some
contractors were in league with the
police against the workers, I am not
in a position to say anyining. That
is not the information I have received.

Finally, regarding the abolition of
the contract system, let us be clear
that there are two types of contrac-
tors. One is the contractors who are
appointed by the mine-owners to
operate the mine as such, what they
call managing contractors. These
contractors belong to that category.
Where there are contractcrs who do a
certain tvpe of work, joading and
things of that character, we will de-
partmentalise these workers. So far
as the first iype of contractors is con-
cerned, wWe are not proceeding with
them ai all. The mines are being
directly worked by the ustodian,
using the workerg who ate the regu-
lar workers in the mines, and I think
that should satisfy you. So far as the
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seeond type of contractors is concérn—
ed, that will take some time,

SHRI BHOGENDRA JHA: Has the
contractor been art_?ested?

SHRI S. MOHAN KUMARAMAN-
GALANM: So far as the informaution
about that.

SHRI BHOGENDRA JHA: It is on
the complaint of the custodian that
the arrests took place. May I know
whether the ¢ustodian is going to
complain that the contractor should
be arrested for complicity, ccns-
piracy, mob violence etc.?

SHRI s. MOHAN KUMARAMAN-
GALAM: So far as the information
in my possession goes, ihe contractors
were not there on the spot at the time
the firing took place. Whether there
is any materia] to show a link bet-
ween the contractors and those who
actually participated in the incident,
I am not in a position to say. If there
ig any evidence of this character, cer-
tainly action would be taken. But
the hon. Member is wise enough to
know that usually persons who do
dirty work like to keep well in the
background.

o AATE TW (T ) ¢ omoTey
H2T3q, 464 FAAT Al T OTAIT-
FIM FLE HAMA [T FOTAT FIATH
fFmr =% fn somATE 0 7 zm
FA & ST g @ § T ad
FAT A vz w40 w=1E {Ror o 7
aFsr f@7 gier fzawn 5 arfaar
TF WAL AT AW AZ T BT T
g A FarT foad v 0w A3 FwT
e fam 2 w& wey =A0) R
ERRAIIE s o S AR A C i S CE i
ar Al AT HAZATT DT G040 70T
F7 73T quIAA i FaAY 7 ey
UF JTE AT FAT AT 7 FAR] ATH
o fF az fEuzas@ aeg qi= @Y &7
Jwz &= AT AW frmen aE @,
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#frege I ofqm o SA=r AEE
fear m ? & ewmaar g f& a0
F @t ¥ faa A gET AR
HUF X ToEfas AT Ggt 9T 9g9
TS F AfRT guTy FES it ar aerEa
TR wee g oar afend ¥ w1
frrmsr 73 & W19 geEmEr Zm
gw F fae afagm 3| #1%  Fweifzaq
T SHEET @M Al § AgY AHar
T T FATIAAY 2 agarg | afxa
Sa @ S FE H ar 4 39 /9T
SHTEA FA 4 FENTAR KT FIA
Elﬁﬂ'q"'ﬁﬁri-?q fas W7 us ot
oW TAF ﬁ:-—m;amirgﬂm
FATT AT AZT 7 AZ Fafae awreew
qr AT ATH-FATFA  HTEF o7 ? 7%=
B3 ¥ At AWRHr F9 qm )
FAfgaq a7 7 7 A9 ¥ frmm
gumrar 5 500 #RAMT & feam
g EATERIIAN | 99 Fam AW Ay
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3% & A & Fef & Y, gRIe U
fag, arfegi & i oF ar A X
gae foar | e @ A1 ag agEmn
s fF e ¥ sq ow W g
& 91 ¢, q@ A Ae g7

9 FHI W@ FHIC AT G
& it & aF e 39 F ufq gdr
na & feffaa @ & | afF9 weger
TERA, W9 g H TF G190 aqaTd
f5 mfax #= W it §=
fafrezz #1 fegr soyr ar zead wE-

FI faar smr | gEng WAt F A1 qOAT
F # foar \ afF g w6 § S

Feam fear 2w F g gfed & mredy
Tz 5% M 3| gvEg T
ifeat =wers | o1 wfaeee 41 3@
Fr AT ¥ T TFTT FT 14T AT,
Agr AT Fgr gagdr ¥ IH A
FY T ST @F@r or 1 T HaET
AgEa A Fgr fF 1 gw war e
T 2

OF WiANT Iy 9= AT
AT

St q® AT I@M ;9T AR
Ty #r @ gauf & a3, ag aga
C

SHRI S, MOHAN KUMARAMAN-
GALAM: So far as the Iirst Infor-
mation Report is concerned, the Cus-
todian made g report to the police, the
officer in charge of Bermo Police
Station, that, when he wes in his pri-
valeg yoom, Janki Misra gnd Hoshan
Rajwar trespassed into the room with
the intention to assault him: and ask-
ed why payment was not being made
to the workers., and on the Dhasis of
this report, the officer in charge of
police arrested these (w0 persons.
After (hat, discussions took place and



=211 Death of

[Shri S. Mohan Kumaramanglam]

The Custodian agreed that payment
would be made on the basis of
surveying the amount of coal that
has beep mined. But, unfortunately, it
‘was not possible to control the
workers outside and the incident
‘developed in the manner that i have
already indicated.

So far as the persong injured
.are concerned on the side of the
police and the Magistrate, the Magis-
trate himself and 14 other persons
were injured. Among them were the
officer in charge of the police as well
.as three Assistant Sub-Inspectors
and, I think, an Inspectur. Shri
Rawat, who was the A.S.I. in charge
‘0f Bermo Police Station suffered an
injury on his head resultisg in bleed-
ing; the Magistrate’s inquries were
on his legs and body; and the others
suffered injuries on wvarious other
parts of the body. I cannot give more
details than these, but a number of
persons were injuired,

The hon. Member suggested that
the Magistrate should have shown
more alacrity and assured that bail
could be arranged. According to the
report I have received, the Magistrate
did inform them that it was possible
for them to move for bail before the
Magistrate who was empowered to
grant the bail, i.e., the Sub-Divisional
Magistrate, bui the people were not
prepared to ligten.

So far as the question regarding
documents of the mine when the
mines Was taken over is concerned,
I have mentioned earlier that there
were no documents at all. This is
not surprising because in all mines
of this gize where a few hundred
workerg are employed anq where the
entire production for the month is
ahout 101 tonnes, the gentlemen who
own or who operate such mines do
not believe in having decuments.
They operate 1he mines on the basis
of let us =4v. other econsiderations and
practicés which need not be gone into
at the moment.
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I think that I have covered all the
points raised by the hon. Member. 1
would like to assure him that we are
still investigating into the matter.
So far as law and order part is con-
cerned, I have put all the facts be-
fore this hon. House, but, naturally,
it i for the State Government ulti-
mately to decide what is the further
action to be taken.

2o ALHATUAW QBT (HZER ) :
Fege Herkd, I "egd & a1
qfesm &1 @1 ®EE arEl 9T Al
IE ag  FE WG & ard Aw
2 | T8 FAAY FFAT A AT AT
F qga AT Heg 99 H FAAT G@E-
gogdd F1 ANST qAT HIL TH AT
Y 3t &Y ar 99 9 qifear T9 o
ag} weArg A1 @i A fe
@ gmyag, wfEA gEd A o g
gar 7@ Y #T AEAE A A,
FAATH FT FAT 440 [ 59 ;WA ST
Mfeai § vt 4f 987 F art 7 foe
Fa af_ g w foe F o "
faorrs @1 Far Frow & 1 AifET
qagel | 9% WMfedi  FAW T AT

g ?

SHRI S. MOHAN KUMARAMAN-
GALAM: On a point of clarifica-
tion. Which coal mine the hon.
Member is referring 1to, I am not
able t2 follow. I have come hcre
to answer a call attention moiion on
the firing that took plare in Rihar.
If there are olher coal mines the hon.
Member is referring to. T may bhe in-
formed.

Mo FEHACEN  qi¥d : A HAl
w27 7 faggd 57 v A oAz &
7E q AR E AT FYE TR AT EY
= gt g § S TEAl g
fee & finfez fa § Far ST



213 Death of

@A F Afasl & g7 wwr< @ ITAAAT
hAA FT FTOT AT AT 7 AT AHHL
1 g7 9X FAF fagv oM@ B, FTIT
it g7 X qifeafes fRar s & 7
#T 4g a1a A2t & fF IT A1 AU T
T qOT gy 9T ot fwer " v wir
FE T WA IF AT A AIA
ST A Gur 4% fwen, mfeat @t
# foaet ?

AT WErRw ¥ a9 9gas ¥
fF uw Fzgzx AN «e AT ¥ TG
R dA g Afus g9z & wdt
g A, AR g@R F fau oz
AT A0 HATE & o B o3E &
fam @@ &1 3gT AT GEIT qE 9T |
R A FITAT @t FT 4 FH-
FA AW gA A foar 3 AT I=A
o favara & Sl &1 agt ¢ FEr-
ferm T #x e 2 FmrIA H
AT O T Ag A R oag s
T 99 5 3w Frer @@ F osHar
Fm g O fFAR wagd &Y agt @@l
ST oEFAT E I wagd & ger
FT gL AFAT 3 ? 3IF F1 A TTAL
7 FCT Te | ®  Slaar g i
fomer =T AAEY F azer Fgr fEad
WA T AR A TE | AT IT AT
F o7 oy i ar Az 39 ' g
et 41 s Farc W TS F@T
A0 wAY wEET 9 &g fan fF 2w
AT AT IFTE ITAH AR Z | FoTAT
GETHT FT A THRIC FT THE I 31
graT, firr ot 79T ATorE F WA
q7 H§T TAdATS AT FHAT 9Y | Har
WA T A 4w FFATN AFY AfEA
gt F @i qIA a7 gE fE
q77g ST M 34T 0 3T AT
¥ J7 A W o A oapiA g0 &
az AF AT T 2 AfEA 29 A
ST ogFAT grA 2§ ¥ 3 F mAw
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50 ¥ wfas v e gu § =k
qIF H OF a1 I§ FT Ty ot ary

qgd & T H AT A TG /T
W AT "l F @9 45 FL FIE G-
atar far & fF 5 gar< waan fasrar o
afra & wwwar g f& ag s qamEer
fmmr g /g /@@ & S
THATEAT FgraT ATfeq | Afda faar®
F A F O|T guFrar F & faq
qAT 4qr ? 3| F o e fefa
9o AR IF A FE AfaH qgraar &
T ar qEx ?

# ST Avgar g Sty fw oAt &
ATE U7 & g1 AR g AAZL HBAT
qAm F g, ww o A1 sIfzfmaa
THFATAA HS SN 7 qegd da
# sofsfome T Q. aga@ @& d
2 gET 9 g F1AT @1 A FIH
FIH AT AEGA F AT JIFT 2,
e #t M@gd @i wwge w7
Srar &, I9 #t " Y FEY Q9T F
St g @Y | AT F IF HET FA
FaE sl SEI ARG FAAFT AE T
AT F g1 A WX FC AT S § |
I FT UF d19 @7 faemar s § #i<
UF G199 @ET A9 g1 379 & fAu
FE  graTdE  oTIEAT ALY oW A
3T & @ 9 F sqATAT SF ST FI
21 @ e a8 w0 g o 7 awg
F wagd # AAIT  hAdr g A
za oET F afefeafy fafma g &0
T IFT A 3T F qgT fF e
FATE WY, a8 #gAmE a1 5 e
Foqre A F4T  wfewEr 9 &
Frars A g Qaqw 4 1 A
afear qF I wwgdd # faA
arfzr 4f @7 AF & 7% 0 3T A
FE AR A7y &y i Arfw ag
frr faav & arF o 99 F "ama
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[310 weriTTm@ qidy ]
¥ 37 w1 mfear @y qff | S o
FILATE T FY TE a8 % AG0 AV |
IJqF AR H TH AT SIT qg & fF
Jfers  cEa@d & )

qaT TW oEsw W Y Fr @,
AT Wy AT Agr ar fEe asf
X GIM FITAT @TAET F a1 § Ay
TAAE A 1T 419 =AY F AR
ot FIAA X FAT FL )

13 hrs.

SHRI S. MOHAN KUMARAMAN-
GALAM: Regarding Madhya Pradesh
<oal mines, I have no facts with me.
If the hon Member would write to
me, I will try to give all the details.
Regarding the other point, about the
number of workers, as I have stated
-earlier, there are no records. There
were about 570 odd workers working
on the day of the takeover. At pre-
sent we are proceeding on the basis
that they were the number of persons
working in the mines. As I already
told yeu, the Custodians have already
been given instructions to investigate
and to find out the number working
actually and to assess what would
‘be the proper work force. The other
way in which we have asked them to
work out is to find out what the pro-
duction from the mine is, what is
the OMS, output per main shift. and
on that basis come to a conclusion
about the proper workforce for the
mines. This is far away from the
figure of 3200 which the contractors
tried to fradulently introduce. And,
regarding the other point that 500 per-
sons have been injured, that is not
the information with us. The infor-
mation given to me by Bihar Govern-
meni iz to the effect that 4 perzons
Jost their lives and 3 were injured.
¢ hon, Member said about a hoy
lozing his life. I hav~ -tnted that in
mv statement also. Bs. 5000 has heen
paid as compensation to the deceased.
It must hiave heen paid 1o his familv.
T have no reason to helieve that it
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was not paid to the proper person
concerned. Number of persons in-
cluding representatives of INTUC
were, as reported by the Press, de-
manding special enquiry. But, evi-
dently, taking all aspects into con-
sideration, the Government of Bihar
decided that the present enquiry by
the sub-divisional magistrate of the
Chota Nagpur Division is adequate
enough in the circumstances of the
case,

SHRI BHOGENDRA JHA: Are you
going to recommend to the State Gov-
ernment to have an enquiry into the
the matter?

SHRI S. MOHAN KUMARAMAN-
GALAM: I have made my position
clear. Your repeating your demand
does not necessarily add weight to it.
*egarding Gorakpuri labour, they
don't work like that in small mines.
They usually work in some of the
bigger mines. They are housed in
particular barracks and so on. This
has nothing to do with the firing that
took place. I can assure him that the
work of what is called the CRO, Coal-
mines Recruiting Organisation is being
looked into and this matter has heen
discussed with the trade unions. I
have no doubt that the decision which
Government arrived at ealier to the
effect that this is not a good systert
and should be abolished, will be
honoured.

13.02 hrs.
PAPERS LAID ON THE TABLE

ReporT oF CAG orF Inpia rFox 1971-72
UNION GOVERNMENT (RAILWAY),
APPRODRIATION  ACCOUNTS RATL-

way, Partrs T anp II. ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R GANESH): I beg to lay on the
Table—

(1) A copv o the Renort of the
Comptroller anrd Auditor
General of India for the year
1971-72, Union Government
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(Railways), under article
151(1) of the Constitution.

(2) A copy of Appropriation Ac-
counts, Railways, for 1971-72,
Part I-Review,

(3) A copy of Appropriation Ac-
counts, Railways, for 1971-72,
Part II-Detailed Appropria-
tion Accounts.

{4) A copy of Block Accounts
(including Capital Statements
comprising the Loan Ac-
counts), Balance Sheets and
Profit and Loss Accounts,
Railways, for 1971-72.

[Placed in Library. See No. LT-

4388/73).

MuseuMm  (AMENDMENT)
RuLEs, 1973

!SALARJUNG

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): 1 beg to lay on the
Table a copy of the Salarjung Museum
(Amendment) Rules, 1973 (Hindi and
English wversions) published in Noti-
fication No. G.S.R. 165 in Gazette of
India dated the 17th February, 1973.
under sub-section (8) of section 27
-0f the Salarjung Museum Act. 1961
[Placed in Library. See No. LT-4383/

73).

13.03 hrs.
ESTIMATES COMMITTLEE

THIRTIETH REPORT

SHRI NRENDRA SINGH BISHT
(Almore): Sir. I beg to present the
Thirtieth Report of the Estimates
Committee on the Ministry of Indus-
trial Development regarding action
taken by Government on the cecomm-
endations contained in  their Seven-
teenth Repori on Directorale Genteral
o Technical Development.
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PUBLIC ACCOUNTS COMMITTEE

SIXTY-NINTH REPORT

SHRI SEZHIYAN: (Kumbakonam):
Sir, I beg to present the Sixty-ninth
Report of the Public Accounts Com-
mittee regarding action taken by Gov-
ernment on the recommendations con-
tained in their Thirty-sixth Report
relating to Ministry of Shipping and
Transport.

13.04 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1972-73

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): Sir, I beg to present
a statement showing Supplementary
Demands for Grants in respect of the
Budget (General) for 1972-73.

13.04 1|2 hrs.
MATTER UNDER RULE 3%7

SHORT SuPPLY OF FOODGRAINS OF
RATION SHOPS IN TRIPURA

SHRI DASARATHA DEB: (Tri-
pura East): Mr. Speaker, Sir, under
Rule 377 of the Rules of Procedure
and Conduct of Business in the House,
I would like to draw the attention of
this House and the Minister of Agri-
culturé, to the fact that there has been
virtual closing down almost of all the
ration shops in Tripura. The food-
grains from the Central do not reach
there, with the result that hunger and
starvation are continuing on a very
large scale. 150 persons have died of
starvation so far. Test relief works
are tolally stopped. They have been
stopped in the affected arveas of Tri-
pura, particularly in the rural areas.
There are untold sufferings which are
being faced by the people. T urce
upon the Government to resume ihe

test-relief work., and revitalise the
ration shops.  TFoodgrains from  the
Centre should he rushed there jme
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mediately. I request nim to make a
statemenrt on that.

THE MINISTER OF AGRICUL-
TURA (SHRI F. A. AHMED): I can

give the information which I

have
with me.

So far as the first question
regarding starvation death is concern-
ed, we have no such report,

SHRI DASARATHA DEB: It has
been published in the local papers.
All the names, addresses etc. of

ihe

persons have been published in the
papers,

SHRI F. A. AHMED: Only a few

days ago, the Chief Minister of Tri-
pura was here. He had discussions
with m2, bui he never informed me
of any such deaths, and we have no
such information,

So far as the question of supply is
concerned, my information is that in
the month of January, we had allotted
2000 tonnes cf rice, out of which only
(i0 tonnes of rice are yet to be sup-
plied. So far as February is concern-
ed, we had allottedq 2000 tonnes of rice
and 1000 tonnes of wheat, and out of
this, the entire quantity of wheat has
been supplied and 500 tonnes of rice
are to be supplied.” I have the in-
formation that by the Tth of this
month, the balance of 500 t-mnes of
rice will be supplied to Tripura. So
far as this month is concerned, 3000
tonnes of rice and 1000 tonnes of
wheat have been allotted. and we
hope that it would he possible for us

to give this guantity to Tripura dur-
ing this month.

Also, arrangement has been made
for two months’ advance supply to
be kept there. so that there may not
be any difficulty.

13.06 hrs.

The Lok Sabhe adjourned for Lunch
till Fourteen of the Clock.
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The Lok Sabha reassembled °after
Lunch at four minutes past Fourteen
of the Clock.
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[MR., DeupTy-SPEAKER in the Chair].

REQUISITIONING AND ACQUISI-
TION OF IMMOVABLE PROPERTY
(AMENDMENT) BILL

MR. DEPUTY-SPEAKER: We now
take up the Requisitioning and Ac-

quisition of Immovable Property
(Amendment) Bill,

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
oriASLRI): Sir, I beg to move®.

“That the Bill further to amend
the Requisitioning and Acquisition
of Immovable Property, Act, 1952
as passed by Rajya Sabha, be taken
into consideration”.

As the House might be aware, it
has been thought by Government that
provisions regarding the requisition-
ing and acquisition of immovable
property should continue to remain
a separate enactment. The power of
the sovereign to take privale pre-
perty for public use, which is called
eminent domain in America, and the
consequent rights of the owners to.
compensation are well established.

oY gFd A7 FZAT (gar): =&
wErET feedT & T 1 A AFT A99
feedr @177 £
SHRI BHOLA PASWAN SHASTRI:
3T % Atz A= feedy 7 30

This power is justified by two well-
known maxims. The first maxim is
that regard for public welfare is the
highest law. and the scond is publie
necessity is greater than private neces-

*Moved with the recommendation of the President.
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sity. Looking back to the history of
the Act which we propose to amend,
it may be recalled that the power of
the Government to requisition and
acquire immovable property has lbeen
in existence for over three decades
continuously. This power was first
cvonferred on the Government under
the Defence of India Act, 1939. On
the lapse of that Act in September,
1946, after the end of the second
world war, the properties requisition-
ed under the Defence of India Act
continued to remain under requisition
in view of the enactment of the Re-
quisition of Land (Continuance of
Powers) Act, 1947. Subsequently,
Parliament enancted the Requisition-
ing and Acquisition of Immovable
Property Act, While conferring the
power of requisitioning and acquisi-
tion of immovable property- on the
Government, the Act also provided
that the property requisitioned under
the Defence of India Act, 1939 shall
be deemed to be requisitioned under
the Act of 1952. The Act came into
force on the 14th March, 1952 and
was initially to remain in operation
for a period of six vears from that
date. but its duration was extended
from time to time. The Requisition-
ing and Acquisition of Immvoable
Property (Amendment) Act, 1970
made it a permanent measure but it
restricted the period for which the
requisitioned properties could remain
requisitioned to three years from the
commencement of this amendment
Act in the case of properties requisi-
tioned before such commencement and
in the case of anv property requisi-
tioned after such commencerrent to
three vears from the date on which
the possession of such property was
surrendered or delivered to or taken
by the competent authority under
section 4 of the Actl of 1952,

As {he amendment Act of 1970 came
into foree on the 11h March, 1970,
the maximum veriod for which the
properties  requisitioned before the
commeneement of that Act could be
retained uneer reguisition will expire
on the Llith  Mareh, 1973, A large
number of  properties  requisitioned
3616 1.5-8.

- terests of persons whose
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under the above Act are still in the
possession of the Ministry ot Defence
and also some other Ministries. Al-
though Government is expeditiously
implementing the policy of acquiring
or derequisitioning the requisitioned
property, there are a number of them
wnich are expected to be needed by
the Government even after the 10th
March, 1973 for public purposes. On
many of these properties, valuable
constructions of a permanent nature
connecled with national defence or
for the conduct of military opera-
tions or other important public pur-
poses have been put up. It will not
bée expedient from the public and
defence point of view to romove these
structures for the purpose of release
of the properties to the owners pend-
ing a decision to acquire or release
the property. As such, it is consider-
ed necessary to amend to Act so far
as to extend by merely two years the
maximum period for which the pro-
perties may be retained under re-

quisition. This is the purpose of the
present Bill. i

It is. however, intended to bring
ferward later a comprehensive legis-
lation providing for a longer period
of requisitioning and revision of com-
pensation so as to safeguard the in-
; properties
are taken possession of by the Gov-
ernment for public purposes.

With these words, I commend the
amendment Bill for consideration of
the House.

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill further {o amend
the Requisitioning and Acquisition
of Immovohble Property Act. 1952,
45 passed by Rajyva Sabha, be taken
into consideration.”

T hour has been allotted for {his «is-
ussion and the scope is wvery linitel
Instead of 3 years during which Gov-
ernment can keep a requisitioned pro-
perty, the proposal now is that it may

fonil to 5 years. If members ecan
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extend fo 5 years. If members can
can conclude within the time allotted.

SHRI JAGDISH BHATTA-
CHARYYA (Ghatal): Sir, this is
a very short Bill seeking to amend

only one section of that Act, which
was amended in 1970. Because of that
it has not lost its importance, as 1s
quite evident from the lengthy state-
ment of objects and reasons gnd also
equally lengthy financical memoran-
-dum, which involves g large sum of
Imoney.

We frequently see that whenever
Government feels any difficulty about
a particular section of any Act, the
concerned minister comes to the House
‘with an amendment of that particular
section. Even where there are so
many anomalies in the original Act,
the minister does not think it proper
to bring an amending Bill to remove
all of them. I submit that passage
of a Bill in the House involves time
and money. This could have been
avoided if the minister has Dbrought
forwarq a full-fledged Bill.

The compensation that is generally
paid involves much difficulty to the
parties concerned. There js inordinate
delay in getting compensation and
very often the parties have to spend
a considerable amount of the compen-
sation money in travelling to the
offices concerned and bribing the offi-
cers. Otherwise, they cannot get it.
This should be avoided. The difficul-
ties of the other parties should also
be taken into consideration. The state-
ment of objects and reasons says:

“Tt is, however, intended to bring
forward later a comprehensive legis-
lation providing for revision of com-
pensation and also for a longer
period of requisitioning.”

T want to know whether those people
whose properties are already requisi-
tioned snd the perind is going to be
extended, will get {he benefit of the
revised compensation.
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We do not know whether the owners
of the lands and properties already
requisitioned have been paid compen-
sation to the full, partlcularly the
iarmers and poorer sections of the
community, Who must not only be
paid the compensation but who also
require to be economii¢ally rehabili-
tated. I do not know what the minis-
ter is going to do in this respect.

It is very often seen that properties
requisiioned by Goverriment are left
unused for a considerable period of
time, causing loss of public money.
This should be avoided.

SHRI DINESH CHANDRA GOS-
WAMI (Gauhati): Mr. Ceputy-
Speaker, this is a very non-controver-
sial Bill, amending only one section,
and I do 'mot think there can be any
opposition unless one wishes to op-
pose it for the sake of opposition only.
By this Bill the words ‘thres years,
have been substituted by the words
“five years” in section 6 or in such
other sections where the words three
years appears. We know that under
the old Act, or the Act which was
amended in 1970, ithe properties which
were requisitioned would have lapsed
at the end of three years. Obviously
at the present juncture, in the hands
of the government there are many
properties which have been requisi-
tioned and we cannot allow all this
property to be derequisitioned at the
present state of affairs.

The hon. Member from the C.P.M.
wanteg to knew why we are extend-
ing it for two years. That is being
done because so for no comprehensive
legislation has been brought may I
draw his attention to the fact that
during 1970—73 we have passed
through a period of stresses and strains
and our country had to wage a war.
Ohbviously, 1hese continsancies could
not he taken care af whep tha amend-
ing Bill of 1970 was pasced. At that
time, probalkly the Governriert
thought that Iy 15%3 all thes2 proper-
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ties would be de-requisitioned and
whatever is necessary for the govern-
ment in the matter of land or house
will be purchased or constructed. But,
we know, we are passing through a
state of affairs when the government
cannot afford the luxury of incurring
‘heavy non developmental expenditure
in the construction of 'houses, Our
finances do not permit it. Consider-
ing that aspect of the matter, I wel-
come this Bill by which an extension
of two years have been granted.

We know that this is not a new
thing. Even earlier, when t'he Defence
of India Act lapsed in 1946, the Re-
quisitioning of Land (Continuance of

Powers) Act had to be resorted to
In 1947. From all these points of
But I

view, I welcome this Bill
would urge upon the Government only
one fact. Though I do not hold any
‘brief for moneyed people, we gnould
respect the sentiments of the petty
property holders, We know that not
only houses have been requisitioned
but also lands which have been uti-
lized for permanent purposes like air-

field ete. We know that when a land
has been requisitioned for the purposes
of construction of an airfied, it is a
permanent purpose and ip such cases
instead of keeping the property in a
flux it should be acquired. In such
cases, if the property had been ac-
quired for moneyed people, under the
amended provisions of the Constitu-
tion, we need not pay the market price
as compensation. But if such propertiy
belong to people who are not rich,
then the Government must pay ade-
guate compensation. I know that at
the present Jjuncture, our finances
may not permit it. But I think on
principle the government should ac-

cept that proposition,

With these words. T lend mv sun-
port to the Bill, T feel that a state of
flux for this type of legislatioy, for
three decades i3 not a very healthy
thing. Therefore, the earlier the gov-
ernment bring forward a comprehen-
Bill, the hettey it would he. Let me
hope that that day would come very
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soon. Wilh these words, I support the
Bill.

15, 1894 (SAKA)

DR, RANEN SEN (Barasat): Sir,
I cannot welcome this Bill. Ip fact,
this is not just an extension only for
two years. The hon. Minister has
indicated in his speech that a legis-
lation is coming where the period of
requisition would be longer. The
common man requires some land,
some property. Many of the proper-
ties and lands are in the urban areas,
semi-urban areas.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MIN-
ISTRY OF WORKS AND HOUSING

(SHRI OM MEHTA): Mostly in
the rural areas.
DR. RANEN SEN: In the rural

areas also. Why should the govern-
ment requisition property and houses
in the urban areas?

For the last four or five years. We
have been hearing in this House every
year that a ceiling on urban property
is coming. If only that legislation on
ceiling on, urban property had been
passeq in this House, the question of
requisition of property in urban areas
would not have arisen. This is one of
the major failures of the government.

Then, coming to rura] areas, I have
got enough experience at least in my
State of West Bengal and I find places
where the land taken over by the
Government during the war period is
not used. Take., for example. Pana-
garh in Burdwan district where hun-
dreds of acres of land are lying
fallow. The peasants are applying for
it, There is a food shortage in the
country ang. more so. in West Bengal
There. the Government is refusing to
derequisition the land. T myself have
ingpected some such places Therefore,
in regard to rural areas. if you simply
say that it is for {'e public interest or
for the defence inferest. T am not
roing In accept such a blankel sfate-
ment,
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[Dr. Ranen Sen]

Again, coming to railway lands, I
know Mr. Om Mehta and Mr. Bhola
Paswan Shastri have in mind the rail-
way lands which are required by the
Government., But, I say, in this House
several -Members of not only the
Opposition but of the Congress Party
have said more than once that thou-
sands of acres of railway land are lying
fallow. When the country is passing
through a crisis in food production,
the Government should have some
imagination to bring those lands, at
least temporarily, for cultivation, The
Government can give the peasants
some temporary title. But the Gov-
ernment has mo imagination. The
only imagination the Government has
is to go on lengthening the time and
bringing forwarg legislation, one after
another,

There is the question of compensa-
tion also. I know some plots in Cal-
cutta near the railway line where the
poor people are supposed to have en-
croached upon the railway lands. The
West Bengal Government in 1960—
62, when the Congress was in power
and, later on, when the United Front
Government came to power in 1967-—
69, tried to settle those people some-
where on the land that is available
elsewhere pear Calcutta, Some of
them were rehabilitated but others
were not. The land remains unused.
The sword of Damocles is hanging
over the head of the people who are
living there for eviction gt any time,
any day, at any moment. So, the
question of compensation, rehabilita-

tion. all these things, are connected
with this.

When the Government requisition
certain plots of land, it is the duty of
the Government not only to pay ade-
quatle compensation but it is also the
dulv of the Government to see that if
any poor or middle-class people are
affected. they are properly rehabilitat-
ed.

I am very sorry to say that under
thig Act, for whatever acquisition or
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requisition, has been made by the
Government, proper compensation has
not been paid, Thig is a general state-
ment that I am making, Further,
wherever compensation is not paid
properly, the Government has never
seen to it that the affected people are
properly rehabilitated and re-settled
near about the place of their occupa-
tion, profession or avocation.

So, like Mr. Goswami, I cannot give.
a blanket welcome to such a Bill. As.
I said earlier, this is just not a two-
years extension. There is something
behing it The whole thing has to be.
re-cast, I do not say that such an Act
dhould not exist. The Government
should have such powers. I admit that.
But while admitting that, I must say,
the whole thing should be re-rest. If
it is a question of just 11th Marén,
when the bill is expiring, I say, this
Act needs a thorough and proper look
in depth, That is very necessary.

1 have raised some of the questions,
and, I hope, the hon. Minister will
think over the matter. This is a very
serious thing that has cropped up be-
cause of the Act that has been in exis-
tence all over India.

st avg Tm frat (Awie )
AT STETsl WA, AEA d &t
faet omar & @ agd wre @M
Fforo meiox qm e g oo
¥ ¥ grend £ § gwAar g iR gAd
7z HWe  FAT 3@ AEA & (A
T 3 w2 A 2w A
A A forE A S FEA 1970
¥ F9maT AT 91 SEH {OF 1 48
g ot fF &1 g5 1 3| 2 A
FEE AT aE AEwtE SHT &
fau AT SEAY 1 g e &1 39 /9T
3 FfAv qET gvwT F qFoel
faasy fF 29T 8% 317 347 33 a4
gEE wAEE FE E 9T F% Al A
qCF ST sATA @rar war &, # dt
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fafrgqd dR & Ha™@ §  HIAAT
et ot ¥ fadgw wEw fF S 299
w1 i s A e ae &
@ 93 a1 G T FEv )
Fordifaem 97 TWwere &1 fFar st
¥ W%ﬁqﬁ'{'ﬁt'wﬁw‘mﬁ

T O T A A g ar

Zym & fag cFmT F4d € | ar

g agd @Y Al A axa< fFar
gaT & WX ag e svE| ® g
fr T S0 F1 2AmT & faw =Ted
g1 T WSl ® WG FTIA Y T
2 = s neds g, @m R #
T @zer AT W 9gd & SR
=g aig F1 IoA FY Hfow A FOF
a9} @fam A qEr F= qrer ar
AfF ot aF @mar 4@ ™ g, W
2 o AT A% a1 awg § gHedr § 9
F97 @g A aewRfEr @ g
qER AR A & fag @ @ R
HIT ag e g I

glo A7 AT : TF & gAA
& g

oft qy T fEat ;. giw @
g, & A "I qAT ge &l
g Aoz av St g AT EY 8 )
o941 GeEnafirnt waEar g
qTEE ¥ AT F® ATIAT G137 TeET
IArEr 2T HFA & T fHAd 71 A
2 3AHT 9zIE H AT F A am
qrEAY qIAT 1 H HEHGT E gURT
FIR Tz # W R AR O
Ay F7 F=30 3T BAT B APIN AT
FHH OR A@i Hr 9aEt |1 frae-
forr gf & foawr @ifao & angx
FTFACT F TAFN L O & &1 ST
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ffX @R #wt gs@ &t A
WY § ey @ifer § o a2y
2 g gdw & s oEfaee
@ fedifom 5@ @ 5@
FT & TS AW & fga & wifs
afsq @t a@ F A T @A gu
dar f& wA S A E A faem
. fe w A AR g
oif &1 "wfa #X aaf@ & 39%
AT AT & I FWIA & FELAT F1
qU F@ F fau qum A A Sy
ggar g foww  fedew &1 wwen 2
TR FE FEL WEHA WA 1 A
g ¥ v =t &= feEdifsas
frar S99 fox oFETAR FET R 4T
A8 FETE T AU ATGT & GEET
W@ 4t 10 W= #, EfAQ g A
Fr FE@ F | @R AT I &
qr \ Jfew § aga Tuar ¥ fAagqa
F@T A_AT g F w9 =@
Tl & ar o S & 9w & 9T
HIoit ®1 AT a8 F19G FT AW 2 4T

, T GEr asat  fF ez ooF
oF I T A0 gw "gare & g st
#f gf ot @S @HtF @y adt
g5 &1 " gEa " oAtk gmrer
IA FHMET &1 TELT A2 &1 AT ST
oz dfst afF g7 97 = @
¥ | WU &L T F1E FHAT A7E
¥ FL | H ARt qiET w1
fo A9 5/ F g " "@IE FT
fear smr s gw =i aw afww
EANE T AR At 0 o e O B B A
fas  AMET FTAT £ AW WY A0
FIA T AZ WET & o (an
G arfar 3 fF S v alwie e
g faa sivar w1 fre @ F & (A
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[ st mgww fasi ]
g SEm fawed 1 W WAl F @™
4 @ foams &1 awda @ g )

*SHRI E. R. KRISHNAN (Salem):
Mr Deputy-Speaker, Sir, on behalf of
my party, the Dravida Munnetra
Kazhagam, I rise to express my views
on The Requisitioning and Acquisition
of Immovable Property (Amendment)
Bill, 1973 which has been moved by
the hon. Minister of Works and Hous-
ing.

Sir, the parent Act came into force
on the 14th March, 1952 and was ini-
tially to remain in operation for a
period of six years from that date, but
its duration wasg extended from time
to time. The power to requisition and
to acquire private property for public
interest was given to the Government
as early as 1952, In order to meet
the immediate public interest the
Government can requisition a private
property and later on the Government
can acquire it also if it is in public
interest necessary to do so. After 18
year i.e. in 1970 the Requisitioning
and Acquisition of Immovable Pro-
perty (Amendment) Act came irto
force under which the requisitioned
property could be retaineq for three
vears from the commencement of the
amended Act. This power to retain
the property for three years will ex-
pire on the 11th March, 1973 and that
is why this Bill has been introduced
before the House. Under this amend-
ment Bil] the power to retain the re-
quisitioneg property has been further
extended for two wvears. I cannot
uncerstand  whv  such a piece-meal
lerriglation should 'have heen hrought
v the Government when the Act has
beenn in force for 20 wyears. Is 20
vears’ experience not  enough for
the Government 1o decide whether a
requisitioned property should be de-
reguisitioned or acquired by the Gov-
ernment  in public interest? While
speaking on this Bill in the Rajya
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Sabha, the Minister of Works: and
Housing stated that a comprehensive
legislation would soon be brought by
the Government. I regret to say that
the Government has not brought
forward 3 comprehensive bill covery
all the issueg involved in this matter,
instead of this piece-meal Bill and T
wonder why the Government have
not been able to utilise the three

years intervening period from 1970 to
1973.

The policy of the Government
should be clear and specific. Either
the requisitioned property should be
de-requisitioned or it should be ac-
quired by the Government after pay-
ing adeaquate compensation 10 the
owner. It is mot proper that the
Democle’s sword should continue to
hang on the heads of owners for two
years more.

I would like the hon. Minister of
Works and Housing to inform the
House as to what is tine present market
value of the requisitioned property
and what rent is being paid by the
Government to the owners. When the
Birla House was acquired as ; memo-
rial for the Father of our Nation, the
Government showed no 'hesitation in
paying 50 lakhs of rupees to the owner
of the property. Here, I woulq like to
know from the hon Minister the
amount of compensation (i1t has
so far been paid to the owners
of properties which have been
acquired in public interest, When the
top-ranking ofhcials of Air Force were
wanting to acquire a particular area
of land for defence purposes, it was
not done under this Act. But, the
same area of land was acquired under
some other law and handed over to
Maruti Motors Ltd. I do mot know
under what category of justice and
fair play thig action of Government
comes,

"*The original speech was deliveredin Tamd. =~ 77T7C
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It is understood that 44,600 acres
of land has been requisitioned by the
Goverrenent and defence installations
worth Rs. 2 crores have been put up
on the land. Whu are the owners of
the 44,600 acres of land whidh have
been requisitiored by the Govern-
ment? If the value of property con-
structed on the land comes to Rs, 2
crores, what should be present value
of the land itseif? It should not be
a surprise if the value of the land is
many times mcre than the worth of
the property ccnstructeq op the land.
I{ the Governn:ent in public interest
want to retaip the property, similarly
the owners wo:'d either like to have
back the prepeity of adequate com-
pensation in ljeu of that. Who is to
assesg their ne-sssity and who is to
decide what ar unt of compensation
is to be paid f r acquiring such pro-
perty necded bv the Government in
public interest? Before I conclude, I
anpzal to the hon. Minister of Works
and Housing that a high level Review
Committer sholiy hbe constituted to
ga into all thes» asneets and to submit
its Renort tfo that Government at the
earliest, on th. hass of which the
Gover ‘ment can formulate compre-
hensive lecisla* e 1 :posals in this
regard.

With theece words, I conclude,

> Avgy =T 9uraT (T
q7) HIHA IAEA] A R,
gz & TET #rEm gar fanie 54,
W dTEAT TEEE AT A A fagas
w17 fem 3 &1 A3 agT Afaa g

F gwgar g W faendi a7 A e ®
ST A AT FETT AW wva T wiferm
#r TF A2 EFET AfET 1 wA fimo
F1 fak zAar Y "gmaATr =fze fF
T T AF AV A AL FAT F 3T
HORT7 &1 AT W 2 FaFYy sy
AT AT TE AT aF FLA AT AIAAT
2, o 58 7 Az« "reams faar
gfroaar a0t ¥ oox famga fagaw,
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Frofdfag fawr, 30 faug ox @2F &
aA gwgq far s S 99 6w
fenf @& & wmAdlm <@l & v
AT T FEd F F QU AFEL
frerr

=g e § faw @ fazar gea T
geqfaq ¥ fas s a1 @9 A §©
oFY i waaT A fm geear v g fee
¥ g A &, TF 4gd & @39
IT | HT FEIL A FE  FET
& fau, gun @ gfe & g5 wfw
Tifze @ Ia F W A7 AsTA (A
oy & faon sy Fadwd faar s
fazn zrew & fau, 7k g@d | &
sd, ® gwaar g & Ore AgT @ |
fad am gz % f& <t d @ & fag
faetios  foar s @war ¢ S99 &
for o= wer & wafa =g, #
T & A& gg W wnaEa i |
g faega fagms zwom 1 A1 4%
g1 A HF wwar g & st
1 3T Frz ISTAT 9341 & 919 39 1
aeafd a1 swa @ o Say 20 Al
gUTE ATl 2 AT ATE & TH a1 AU
fagra & w9 # T@FR 719 3 fF T
F fau  afa=d Fmr  =feg 1 AY
T e R fAQ AR oweAT @R
qHg g, a1 9dtA ot T AFd (g 6
H #1F mafa 41 g™ 4 20 "W
fag moom Fr 30 999 A8Y 2, M H
famrm a1 sIA A AWML | T
o faady wfea £ oot fawrE
F YIeT § vEM@E AAAT HZAC W
7z Fifan Fwa ¢ fF FEg A WA
FT & a1 faar amm afE w37
TR wra F @k omF  Fa
# 5 gy 37§ AR fawm awl &
fam w7 gre s & fan FHA
T o@Axnr AT 2 oA wERT FAFT
Yo w31 maw ag SErEInE w9
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[t ArvEm. = awmR]
¥ fow  wfes @@ @ wfaa
TR W A 2, GEEET sWAE
WM 2 @A FNE gfa ¥
FEQ TRl g |

§ ag FeAr 9gar § 5 o= fauas
FAIW T TG HIW
AT AT FEW A S X §=A
F A W F1 TG I F TEH qEY
fafs ot F1@ o 1 afaw i
gt f5 gt g fawe =0 7 @
& It R ag fadms s
T AT 10 HIH, 1 4g #afy @wra
TR AR 6TH Y W
T T Ffau it @uw F oo
AT W A FT 9@, &1 q1 FT A
WA Z O A gl W FET A
FT FIAT FARX FOW 7 F ag Fg
& St off safoat QY 2= % a=et
FT 21 g A99 9@ T T ATERT
. # 99 faege fadms aoan
for fEga =%

qrz 7Tz w1 fga sdr w3 fF
AL & ANAT F@, =T el
gl fawm W g, 3 sy afq &
TF | WAL AN FFAL G9aT a1 A
d1 A 98 FeF & fou s 7 Zw &
fam &% &  wmEAW Ha™T A1
INTE H UF TET HAA 2 AT A
FEY FAFAT FY AT FLATE | AR
AAE F TR AR AT &8 T A7
W, ATET HAEAT AL -nfgu Al 39 AT
AHIA A FT AT | FAA AT 21T £ O
3o AR F#1 FT= FET oW FE
FT OHT A ZEr 2w | A
L 1 B e B 1 O 1
I ORI 0UVTRR RRIEAA R JIE AT
!n‘s& s FE O, UET LEE
gifagm @t g a &1 saFEm T

MARCH 6, 1973

Acquisition of 23
Immovable Property
(Amdt) Bill

fer & fow & @ fadas 1 oA
@ g

=t AR @A WAt (I ) o
Jurerer oY, fagra, T, R oAk
TR, T H Fgd AT HAL g |
W faugs 1 fagra @i W &
TFER TAfeq #1 3fee & wwe< fwr
ST =fgw, AT F IW FT oTEL FL@T
g 1 AfFT Jer o< o W srage
aTd AT § gLAH A7 ACHIL wEnS
gt 8, W gy #iw amagw #
FFTC qL AR AR F1 ASHAR 2T F
SAfeq §1 FgET AT FL B Awr &
QU FEr 3 | d@l 9% gwHrd
fady & #@ A P M 5@ &
TR ¥ | # HAt WERA ¥ A AT
o1 Tt g 6 2 fauas F aE
T ¥ wa aw fEaa gefa wfad
FE Ak 37 wwie feay o &
faw  ofaa «t 4t ? |0 98 §iE
Iqq  @HT 9T a9H FT & A, ;T
7z gwfa wdr feafa # oterf 0
fm faafs @ @z #fod &7 9|
F awg ft 7w ofed e FEETE
Fzq &, AfFA FT 3@ FT IO N
FrFgyA  fear mar At 7 fam s
N gmfas & T QN wogw w7
fafafadz =3 %1 99= fgay v ?
az g% °a s & 99 #1 39 faar
AT HEAETaF 3 |

afagzm ¥ Awes ®OWW oAz
frams 2 f& sfamem A go

fazas 73 g=fadl F (@ a8
AT | 72 w2 A arefmyr £

grfzrr fresr F 39T F FF3|T AT
2 & wAT EEEA W 4\GET e
fF oHfed 1 oaF & 7o v W&

qrEEaT  Zr agi #1F dr erf
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mHE Qg FTA I GEH dol FC
FFAQT WX A FO0 | @ HAIA
R w71 O wE AR &F @R
FT IO FL, AFA Afed HT q@MAT
A FX A FV, B AW B I F;
fo FaTT TR A e SEwr awdd
a2 f@ar S o|war )

# oY @@ 9M IMET AT §
1 AT A
ca fear
fafafaiz
2 5@ A ff sitw & s, 5§
1 @A Fg ITEFd T &1 T2
fag &1 W foar s 3@ F1 79
fomr 9@, S F R F fau #W A
FW HEE  FY  sHEEEAr 1 AH |
HEY AQIA ¥ RO g AWE & WK
IJAET 3@ F1  WIIETEA &4 &I FAT
FET AR

aa & dv fMagm mm g fF g
feqr e g ey ATREFESF,
A X OF Fieafea faw mmn
afer gar «g @2 ®F AT S |
& 9gar gf® wa @Y @@ ® 9g
wifgfaa faa =

st ge=sA I (9T )
ITA  WErZA, FAI FAT WA AAA
Az A Agr wrdy 5w e & fag
ST d A TATRN M A TA G
99 AT Agd o % he F ame g7
ar fadem &Y Wiz @ W= nEm g
W & A w0 aAA o e 2
%Waﬁwaﬁmaqmaﬂ
e g 1 # ag @ AEY vwwa qe
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f& oft wreeft &1 ¥t ggev faw =@y
aEr 9T | & wwwar § & Ig
9 fad & sy ¥ uyx wEq ad
N TEC  drET g

g FAT 1937 ¥ TATHTRT & |
ag 1952 ¥ Femar T, f6T S @
F foq semmwary 1T wT 1973
F faq gz fao o «mar mar w9t
A #afg FIA 10 ", @@ &\
7g @91 weel & fFar w R &
TEET ST ¥ gl e @ A A
FE TE | AR FE A A w0
1 AG) B dFA & AT IT &' wTEA
da@ At ANEN @A FATEET ST
fasgraTT Ag St et F g &
gg  # FE0 FEET o ?

WEAET  SUTEAE Wgled, W A
Fer fF @z agF o A faw g,
afer ww 2faw f5 5@ ¥ wedaa
Gc v fFad s« &1 & =
¥ TF ard et 9Ear g F F ar
T SteEr WTey 7 W #ed
2 5 gl g T Gieef g fow &Y
g fed s aza € afea w7 A
it &, =@ fag gw Awq WY §
ﬁq?_;émgz

“a large number of properties
have been, under the above Act,
angd are  siill in possession of the
Ministry ol Defence and also ol
some other Minisiries.”

o9 TAT K AT H AE
WwE? owar & fam Ar aw ATy
SHIA FZA ) TA w fAY A reEarE
I WA WA F g, wdra wE

AT FAT &7
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[t wE=T= IO o]

I a@ A g1 Afwa F wedl 7@
¥ ag e e g fF o
T A BN, 10 AE, 1973 F AR WG
frdY WI9ET & #@T AR & W
fergedt &1 a1 @S FTT TRAE 7
T FT AEA dd gren m faFe
aifag gt R A AW @ | &
o ZH & iz @na W AR ?
g g g f& W@ wRA O Aar
Fifefa faor @ FToET 1 1939
F AT A WA IF 9 AGl AT T[T |
FfFa wdY "erRd F3f aded F A1
ga ot drw feam €0 # z@ oA
Gfufge Fa1 g 1 W TEa
oy fasr § fF 92 Gwae q9OOSS
& fag  «mn o @y g, @y feww
Qe & faq &1 987 g, gET 9vTes
F faw ot 3 afEa e Y owATg
# foFe @ar s g wmEEr S
1 qgT HOq WA dd B fFER
F7AT  ATRY |

MR. DEPUTY SPEAKER: Please
not been able to follow what the hon.
Member's point is and what he wants
io say.

st |AE=eT wImo: A&

Tigem g% 1939 7 fae swm wwr

ag 1939 ¥ 1352 aF =41, 57

T &1 al A & fAu TZEm T,

fer ov mm & f=u ggrar o,

AfFa 39 F A= O ety & a5

aEr T 1 AT w87 fawmrd

fFa ar 27 @ FzAT AWAT E =F

St fam amtwm 2 g FEQ A7y AT,

7% WY AV HUNRAT AV OAAAT T HT

TR TH & Az ¥ wrofae

fam s anfEm ar

SHRI B. V. NAIK (Kanara): I shull

be very brief. I have tried to moke
thisg poing time and again. and [ would

MARCH 6, 1973

Acquisition of 240
Immovable Property
(Amdt.) Bill

make it today also for the considera-
tion of the hon. Minister, namely that
while we as a party are not here to

defend the property rights of the ren-
tier class in this country, particularly -
where such property is not a produc-

tive means of livelihood for them, yet,
when it comes to the question of ac-
quisition of property as well as re-
moving the means of livelihood from.
a person, in a welfare State, this

would mean that the State is commit-
ting a crime against an individual who.
is not in a position to defend himself

adesquately. Restating it, I would

request that two safeguards in tLhe

implementation of this extended Act

or in the implamentation of any such

act by Government should be brought

intg operation.

When you take away property from
a person or land from g person for
whom it is the only source of liveli-
hood, or it is the way of life of a
trader or artisan or a man who is
producing something, you would he
committing an offence in the moral
sense against the individual, and in
this case, it is an offence by the State
and it leads to Statism.

Secondly, the phrase ‘public
pose’ is often perverted to serve a
private purpose. There are instances
which I have quoted repecatedly, of
big houses taking over private nro-
perties for individual business., When
under the garh of public purnose,
private motive comes in‘o operation,
the State or the Central Government,
whichever Government is ooncerned,
must fake care {g nrevent the ghuse
of this provisien. 1 would siy that
since 1939, the war hos brought in
good things along with legislation like
this. But a wording that has heon
used in thiz connection iz the word
‘compensation’,

pur-

1 ihink it needs a certain amount
of modification in the light of the 25th
amendment under  which the word
‘compensation’ has been  substituled
by ‘amount’.
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MR. DEPUTY-SPEAKER: Where is
the word ‘compensation’ used?

SHRI B, V. NAIK: In the speech..
MR. DEPUTY-SPEAKER: I am
talking of the Bill. :

SHRI B. V. NAIK: It has gone on
record; the word ‘compensation’” has
been used both by the hon, Minister
as well as by the members of the
House. After the 25th amendment, I
think it should be our endeavour to
substitute ‘compensation’ by ‘amount’
wherever and whenever this question
arises.

Ft NAT qEAW @wrEt
Iueel Agrey, faaw @i =
A aefaae § e fomr g & sw a1
oTfFaT &1 FIAT E AANF I wAA
frae =@ faw ¥ wwry ¥ faT €
AT TAT oEw 2 f oaw & aw faw

A 2 WMETAE W aE ¥ @I
g AR SHaE FERat | §a
W fa7 & sisw Ar AT B SA
F AFAF A aq A 3 F o7 @
Fatfafy g & v s\ & Ffears
21 BRY 2 1 fo #Y amEr awf
T A A A R Ao ¥ Ay
T oA g ? A W g
F=¥ £ 99 &1 @ afaT
| AHEA™ ggEI &
I ATEAT F GE Z | Ag drd qar
2 5 o=t e arnfas fga & Ao
geafer oY 2 =2t orfag 3 fed 1 &
@A FENE ) FHFE DA WA
ARl &Y AR F | zHifeU 3A § @@
FLF fzar aar 2 fr wm% az o @
oF T3 FuEfrmr B awmd o sw A
oY wEE & fea d s sEH
T AT AfZ0, IHEY T@ FAT FET
aifew, s= 7 ang F grar =rfew
T ag 39 FEA |7  wTI AT /e
e vt fF gaa  faw w@ e
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A frg Rz & mwa T ¥ Amm
@ TR ¥ 99 § W 93 JIowg ar A%
AR WX w9 faEm #3T)

oF fag F = ¥ ¥ oFw
FHA 1< 93 g w1 fw fRar @
AT g dga A | § 4G g &
s 3@ g R g b 99t gg
g A feax fe7 ¥ o g€ &, =AW
F ALY B Wr & gag # @ar |
TS § ot AT A g, R
H A ar <@g 9% at § s
Tt e g - Wik 09 w709
At geEdl 7 SuE fau w7 ¥ SEa
§ @I | g Ig Wga  fagEF erer
a1 AR Ard @Gr ar g 1 sAwy
T aa’r'trmaﬂ?rﬁ;a‘r FUST 897 &1
afq FTFR FT FIT IS 1 HITES
T AT FEr TS | IFFT Nfaww 95gT
OFz Agf @ | TS AEAT GIAT b
S faa @fiwrg ) T Fan ¥
FAHIA F A F, FH T F7 FHAT
Tifer ) wWEa R ARG @
FAT SR F Y HUA FTA & A g

frigor  &<d & 1+ Sa%1 A1 @AT
93T | TEH wHg ANArE | AfEE
AT #  AFd qgr g 5 afe #i

amfa 31 ¥ & dz g1 W E 37
AT B a8 FTAAT W H gHT 2 |
1939 ¥ &1 GFz J4T1, 297 G915
FT owifasa ar 1 5T 1946 ¥ F14
a7 fFT 1952, 1962 X fHT 1970

H  gum™ EHT | 1970 * AR
ag UFE UF g # TN UFE A
T 1 A gETC A WA |

FAA EUEA  E&FET g A 9T
g # QR a9 fre F@
arer frdem
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[t W=t gEEam @l

g8 wter faw s oS qEA
FH FT AR IFH I gH g fa=
wmEs 1 W suraer fm F fag
FCI Q7 Q@ g TS qTHEA ATCIT |
FFEIHUT FT AT A T WG qTHA
T | feur T FE ava@ @Y e |
FRENT fau ot @ & A o T
TR F® wEW arag A feg g €
1970 F FFA & ] agd FH AMF
T 940 AT g | w7 fagra s&d g
ot faar e 1 @R @ v of|m-
fa &1 @I wa w@r g oar
Iasr waar fafae qaa g qar 2
fefmdsttaa =1 sifan fads Wmiaeex
& ¥qT qT AT g | F A =@ ATq
q ATE FT [T Agar g fF A«
AT FY FAT 9T AT TG X AAES
7 &Y AT a1 IAH fAQ qXr AT
fear sroam | gEwy & @ G ) gd
BAATT F<& gr 9 «1  Swar | qAed
¥ 3397 # 7 fagraa el gAm IAAT
AT AT FF AT JEA | FAAT AT B
T AEY AT AT | AT AHR T HY
& TS @ a1 IF F WA BAFA
& faad gmaT afea A & 93 7FF
feadtsirae 78t 21T 2 1 =x foaw m=dAe
FAAT orsq® g fAar @@y AT @ S
# o a7 s amAT 2R = fEd
97 3T FE qAET § A qfeww T &
fad i it A & 7w fat i 2
AR AT AR A7HT & TG & Iq
Fit AT BT 3 A1 FaAw wfea7 &, fzdha
T 91T et @ 37 A1 FF0 T A )
TF 919 0 9% A0 34 754 2 9= g
A # et g @ agf
7 ara § A fo O amdl @ 9w &
FI A A 0 ? AT & 37 &7 99
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T fgma s agra aF g o
S afeq aa & AT 9T FE HAT
F¥gfa T FIFT I G T+ faqr
By

Wt g qnIA (AR ¢ Eem
Fer ff Tha Y o J | R s
F A WO X AT aF W
fesra & &7

= WIAT qEa qEAdr o fEe
e FT ard ar W §Y Fed & WL gH
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ITHT WM X aTF A eET &
(zaaara) A waAr AT FIAF AT A
g FIA g | maE faer w71 w1 33
qRI 8 | IE F SR T AT T Ar
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T T"> TR> FAWAT (FTAYC): Al
wERT ¥ W A AT FAT ARI
f& 3 TS 1 Tz AT 91 @t AE
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FFAIA AT A ATT FAr ST G R
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a2 97 FIE A AEY 2 | TF O A
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Oy & TF AGY ar aadr & | ;A
Faadw st g AR I@H AT &
& § | FgA W Aqad a & B oS
ATAATT §ZEY F fifedr g g9 @R
39 ¥ @9 39 § 2 fr o & gE A
g e wire R g & A
Ftfaawfear g fm o=@ @& & =
fearidiz 7 o § T AR A A
AT AT grr |

T ST FTH F1, AT AT B
4,347 F & ¥ W@ Y FHA |
15 hrs.

)

5t aHA 718 (TTFTEAT) @ W 97
FIE TEAT g% & ar I7 FT Y gw
T g & |

st AT qERTA e ;AT 9T
ot g€ & "I AT S gRi | AT &1
TZ &1 T9dl g &1 &%dr @ |

gA Weel ¥ g & fAag FAr
arzar £ F w27 = fagmw ax fAR
sl

MR. DEPUTY-SPEAKER:
question is:

A

The

“That the Bill further to amend
the Requisitioning and Ac-
quisition of Immovable Pro-
perty Act 1952, as passed by
Rajya Sabha, be taken inlo
consideration.”

The motion wag adopled.

MR. DEPUTY"SPEAKER' We 119w
take up clause-by-clause considera-
tion. There are no amendments what-
soever. If the House agrees, T will
put all the clauses and the rest of the
Bill.

The gqueslion is:

“That clause 2. clause 1. the
Enacting Formula and the
Title stand part of the Bill.”

The motion was adopted.
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Clause 2, clause 1, the Enacting
Formula and the Title were added to
the Bill.

SHRI BHOLA PASWAN SHASTRI:
I beg to move: ‘ o _{;'I

“That the Bill be passed.”

MR. DEPUTY-SPEAKER:. Motion.
moved:

“That the Bill be passed.”

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I cannot really
understand all this wonderful hollow
gimmicks. If you had enacieq the
Urban Property Ceiling Act really
and genuinely, a lot of properties
would have vested in the Govern-
ment and that would have taken you
a long way. Mr. Shastri was the
spokesman of the Government which
functions collectively. We do not ai-
tack individuals here. You have mis-
erably failed to provide minimum
need-based accommodation to your
own Class IIl and Class IV empioy-
ees. About rural housing the less we
talk the better for us. As far as the
big sahebs are concerned, Type VIII
bungalows and special type bunga-
lows are concerned......

MR. DEPUTY-SPEAKER: Are these
relevant to the Bill?

SHRI JYOTIRMOY BOSU:. Very
much. It is about acquisilion and
requisitioning. They are creating ar-
tificial needs. They have got (heir
resources which they are not utilis-
ing. I belong to a serious political

party. 1 must expose this Govern-
ment. They have been hypocrilical
in this.

MR. DEPUTY-SPEAKER: You can
expose, but be relevant.

SHRI JYOTIRMOY BOSU: I am
more relevant than what the Minister
said. One Minister is occupyinz a
bungalow with a plinth arca of 18010

sq. ft. You can ask your Chief Frn-
gincer: T will give you the number
in Wellington Crescent.  Rs. 28 Iakhs



247 Requisitigning &

[Shri Jyotirmoy Bosu]
are being spent in one year on the
maintenance of the bungalows. You
have the sprawling Rashtrapati Bha-
van and the Raj Bhavans ..

MR, DEPUTY-SPEAKER: I am Dot
trying to shut you out. The Bill is
not about acquisition or requisition-
ing. It is only a question of extension
of time. You ar- now going to Bun-
galows, Rashtrapati Bhavan ete. I do
not see any relevance.

SHRI JYOTIRMOY BOSU: I do nat
go to the bungalows without invita-
tion or without official business. Let
the record be put straight.

I am talking about acquisition. For
the rich there is one law—reward
through private negotiations. In the
dealings with the poor, it is crosion
and destruction. In a recent case, a
huge area of land—300 acres—were
acquired by an Act of this Parliament
—the Land Acquisition Act of which
Mr. Shastri ig supposed to be the cus-
todian by paying Rs. 11700 an acre,
which included houses, trees and
tubewells plus 15 per cent surcharge.
The net camg to Rs. 9,000 while the
actual value in the area is Rs. 60,000.
1,500 people with their family mem-
bers were pushed on the roads. On
the 24th February 1971 one acquisi-
tion order was served. Then the peo-
ple went on a writ petition to the
court. On the 23rd March the Advo-
cate-General of Haryana pleadeg that
they are withdrawing the acquisition
order. On the 26th June again it was
re-claimed. The hearing of 200 ob-
jectors was done in one single dav. I
was possible because it related 1o
Maruti Limited of your Prime Minis-
ter's son.

MR. DEPUTY.SPEAKER: This is
all irrelevant,

SHR1 JYOTIRMOY BOSU: T cannol
that you are irrelevant bhecause
that would be unparliamentary,

SIHRI S. M. BANEFE:TE: Sir, may

say

I.

MR. DEPUTY.SPEAKER:
should have seni me a glip.

You
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SHRI S. M. BANERJEE; Sir, I
caught ‘your eyes.

MR. DEPUTY-SPEAKER: As an
exception I will allow him two mi-
nutes,

SHRI S, M. BANERJEE:
caught your eyes.

Sir, I

MR. DEPUTY-SPEAKER: You did
not catch my eyes; you caught my
ears.

¥ uge wWo FAW! (FMIX) :
JITETE WelZT, TTEAY ST A 1 A
=q 92 F1 fzar &, 96 § 4R Fgq @ur
g% & | WX a7 T wwErEa & 7
F4, @t 9fFer § 3T TR B TAE
ag ey, faw Y avfa & 2 ¥ FK
[ fau seqwer 1 o 8, S 2w
Foowen F fAw AR g § WY
fo & Faor 77 aafFdt F1 For
g 2, fw ¥ a W Ew wed
EfrauaTom s WS | Haredr
T FT IT F AT G FATE [T JrEAv
FIFAYAFHIT 7 TR Tgd A9
g afFw ‘o Y FRA T g &
FaET ST, Y w6 I B FTA
& &F AT & | & ag 9E7 Fear fE qray
wferr qrEf 2 Freret F1 DS & | AfFA
IT F FAA F& 2 | AL Tg FTAA
Fag, M dammm g Faw IS 7
O HL a9 |

S HoreT TON : FTAT F WG BT
AT & Sar g |

st URo URo FAWl ¢ H AT THAAT
g1 fF 73 FToa A5 AN | FT AT
g Ama &

faeelt 2T ® FAH 41 #AT wX
meATES F fAm TS #Y agF Fr
2\ = et 794 fre A mfs faa
FHF FEES F FE TR Ee 3T
T 2T AL JE FEES #1 =f
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AT IZE ? FoAFar A I A FF A
T sfed & e foeht § I
THIT o X AT AES ATy 97 @
g Sgr Ganm & §raA G[arir 7
& # faA FA1 Arear g A IA
$mﬁﬂﬁaﬁwmm%fﬁmz{'\‘
AR G TOATES & T FAT
ST AT QST Y T &Y 9y | faew
FH AT KT 27 F a1g TFET
FYAE T 1 I F FERAAA TE 7w
ST sfge #EifE I IW EY 4w
1 T 99 3 0 77 § q=T AR
et & fF 37 1 StOg 9T @sr W}
F T AT AT @

MR. DEPUTY-SPEAKER: The

question is:

“That the Bill be passed”.

The motion was adopted.

15.09 hrs.

MOTION RE: INCREASE IN PRICES
OF FOODSTUFFS AND OTHER ES-
SENTIAL COMMODITIES—Contd.

MR, DEPUTY-SPEAKER: Now we
take up the motion on price rise by
Shri Jyotirmoy Bosu. Shri B, K. Das-
chowdhury will continue his speech.

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): Mr, Deputy-Speaker,
yesterday I referred to the fact that
in 1960-61 the national income at the
then prevailing price was Rs. 13,294
crores and the 1money supply was
Rs. 2,889 crores. If we camg down to
the figure of the vear 1970-71, we find
that the national income at the wrice
level of 1960-61 was Rs. 9505 croves
and the money supply was Rs. 8,114
crores. These two figures are very
important to determine the price in-
dex. Firstly, we find, out of these
iwo figures, the average national in-
come has increased from 196061 1o
1970-TU by nearly 49 per cent while
the monoy supply has heen increased
from RSs. 1889 crores to 8114 crores.
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that, is, nearly 292 per cent.. The
money supply has increased to that
extent. But correspondingly, the

national income has increased by only
49 per cent.

Secondly, the money supply is more,
That also gives rise to where the
money is, with whom that money is.
We find that money has not played
its proper part. As a matter of fact,
the money value has come down. We
have this ratio. In 1960.61, in res-
pect of the money supply, the na-
tional income was 1:4:7, j.e. 470 per
cent and, in 1970-71, in respect of
the money supply, the national in-
come was only 1:2.4, ie. 240 per
cent. That also shows that the money
value or the value of one rupee at
the value of 1960-61 has come down
to nearly 41 or 42 paise. That is the
whole crux of the problem,

That also indicates that price in-
crease has becom= so much and, at
the same time, the agricultural pro-
duction has gone so down that it has
starteq creating social tension, unem-
ployment problem and many other
problems. Wz have to finq out the
solutions.

We know, the Finance Minister pre-
sents the Budget every year. But the
Budget does not mean only the bal-
ance of accounts. That also reflects
a total nationa] policy of the Govern-
ment. The social tension created by
the price increasz cannot be denied
by anyone. Neither the Ministers can
deny that. What jis the impact of
that? -What is the policy that we
have been pursuing. As [ said ves-
tarday, there are certain basic fac-

tors, no doubt. But still to what ex-
tent we have taken the corrective
measures.

Some of the hon. Members have
spoken about tha deficit financing, in-

flationary pressures and things like
that. Inflation cr increased money
supply by itself is not a cause. No-

body can deny that deficit finaneing
is a medium of planned cconom:e
growth  of py developing  country.
Agreeing to that. we fing that plan-
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ned economic growth, as it was ex-

pedted, ‘'has not 'materialised. That
createg trouble,

In our march towards socialism, no
doubt, we have taken this policy that
monopolies must be curbed. But if
we go down to our economic policies,
what we find is that instead of mono-
polies being curbed, they are getting
more and more profits at the cost of
our public finance institutions. I
would like to refer to this particular
thing. 75 monopoly houses even ‘o-
day control more than 50 per cent of
the assets of non-banking pvt. corpor-
ate sector. The various reports of Com-
missions have revealed that monopc-
ly houses are not production-oriented
but operated on the princizia s
maximum profit and minimun om)-
duction....

MR. DEPUTY-SPEAKER: There are
six more speakers from the Congress
Benches who want to participate in
the debate. I have been requested by
your party whip to give only five
minutes each. So, you may kindly
keep that in mind and bring round
your conclusions,

SHRI B, K, DASCHOWDHURY: 1T
was told by the Minister of Parlia-
mentary Affairs that I will have ten

minutes. Yesterday, I only "ist start-
ed. ...

MR. DEPUTY-SPEAKER: You have
taken about five minutes now. You
may be told any thing. But I am
telling you what is before me.

SHRI B. K. DASCHOWDHURY:
What I was saying was that eoven
Coummissions have come out with this
fact. The reports of the Commissiong
have revealed thal these monopoly
livuges are not produrtion-oriented
but their main intention is to maxi-
mise profits and minimise production,
They wre also crealing artificial =cur-
city in the market which is a great
cause for the rise in prices.

What is the policy that we are fol-
lowing? Government must take eer-
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tain corrective steps to get rid of ‘this:
social evil. Even today, the larger
industrial houses are getting the-
lion’s share of the loans from public
finance institutions, like, the nationa--
lised banks, LIC., ID.B, ete. Ac-.
cording to the reply of the hon. Fin-
nance Minister last year in Parlia-
ment, 20 larger business houses got
over 50 per cent of the total advances
made by the nationalised banks to the
75 business houses. So, even out of
75, 10 or 20 top- 'big business -houses.
were getting the maximum benefit.

According to another reply which.
the hon. Finance Minister laid in the
House on the 26th March 1972, the
amount ou4standing against 73 busi-
ness houses was Rs. 491 crores, and
cut oi these, 20 larger houses owed.
Rs. 271 crores.

So also, in the case of Life Insur-
ance Corporation, according to the
Annual Report for 1971-72 of the Life
Insurance Corporation, of the total of
Rs. 248 crores advanced to the pri-
vate sector, Rs. 94.46 crores were acl-
vanced to the top ten larger business
houses i.e., about 38.09 per cent.

With such massive help from the

‘public financial institutions, what are

these monopoly houses doing?
have been doubling and tripling their
income. According to an estimate or
assessment made by the Reserve Bank
of India, some 293 larger business
houses have doubled their income in
these three years, from 1768-69 to
1970-71, from Rs. 45 crores to Rs. 97
crores. As a matter of fact, they are
not inwvesting their increased income
for the national growth and thereby
to create the scope for more and more
employment and lo enhance the total
oroduction. On the other hand, what
they are doing is that they are in-
vesting lesser and lesser gmounts. ...

They

MR. DEPUTY.SPEAKER:
finish.

Please

SHRI B. K. DASCHOWDHURY: T
will just finish, Sir.
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Even from a humble estimate, we
find that in 1968-69 though the private
secter, particularly the larger houses,
invested nearly Rs 97 crores, in 1970-
71, their investment came down to
Rs. 86 crores, and in 1971-72 they
éame down further 1o Rs. 77 crores.
But at the same time, what is the
total amount that they have taken as
loans from public financial institu-
tions? In 1968-69, it was Rs. 86 crores.
and upto the last year, it went up to
Rs. 162 crores. This has been sn be-
‘cause no corrective policy has bheen
taken to curb the monopolistic ten-
dencies. The fiscal policy should be
that, in the private sector, they should
be more production-oriented which,
in the final analysis, will create scope
for more and more employment. But
we find that the public financial in-
slitutions are giving more and more
loans for big business houses whirh
ar= only doubling and tripling their
income and are not investing the in-
creased income for national srowth..

MR. DEPUTY-SPEAKER: Please

conclude.

SHRI B. K. DASCHOWDHURY: I
aq concluding in half a minute
Sg the Government must come for-
ward to stop this practice.

I have gol a teleprinter mcssage
from the West Bengal Government.
This is very important, Sir. No doubt,
our Government and hon. Finance
Minister have taken certain measures
to0 have more and more distribution
points, vation shops; {hey have in.
creased the total quantity of food-
grains for distribution; they have
opened more ration shops. Buf, Sir.
what has been going on? In this mes-
sage il has been said that some of the
vanaspathi manufa-iurers of Gujarat
are purchasing in  bulk quantities
tha musfard sceds from the n:arket

and they are manufacturing refined
muslard oil. This refilned mustard oil
is  heing  sold in the wholesale
market. .. ... ..

3616 LS 0

PHALGUNA 15, 1894 (SAKA)

Prices of Foodstuffs

etc. (Motn.)

MR. DEPUTY-SPEAKER: There is
no sign of your finishing.
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SHRI B. K. DASCHOWDHURY: I
am concluding, Sir. -

They are purchasing in bulk from
the 'market these mustard seeds and
manufacture refinedq mustard oil and
a tin of 155 kg of this oil is being
sold at a wholesale price of Rs 108,
that is at the rate of more than Rs. 7
per kilogram, thereby creating an
artificial scarcity in the market of
mustered oil which is a popular edible
oil in the eastern region. This i3 how
these big manufacturers are creating
scarcity of essential commodities and
it is how prices of essential commodi-
tizs go up and this tendency should
be curbed by the Government. I re-
guest the hon Finance Minister and
the Food Minister to give specific reply
to this point angd also the other points
I have raised.

SHRI H. M. PATEL (Dhandhuka):
The rate at which rices have
been rising in recent weeks and

months is indeed and ought to be a
matter of very grave concern,

We ekxpress great anxiety at the in-
flationary tendencies in our economy,
but, I have a feeling that we are not
quite seized of the terrible conse-
quences of inflation. If we did, .nen
I doubt if this debate would have gone
on in the way it has gone on.

Germany had that experience once,
immediately after the First World
War and when the value of German
Mark kept going down, first slowly
and then at a tremendously rapid pace
so much so one had to have a suit-
case to carry Marks in order to pur-
chasz a loaf of bread. We are for-
tunately still guite far from that stage
but, let us at least realise that we are
on the way {o that stage. If we only
look back and consider the gan of
time between successive Pay Commis-
sions and belween successive granis
ol Dearness Allowance, we won'd sec
that the gap is getting narrower and
that we arc unable to cal] o halt to
the steady vise in  prices. We shall
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find the situation worsen at an unbe-
lievably fast rate.

It would be most unwise to accept
that it is almost impossible to stabi-
lise prices in a developing economy.
This kind of complacency must be
firmly resisted. Stability of prices is
indeed a necessity for sound deveiop-
ment and, therefore, every effort must
be made to achieve it. _This by no
mea'ns is an impossible tagk but calls
for more selfdiscipline and many hard
decisions and perhaps wunpalatable
decisions, We have been too long to
Ye tolerant to inflation. As it is, the
quantum of inflation that has already
taken place, that i to say, the extent
to which the value of rupee has gone
dow'n, has inflicted severe hardships
on people whose incomes are fixed,
in which I would include the pensio-
ners whose lot is perhaps the most
unenvisable in such circumstances and
generally of those unorganized sec-
tors of people whose income does not
rise as the prices go up. Even thoso
who received dearness allowa'nces
which are designed to negative the
effect of the price rise, even they had
to suffer quite considerably because
there is always invariably a time lag
and whenever the time lag is not
short, the hardship can be very con-
siderable indeed.

I iake it that there is not much
doubt in anyone's mind that prices
have riren very considerably in the
past twelve months, but what is more
important in considering this guestion
from 1he policy point of view is to
know that the prices have been
steadily rising over the last several
years with the result that to-day the
total rise is of the order. not of 3 few
per cent, but several hundred pov
cent,

Only a few days acfo the Railway
Minisier submitieq his budget and
therein he pointed out that hie was not
ahle 1o make both sides of the
bhalance-sheet meet.

Why does he savy that this is nol
possible?  Because, he gaid, he had to
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pay for his coal, for his steel, for
cement, where the prices have risen.
The prices have risen three timea
more than what they were in 1950-
51. But he has not dared to increas2
the freight or the fares to anything
like the same extent. He has raised
the fares and freights only to the ex-
tent of 70 to 80 per cent. But then,
who stopped him from raising fares
and freights so as to cope with in-
creased cost of whatever inputs that
he had to have? It is not sSurprising
that despite operational and other eili-
ciencies the Railways have found it
difficult to avoid being in the ‘red’.

Why doeg the Government not make
up its mind to take the hard decisions.
that it is necessary to take and see
that steps are taken to adopt policies
which would result first in halting the
price rise and then in bringing them
down? Why for instance the Rail-
ways find it difficult to raise their
fares and freights commensurate with
the increased payments which ihey
have to make? However unpopular
when wages and salaries have trebled
how can fares and freights be kept
down to the low level that they have
been kept down? However unpopu-
lar it may be, when wages and salavies
have trebled, ‘how can fares and
freights be kept down? It would zlso
have considerable effect on stemming
inflation. Amongst the hard decisions
which Governme'nt must face up to is
to recognise that it is only by increas-
ing production in all directions that
the price spiral can be halted. Vet,
what are the concrete measures which
are adopted in this direction for in-
creasing production? In 1960-61. the
national income was estimated o0 b2
13,294 crores. At 1960-61 prices the
national income grew to 19500 crove:
in 1971-72. Tn 1960-61 ihe money sup-
ply stood at 2889 crores and in 1971-72
the corrvesponding iigure Wwag 35114
crores. The money subply has ouf-
stripped the natinnal produect. This is
the major cause for the inflationary
pressures that have manifested them-
selves latterly "1 4 very marked man-
ner. So, one of tre flrst hard deri-
siong will have to be to resiriet monoy
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supply, that is to say, to reduce de-
ficit financing, and yet, as we saw in
the budget that was presented a fcw
days ago, the deficit financing will
be—whatever they may claim,—of the
order of Rs. 600 crores. If this is not
done carefully we might precipitate
the very trouble we are anxious to

avoid.

There have got to be a series of
hard decisions. There will have to be
genuine economy drive. Wages and
salaries will have to be frozen. There
is no proposal in the budget suggest-
ing any measure of economy in non-
developmental expenditure. Wages
and salaries have not only to be fro-
zen, but they should be linked very
directly with production. Everyihi'ag
that is necessary will have to be done
to maximise production. This will in-
volve an end to drift in decision-

taking.

Has Government realised the enor-
mous cost of administrative ineflicien-
cy resulting from delays in taking
decisions on vital matters? Take for
instance the question of harnessing the
waters of the river Narmada. Year
after year its waters are running waste-
fully into the sea? Those Nirmada
waters are almost equal to the waters
of three rivers Ravi, Beas and Sutlej.
The waters of these three rivers have
made it possible for Haryana, Punjab
and parts of Rajasthan to bring about
the green revolution. What is the
difficulty in the way of taking a deci-
sion which wot:ld result in something
like 70 lakh acres of land beinz
brought under cultivation which is
drought-prone. These areas will be
cultivated if this is done. It would
sulv2 the proble;mm not only of food
but it would give ws increased produc-
tio'n which is what is wanted -when-
ever vou have tn pump a great deal
of money into the economy. 1In
the same way lhere is the question
of the Farakh;: Darr Tha  ecanal
which was to take off from that Dam.
a twenty mile and odd long cana
which if it had heen construeted new
would have greatly eased the problem
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which the port of Calcutta is faced
with. But the decisions for one rea-
son or another are not taken on merit.

I will conclude with these words:
Price stability is so vital to the health
of the country’s economy that it must
be tackled in an integrated way and
with a sense of urgency. Piecemeal
handling will be little avail. The
Budget introduced a werk ago shows
no sign of the Finance Minister be-
ing seized of this problem.

SHRI SHYAM SUNDER MOHA-
PATRA (Balasore): Hon. Deputy
Speaker, Sir, coming almost at the fag
end of this important discussion be-
fore T begain my speech I would like
to ask one question to the prime
mover of this Resolution, Mr. Bosu,
that during the entire rule of West
Bengal by United Front government
when Mr. Jyoti Basu was the Home
Minister how ‘many racketeers and
blackmarketeers were taken into cus-
today under D.ILR. and how many of
them were penalised.

The Congress Party during the his-
toric Bombay Session took certain de-
finite view in the Economic Resolution
which reads like this—I want to pin-
point on the forward market trading
in India—the Resolution said:

“Forward trading of all agricul-
tural produce should be immediately
banned.”

With all the pious intentions that we
had we have not been able to check
illegal forward trading in our country.
The reason is we have .got to bring
certain changes in the administrative
set-up. The bureaucrats who are at
the helm of the affairs have to realise
what is the good of the country and
what is bad for the country.

Siv, I as an individual was very
much in the picture and took up this
matter with Lt. Governwr. T met and
had a talk wilth him ahout the illcgal
trade in Delhi. Sir. the Lt. Govoernor
waz very much eriticised yoesterday by
ma'ny Hon, Members. It i3 he who
took a buld step and disconnected
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more than 200 telephone lines in Delhi
of persons who are connected with
illegal tradz, particularly in the cnro-
naiicn huilding in Delhi. As a result
ther=of the groundnut oil which was
beiny sold at Rs. 54.00/- pe:r fon on
28th November, 1972 came down with-
in one wezk *» Rs. 5,000- per ton be-
cause the Administration wag very
strict and the Lt. Governor took a
decisive step without caring for the
pros and cong of the action. The ille-
gad traders are still having a sway in
the market. TUnless the Government
is very much vigilant it will nrot be
pessible ta check the illegal ‘rade which

i responsible for price rise in our
country.
Sir, Prof. Dantwala, in his report

submitteq in Feb.,, 1966 wvery much
spoke on this subject when he pin-
poi'ated that the government should
be very stronz to check the illegal
trade in our country. Sections 21 and
22 of Forward Contract Regulation
Act, 1952 have to be reviewed by the
government and unless government is
very strong to check the illegal trade
and arrest the illegal traders under
DIR., I am sure, thig illeral Irade
will never be checked in our country
and price rise will never be checked.
It is a question of attitude. We have
got to frame an attitude in our minds
that persons wha are responsible for
bringing such a calamity and such a
disaster to our social and economic
system have to be punished and dec-
lared a3 social eriminals.

I remember that i'n my student days
when we were leadine the political
movement. the police used to arrcst
us and handcuff ug and even tie ropes
arnund our waists and they useg to
parade ns on the sircets Can we not
take a decision that at least as exem-
plary punishment. one illegal trader
has tn he paraded on the streels of
Delhi? T am sure that our Govern-
ment are zlive to the fact. The Mini-
ster in the West Benral Government
has in his uneaquivocal utterance said
that ecome what mav. he would take
as dragtic action as wpossible against
the illegar traders. and it wag done by
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I have already drawn the attention
of the Finance Minister to 3t least the
aspect of this subject, that is, illegal
forward trading which is responsibla
for price rise in our country, and I
hope -he will certairly do something to
change the regulations and improve
the administration so that illegal trade
would be curbed entirelv in the coun-
try.

SHRI SHYAMNANDAN MISHRA
Begusarai): Since we discussed
this problem in November last the,
prices have continued their upward
swing. In November, it was 211.1, in
December, it was 211.3, and in Janu-
ary, it was 213. Now, it appears that
the price rise .would have reached for
the year as a whole a level of 14 per
cent, and it could he said that the price
year wi.l rise during the curre-i financ-
ing have gone up to less than 15 per
cent or so, indeed an unprecedented
rise in prices probably after Indepen-
dence.

It is extremely disturbing to note
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that the post-seasonal decline after
kharif has not taken place, which
makes the prospect rather grim.
Now, it seems to me t*that the other

blade of the scissors will begin to
work. The pressure was first on food
prices. Then, it got transmitted to in-
dustrial raw materials which also
showed a wery innrdinate increase, and
now the pressure would be transmit-
ted from industrial raw maferials to
manufactures.

So, my submission is that the »ther
blade of the sgissors will begin to
work, and indeed it would be an ex-
tremely disturbing sifuation for us
when the prices of both manufactures
and agricultural prices would continue
Lo be al a very high level.

It 'seems {o me that it is extremcly
naive or fondly optimistic to suggest
that as a result of the budget propo-
sals. the price rise would bhe only of
the order of 1.4 per cent or so. It
beats me completely how ap expert
like the Economic Adviser to the Gov-
ernment of India could have suggeated
that the price rise would he only of
thig order.
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It is not that prices have not been
brought down in certain things, may-
be, not because of the efforts of the
Government of India. Bug in some
States, the prices of certain things
have been brought down by the deli-
berate policy of the Government, and
the credit for this goes to the State

from which my hon. friend the Fin--

ance Minister comes. The price of
liquor has been breught down by’ 30
to 35 per cent by reducing the sales
tax and excise duty, while correspon-
dingly the prices of food materials and
other essential goods had gone up by
30 to 35 per cent. This is indeed a
great achievement of which my hon,
friend the Finance Minister can be
proud.

SHRI PILOO MODY (Godhra): If
1 may add bringing down of liquor
prices has also brought down the
prices of smuggled goods. Watches
are cheaper now a days.

SHRI SHYAMNANDAN MISHRA:
All right.

MR. DEPUTY-SPEAKER: I never
knew he is your alter ego.

SHRI SHYAMNANDAN
No, mno.

MISHRA :

So you have got inverted socialism
in practice in this country: whisky
flows like water, probably even freer
tron water in some parts of
haharashtra where people go with-
cut water for 24 hours or so. It is
really a situation of which the Finance
M:nister must be ashamed.

We are all commillcd to the direct-
tive principles of stale palicy and we
have been talking about them so
much. But fond is being made dearer
and liquor is being made cheaper.
After all, liquor is  certainly an
article of luxury consumption, and
wha benefits by  the prices being
bronght down?  Surely 3 12 per cent
sales fax on whisky is not much higher
than on many adivies of nocessory
consumption.

ask what is
present high

Naturally,
the reason [lor

one  waotlic
the
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prices, This point has been made by
50 many .hon. members, but I would
rather highlight it in my own way.
The main reason for the present al-

arming increase in prices is the
hyper-inflation that has been at
work during the period of the New
Economics inaugurated by the hon.

Prime Minister and her Finance Min-
ister—that is, during the period 1969—
73. During the four years, money
supply increased by 56 per cent, na-
tional income increased by 15 per
cent, that is, the ratio between the
increase in national income and mouey
supply is 1 is to 4. If we take
the last two years, monzy supply
increased by 26 per cent and national
income increased by 3 per cent; sO
it is 1 is to 8. Thus the rate of in-
flation has been increasing at a
terrific pace.

Another main reason for this seems
to me the not-so-much productive use-
to which resources are being put.
During 1972-73, revenue receipts ex-

ceeded the budget estimates by
Rs. 138 crores; market borrowings
exceeded the budget estimates by

Rs. 263 crores and small savings by
Rs, 70 crores. In other words, the
additional draft on household savings
was of the order of Rs. 471 crores.
Shall we not ask the hon'ble Finance
Minister to what use these resources
have bezn put, and if they had been
put to noproduclive use. what impact
have they made on the price situa-
tion?

Then we have eot also the patiern
of production which has been em-
phasise:dd umpteen times in this More
House—that it is not helpful to the
common man. Growlh industries in
the consumer goods szctor are those
which cater not to the desperate needs
of the bottom 40 or 50 per cent but to
the fancies and foibles of the 10 per
cent or less. The Minister of Foreign
Trade told the Rajya Sabha the other
dayv that the production of fine cloth
had increased by 40 per cent in two
years, befween 1969 and 1971, while
the outpul of coarse ¢loth had remain-
ed almost statie, if # had not declin-
ed. There has alseo  heen a furious
spata of production of lusury gpoods
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after the liberalisation of licences.
The production pattern being such,
we cannot expect that there would
be any help to the common man in the
sense that the depreciation of his
money wou'd not be a'lowed to take
place beyond a point.

Now, what are the prospects for
the future? The prospects of prices
coming down or being kept under
control also do not seem very prom-
ising. One is sorry that the Govern-
ment is not frank or candid about it.
May I make a serious complaint? I
said on the las! occasion that it was
my fear that the physical buffer stock
available with Government was not
of the order of 9.5 million tonnes,
That seems to have been confirmed
hy the Economic Survey. What was
the release from government stocks
during 1972-73? It was only of the
order of 4 million tonnes ¢r so.

If we had got a physical stock
of 9.5 million {onnes, what stood in
the way of Government releasing the
entire stock so that the people were
ot put Lo the distress of the kind
wi'h which they were confronted?

THE MIINISTER OF FINANCE
{SHRI YESHWANTRAO CITAVAN):
You =aid 4 million tonnes oaly. Will
you auvote the page?

SIIRT SHYAMNANDAN MISHRA .
n the table, 2t the end—“change in
the Government stock.”

SHRI YESHWANTRAO CHAVAN:
Which page you are referring to?

SHRI SHYAMNANDAN MISHRA:
1 will give you.

MR. DEPUTY-SPEAKER: You can
puss it on later. You should Thave
Nagred this and immediately given it.
Anyv way. it does nol matter. After
vou sit down, you can pass that on to
him’

SHRI SHYAMNANDAN MISHRA -
Yes. Sir. Interruptions Everything is
on my finger-tips. I do not go by
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:00ks while speaking., I will give it
lajer. It takes time when you go on
referring to books.

Now. whal is the prospect? The
main thing on which one would like
to pin one’s hope i3 the food stock
that would be available with the Gov-
ernment. The procurment expected
may be of the order of net more
than s2ven million tonmnes or eight
million tonnes at the most. Two mil-
lion tonnes from the kharif crop; and
then wheat cannot be expected to
yvield more than five million tonnes
or so. So, it is seven million tonnes
in all. And then, the import would
be of the order of two million tonnes.
Therefore, the total in this way that
wou!d be available to the Govern-
ment, besides the net production that
would be available domestically would

be of the order c¢f nine million ton-
nes or sa,

What has been our experience in
the past? Out of nine years, during
seven ycars we had to use 11 per cent
of our ret producticn and in the two
critical vears we had to use 18 to 19
per cent of our sdomestic production,
If T base mv ecalculations on the basis
o the eritical y=ars. and then the re-
guirement. would be of the order of
17 million to 18 million fonres. be-
cause 15 million tones will have to
he made availalile «(lomestically and
then two millior tonnes  import.
Therelcre. the intal deficit in respect
of food would be of the order of nine
million tonnes or so on the present
reckoning. How are we going to
make up for il? Since the time does
not pormit me 1o go into the detailed
calulations of it, I zm stopping short
at that.

Wao also know the circumsiarecvs
in which the Government may not bhe
able fo arrang: fr imports on an
inarlequale s=cale fo augment domestic
availability, Therefore one does not
guite see  how Government will he
ahle to ensure or sustain even the
preseni inacdezuate supply to the dis-
tribution svstem,

Then. another reasom because of
which T think that the prospect seems
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10 be rather difficult is that there has
been a lag in investment in some of
the crucial fields like power, steel,
fertilisers, petroleum and cement, and
this iz bound to be felt more and mors
as we go along, and this may prove
to be bleakest aspect of the situatian
from a longer term point of view,

MR. DEPUTY-SPEAKER: The hon.
Member’s time is up.

SHRI SHYAMNANDAN MISHRA:
Just two or three minutes more. In
a subject like this, it becomes diffi-
cult to make meaningful remarks in
such a short time,

Then, it has also been emphasised
by rany hon, Members that the defi-
cit financing as postulated in the new
budget may mnot be of the order of
only Rs. 85 crores or so. It might be
in the region of Rs. 400 crores or so.
This is my feeling. May I say that
the hoan. Finance Minister, when he
had told us earlier in 1972 thatl the net
Reserve Bank credit to the Govern-
ment was being kept at a lower level,
he was wrong? We had pointed oul
at that lime thal the net Reserve Bauk
creclit to the Government was going
to L2 of a higher order and that has
been amply confirmed in the Econoiic
Surrey again, in that whereas it was
Rs. 448 crorves in the year 1971-72,
il would be of the order of Rs. 480
croves in the year 1972-73. The hon.
Finance Minister had claimed earlier
that the met Reserve Bank credit to
the CGovernment would be of a lower
ord~r and he was making efforls in
that direction. He has heen proved
to be wrong. ‘The reasons why hon.
members have stressed that the deficit
financing would be of a higher order
have natura’ly been, (a) that the Pay
Commission's recommendations would

recdire resources of the corder of
Rs. 200 crores opr so: (h) the food
subsidy may not be contained at

Rs. 130 crores; it may go up to even
Rs. 200 croves and (c¢) the budget does
not make any prov.sion for the take-
over or if it does, it makes inadequate
provision (or the take-over of the
foodurains trade. The two budgets—
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Railway Budget and General Budget—
will further feed the flame of inflation.

One point which has been ignored
is that there would be an internatio-
ral factor at work which will aug-
ment the price rise. Since our rupee
has been devalued to the extent of
19.5 per cent with reference to the
Special Drawing Rights standard, and
there has been an increase in the
customs duties, this is going to incre-
ase the price of imports. This inter-
national factor would be at work in
increasing the prices,

Outlay on agriculture and indus-
try—the productive fields—is aiso
going to be of a lower order, which
will affect the production adversely.

The situation in our country is ex-
tremely complex and solution of the
price problem will have to be of a
very balanced nature. Broadly, we
have an amalgam of three problems
in our country., Firsl we havz a
highly unacceptable increase rate in
prices. Secondly, we have an ccono-
my that is almost at the level of near
stagnation. Thirdly, we have a situ-
ation of high unemployment. It may
well be that if we take recourse to
one remedy for alleviation of one prob-

lem that mayv have an adverse im-
pact on the solution of the other
problems. So ihe policy has {o b2
such as to give a very  balanced
result.

Finally, the crurial questions for
future are: (a) Will unproduclive
Government speding increase at a
substantially lower rate than 12 per
cent? (b) Will the rate of increase in
money supply be brought down to
at least 7 to 8 per cent? (¢) Will de-
ficit financing be substantially less
than Rs, 330 to 400 crores?

If in the United States there can be
a Pay Board and a Prices Commis-
sion, if in the UK. there can be a
Prices Commission, there is no reason
why we should nol have a Prices
Commission in our country. Since we
have been talking about rise in prices
of essential commodilies and we have
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seen almost an orgy of nationalisation,
may I ask, why are we not nationalis-
ing the production of vanaspati and
sugar, if we want to keep their prices
at the level that would help the com-
mon man?

SHRI B. R, SHUKLA (Bahraich):
Sir, the hon, mover suffers from an
in-built phobia and political obsession.
While he has tried to highlight the
abnormal situation caused by the ab-
normal rise in food prices and other
essential commodities, he has mnot
cared to enlighten the House in this
grave situation as to the measures
that should be adopted to meet this
emergent situation. Poverty and

price situation have to be fought not
on party considerations but as a
mational problem. In spite of the
break-through in agriculture and the
consequent green revolution, agricul-
ture in India is still a gamble in
rains. The limited question in this
debate is whether the government
policies are responsible for the conti-
nuance of the price rise in this coun-
try, or whether the government have
taken all possible and practical mea-
sures to meet the situation and the
blame or fault lies somewhere else.
My submission is that this House
should recall the situation which was
prevailing in the year 1971. There
was a bumper rabi crop and the wheat
production was so high that the
prices went down and wheat became so
cheap that concern was expressed in
this House that Government should
extend price support so that the cul-
tivators may not suffer. At that time

also 1he monopolists, the hoarders
and the inflation were there. Still,
not only was there no price rise but

actually there was a lowesing  of
prices in foodgrains. But now the
rrices have risen suddenly. Why is
1t s0?  The reason is that the hasic
and main cause for the rise in price
in the present context of things is the
serious shortage in rainfall hecause
of which major parts of the country
are in the grip of servious drought.
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How have the governmenf tried to
meet the situation? Large supplies of
foodgrains have been rushed from
the surplus areas to the deficit areas,
A large number of relief works have
been opened and a large number of
people have been employed.

In this context, it is worthwhile ex-
amining the policy of deficit financ-
ing, which has been attacked from
many quarters. Deficit financing is
certainly not very much desirable and
it is not financially sound. But there
are emergent situations where it has
to be resorted. For example, even
when there is plenty of foodrains, if
a person does not possess sufficient
purchasing power, he could not have
access to the food articles available in
plenty. Therefore, in order to pro-
vide money supply to these person
who are not in possession of money,
deficit financing has to be resorted to.

So, my submission is that the gov-
ernment have adopted all possible
measures to meet the situation and
this resolution, which refers to the
distress and the alarming situation
on account of the rise in prices is a
wholly misconceived resolution. The
House shoul!d really feel grateful to
the government and feel relieved for
the measures adopted by them to
meet the situation.

Coming to hoarders and blackmar-
keteers, no such people have been
arrested in Tamil Nadu, even though
a non-Congress Government iz func-
tioning there which has equal right
to proceed against them. So, it is
no use making alliance with anti-so-
cial forces and criticise the Govern-
ment, In Lucknow when it was an-
nounced that the Government is go-
ing to take over the whoesale trade
in foodgrains, all the opposition par-
ties, the BKD, the Swatantra, Cong-
ress (O) and even CPM demonstrated
against it and organised a bandh bhe-
cause they wanted to defeat the policy
of the Government.

With these words, I oppose the Re-
solution.
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16 hrs.

SHRI B, V. NAIK (Kanara): Mr.
Deputy-Speaker, Sir, on an issue of
price which is of great importance to
our people and ip the poorer secticns
of our society we cannot afford, as our
friends on the Opposition would like
to make out, to make out a question
which has a black side and a white
side. The life, in general, is neither
purely black nor purely white but
there are various shades of grey.

I can understand your anxiety to
heed to the voice of Opposition in a
democratic set-up and, particularly,
of the Opposition which has been de-
cimated without any hard feeling
about it. But always the voice of the
Opposition need not necessarily be
the voice of wisdom.

Economics is, particularly, a field
of expertise. The pure ideological
considerations of right and wrong

and ideological acceptabilities will not
yield results. I would, therefore, try
to submitted that one of the first things
that we will have to take care of is
the maximum utlisation of the built-
in capacity in this country of either
industrial production or agricultural
production, irrespective of the sector
in which it is situated, irrespective of
the hands in which it is situated. It
does not serve, as far as I understand
the basic tenents or socialism. to com-
promise one's conscience of basic
beliefs in case we say that there should
be a higher productivity in this cour-
try. whether it is steel or fertiliser, oil
or oilseeds, whatever it is.

In +“his connection, T would like to
brinz to your notice the facts of the
rise in production costs. In the case
of sugar, in 1968-69, it cost us Rs.
12.000 to create 3 production capacity
of 1 tonn? whereas in 1972-73. it is
going to cost us Rs. 25,0000 In the case
of another basic esssential item like
cement. in 1966-69 it cost us Rs. 250
to crcate a production capacity  of
1 tonne of coment whereas, in 1972-
73. it is €uing to cost ug exactly double
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of that, i.e., Rs. 500 per tonne. In

respect of fertiliser, the rise has not

been that much. But it has jumped

from Rs, 2900 per tonne to Rs. 3400,

per tonne.

With the rise in prices and the rise
in production costs, unless some care
is taken, our productivity will get
affected ang that, in turn, wil] affect
our total price level in the country
however much we may try to hold on
price line. In respect of agricultural
economics, T may point put that it is
not like an industrial economics. As.
it is today, there would be no produc-.
tion if we were to take the cost of
production, the cost of the tractor,
the cost of living etec, if all . these
things are taken into account, 50 per
cent of our Indian agriculturists will
close shop if they were to prepare a
balance sheet, whether it is pulses
or cereals or milk. It is a matter of
livelihood. Ap Indian farmer is pro-
ducing something where there is no.
assurance of return for him and no
minimum wages for him. Under these-
circumstances, if we think in terms
of ;3 crash programme of increasing
production, it does not work.

Another valid point that I want to
make is that we haye brought about
drought conditions in this country.
While we have been very much cnn-
cerned about the green revolution,
what is it that we have done in re-
garg fo dry farming?

The hon. Minister for Agriculture
was saying yesterday about the pro-
portion of forests to be maintained
in this country. In my district, 85
per cent of the district is covered by
iorest, Whatl we want. and what we
mean by afforestation, js a dispersed
forest policy in the whole country-—
not that there would be dry areas in
this country without a fig or leaf, and
there would be arcag like the West
Const and other parts which have got
nearly hundred per cent of (he jand
under forvest,
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Only one more point, Sir, and this
is about our policy in regard to fish-
eries. This is one area in our pro-
duc.ron which will have a tremen-
dous leap of pro.ein content in food
and will help us in bringing down the
prices.

Therefore, I request that the pric-
ing policy may be based on the basis
of expertise and knowledge of econo-
mic and not on the considerations of
black and white or on purely ideologi-
ca] groundas.

SHRI DINESH CHANDRA
GOSWAMI (Gauhati): I listened to
the speech of the Mover of thig mo-
tion and the other hon. members of
the Opposition, but I was greatly dis-
appointed not only over the negative
content of the speeches but also over
the serious lack of concern for the
rise in prices. Instead of concern, I
could feel in their speeches a sense of
sadistic pleasure. 1 feel that the
Opposiiion has only goined sadistic
pleasure becausc they have tried 2
put the entire blame upon the Gov-
ernment anq have rot tried to put
before the Houwse constructive sug-
gestion  to this national problem.

I will not go intp aspects like money
supply or the non-development cosis
which we had to incu- in the last
two ycars, because they have already
been deall with. Since my time is
very short, T will deal only with one
or two points.

My first submission to the hon.
Finance Minister is this, We are
talking of greater production in this
country, we are also talking of in-
creased wages, Weo know that wages
have increased. In fact, a suggestion
came Irom an hon. Member belong-
ing to Swalantra that there should
e a wage freeze. Bul we know that.
in the present political situation, it is
neither desirable nor proper. But my
grievance is that while we talk about
enhancement of wages, we never try
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to link it with increased production.
We do nolice in this country today
that increased wages have hardly any-
thing to do with increased production.
The production relatively is going
down every day. Also there ig no
effort to bring down cost of produc-
tion. We have noticeq that those who
speak of low cost of production, many
of them are members of concerns
which give a large amount of per-
quisites. Let us touch our own hearts
and find how many MPs are Direc-
tors or persons in authority over di-
fferent industrial concerns without
doing any productive work. After all,
unless we bring down the cost of pro-
duction in this country, we cannot
bring, down prices, and after same
te-m have increased wages for the
labourers. If we look to the Western
countries, we will find that whenever
wages do rise, it necessarily
passed on to theg consumer. In Wes-
tern and other developedq countries,
whenever there is an increase in
wages, the effect is not passed on
to the consumer, but they (ry ty re-
duce the cost of produclion hy re-
search and other expe imentation.
May I ask the private entrepreneurs
in this country, what porcentage of
their profi‘s do they spend for their
own concern to bring down the cost
of produc‘ion? Unless both in the
public secior and in the private sec-
to; concerted efforts are mad, to
pump - percentage of the profits into
the inr_lustry itself for the puropse of
research and experimeniation to bring
down the cost of production. T think,
a cerfain amount of disparity in the
matter of price will always remain.
Therefore. my first submission ill he
that there shoulg be a concerted affort
1o b-ing down the cost of production.

is ro'

The second thing to which I weuld
draw the altention of this House is
thut o far we have tried to messure
the succesg cr otherwise of our pro-
jects or plans only in terms of money
spent. We say that because y parti-
cular amount has been spent on the



73 Increase in

Droject or on the plan the plan has
been a success but I think the proper
thing would be to try to measure it
.also jn terms of the physical targets
achieved. After all, you wil]l realise
that particularly, when there is an
inflationary trend, the mere spending
¢! merey dnes not really show the
progress that we have achieved in the
implementation or success of the pro-
ject. Sir, the time has come when
we should try to judge a project or
Plan not only on the basis of the
money that we have spent but on the
‘basis of the physical targets achieved.

My third submission would be: a
number of Members of the Opposition
including Mr. S. W. Mishra have said
that the railway budget ang the
general budget are inflationary in
character. Sir, such a type of speeches
always lead to inflation because it
creales an atmosphere in  which,
under one pretext or the other, the
businessman trieg to pass on the bur-
den to the consumer even though he
has no burden to bear. We have seen
to-day that even though the budgetary
proposals have not affected many
essential commodities, the prices have
tended to increase. Therefore, what I
ern submitling before the House is:
Jet us not really try to give an impres-
fion to the country that because of
these; budgetary proposals the prices
0f all gssentia] commodities will rise.
After all the common man does not
Iinewyys what commodities have been
taxed, and let us not give a handle
17 the business communiiy or the
incdustrialists to increase the price on
1he basis of fome imaginary burdens.
I fee] that the Government has a
penuine duty in this respect to take
al] measuves to see that imaginary
burdens of the inc strialists are ncot
passed on to the consumer.

The last point T am insisting is
‘that -instead of merely granting
drought relief or flood relief, the {ime
has come to-day to have a comprehen-
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sive planning to fight drought and
fieod, whatever be the cost.

With these words, I conclude,

SHRI M. RAM GOPAL REDDY
(Nizamabad): _Please give me only
three minutes, He has agreed.

MR. DEPUTY-SPEAKER; Who lLas
agreed? I am to give time. The hon.
Minister.

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
I think it was a very interesting, de-
bate that we have hard since yester-
day afternoon, interesting in the
sense that very aggressive arguments
were made from the Opposition side
ang equally convincing and aggres-
sive arguments were made on this side
also.. .

SHRT SHYAMNANDAN MISHRA:
Convincing for vcu, not for us.

SHRI YESHWANTRAO CHAVAN:
My main argument is going to be that
there is no necessity of having any
aggressiveness or defensiveness as far
as the hasic phenomenon of price rise
is conecrned. hecause it is an accentad

-fact.

As Mr. Stephen has put it ap'ly, to
prove ihat the prices have risen or are
rising is an exercise in futility,. .

SHRI SHYAMNANDAN MISHRA:
Because we have such & Govermment,
ther2fore. il ig an exercise in fatility.

SHRI YESHWANTRAO CHAVAN:
It iz an accepted fact and we have not
tried 1o conceal any of the facis about
the food production, the industrial
production. stock posilion the import
pusition, the balance of pusyIments
position all the detailed statistivs are
appended  heve  wilh this
tant, precise. straiehiforwan?
met which i: placed Veiore this
hon. House. calleg ‘The Economice
Survey.” 11 has deall in detail with

LRALES B
toee-
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the problem of price rise, the reasons
for it and certain solutions for it.

This is not a Party issue. Most of
the Members said, thaty it is not a
Party issue and I do make a plea to
this House not to treat it ag a Party
issue. I am sure my hon. friend, Mr.
Jyotirmoy Bose also may not perhaps
like to treat it as a Party issue.’

This is a national problem.
have to solve a national problem, we
will have to find a national solution
for it.

Our main emphasis will have 1o
be as many hon Members from this
side said and ags Shri Sham Babu has
pointed out, on offering some con-
structive suggestions. Our whole ap-
proach, as hag been rightly pointed
out, will have to be const.uctive in
this matter.

What is the most effective way of
fighting this phenomenon?

Sir, while trying to find out or
analyse tie causes Oof the price rise,
we do make certain mention of the
historical facts. Some people might
get angry about it. They may ask;
Why do ‘you mention all this? Price
rise in ary economy is not purely an
economic phenomenon but it is a soclo-
economijc phenomenon. We must not
forget this thing. Therefore, when
certain economic gituation develops
in any economy, In any country, one
must look to its social aspect also.
The question of monopolists, [for
c¢xample, was raised. I have no ob-
jection ahout it. Tt js a very relevant
point  that was raised. We can
consitler  the role played by
monopolisis  in  regard to the price
risc or i the ecenomy asz a whole,
When we try 1o analyse the socio-
economic phenomenon of wvrice rise in
this countiv. we have to recall the his-
tory of the la-t two vears, It would not
be just to find some sort ef an alibi
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to conceal one's weaknesses. If cer-
tain things have got to be done, the:
country has to do them. We do it.
We are a big country, a big nation
‘W eare a big country, a big nation
We have to help a friendly, sovereign:
country, Bangla Desh. It was the call
of history and we had to respond to
it and we did it.

Some hon. Members said that I had
indicated that there will be some sort
of trouble, but I had not menticned

the grought and ypther things. I my-
self concede this position. [ had
anticipated some trouble, but even

then, I could not anticipate the severe
drought that this country had to face
last year. The fact is, that there has
been a drought. When there is a
certain measure of deficit financing
from 1971-72 and also in 1972-73, it
has got its own accumulated effects
and so there is a price rise.

Now, what exactly do we propose
to do about it? Some hon. Members.
tried to point a very pessimistic pic- '
ture about it, If I say something, they
may say tpat I am trying project an
optimistic picture. I am trying to
look at this problem realisatically and
I am trying to strike a balance which
is as realistic as possible,

Let us come to tHWe ultimate aim
which we have in view. Economically
speaking, to meet the socio-economic:
problem of price rise insthis country,
we will have some sort of basic
strategy. What are the components

of this basic strategy? The com-
ponents of this basic strategy are
threefold. There is going to he a

mixture of these three very important
factors. the eflective management of
the total demand in this country. This
is one aspect of it. Secondly, we will
have to see that productivon in this
couniry, both in Agriculture and in the
industrial sector, looks up sufficiently.
The third is the question of manage-
ment  of the distributive system.
These are the three basic components:
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of any strategy {hat will have to b=
deployed to fight the problem of price
rise.

We are going to discuss the Budget
and I will have gccasion to deal with
many points during that discussion.
But one thing I would like to mention
is that we have tried to keep the
-defirit financing at its lowest this year.
Some Members tried to make out that
‘the figure that we have given is some-
what unrealistic. Some Members went
to the extent of saying that defict
financing is to the tune of Rs. 1600
-CTOTes.

AN HON. MEMBER: Only a Con-
gress Member said Rs. 1600 crores.

~

SHRI YESHWANTRAO CHAVAN:
Whether on that side or this side
somebody did mention that figure.

Some hon. Members tried to take
into account Rs. 421 crores which i
had mentioned in my Budgel speech.
that is, the gverdraft with the Reserve
Bank which we had to take to he
nationally on our books.

Sir. some hon. Members and also
‘Shvam Babu made a mentlion that
certain public loans which we raised
were also a sort of deficit financing.

SHRI SHYAMNANDAN MISHRA:
I have noti said that,

SHRI YESWANTRAQO CHAVAN: I
<lid not say you said that There is a
tendency because some hon. Members
who are very competent people at
least known tp be competent people
outside, have tried to include it in
the deficit financing. But I would
like to plead with this hon. House
tha; a public loan, for Plan perfor-
mance and for production activities
as a loan, is pot delicit financing. As
a matter of fact, it is an effective way
of secing that money supply is limited
and mopped up for produclive
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activities and the Plan performance
as such. Therefore, this cannot be
treated as a deficit financing.

Now, hon. Shyain Babu said and
some others also—I had also
ment.oned—it is quite possible that we
will be required to spend more. There
will be demand on account of the Pay
Commission Report  which will
certainly have 1o be taken into
account. May be there is an element
of food subsidy. That problem is also
there. But I do not want to take a
pessimistic view about that, I say so
because I see some basic good trends
in the economy today. I am not mak-
ing any prophecy today that prices are
going to jump down tomorfow. For
that we 'will have to adopt certain
long-term programmes.

Let us come back to food production.
Shyam Babu showed certain figures.
I would like to tell him that the
distribution through the distribution
system last year was to the tune of
10.5 m. tons.

SHRI SHYAMNANDAN MISHRA:
My submission is that it was ‘national’
like that of the operation of stock
brokers who opsrate on stocks
markets.

SHRI YESHWANTRAO CHAVAN :
At the end of 1972 according to the
figures 1o which he made a reference
we had a stock of 3.4 M, tons. Now,
Shyam Babu’s argument is that this
is also a rather bogus figure,

SHRI SHYAMNANDAN MISHRA:
I said this is the only change
revresentec in vour stock nosition, so
that that was the release which was
made.

SIHRI YESWANTRAQO CHAVAN:
I would like to tell the hon. House
that we began 1973 with this stock of
34 m. tons. But, as you know, there
is off-take continuously, In 1972 itself
there was distribution of 10.5 m. tons.
Even last month, that is. in February 1
thinlk the off-lake was 7.5 lakh tons, Tf
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we look to tfiese flgures my own hunch
18 5. .

SHRI SHYAMNANDAN MISHRA:
Kindly explain why is there change
in the order of stock by 4 m. tons.
This was the only change made in
your stock position. This was the only
release,

SHRI YESHWANTRAO CHAVAN:
The point is we are expecting 2 m.

tons. Now, it is not that the whole
of it is coming. It has just started
coming Mn. It becomes at the rate of

about a couple of lakhs of tonnes
every month. My hon, friend forgets
that we had made certain procurement
in the case of the kharf crop..

SHRI SHYAMNANDAN MISHRA :
That alsp might have been available.

SHRI YESHWANTRAO CHAVAN :
The kharif crop procurement also is
very important. Let him not forget
that this is a very important season
that we are going through, and the
procurement of the kharif is still
going on. I would like to tell the
House that jt is not merely a prophecy
but it js a fact that whatever the bad
period we had in agricultural pro-
duction as a whole last year because
there was complete drought in mostly
the coarse-grain-producing areas which
were rain-fad areas, the rahi crop this
year, particularly the wheat crop is
going to be a record crop. It is going
to be an important factor that we have
to remember.

SHET SHYAMNANDAN MISHRA :
Doas he mean to sugpest that it is
going 10 be highev tian the peak that
had bhecn reaciie! in the past, namely
23 m llion tonnes or 30? Never, In
UP it is wvery bud i many areas
hecause of lack of water,

SHRET PIL.OO MODY:

aleo,

Ang fertiliver

SHINl YESHWANTRAO CHAVAN :
W, are inlking aboul our assessinent
of the fulure
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SHRI B. N, REDDY (Niryalgunda):
When he was referring to the second
crop, was he referring to dry crop or
to the wet crop also? For, yesterday,
I had raised the question that in the
entire Nalgonda district, due to power
shortage- and stoppage of power, the
second crop is in the danger of
completely withering away. That is
the position in the entire Nalgonda
district and generally in the Telengana
area. What has the hon. Minister to
say in regard to this?

SHRI YESHWANTRAO CHAVAN :
I know that the problem which my
hon. friend is raising about Warangal
district is a problem about the rice
crop. He is talking about rise crop
in the Andhra area, but I am talking
about the wheat crop in the rabi area.

My own assessment is, and an as-
sessment based on very definite data,
that this year’s rabi crop is certainly
going to be more than that of last
year. My hon. friend may ask me a
pertinent gquestion in this regard, put
I would like to tell him that we cer-
tainly heed the cooperation of the
State Governments in this matter be-
cause this additional production must
get reflected in procurement.

SHRI M. RAM GOPAL REDDY: In
Andhra the Opposition is creating a
lot of troublgs in procurement.

SHRI YESHWANTRAQ CHAVAN:
Why does my hon, friend disturb the
line of my argument?

I was saying that there was going to
he additional production of the rabi
crop this year.

SHRI B. N. REDDY, Rabi crop
procuetion  cannot  alter {he entire
position in regard 1o agricultural

production.

SHARI YESHWANTRAO CHAVAN :
[ never =aid thalt. [ am making only
a limited poini about our stock position
as a result of the rabi crop and rabi
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procurement. As far as the stock
position is concerned, we are in a
comiortable position as far as 1973-T4
is concerned. This is one important
factor. Besides, we are going to com-
plete the import of two million tonnes
of milo,

SHRI SHYAMNANDAN MISHRA :
What does he aspect to be the food
stock in 1973-74 which is seeking to

build.

SHRI S. M. BANERJEE (Kanpur):
Let the prices come down. We are
concerned more with that rather than

with Shri Shyamnandan Mishra's
argument in regard to the stock
position.

SHRI YESHWANTRAO CHAVAN:
The hon. Member wants me to give
figures about how much we are going
to have. I am sure that if our cal-
culations go correct, it may not be
less than what we had last year under
any circumstances. I am taking the
worst  possible assessment into
consideration.

SHRI SHYAMNANDAN MISHRA:
Then, the trouble would be worse,

VIRENDRA AGARWAL
Then, it would not be
because we

SHRI
(Moradabad) :
a satisfactory position,
would not move forward.

SHRI YESHWANTRAO CHAVAN:
We all know and it is an accepted
fact that the major {actor in pushing
the prices further up is the prices
of the foodgrains. This is a fact of
life. whether we like it or not. This
i where we want some cooperation.

The on. Member asked whether
monopoiists weve Llaying their hands
in this or nni, I am at one with
therr when T say that it is not my
own view eniy bug it is the view of
this Governmaont and il is {he view
of tlis purty thal we want to do
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away with the monopolists, just as
they also want. They merely want
to talk about it, but we are gradually
doing it.

SHRI SHYAMNANDAN MISHRA:
By screwing more and more money
out of them, he is certainly
weakening them. He is screwing
more and more money for his party
purposes.

He is:
it s a

SHRI PILOO MODY:
saying ‘gradually’ because
little bit every year.

SHRI YESHWANTRAO CHAVAN:
I did not interrupt the hon. Member
when he was speaking. Now, let me
be allowed to have my say.

SHRI JYOTIRMOY BOSU: You
have convinced us after releasing
Mr, Modi?

SHRI YESHWANTRAO CHAVAN:
If you just look to the last year’s
non-plan expenditures, which was very
essential, you will realise that it was
mainly due to the step we took in
regard to Incdian Copper, non-coking
coal and general insurance, We have
to make provision for the payment for
nationalisation. If this is not doing
away with monopolies, what else is
it?

SHRI SHYAMNANDAN MISHRA:
What about sick mills?

SHRI PILOO MODY: L.el me just
a counter question. As against that,
has not the Cab.net of the Govern-
ment expanded to G0?

SHRI YESHWANTRAO CHAVAN:
We bkave taken a very impuortant step
of fighting monooolies 1y thiz: county
by {aking over the non-coking coal
minz2s. I am 1old people whoe shave
your views g0 and defend the ioonoe-
polistz in the couris-~thay is woat I

am [old, You, uniair
malking o sort ol

il i) it
Doecavse  you o are
nwessdon with it thot we are Tor mano-

polists. We are not Jor monopolists
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We are a party committeed to bring
ahout democralic socialism in

this
country. One of the essential features
of democratic sccialism in this

couniry is the removal of monopolists
in the economy—1I have no doubt about
it. Also removal of monopolists can-
not pe alone merely by sitting here.
‘It has to be a process. The process
has started. You are disturbed be-
cause we have slarted that process and
are implementing it. That is why you
.are perturbed about it. '

This year also, one of the most
important parts of the strategy of
tackling the price rise is the distri-
bution system. Now we have decided
to take over the entire wheat whole-
sale trade, If this is not removing
monopoly, what else is it? We
propore to follow' it up by taking
over the rice distribution wholesale
trade. I know shri Jyotirmoy Bosu
is not against it, but a large number
of parties sitting opposite are
(Interruptions). On the one side,
.they are crying hoarse that we had
not made an attempt to steady prices.
My hon. friend and economic
writer, Shri Agarwal, made a wvery
eloguent speech about what we are
failing to do, what we are not doing.
But his party has made it a national
plank to say: do not take over the
wholesale trade, Who are the friends
-0f monopolists—we or they?

SHRI PILOO MODY: You.

SHRI YESHWANTRAO CHAVAN :
‘We are not your friends.

So as rar as the distribution system
is concerned, we have taken this step
so far as foodgrains are concerned.
Take the question of sugar, for
example--look, Shri Vajpayee has
entered the House: just to prove my
criticism in person he is here.

The point is that the sugar policy
wax thiscussed and orilivised. There is
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Ty ouer cent levy sugar and 30 per cent

free sugar. One has to understand

why this had to be done. One has to

understand the agricultural situation

in this country, the sugar production
in this country.

SHRI JYOTIRMQY BOSU: What
about the hidden production of 15 per
cent? [Recovery figures are
pulated.

mani-

SHRI YESHWANTRAO CHAVAN:

I will take your help in this matter
to find out.

SHRI JYOTIRMOY BOSU:;

I will
help vou.

SHRI YESHWANTRAO CHAVAN:
I will certainly take your help because
you seem 1o know more about it.

SHRI
know.

JYOTIRMOY BOSU: 1 do

SHRI YASHWANTRAO CH/VAN:
I concede that. The point is as far
as sugar is roncerned, we have comp-
letely taken over the distribution of
levy sugar. We are going to distri-
bute it in the fair price shops. 1 do
nol want to give the figures again.
We have already given them; what
was the figure last year in the fa'r
price shops and this year. There is
quite a substantial rise in the fair
pricz shops. Somebody yesterday
askeq me, what is the percentage of
fair price shops in the rural areas
and in the urban areas, Normally,
the percentage is G0 to 49; mostly the

important towns and the induwstrial
towns. . ..
SHRI SHYAMNANDAN MISHRA:

Defunct.

SHRI YESHWANTRAQO CHAVAN:
It is not Lrue: il cannnt be, When we
say that we are distribuling seven
anel a half lakhs a month, yvou cannot
say that it is defunect. There are the
statistices whiclh we hove Lo acceptl.
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But let us not forget that through
the fair price shops, the grain that is
distributeq is distributed at the issue
price of Rs. 78 per quintal. This dis-
tribution is taking place amongst
those people who are the most wul-
nerabla people, the weak people, who
need to be supported in this matter,
What:ver tne figures shown in the
wholesale index numbers, this distri-
bution at this price level is something
that has to be taken note of while
criticising the price situation.

The second important factor is the
production »{ wage goods; that is,
those goods which go into the con-
sumption of the large number of
people. Food sugar textiles edible oils
some of the important. I would also
like to tell the House that 1972-73 has
certainly indicated that we showing
improvement on the industrial front
commodities, In 1972 there was an
increase of seven per cent. May be it
has keen affected in the last couple
of weeks because of the shortage of
power, etc., but even then, the average
will not be very substantially effected.

I do not want to be pessimistic or
a prophet of gloom and say that the
next season is going to be bad and
there is going to be drought again, or
power again and so on. But the
difficulty today is, once there is
shortage of power, the entire econo-
my of our country gets affected; it
not only affects agriculture but it
affects the power supply and therefore
it affects the industry also. I am not
a prophet of doom; I certainly hope

that if there is a God, He 'will bhe
kind to us. (Interruption) I am sure
about it. I am not going to the Gods

for that, put if there is a God for
you, possibly he might help us also,

AN HON. MEMBER:
no God for them.

There is

SHRI YESHWANTRAO CHAVAN:
I do not say thcy have no God. They
have got their own Gods; not that {hey
do not have. (Interruplion) My
point is this. T am not talking in a

3616 LS—10.
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sort of superstitious manner. Even
taking into consideration the cycles
of weather and Nature in this count-
ry, I have no doubt that 1973-74 is
going to be the best year possible for
the agriculturists.

SHRI SHYAMNANDAN MISHRA:
Let us hope =o,

SHRI YESHWANTRAO CIIAVAN:
Take it down; Mr. Bosu.

SHRI JYOTIRMOY BOSU; I have.

SHRI YESHWANTRAO CHAVAN:
So, as far as the next year is con-
cerned, let us not crcate this sort of
feeling that there will be scarcity, or
that prices are going to rise. Therefore,
the point that the FPrime Minister
made the other day is certainly very
relevant to this matter, namely, some
of the people are determined to wea-
ken the will of the nation. (Interrup-
tion). As leaders of the Opposition I
can understand your desire.

SHRI K, BALADHANDAYUTHAM
(Coimbatore): But do you strengthen
the will of the people by illusions?

SHRI YESHWANTRAO CHAVAN:
I can very well understand your legi-
tiwage desire 1o weaken us. There
are people who can c¢njoy wishful
thinking. What purpose is guing {a
be served by weakening, the will ot
the people? Those who have got (he
interests of the nation al heart will
try to give some suggestions. There
are parties here who believe in certain
ways of opolitical and economic (hink-
ing. 1 expected some very useful
suggestions from them which 1 could
accept. We do need your help in this
country. I would appeal to the op-
position leaders. For cooperation in
solving this national problem.
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SHRI PILOO MODY: Will you ac-
cept the amendments that will be

moved by us to the budget proposals?
(Interruptions).

SHRI SHYAMNANDAN MISHRA:
We are prepared to cooperate with
you provided you own the thorough
economic mismanagement of the
country. ’

SHRI YESHWANTRAQ CHAVAN:
This is a very interesting condition
of giving cooperation!

SHRI SHYAMNANDAN MISHRA:
If you don’t own your own mistakes,

how are you going to correct them?
{Interrwptions).

SHRI YESHWANTRAO CHAVAN:
I do not want to make it a more
lengthy or unnecessarily political
speech because I am absolutely non-
political. absolutely objective and
realistic in this matter. Though I am
a party man, I have tried to be non-
partisan and non-political in the
treatment of this subject. If we get
the cooperation of the opposition
leaders, well and good. But we will
certainly have the cooperation of the
people of this country and

march
ahead with =uccess.

SHRI JYOTIRMOY BOSU: Sir, 1
feel sorry for poor Mr, Chavan who
had the task of making a mole of a
mountain. He still feels that a solu-
tion has to be found out. May I ask
him, when do you propose to do that?
Mere lip service in blaming the mono-
polists only misleads the people. It
is a complete surrender of your Gov-
ernment in the hands of monopolists,
which has caused this disaster for
all of us. Pious wishes or basic
strategies—we have heard about it
for long. One wonders whether with
this class character you really want
to implement them.

You talk about the

distribution
system.

What did you do? The Food
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Corporation of India had handed over
slocks to the traders and dealers in
North Bihar and U/P. Instead of
releasing them to the market, they
had hoarded it and alloweqd the prices
to rise. That is you class character.

You have been talking about pro-
ductive deficit financing. But what
did you do in actual application?
You unproductive and non-plan ex-
penditure has gone up fantastically.
You police expenditure which was
Rs. 3 crores in 1950-51 went up to
Rs. 25.70 crores in 1963-64 and in

1973-74 it has toucheq Rs, 124.37
crores! Although you have been
shown some mercies by the LM.F,,

your debt services come to Rs. 834
cvores this year. Your administra-
tive service expenses was Rs. 77.37
crores in 1963-64, In 1973-74, ac-
cording to the budget estimates—
God knows what you have in your
pocket about supplementary demands
and budgets—it is Rs. 279.44
What you have uttered is unmixed
untruth. You say something and do
something quite different.

crores.

They talk about procurement. I
advise Shri Chavan to read an article
written by Dr, Asok Mitra, former
Chairman of the Agricultural Prices
Commission and also an Economic
Adviser to the Government of India.
It appeared in The Times of India
only three days ago. I do not want
to take the time of the House by

quoting it. In that article he has
criticised your procurement  policy
as pro-jotdar oriented. You do not
want to follow the policies of the

Congress Party in the rural areas. So,
your procurement will be next to
nothing.

Then you talk about the scare of
searcity spread by interested parties.
Here I would say ‘“heal thyself”.
What did vou do? I hop2 this paper,
the Ecomomic and Political Weekly is
not telling a lie. When the Chief
Ministers were assembled here to
consider the question of the take over
of the foodgrains frade. in the mid-
dle of August Shri F. A. Ahmed very
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nicely forecast that there will be a

‘thortfall of 15 million tonnes. How
best have you helped the black-
marketeers and hoarders? As the

newspaper has correctly stated, when
you have such Ministers in the gov-
ernment, why do you require black-

marketeers? So, I would tell the
Finance Minister ‘“heal thyself”
before dealing with people like us

Here I would like to quote what
Shri Chavan stated on the 13th
November 1972, only three months
ago, I know that he did not want to
mislead the people. But he was pres-
surized to do it and he had no other
alternative, This is the reply which
he gave to the debate raised on the
floor of the House:

“In fact there are already indi-
cations of a decline in cereal prices
over the last fortnight. The com-
ing of the new crop into the mar-
ket would help to maintain the
trend.”

Since November 1972 there has been
& great decline and we are thankful
to him for the decline he has brought
in!

I have got here a letter from the
Consumers’ Council of India, which is

a sponsored body of the Planning
Commission if I am right. It gives
the market survey of 25 big cities
for four years. namely, 1970-1971,

1972 and 1973, In the case of Moongh
it was Rs. 1.40, Rs. 195, Rs. 240 and
Rs. 295 for those four years In the
case of washed Moongh it was Rs
1.50, Rs. 2,00, Rs. 2.50 and Rs. 3.50.
It is a real garibi hatao. In the case
of Basumati rice it is Rs. 1.50, Rs. 1.75
Rs. 2,10 and Rs, 3.00

_ SHRI PILOO MODY: He is not
Interested in these prices, You gquote
the price of gold.

SHRI JYOTIRMOY BOSU: Atta is
a very basic item. In the case of
thal the prices were Rs. 0.90, Rs. 095,
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Re. 1.00 and Rs. 1.50, In Calcutta the
price is Rs. 2.25 and it is wusually
mixed with soap stone. Then I come
to maida, a Modi's venture, Rs, 1
crore scandal in Haryana., While the
procurement cost-was Rs. 80, the sale
price was Rs. 400 per quintal. He is
roaming on the streets, hosting
Ministers and Governors in recep-
tion parties. In the case of maida
the price for those four years was
Rs. 1.20, Rs. 1.25, Rs. 1.50 and Rs.
4.00. Shri Chavan, you are really a
prophet. Then I come to coal,
though you may be using very ex-
pensive electric ovens. In the case.
of coal, the figures were Rs. 5.00, Rs.
5.00, Rs. 7.00 and Rs. 10. But you
cannot get that at that price. In the
case of kerosene it is Rs, 0.61, Rs.
0.65, Rs. 0.70 and Re. 1.00. Then I
come to Dalda. industry which contri-
butes to political parties and has dia-
logue g-rith the burra sahebs sitting
in the chambers.

Coming to Dalda, in 1970, the price
of a 2-kilo tin was Rs, 10.85; in 1971,
it was Rs. 12.30; in 1972, it was Rs.
13.58; in 1973, it is Rs .14.30—a meagre

rise of about 50 per cent in threc
years. It may not touch you,
Some of your friends and v

friends have blamed the growth in
population as responsible for the
price rise. T want to ask Mr. Subra-
maniam, a knowledgeabie-looking
person: What is meant by planning?
He has dabbled in planning for a
long time. When you do planning, do
you consider all women will remain
sterile, all mean will remain sterile?
Will you not consider some popua-
tion growth? What is the planning
that you have in mind? Let us hear
from Mr. Subramaniam, a knowledge-
able-looking person on that.

Here are the figures of per capita
income and of annual growth rate of
population of some countries. Wc
are finding ourselves at the bottemr
of the world with per eapita income
of 73 dollars, These arc the figures:
Pakistan—-121 dollars; Thailand-—137:
Ceylon--132; U A.R.—136: Ghana-—
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193. With the annual growth rate of
population that they have their per-
capita income has not dwindled.
These are ithe figures: Pakistan—2.1
per cent; Thailand—3.1 per cent;
Ceyloini—2.4 per cent; U.AR.—25 per
cent; Ghana—2.7 per cent and India
—2.5 per cent.

Then, this article says:

“But a reference to the above
table will show that so far as the
annua]l growth rate of population
is concerned, other countries which
have a similar or even a higher
growth rate have larger per capita
income.”

So, don't talk about growth in popu-
lation as responsible for the price
rise.

You talk about your publig sector.
There 1is @ saying—you must be
knowing it—that the hand that rocks
the cradle rules the world. That is
the fountain-heag of corruption and
mismanagement, You bought Balmer
Lawrie shares of the wvalue of Ras.
64 at Rs. 95 in order to help your
patron Goenka, thereby draining Rs
67 lakhs of people's money. You
should be ashamed of saying all that.
You are conniving with these rouges
and rascals and defrauding the pub-
lic exchequer. The private seclor
people are allowed to take the public
sector for a ride. Who are the
Directors and policy-makers I want
to ask. Who is sabotaging it?

What compensation you gave to the
owners of Banks? Was it not mani-
pulated? Was not the legislation
made to offend the fundamental
rights. disturbing the provisions of
the Ordinance? How did you do it?
How much was spent? You go irto
the records. I brought it before the
House that a lot of money flowed as
a resull of which the compensation
was almr st doubled.

What about general insurance?
What a*out Management commis-
sions of Rs. 32 lakhs? Don't you
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know that 400 jeeps were given by
Mr. B. K. Shah for 1971 elections?
What was the reward given? You
are trying to take us for a ride Dn
you think we know nothing ahout
it?

Monopolies grow because you con-
nive with them and protect them.
The growth of monopolies is guch
that they have increased their wezalth
through black money, In 1966, the
Birlas had a total of Rs. 457.84 crores
and, in 1970, it was Rs. 629.6 crores:
Bangur—Rs. 104.31 crores in 1966 and
Rs. 1567 crores in 1970; Mafatlal—
Rs. 92.70 crores in 1966 and Rs. 115.7
crores and Thapar—Rs. 104.31 crores
in 1966 and Rs. 115.7 crores in 1970.
The, source is: The Rajya Sabha
Starred Question No. 443 dated 22.8.

What did Shrimati Indira Gandhi
the author of Garibi Hatao say to the
FICCI on 25-3-72? What was said
there? I quote:

“Your adddress for one thing had
many new 1deas. It was a forward-
looking address and, I think, that
this year we start on a more chcer-
ful note of cooperation............

—the love-call like
Nixon—

that of Mr.

“....and what I hope is a sounder
basis for z fruitful dialogue on the
direction in which our economy
should move.”

Wnat a wonderfu} collaboration. Mr.
Socialist? Mr. Chavan? For conce
you thought about socialism, but you
are in the evil company today; you
cannot touch it,

“Your itatement that the men-
bers of your Federation are ir
accord with the socio-economic ob-
jectives “to which Government

policies are directed. Who is the idiot
in tnis House who wil believe that
the monopolists want fruitful socio-
ceonomic ohbjeclive to which Govern-
ment policies are dizcled? Who will
i.elieve thal? It is the bigeest lie. it
is the biggest blull, which is sold very
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freely in th emarket. This is the
only commodity which is very cheaply
available; there is plenty of that and
no rations hzre!

“Also your recognilion of the
wider responsibilities of business
which transcend the earning of
profit to which I have often drawn
attention.”

Mr. S. K. Modi must have been sit-
ting next to the Prime Minister, hav-
ing a good mouthful chicken or
whatever it is, I do not know.

After all this pious talking, Decem-
ber 1972, for the corporate sector, has
shown a record profit. Aad what
about your Budget this year, 1973-i47?
Do you know the number of parties
that went on in Calcutta, Delki,
Madras and Bombay for juoilation?
Do you know how you have allowed

the corporate sector and the high
income group to grow? You have
told them, ‘I will let you grow
because you have looked afrer
us’. It is a mutual give-and-take.

you connot be ungreatful to them.

Mr. Das Munshi talked about some

leftist lawyers defending coal mine

owners or something like that. I give
a specific case. There was a Car
Price Commission in order tp stop
people from demanding more price
for the car. Do you know who was
the barrister for Birlas before the
Car Price Commission? Another
great socialist. dominating in West
Bengal. Mr. Siddharth Shankar Ray.
You can find it “n the document. And
the slegan in Vidhan Nagar was:

(Quoted in Bengali).

I do not know if you understand
Bemgali. It means, ‘In Vidhan
Nan_ar_ we shall crash monopolists and
ytaz:_utalism’, And we are seeing what
It 15!

Let us talk about the joint seclor.
Where is Mr. Mohan Kumaramanga-
lam, the great confident of Tatas to-
day? (Interruptions). I am asking
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Mr. Chavan, what is this joint sector?
What happened to your Industrial
Policy Resolution of 1956 in which
category steel comes? You want to
shun monopolism, . you want to des-
troy monopolist character, They had
a licence for 2 million tonnes, and you
have already agreed to make it ulti-
mately to six million tonnes. And
you are stealing money from the peo-
ple, at the back of Parliament. You
have allowed Rs. 50 lakhs as cost, re-
muneration, for project for the so-
called joint sector. Not a penny h as
come from Tatas. People have to pay
for the joint sector. How much? Rs.
50 lakhks. You have never told the
House that you were allowing the
Tatas. (Interruption.) According to
your Industria] Policy Resolution,
stee] must be in the public sector.
But you have allowed them to grow
by 300 per cent and borne the cost
of the project—Rs. 50 lakhs!

What about sugar nationalisation,
Mr. Chavan? Did not they resolve
in the UP. Assembly? Did npt the
Government tel] you that sugar should
be nationalised? But how can it be
nationalised? I think, Mr. Dikshit
would not tell a lie... (Interruption.}
Because Bahujis must handle money.
It is not a small sum. It is not a big
money, a small sum of only Rs. 86
crores. People know about it by now

17 hrs.

I want to know—what have you
done with the wide-spread forward
trading? It is going as strong as be-
fore. You cannot do it because they

pay your Party money, they patro-
What dia-

nise vour Party men.
logue vyou want 1o have with the
Opposition?

I am asking you: why this burden
of indirect taxes? If vou are serious
ahout reductipn in price levels, T ask
why ¥our indirect taxes have
itmnped everv vear. From 1966 on-
wards it has gone up. In 1971-72 it
was Rz 174.35 and in 1973-74 it is
Rs. 273.75% crores. of which the cen-
tral excise alone account for Rs. 117.
57 crores. Vou talk about reducliof

you,
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in prices. How can you do it?

You talk about deficit financing.
In 1972-73 it was Rs. 271 crores. This
year the estimate was Rs. 550 crores.
This amount does not include Rs. 421
crores paid by the Central Govern-
ment on account of overdrafts of
States. Hence, the deficit financing
as per the revised estimates comes to
Rs. 971 crores in 1972-73. You want
to reduce prices? What are your
try to tell us?

Then, about black money. In re-
gard to the price rise, the role of
black money everybody knows. It is
playing havoc. What will you do?
The Wanchog Committee recommend-

ed.....(Interruptions.).
SHRI PRABODH CHANDRA
(Gurdaspur): On g point of order,

Sir. Are we to maintain the dignity of
the House or let it go to the winds?
There should be some sense in what
he is talking.

MR. DEPUTY SPEAKER: That is
a matter of opinion.

SHRI C. M. STEPHEN (Muvattu-
puzha): T want to raise a point of
order on two grounds:—

One js that there is a time limit
for a discussion on this Resolution.

The time limit is 4 hours. It is long
past.... (Interruptions.) Therefore,
within that particular time—of

course, you have got the discretion to
extend the time, but that is a diffe-
rent matter.

No. 2—The speech he is now mak-
ing is wunder Rule 358(3) which
says:

“A member who has moved a
motion may speak again by
way of reply...."”

It is not a regular first-hand speech
thay, iz expected. Hu has got to reply
to the points raised here. His right
iz limited to the right of reply. ile
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is making a fresh speech, a speech

longer than the speech he made ori-

ginally, making fresh points and
making all sorts of allegations. My
submission is that in content, the

speech must be directed to be limited
to the points raised,

Thirdly, the speech has got to be
restricted to the ambit of the time
that has been prescribed by the
Business Advisory Committee and
which has been accepted by this
House and that is four hours and now
four hours have been exceeded.
Therefore, now the question has got to
be put to the House.

MR. DEPUTY-SPEAKER: In the
first place, if we can always confine. ,.
(Interruptions) Mr. Banerjee. when-
ever a Member speaks, the Chair has
to listen and whenever the Chair gets
up, the Members don't have the pati-
ence to listen to him.

If we can always confine ourselves
to the time limit that we decide, no-
body will be happier than the per-
son sitting in this Chair. But, that
is easier said than done.

Secondly, about repetition I am not
quite sure.....

SHRI C. M. STEPHEN: I said
‘reply’.

MR. DEPUTY-SPEAKER: I am not

quite sure whether he is repeating
or not.

SHRI JYOTIRMOY BOSU: Not a
word.

MR. DEPUTY-SPEAKER: I would
request him now to conclude.

SHRI JYOTIERMOY BOSU: I will
conclude in five minutes

I was talking about black money
which contributes not 5 little extent
towards price rise. Let us see what
the Government’s attitude was. They
had appointed a Committee headed
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by a former Chief Justice of the
Supreme Court of India, Mr. Wan-
choo. They had made a recommend-
ation on the 12th November 1970
strongly recommending demonetisa-
tion and had it been done, the prices
would have been controlled substan-
tially. This Government did not
disclose that. They never touched
it They never allowed anybody to

see it. Now I come to the point
made by Shri Bibhutj Mishra and
Shri Mirdho. They shed crocodile

tears for the kisans.
even after 25 years of your rule in
this country the total quantum of
irrigated land, which you say is 25
per cent, is not even 20 per cent,
according to us? You must give us an
answer for that. Now, tell us this.
For the drought-prone areas the
allotteq money for 1970-71 was Rs.
1385.18 lakhs. What is it that you
have spent? Half of it. Rs. §77.04
lakhs In the year 1971-72, while the
allotted money was 3051.60 lakhs,
you have spent Rs. 2403.00 lakhs.
You owe us on an explanation for
that. You say you are trying to fight
drought and you are trying to get
sympathy from the House. Why is 1t
that the money that was earmarked
for drought-prone areas was not
spent? We know wyou have the na-
tionalised sector. We know you have
the bank loan and we know where

it goes too. I am reading out some-
thing to show wvour sympathy for
the kisans. Dr. D. P. Singh., Vice-

crhancellor of G. B Pant TUniversity
of Agriculture and Technology says:

“Farmers were being suppliad
with uncertified unprocessed
and sub-standard seeds much
below the prescribed limit of
puritv of 97 per cent”.

Then again, he says:

“Last vear. sub-standard seeds
worth about Rs. 20 crorcs
were sold hv cooperatives and
other organisations in UP.”

So. how kind are vou indeed to the
kisans! How kind s thiz Govern-
ment!

Why is it that’
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What about your land ceilings, what
about your land reform programme,
one of the biggest jokes of recent
times, as is the case with the uriar
property ceiling? We are going to
put up with that 'too. What is it
that they are going ta do now?
They are subjugating this country
politically again to the Yanlkees.

Now, about the food imports, They
compared themselves with USSR and
China. Don’t you know Mr. Chavan.
their deals are done absolutely on
commercial scale and here it is done
with political strings tied to it. You
have been loudly talking about the
C.ILA. Now it is transformed into a
love-cal} from India for Mr Nixon. [
say, we Kknow you,...

SHRI YESHWANTRAO CHAVAN:
Just a minute for interrupting you.
You are making a completely wrong
statement. We are purchasing com-
pletely on commercial basis. We pay
cash and then we purchase.

SHRI JYOTIRMOY BOSU: ! ask
you, Mr. Chavan. You have been
criticising CIA vigorously. Wken
you sent Mr. Bahe] and Mr. Nehru
to Washington why did you stop
talking about the CIA? Why was
Prime Minister compelled to with-
draw her statement on Viet Nam in
Nepal itself before coming to Delhi.
Don't think that we are idiots of
India. T only say, Sir, the test of t-e
pudding is in the eating. You are a
completely feudal monopolist. You
will ruin this country. 1 think Mr.
Mohapatra is here He talked aboi
{he number of persons we arrested in
West Bengal. But, for his informa-
tion T would like to point out thi-
Tn the United Front Governmen:.
when Mr. Jyoli Bosu was the Home
Minister we arrested 237 hoarders,
hlackmarketeers and profiteers, But.
re moon as Congress-sponsored PDF
Government  led by Profulla Ghosh

came  inte  exitenca  thev  were ve-
leased. within 3 davs. all of them
were released.  Onp Agaarwai, the

dal tveoon was garlanded. We krow
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all these things. We know the very
recent case of Mr. S.K. Modi. Mr.
Chavan, you believe in tainted money.
You cannot survive without tainted
money. Price rise cannot be check-
ed by you. We know it. You cannot
check it because your politica] cha-

racter ig against that Thank you
very much. “-
MR. DEPUTY-SPEAKER: The

guestion is:

“That this House is alarme:d and
distressed at the continuous increase
in prices of foodstuffs and other
essentia] commodities ang the Gov-
ernment’s failure to arrest the
same.”

The Lok Sabha divided:

Division No. 9
17.11 hoursg

AYES

Agarwal, Shri Virendra
Baladhandaydayutham, Shri K.
Banerjee, Shri S M.
Bhattacharyya, Shri Dinesh
Bhattacharyya, Shri Jagadish
Bhattacharyya, Shri S. P,
Bosu, Shri Jyotirmoy
Chandrappan, Shri C. K.

Chavda, Shri K. S.

Das, Shri R. P.

Godfrey, Shrimati M.

Halder, Shri Krishna Chandra
Jharkhande Rai, Shri
Kachwai, Shri Hukam Chand
Kiruttinan, Shri Tha
Krishnan, Shri E. R.
Madhukar, Shri K. M.

Maran, Shri Murasoli
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Mavalankar, Shri P. G,

Mishra, Shri Shyamnandan
Mohamamd Ismail, Shri
Mohanty, Shri Surendra
Mukherjee, Shri Sa-iroj
Muthuswamy, Shri M.
Pandeya, Dr. Laxminarain
Parmar, Shri Bhaljibhai
Roy, Dr, Saradish

Saha, Shri Ajit Kumar
Saha, Shri Gadadhar

Sen, Dr. Ranen

Seri, Shri Robin
Singh, Shri D. N.

NOEs

Achal Singh, Shri
Aga, Shri Syed Ahmed
Ahmed, Shri F, A.
Alagesan, Shri O. V.
Anand Singh, .Shri
Ankineedu, Shri Maganti
Appa]anaidu. Shri
Awdhesh Chandra Singh Shri
Azad, Shri Bhagwat Jha
Bahuguna, Shri H. N,
Banamali Babu, Shri
Banerji, Shrimati Mukul
Barman, Shri R. N.
Barua, Shri Bedabrata
Basappa Shri K.
Basumatari, Shri, D
Bhagat, Shri B. R.
Bhuvarahan, Shri G,
Bist, Shri Narendra Singh
Chakleshwar Singh, Shri
Chandrakar, Shri Chandulal
Chandrika Prasad, Shri
Chaturvedi, Shri Rohan Lal
Chaudhary, Shri Nitiraj Singh
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Chavan, Shri D. R.
"Chavan, Shri Yeshwantrao
Chawla, Shri Amar Nath
Chhotey Lal, Shri

Daga, Shri M. C.

Dalip Singh, Shri
Darbara Singh, Shri

Das, Shri Anadi Charan
Daschowdhury, Shri B, K.
Deshmukh, &hri Shivaji Rao S.
Dhamankar, ,Shri
Dharamgaj Singh, Shri
Dharia Shri, Mohan
Dhusia, Shri Anant Prasad
Dinesh Singh, Shri

Dixit, Shri G. C.

Doda, Shri Hiralal
Dumada, Shri L. K.
Dwivedi, Shri Nageshwar
Engti, Shri Biren

Ganesh, Shri K. R.
Gangadeb, Shri P,
Gautam, Shri C. D.
Gavit, Shri T. H,

Ghosh Shri P. K.

Gill, Shri Mohinder Singh

Gogoi, Shri Tarun
Gohain, Shri C. C.
Gokhale, Shri H. R.
Gomango, Shri Giridhar
Gopal, Shri K.

Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Govind Das, Dr.

Hansda, Shri Subodh

Hari Kishore Singh, Shri
Jadeja, Shri D. P.

Jitendra Prasad, .Shri
Joshi, Shri Popatlal M,
Joshi, Shrimatli Subhadra

Kadannappalli, Shri Ramachandran

Kailas, Dr.
Kakodkar Shri Purushottam

_';Wfbng]y vote"d_”for Noﬁén
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Kakoti, Shri Robin
Kamakshaiah, Shri D
Kamala Prasad, Shri
Kamble, Shri T. D,
Kamla Kumari, Kumari
Kapur, Shri Sat‘'Pal
Karan Singh, Dr.
Kaul, Shrimati Sheila
Kedar Nath Singh, Shri
Kinder Lal, Shri
Kisku, Shri A. K.
Krishnan, Shri G, Y.
Lakkappa, Shri K.
Lakshmikanthamma, Shrimati T.
Lutfal Haque, Shri
Mahajan, Shri Vikram
Mahajan, Shri ¥, S.
Mahata, Shri Debendrg Nath
Mahishi Dr. Sarojini
Majhi, Shri Gajadhar
Majhi, Shri Kumar
Mallikarjun, Shri
Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Maurya, Shri B, P.
Mishra, Shri Bibhuti
Mishra, Shri Jagannath
Mishra Shri L. N.
Mishra, Shri S. N.
Mohammad Tahir, Shri
Mohammad Yusuf, Shri
Mohapatra, Shri Shyam .Sunder
Mohsin, Shri F. H,
Muhammed Khuda Bulhsh, Shri

Murthy, Shri B. S.
Nahata, Shri Amrit
Naik, Shri B, V.
Negi, Shri Pratap Singh

Oraon, Shri Tuna

Pahadia, Shri Jagannath
Painuli. Shri Paripoornanand
Pandey, Shri Krishna Chandra
PPandey. Shri Narsingh Narain
*Pandey. Shri Sarjoo
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Pandey, Shri Sudhakar
Pandey, Shri Tarakeshwar
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri
Parashar, Prof  Narain Chand
Pratap Singh, Shri

Paswan, Shri Ram Bhagat
Patil, Shri E. V. Vikhe
Patil, Shri T. A,

Patnaik, Shri Banamali
Patnaik Shri J. B.

Pradhani, Shri K.
Raghu Ramaiah, Shri K.
Rai, Shrimati Sahodrabai

Raj Bahadur, Shri
Ram, Shri Tulmohan
Ram Dhan, Shri

Ram Prakash, Shri
Ram Sewak, Ch.

Ram Surat Prasad, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.

Rao, Shri Jagannath

Rao, Shri K, Narayana

Rao, Shri M. S. Sanjeevi

Rao, Shri P. Ankineedu Prasada
Rao, Shri Pattabhi Rama
Rathia, Shri Umed Singh

Raut, Shri Bhola

Ravi, Shri Vayalar

Reddy, Shri K. Ramakrishna

Reddy, Shri M. Ram Gopal
Reddy, Shri P. Ganga
Richhariya, Dr. Govind Das
Rohatgi. Shrimati Sushila
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ete. (Motn.)
Roy, Shri Bishwanath

Sadhu Ram, Shri

Saini, Shri Mulki Raj
Sanghi, Shri N, K.
Sankata, Prasad, Dr.
Sarkar, Sflri Sakti Kumar
Sathe, Shri Vasant
Satish Chandra, Shri
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sethi, Shri Arjun
Shailani, Shri Chandra
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.
Sharma, Dr. H, P.
Sharma, Shri Madhoram
Sharma, Shri Nawal Kishore

Sharma, Shri R. N.
Shastri, Shri Raja Ram

Shastri, Shri Sheopujan
Sher Singh, Prof,

Shinde, Shri Annasaheb P.
Shukla, Shri B. R.
Siddheshwar Prasad, Shri
Sinha, Shri Dharam Bir
Sinha, Shri Nawal Kishore
Stephen, Shri C. M. .
Subramaniam, Shri C.
Surendra Pal Singh, Shri

Suryanarayana, Shri K.
Tarodekar, Shri V. D.

Tayyab, Hussain Shri

Tiwari, Shri Chandra Bhal Mani

Tiwary, Shri D. N.
Tiwary. Shri K. N.
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Tombi Singh, Shri N.

Tula Ram, Shri

Tulsiram, Shri V.
Unnikrishnan, Shri K. P.
Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Ramsingh Bhai
Verma, Shri Sukhdeo Prasad
Vikal, Shri Ram Chandra
Virbhadra Singh, Shri
Yadav, Shri Karan Singh
Yadav, Shri R. P.

Yadav, Shri D, P.

MR. DEPUTY-SPEAKER: The re-
sult* of the Division is: Ayes: 32;
Noes: 196.

The motion was negatived

RAILWAY BUDGET 1973-74—
GENERAL DISCUSSION—Contd.

MR. DEPUTY-SPEAKER: We shall
now take up further discussion on
the Railway Budget. Shri Moham-
mad Ismail may continue his speech.

q APEAT THAREST  (IFYT)
oISt g T faa @ o7 qF W )
e F A faer @0

17.15 hrs.
|Sur1 K. N. Trwary in the Chairl.

E g 9X A9 fm omA qrer
AYST AFAT ST |\ W IEFT A\
for @1 & W o T @FT W Wt
"t | o o g fF & Fw der
St a9 # IR 3T F1 fFIem a@rn
& 7 g+ At g #iT sed fadu &
A7 JHH 10 FEr A7 | g AW &
I FFOaT S F@IT ] | IS /19 91
AT a9 qw fFar Ty I@ § A &Y
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&F9 ToTT T I+ fawrs o e
4T | FTX ag 4T {6 91 a3 a3 JEm-
fereea, W grsfad s gt
§ IAF A A F AqrAT WTE AL
A awe § g€ A9 q@erT 9T JAH
At @ fear g | Wt A & FETE
fF 5 frerater ¥ fau feaar @f
T3 | a9 Fend F1 A § e
2 g g feerdieT q& "€ i A
FIHT IHE WA AT 9T | qrF T
FT Y woelt fediz @ 7@ § TG T 8
IJgq FOL fqar E s@ § AT 93T |
geq & #8 gIF ar 99 7 ¢ o
T TR FTE 9@ A ) S oad
g9 & & quar § f& W™ o T
F arr ag ¢ & aww wifwfag & s@
arr fgrgean W F @ =g a3
Tvas, FAYL, Fadar ar foedr @,
T q9TH Sl ¥ FH F I A0
q< Jg 299 T TET g | I a9
ag agr gl f&Eaar ST oFT 93 |
zafaw & gaar a0y #3ar g
wdl wered 4 39 faT ag e &F
ft fF 91 #1 qeearg dgl adr @
2w 3@ 7T afes Ffww< qga
A 3, ag Al N @ 7y R,
TG gNET FT W@ & A FAG F
Aar s ot gqoAY difer 7 a8 F2d
g #u dFgar § f§ a§ &
1950-51 ¥ foaar o1 I|=r @ |
3T I @ #Wfes =9 fRanfze st
Foar A HIR gedy sgr 99w
3144 9 Fd q, A9 1971-72 &
ag FTHE FT 28288 T & | dF
e FQTE F 42T 2, 39 F1 wire gl
g o ad & WX aEx @@ A
B & Fgl &1 g g T | g@H

~ %The following Members alsp record ed their votes:-—
Ayes: Sarvashri Atal Bihari Vajpay ee and Sarjoo Pandey;

Noes: Sarvashri .Jagjivan
dhar Das and Probadh Chandra

Ram, Swaran Singh, Arvind Netam. Dharin-
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St Wig-HT FENEH

o 2 fFar  #m A wed qd 7 )
10 @@ 27 fFefer 37 1 ==y
4 3T F 40 gfqwE A7 F9 G ™
g 1 1950-52 ® 1 HTRHY F1H
F T TN FEA & A0, 1971-72
H 40 HEE AT FF IT wAZA H g3
2| ST FH  FT AR AT AT E |
A St 7 T fw g e 2 3
2 e flzm wie Stafass @ # 1
T g & g f& oot w9
FA AT WRE | T0F AAAT 14 FFILEH
™I F s g §, AR FEd
Y AT | A ATgA @ Arev 3,
fomsr T 3@y §, " g 9SS!
e @ FfeF TR I@T | TW IEH
9T U 9T WEY § AT Adl FEa!
FATE [@T | AR § FGEE T
AT, M A T 14 9 ATE w9
T\ a@ ¥ @t q @ g o
FTH I AT AL PAT | ARG A g
@ 2

UF q AR FgAr ARAT g F
T FI0A FAE A FB qArTH 77 §
az gag fedifust § ars § agf
q1F & | Fearwa FAA & fore
it et @ oS dw & wd
¥ #Ax foad gamn @ fF FEEaeE
A AE BT AT 12 FT A SART
FAToRATg It F AT q AN 99—
g ATIEH FAAT FAD T FgT F
399 a8 ot Fa1 & F o Sy St
ZrAr 2 faaa fau svieama a7 qzAar
Z ag o ft OF F FATZIT F AT
fergrama &% F1 d@T Y AT 947 )
IqF faw Ay uF @A F AT TS
TE fY W7 TH T 66 @A A OE AE
|ifrar 2 2 3 AR F S o
A Ay 3@ w7 frar 3 Afew 3z o
B ARAR AR S e T B rAC B
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FE AN qId FEA F TAT AN T
12 FE &A1 39 TG & ST A1 W R
SHOTHI  HAT ST oI Qd AT
T Ffow F7@ @ F9T GFT T g
I ZAA1, AT AfFT FEAT aF 7
TEHFT qg FEA AT FT @R |

gaafa wgIeT ;. HY 39 fame
TRT qlF TH g AL 7 foae o A
% g | @9 gurd Ffg |

Mt ARAT TEABEA : TF ATgee
M 2 | T A o femma fagr smar 2
ff WA &1 qo a1 feam @ ar gw
St fzara Famr @ g sua fgwa @
oiaw gt & fF 1950-51 ¥ 827
FAZT T g1 AL 1971-72 F a8
FTHT 3520 FAUT &1 TAT | TEHRT 717
W@r F—hfIed ¢ I9—aqg @9 &y
gofa 2 1 g8 aX fefades famr stmar
g1 5 e Ffggm T WE &
@ § TR F IT9 qg ST EraT & |
T8 19 Y TAQT H 9 d2A Al SrAdT
& & WA v & s =g 5 oag
WS B, g FAT A 2, F A A A
aT% $3) fower awe & FF & ¥ Ty o1
fF #fes oz I g Foms g
FUAZT 77AT AT & SAF T A & 7
150 FUT TPAT g2 | 37 73a7T § A
a9 #T 2, 98 AT% HAT AT |

Sgia® s deina 7 af+-
T FTAeAF & A Al TRRT § @m
AR 97 Fzar Igm fF o= famargss
gfreg Y 2 9z arag # fEArese
T & FilE SARt AT YAY qAga
FT A A AT g Afw AIFRT F
UF UF T & & § IAR AATH 7@l
1 2 1 e afaera = AeRg | A
FIZ AT AT 9 2, & famra &
fm e awa g femsm A
1957 8 S 2ferd o § fr
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Tgag g, ot Wees afrmw &, %
affra SEEr A g @ FAEY A
g wudr ¥ fowd @aer 94 o &,
Ffze Fa T I o § b gER
fafiem 78 faar 1ar 2 Fafaea
gadt afraq & fear @ ®

TEIAF dAd W FRY AT
F g 2, o9 oW F 59 Tga & 9
IAFT @1 AGT § | 26 ag F CaAfazfE-
Fo F W1 TR F, FF NAaE AR
SATET g Y AR FIA A FET Bl ATl
21 AT & A AT AT F AR I FAT
1 AT F A0 OF F47 9 a2 &
& A=t faay s afsa & s 99+
AqTe AT fHd & | g9l #T aQg # 9
e A e g o Fae v I &t
&t gt forar srar &)

@ qvg ¥ § ag ot frdew w
TZAT § IS AreAl W 74T 9 avzal
F ark & fF A0 Fiedzor ¥ a7 Fgq
g Nl a=< F | AR UF L §
sigt |ifet &1 g3y 431 71 2 | @i
FAST FT A ATGT g WL AZT H F4AT
& fag %< faa1, Teaaa & fear &
agi 9x grfeen @aw qT9mr s qifw
FEY T 3 aF FgifE Ja wifzar @t
ghft At aga & v @t W AR S
agl I 5-6 AT F1 q31@ | IPTAS &
afFa Arwaw Fo T@ g mar 2
¥ @rE a¥x a3 Fgan fF @6 o sady
qATE TIoAT T |

Y g ¥ o7 Hifwsfoas wrEeq
2dzg avg ¥ fou oF @aw g 0
mfeed o Fifesfrad wreew w@q
g AAgmast A G fF gRE
g‘tﬂ%.

CEE AT AT FAAT AT FIOT
FA B AT TA, P ariie @
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T W@ I & A ag arme FEE
BT & | a8l X &3 FX & g9vA¥ e
W g ST 9 wifREd g AT A @
afFT ax # go ot T F@ F A
HAT St & w5 T AN Y TE
gt =nfew arfF aedee & #=E
S gATa g I 3O wefd @ A |

aatata /g oy 25 faae
Ffaar & 17 fae & s z@faq
7T AT HIfC |

st AZ AIIEER 0 F GHIA FL
@ g

gETT  FT. T FIT FRAT
afaFfat g & 8 1| Y ft 7oy
FEY |IT o F @S AT & IT FT TR
FfewTr BT T 30 § |

At o gao famT (wiarenisr) |
gamfa o, /7 & g § fa=w S ¥
T AT 91edr g f S| quAr F14-
FTAAA AT FAEfT FT T W
e 9T fFwar § S @ a9e w5
WA AT aga s M & W X
T IA FI TIA AL F7 IFT  UF a9
F a1 3T F TCRAA F AA FA Fl
T UM T A9 g wiuww qurs
o grt ar fam=r & 913 g ag &
AT Al Fg AFar | awEE & fF =3
faff= & At s 9=t fafrex
T £ fF uF mal F e &
uF a9 717 fafeags &7 1 A9
gl famar | zafen gw Ay &
ag Foutas (27 @ arfs o7 & qennde
F AT FIA FT g0 HT AT 7o G |

AN gw T wgmA (A1)
aanfy wgiRy, a34 § qogfa 7& 2
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aamafa |gET ;. HEr FWTEr o
LGRS FIIA G AT &, AW
T AT AT AT W |

! o Ao faardt : zafy @t
7 & aum F9 e, afsT F Tq
oo o fF AR e & anfadi &+
TEd &7 | §ATH F I=F af 9, |1 T9H
’:T“ﬂ'ﬁ'('loiﬁuiﬁo T 9T %,G’FIT(
7 fFoaT @8 ST, &t 9@ #wR
1 @3 Smar | s 9g 3@ A A€
F AT | AfFA a2 Fong w7 A FQa
asT &, 59 F1 9t weET 9 g1 &
AT FH AT, ag Al 45T AN AT |
RICESEC IS I C R R I
o faad &1 atw o 3= F oo wfus
g St g | mafae ag S| @ A
T aus #w fee ¥ afz 5@ F1 fare
FT AFA gt at FL g A fqa i gz
9 AT A 21 &1 Aq1AT § 9 fHEr A
W q & aFd 2 |

Al AERT F TuA A9 ¥ FI7 F
HeF A gzt ag o 3 R
Tg T 9= fF gaAr s w1 W F
g Arm & mfedl f W) S ¥
iR 4 qHz qg Y § | T A@
¥ foaaar o WE &1 @Wr =rfee an
I€ ¥ F9 AT wm, A 9.5 faeaa
A WA I Fr ;AT AV, AfFA v
a7 5. 5 fafaas z7 &, fF @ sy
qG TS | WL A ATT @ a1 HTAEAT
Qg srAY e qfeora fawne o
qAAT q A/ A7 gHzAr 7@ gFH4ar 41
AT F1% T2 A7 7 7 AT A7 A A
oA agr A Fad @ | 3@ g
AT Fed § & 10 v/ A faan feme
Fud g, 93 f& g wAE g
20 THz § w9 far frwr A9 T
< fewesia 2fam &1 ave w¢ faar am
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ar 3@ W ATHRAT @ | #AY
fFar agm # swg A€ gar | =
fraar & froar Terd sy, e o=
NIT a9 dF HATHAY 92dT AT HIT
FE FIRT AGE W |

WY § 3T TIF F ardE F, gH
AT ards F@ & | AfFT ag q|
AUt g &= g fF sAeedeEr agdr
ST @ g | TS o dgd 9™ @ |
g9 R QA T F AT F A 2y
g1 Wwdaefoar gfF 1969-70
¥ FIE T 52 X 1971-72
¥ 54 ) T 39 I@ ¥ & e
Tz U= Hww  1969-70 W
111 @t & A 118 § | 6 T@
¥ aFgofadr & art # 99 20 9T A
fer 8 1 1971-72 & Ffeiw &Y A«
T CFESW 37 &' 82, 33 AY HIT AT
g 82.10 2 | afz uRfavdr § Fm
foar s @t &= A T HT F
HTHAAT 9 FHal g | AT F ATHZAY
afar Jww ¥ Y @t 0 Sl
VRl T 9sE A FTH FAn
FqfZ T & | AT IEET FT A wo
Afvr X T A7 Fraen frar fifeer
HTT { B Iz F7 OgaeecHe [FaTgh 15
ITAEI & Ffea Ao FTEIET? FEA
FT ZW ag 147 | FB At AT FHTL
HAAH & 999 § HIXFTO AT B AIST
ALYz FIAW 10T AT B
T ST AT AR g Fg gifmars
21 100-50%T0 F3F F )T T
frdta, 997, ©:%: faT % @3t
A A arpw @nar g 7 fzais anar
gramad qma ¥ AE) fgaay
F Wg q TWOF FALN A
AT AR (AN
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gATR [ qEASTATE ¥ WEF{AE qF
FREIATE IHT TGN gIdT | AT a8 grav
2 f o fede 9T @ qEASIIE § UF
“aT A 1 I 71 fegvez fag qrar 2
1%0 1037 # affaarzgare qfa
¥ITF 1% 75 GAITET 198
qEAATIIE § WA F TAT T
a% # fere AT AR ITF1fad 1%0
10 &8 § 3 &7 fefe faer srar 21
Afeq ot gtz FETZAfFT A § )
# ar guaar g 5 o fage m@de
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e § I IS & 1 I FT I2AA Iav
: fege A @ AfFagga gm &
gfmeadidaagigaragdfe 9
9T 10%0 FAHTZ ATATE 198 1079
298I gFd 98 T9 & fawr &< fAwe
g & | 79 ey fovam o7 o= 9 Gae
= T a1 fF 3@ & FowT ag aa |
Y VT AT AL @ qFA § qg fewe
Fg A 27A I FLfAawa @ e
orq &1 A fewe FTGET fAAT O T
st &7 qar faar | GETdFE AT A
1wt | w1 fefafafo few
&7 10 ®9AT FSA H FHEAT A
Wy X frararsg & amaAr gl
¢ FEdt A8 | FM AT §F AT FT
feem #2 3@ @1 & gwadr gafeuw
A3rdz ¥ "9 FY AHIAT T AFA &
farar ag #1 FIE SELT AGT 2 |
# wrgar g fw sra g7 9T fAAT FT
shfea |

T § 143 g9 ¥ qifaqt F1 q7ag
frardray as gz X3 9@g fFAl-
HrZT at g1 g2wAt & 19 Fr I FET
&0 TF ¥ AU BAT grar ¢ oagT ¥
A fewz &F & | HIGHTFH § FF 35
ar 40  fEardrzy F@r Sifed ar faa
# AT FT O wAgd wrfa A T 36
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gfaur gt | azg Az it a1 &
gIEATEYR A1 & | g8 a1 0 fewed
2 for FT WIS § 99 g4 & 41 9q
sTasd & 1 3§ a7 aw #r€ 9@
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T RAT TF A AT AR & IT A
T@ Ted faw oF | §9 ar g #1 98
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AR TR F@ET Y AT &t W H
gifax 39¥ faemm feaar ? @&
AT FAUI AT faam Al g
ZTAAT. FIATHT 3T | AT qiE FAC
& FAATHG KT 59 2fRF ag qd
AR e feweaw Zafaw Fw g a7
Fa g fad J@ar ) w9 gg IATHY
Fmiaad g ?

4 guar ar f& g7 o afed
arafas ad & a8 F9ar F AH §
s & grgdY H el # wa § AR
39 FI AT FT I@T g | IT A AGH
tfE e s & g s gl za &8
frerera ot gfersr 8 AT Fream
T HG ATl FY GF HHIGT FAT

qEaT g |

# o @ HR FgAT TRAT B |
qIT FT 399 @@ @1 @, AT A
FrEAE FT gAY FF & @ q @nll
F) AdwE qEr & @y w1 mifzAl F T
¥ =i qfaar g1t @ 59 FT AT AT R |
MEY H W AAT T groar g ar I
9T wMT  Eal & | HrErEaa w6
o & 2, T FY I@AT AT FH FH
2, dfe st & 57 & Amr wawa’
A ST AT @AY & A 99 B gT
FE § W ¥ A, afe mfar
A & g WX A AR mE 4
Fifeceerdt § 0F  #2orF § TATAT q@



15 Rly. Budget—

(= S0 w0 faardd)

USF agd @Od g1 # g Wi
F a1 fF aE R gEH  awrg 9
oo A2, EA /IS AGL | AfFA TF
far mn go fer @S OF A
ORE JUL Y THSH A o1 WL A | 39 T
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=47 Y AT | "SF AT gred THT @)
8 fazdy fodt QU ol g0 1 e
AN fF @2+ Y ITE FOFT AT
& | wfax ag 71 sEe § ? avie 1)
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Ig @ 0 78 g f5 Fav srava faor o
W R SHH Foaa fTg al &l
FH H FH gH THo Tlo @WT FI ST
FETE ST AT F IH AT @AT AqT-
fau f ag &% & a1 781 | W am qi=
9 qat & q4r wr § i a3 &r
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Waw #F Fgr an A A
wa & #Y q€y w1, afEa
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= F Fas @y | e =T
T F @ am 1 o\ @ S
g\ afFa gawm & tEr AE R e
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iy T g 31 a1 F91 oAy A9 fEar
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afz ¥a7 & fFeY swe|e 7 A ar
g T THA Y AT &, AFFT gw oA
S A FAWA 2T £ I AT oAely
g & e fosmr & o i
Faed AT 2w AT 2 w6
73 F WEAT FT FFA FEA F97 HTI

MARCH 6, 1973

Genl. Disc. 316

BT 8 | B AHEL FE 2 al A9 faee
¥ & fedt &1 Zimw @ Smar @)
aw qg fafa 20 & #1¥ fawaa
TG HL QT ¢ AL 6 9L 7WSA & HD
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il w asgiven to a Bihar Minister to
do it

afFa
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ATARIATATEY  0F qIFrT Fr arfeT
ffa  mwrTER F 719 ga 7 @H aET
HE4T2 | W 9g guwa 49 f% 40 Iq §Av
I AAZ G F AT W I AT qA-
AT FY GAAE F AT /19 IAS AT
F oarv # oft qafasre w99 1 AfFA
Il @ fazmm 79z w1 & Al
a9 F7 faar 2 gl IR an
aueard 2 3 97 fasre A& fFar 2
A1 29 Fr faww Y sravgsag €
IR AT § gad ¢ faay 21 Iq«T
e A0 i+ A afgn a4 FfEa
IEW ALY A9y F AvfAwt 97 A A
fFrmy @gr &7 I\ Are fzar &
wgT A% A9 arg & /Ay g fwaw
itadt 1 T8 2% ¥ Aqd fawme o
AT AR qFE AT g o
A €1 3 1 ot gAwdar oF St age
FT ATHAT  SH®T  ATAT FEBIAT 2 1
agfau 78 Wi & fE §7 o= wETew
FTH %7 F xAT & g ) 3w
71 =ifeq | A At wTIF 3 7 Ay
A 1 FZ A ATAA & f& wrdA
iz ® oA S FF 2 IEA ee
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Al FAT AT
HL Haredl § Wt v fFang, s
FEHC AAE FT FTRL AqAT g
Ig M A a@ g 5 oag aea A ¥
FfaAz T H AATEIIC & | T4 A
a1 A%a & {5 Toa a1 § ®1 o) fadgar
§? Tm AwT g & A AW
A # oq w@r § ? A wwa
A O HIE  IUGITCAT AGY § | TS

e FuTed frar s | fRET o agre-

JEET. [T F AR & I a1 FdT F¥ 47

LCUE

M wHIHaiE &1 aen fAauifea
fear & 1 SI%r g wf g 2
qfas 37 v fEaET &1 T L afrsat
Y A9 H FTH FLQT g I dg AANT
sz fF I goar ¥ FT E F
o= AW § fog, #wow wfge F fam,
I AT TG & | FATHAT Y Fa7
g g fF dar aEmEr @ ea
¥ ar ovw  TTAFT §EAET d AW
foar 2, =x7 wifzfmma =7 @39z
FAY 773 ¥ wr3q A fwar § 7

Ay vodte wwt #t gfagw  I=F
¥ F FB TTHT ¥ AT TS
wqre frar @ e ag 1o @ &)
g gfaaat #y fr sowy sfAfafiea
& =wifgd 1 few afraw &1 agaa
THOY WIURT &4 IR0 qT FCAT AAT
afey | 77 feelt oft gfram & wegAT
W wfer

gfva Aoy & arfaaY & wrsr St
TR AgTAT Ay AR Wy *
sfrga ¥ 1 3raw F 22 F 0 AW faaAy
gzt srEa ¥ 1 Aw & 95 wfAww
v ol o) et oY oA 290 F e
¥ wiry  AY qfrxy Aot w90 A7IA
sten afarr & 7 gasyaw arfan
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AHLAZ AFA AT IS AR IS |
I AN T ST AST YA GQ1AT § 98
@ IR

71T Wt wifq qrad § f s g
WA # qafa< @ wege gfaaa afas
THTAATAY § AfFT HTT I AFgar A6
d €\ FUT T A AASH G I
THET FT GHTETT AT X |

AT ag ot srad § TR uE
T ¥ frew  arw wagd I3 A
%1 gaafear wd |F A F s
F HTT IATA g5 oF | & &HTC HLAT
g fF Sa@ Twd &1 FTHr At gar e
Ia faq e @ & Fa=mr =y
| T TATSE FT AT AT | FERT
¥ aqr  #eg sgl o< ag fagr war
fee a3t & fao @ ATAEE @Y ?
ST WY FETA FTETEAT § ATENE
Tgf ¥ a7 FHEATN AT THE HEF TF
g faardr gmifes § | @R
=9 7 &1 afFaw & Aegary Al qEarT
w1 feafua w< fRar @ & 1 =797
FYT 7T 97 7Y FF IR X@ wEEIfe
Y A FT A F IALA AT F YA
gaera {31 97 | 37 FEAT 9T qIGHY
fez & famre wAr  =rfgd ~ =sod
A% gre ¥ mrvarEA W fRar gmn

A

™ Raget F mmaw &1 faE
ua gure 7 fear mar @ 0 A o
gt =nfegy | axwfomia, TATRT
vd  AmefIlqT # oy o I
sy 2 fag w9 dF W
FY qfaur qrev 7B 3 | TH WL IR
oIt AT ARy |

qafaz 39 U #weF = ¥ gfent
F o A R AT F AR F aNg
Frorfdt 1 ag T g W |
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mAfigead AN AdSTFA F
FON WA E W H T AE
AT § aveE, Pafom. A
AT A ge TN IF OF i
AT B 3 AAEFA ) AZ AL
AA R 1| Iy IR B A3 TR
WITHE qorga N Al N
W | FMER 9 39T ¥ 3g 9=
AL T 927 ) WG FH A FW BT
4 AT | AT OHT  FTAT BT
Y foar ar ) dfsa moras  dar Ag)
fear mar & 1 @9 ¥ wREgaA
aasr fag araroe gA AR H
fugmma TEa

ool ¥ qugr & w39 qF
LT @R § A
Ty fafsem § IqRAVHE a8y W
2 o oz frelt &7 eama 7Y @
Rafraay fagrargmdr g
HYEF G YR qFATG |

W AT AT @ I B I & qw
AT Fmam | 7y S weET §
fresft & 1 smow wremaw WY e
T qfF =719 X )
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T @ TR I T
UAFEITL  TE AI3A W FA_C )
Tg WA AEHF F | THFELA TLIAR
FIaW @R fvrg & @ ™
qETEr WA AW fawsm T w9

18 hrs.

N TR TR AR (qI7W) -
ganfa 9@, 7 97 I9T FT AW
A & fAT @y ogar g WA H
9T W AT XA AGY ¥ WEA FA
qMEAT g |

MR. CHAIRMAN: The hon. Mem-
ber may please continue tomorrow.

BUSINESS ADVISORY COMMIT-
TEE

TWENTY-FIFTH REPORT

OF PARLIA-
(SHRI K,

THE MINISTER
MENTARY AFFAIRS
RAGHU RAMAIAH): 8ir, I beg to
present the Twenty-fifth Report of
the Business Advisory Committee.

1801 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
March,7 1973|Phalguna 16, 1894
(Saka)

M APN Do MR— 3616 153639 ~II=i=73=10 Q.



